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LOK SABHA DEBATES

LOK SABHA

Friday, November 24 1978/Agraha-
yana 3, 1900 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Assistance to Flood Affected Employees

+
SHRI S. S. DAS:
. *81. SHRI GANGA BHAKT SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have dec-
lared assistance to their employees
who have guffered heavy loss due toO
floods in their respective district head-
quarters, and if zo, whether the
amount of assistance declared ig very
meagre and that too is to .be repaid in
a certain number of instalments;

(b) whether . Government propose
to give assistance in the form of grant
to the employees whose families, hou-
ses and crops have been completely
destroyed; and

(¢) if so, the details in this regard
and the reasons for which certain
caseg were not considered for the pur-

pose?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢). A
Statement js laid on the Table of

Hguse.

3089 LS 1.

Statement

(a) Gove.rmnent have sanct}oned
the following types of assistance to
Central Government employeeg whose
property, moveable or immovable, has
been substantial affected or damaged
by recent floods in certain States in-
cluding the Union Territory of .Delhi,
depending on the severity of the
floods:—

(i) Advance equal to three
months’ pay or Rs. 500/-whichever
is less, recoverable in not more than
24 monthly instalments, to all non-
gazetted employees;

(ii) Pre-mature repayment of
Compulsory Deposit on grounds of
extreme hardship under Section 9(1)
of the Additional Emoluments (Com-
pulsory Deposit) Act, 1974 subject
to certain conditions,

(b) No, Sir.

(c) Does not arise.

SHRI S. S. DAS;: Mr. Speaker, Sir,
in the Statement laid the Minister has
mentioned about only one State by
name ie., Delhi. About other States,
it has been mentioned that this scheme
has been introduced in a few .States
and name of none of the States is
there. May I know from the hon.
Minister as to in which States these
benefits have been given? I ask this
because there are so many States
where there has been a .flood.

SHRI H. M. PATEL: What has been
said in the statement applies not only
to the Delhi State but to all the
States which have been affected by
floods. Whatever has been given here
is uniformly applicable to all the Sta-
tes.

SHRI S. S. DAS: But it is vague.

MR. SPEAXER: He, has mentxo

_already that it will apply to all

States.
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SHRI S. S. DAS: My second ques-
tion is this: there are many persons
whose houses have been completely
washed away. So, does the Minister
feel that the amount of Rs. 500/- (and
that, also, not as a grant but as a loan
repayable in 24 instalments) is too
meagre, considering the damages suf-
fered by the persons affected?

SHRI H. M. PATEL: So far as the
Central Government is concerned,
they have passed these orders in res-
pect of Centiral Government emp-
loyees. For the rest. whatever relief
is given by the State Government to
those who have suffered from floods,
that same relief as is available to
ordinary citizens, is available to Go-
vernment servants also.

SHRI S. S. DAS: My point is:

MR. SPEAKER: What he sayvs is
that, in addition to this Rs. 500/- they
will also get the same assistance as
everybody else, who has suffered. This
will be an extra amount.

ot fETmt waT ATAET more A
& qraF wTLTH & FrAAT ATRATE FF FAe
T ;oA FrogHr §F oafen
frar T 3, F IR Y AETAAT
AR qra & ? v T w2wi F forq
fasi % a7 17 @Y &, ITF AiF A
Z AITGAT I AT WY & AT AT H Y
FITET AT FIF IAH F2T T FT
wY fraraY g1, I9F Fgraar ¥ 5w @y

27

SHRI H. M. PATEL: First of all. this
question relates only to Government
servants, while this particular sup-
plementary question covers a wider
field. But I cap sayv that, so far as
this is concerned, it is for the State
Government to declare which areas
are affected by floods and, thereafter,
it is for the State Government to take
appropriate action for giving relief.
The Central Government assists the
State Government in order to enable
them to give adequate relief.

NOVEMBER 24, 1978
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PROF. DILIP CHAKRAVARTY: 1
would like to know from the Hon.
Minister the quantum of assistance
that would be available to those
persons having last their hearth
and home in West Bengal. Has he
considered the fact that West Bengal
has experienced three successive
floods in the course of two months and
the requirements, in their case, would
be much more than the meagre
Rs. 500?

SHRI H. M. PATEL . I would like
to say that, undoubtedly, West Bengal
has had three successive floods and,
therefore, the suffering there might
have been greater. But, as I have ex-
plained, the scheme of things is that,
so far as the Central Government em-
plovees are concerned, the relief given
is as I have stated in my reply, viz. an
advance of Rs. 500/- or three months’
pay, whichever is less, recoverable in
not more than 24 monthly instal-
ments. In addition to this, the State
Government would have taken care of
those affected by floods. Whatever
relief the State Government consider-
ed necessarv for ordinary citizens
would also have been avilable to such
Government employees as might have
been affected by the floods.

MR. SPEAKER: Next question.

v g ¥ afg
+.
*g2. =Y ww ez fay :
s AT AW ¢
7 fa=w o@dr g FaT & W
FGi x5

(%) ##ga7, 1978 % 2XA
vl qedt  geAraw 4fg F Ay Ao
g oaframFTAIag@FT110(/ - Fo
sfq @ a1 & T °r

(&) #|7 T AN @ Aani
Y fifa w* fog suwrh ¢ ; sﬂ'(
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_. () afz g, @ aFTT F7 fq=912
"ol YAl £1 T 6F F W aF A9
¥ fag &7 FIAAEY F FTE 7

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Question No.
82(a) The Hon’ble Members../....

S 97 wa fag : afc fgm &
gt oar fge Tl ® oS T %
FET Tar gET |

= Q®o URo waW : & fgrgsAidAT
§ A A & FHAT | AT AL GlAT |

ot 7 e fag 0 & @rAAT g
fErgeamar 4 AAMIT § HIGHT HIATT
gRIT | AE A WEA |

THE MINISTER OF FINANCE
SHRI H. M, PATEL: (a) The Hon’ble
Members have perhaps in view the
press report about a price of Rs. 1100/-
per 10 grams in Dhanbad. Dhanbad
is not a major centre for gold transac-
tions. The highest price so far record-
ed was Rs. 960 per 10 grams oOn
17th October 1978 in Bombay, which is
the main centre for gold. The rise in
domestic price of gold would appear
to be due to the sharp increase in the
internationa! prices of gold in recent
months., The pressure of annual festi-
val demand wusual in India in the
months of October/November could
also have accentuated to this rising
trend, apart from purely speculative
activities. The price of gold came
down subsequently and it was quoted
around Rs. 810 per 10 grams in
Bombay on 24th October, 1978.

(b) No, Sir. The sale of gold by the
Government had nothing to do with
the recent rise in the domestic price of
gold. On the other hand the gold
sales, shoulq if at all, have played a
role in moderating the rise in orice of
gold.

(c) It may be stated at the outset
that at no time Government visualis-

AGRAHAYANA 3, 1900 (SAKA)
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ed that through sale of limited guan-'
tities of golq from its stocks, the do-
mestic price of gold could be  brought
down. Gold prices in India have al-
ways had a tendency to rise or fall
alongwith International price, Sale
of gold by auction was introduced by
the Government on an experimental
basis as an economic measures design-
ed to supplement other anti-smuggling
measures. It was also intended inci-
dentally to mitigate the expansionary
impact of the budgetary deficit.

In view of the bullish trend in the
international and domestic markets
and the unsettled nature of the gold
markets in India anq due to the play
of speculative activities, the Govern-
ment has directed the Reserve Bank
of India on 26-10-78 to suspend further
auctions of gold. A Committee has
been appointed under the Chairman-
ship of the Governor, R.B.I to review
gold policy in al] its aspects and make
appropriate recommendations.

= o Te fag © A AERT
ar F aedl # afg & 7 e From
aqIm £ | I Farar & fr fe fag
AT ¥ geadsdy geat § adr ¥ gfg
& A § aFgE-ATaT § 9f
wrfeat savar gt & safad W @y F
q HIfgge e | SRIvag WrFerfs
FYFTT FT JE GO FAT qG 97 fF
FETY @E ¥ qF & d@ifqg \qmar
Ffrf s AITA QT T FAT R AT
ATAT AT FIHT |
1T qUET FT AEAGL @S g
g Y Aerdr F e ¥ faw
4T Y 7 ;w7 fam vrew WY ST 7
=7 A2 § X TT g9 F aIgL TEAITT
F wifeq oAt ATt F1 FIT AT | @AY
argy gg f& A T AeaEy
gt ¥ TFEWAT var arfE | #)y
TFQ FT TNFT TF TF [IF AL
o ¥ R 9T GT FA @A & AT T9q
1 A q&F F fau @& # aewT
EE S 3
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{

fasar & 1 gO @ ag ¥ o aewd
7 ¥AT AT wA  afer AW w0 ww
w1 TqTar W fawrar § e st vy
TR ) A3 Wrg ) 7@ "
B I g e d fed ¥ A e

qww apww o g § qifAg

fFa we7 Frforr

st wx @we fag A0 @ g
g ot 5 faelt w@r &7 wdw gur
FAAT g I A F AT ag sy 2
AT ITW AR IqA FIAT 47 |
qiat WA T G AT X &eH FI7A7 |
ga1aM F gafea gt § frorae @
fe qgi W R @ 2R E oA
¥ gt 7 firrae AraT I2ew A€ 47 )
B HIY & FIYLT H AW 37 G A
FAITA qIZT FAT FT & AR |7 1T
A& | I ag W uE fEav
fF arore # "L |@an fAastEs X
g & wafqqa ami @ favae
AT T9T SR qG @O F OATAGA
I ¥ fgafrage 78 @0 3 77
I AT T | 4g 7T A9 55 |
# qY ST & AT WEqT § fF oA
T ATATHT KT FIFAT FT IAT F A H
1 wfa-ATT A Gawn gAr ar’?

AT AAAT ¥ g q F1HH
orER A3 AT FF AR T
qAaT, Fifw wAT A Fgd & fF Ararvo
FAGT F AT AT LT | FHE FAAT
2 fE a7 AR TEwE F 4, IAT
gTr AT alrza & faw qifr 591

AL &q0r d3r7 F1 Fram femm A
A% gakad A= war? gfF wAdn
Frat ¥ g9 A (eoramT)
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MR. SPEAKER: You are asking &
dozen questions in one question, Yow
cannot ask so many questions.

(Intertuptions)

st wr sere fag - o= fRwi ®
N FT AT 20 Xfaw F¥ X F AT
TG | 7oqfaua F L @A
agr, 9fF s w7 fF oW @
e # fow gw 3@ F1A7 F7 fmior
FL R E @ o 70 Sfawa W agi
T @ qewd W sarar & & R, &t

Z7 Y fpaw ae<l &1 w9 fircgan
fFar ?
SHRI H. M. PATEL: The hon.

Member has asked a whole bundle
of questions. I will endeavour to
answer them. I am sorry, my expres-
sion ‘bundle’ is not a Hindi word.
It is an English word and it means
that the hon. Member has put several
questiong together in one question I
would like to explain to the hon.
Member that in the month of May
when the gold auction was start-
ed, the price of gold in Bombay as per
10 grams was Rs 697.78. On that day,
the price of gold in London was
US $ per Troy oz. 176.78, The diffe-
rence was 145.74.

(Interruptions) **
MR. SPEAKER: Do not record.

SHRI H. M. PATEL :1 am answer-
ing the questions put by Shri Chandra
Shekhar Singh. The hon. member
askeq in what way was the interna-
tional price related to indigenous price
which resulted in curbing the smug-
gling. 1 am trying to point out—he
said there was a wider gap and,
therefore, in fact smuggling should
have increased. I am giving these
figurcg to point out what actually hap-
pened.

In June the Indian price was
Rs. 686,95 per 10 gms. International
price was US $1.84.11 per Troy. oz.

4*Not record;d.
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The gap was reduced from 145 to 110.
In July it was Bs, 679 per 10 gms. in
India anqd the international price was
US $188 per Troy oz. The gap was re-
duced to Rs. 79.48 per 10 gms. In
August the Bombay price was Rs. 727
per 10 gms. The Indian price went
up. The international price went up
to US $206 per Troy oz. From 188 it
went up to 206 but the gap still came
down to 77 from 79.

In September, as the trend of inter-
national price continued to go up, this
wag the result—

The Indian price was Rs. 761 per
10 gms. the international price be-
came 212 and the gap widened to
109.99.

I am trying to point out how the
prices went,

I am answering the questions that
were put to me by the hon. Member.
I am not answering any other ques-
tion.

MR. SPEAKER: You cap kindly
ignore other interruptions.

SHRI H. M. PATEL: The hon.
member said that this was sold to a
few individuals. I would like to point
out to him that this was sold to a
large number of people. The number
of successful bidders during these auc-
tions—Maharashtra 3512, Tamil Nadu
1702, Gujarat 986, Andhra Pradesh
611, Panjab 389, Karnataka 324, West
Bengal 229, Delhi 239,

sft IUAT ;I 2 A PRI AT
a7 gEAT § 7

SHRI H. M. PATEL: Hon. mem-
bers should know that gold will be
sold where there is a gold market.

From Uttar Pradesh, if he wants to
know, there were 98 bidders. The
total number of valid bids received
in the auctions just now we had one
auction were 15143. Total number

Oral Answers 10

of bids accepted—8567, To say that
only a few individuals participated,
is somewhat an exaggeratioh.

Let me also say that the total
quantity of gold which we have sold
through all these auctions is a little
over 12 tonnes. Our total stock of gold,
what we had when we started the
auction was about 82 tonnes. We
have now 70 tonnes. I am referring
to Government stock, not the Reserve
Bank reserve. That is separate. That
is  untouched.

Look at the quantity which has
been sold through these auctions. If
one imagines that when in the coun-
try there is the quantity of gold esti-
mated to be several thousand tonnes,
the sale of 12 tonnes over 12 auctions
when each time what has been sold
is about a tonne or a little over a
tonne, that would bring down prices
in a spectacular way is not correct.
But the point that has to be realised
is—in fact it hagd an effect until the
international prices started going up
steeply, the prices were actually com-
ing down when the international
price started rising very steeply, then
the speculative forces seemed to have
come in and the Indian prices were
pushed up from Rs. 700 and odd to
Rs. 900 something. We felt that if
speculative forces were going to have
a play, then we shall have to consider.

These persons who bids were ac-
cepted, were gold dealers. They can
sell gold to other goldsmiths or make
ornaments themselves. We banned
dealer to dealer transaction. (Inter-
Tuptions).

MR. SPEAKER: Don't
other questions.

SHRI H. M. PATEL: Threfore, to
think that this was encouraging
smuggling, etc. was really difficult to
understand. )

answer

Finally, I would say that what
these gold dealers did with the gold
had been checked by searches that
were carried out. Their books had
been examined, Therefore, the fealing
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' that these dealers got away with

the gold is not quite correct.

ot v fag - R @Y FATw
FT 3 JaT9 A wrar | A D g
7% gfafem 2R 9@ ¥, IF &
g wrar | X ag A ger av fF an
*fge § gawr FE wEAT gAT 4T
®T gE qrE AR FATH FT 7€ 47
WA T F fRear A
B! WA A FRI FAUT ARG
qraT |

MR. SPEAKER: That does not arise

from the question at all.

oft wase? fag : T4 T A
I3 |

MR. SPEAKER: Please go to

second supplementary.

ot warsie fag :  @eft o ¥ WO
AT ¥ gL FIAAT AT AT T
FET ¥ q} H qw@ET ¥ fgmya w
fa® frar | a8 I 9@ FT warg 2
fF J7 oz #1E Fgar a1 fF 7 o5z
&l WA T qTASAT FEY HIT 3T qvHE
quAFT KT AT @), IfFT T3
w7 Srar gqr fF5 #wEa mmEe
T Y o#@T & AR ARAE FY
¥ §? qEEw A A qFA K
AT AT EA AW HY BT Ky HIforOr
| FLATT 130 ¥qT & IF7 150
AT @ & AT AE A T F AEA A
a3 & AfF7 57 a1 gaga A faame
Foad 361797 WA IFF 209fA-
T A FRAUET AT @A T A
Fwr ¥ A 70 Ffrwa W@ AT
@ FT AT qQT & | FT9T WY
JTHT Y qg haeT frar @ f faRw @
AT GOET | TF T QAT I FI
At 7 3 i gAd ww A
U T A FH T @Y

NOVEMBER 24, 1978
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MR. SPEAKER: Please put the
question. You are making a speech.

oft wwere fog : AT AT EaT
ag 2 fF 59 SFgET § 10 919 /1 7T
T e AT H 579 4T qF TeE F
940 &Y AT AZTH ¥ 983 ¥ 4T |
S ¥ 404 ®@T UF €90 Hag0
g 7 age IgE A, Jwme
ITed FAUN F 17 A T Free
FY T7@, T 7 A9 WY T AL gL, AT
AT T @O ATATHT AIfT & qg G/AT
10 fr 3w FT G AT FT T FITAY
HTAET IAG AG! GAT | TG W FET AT
w® g ff a9 F1 91eT g 98 W my
g7 faraT ST, sfF ag awe F7 91T
AT QU FEX FT FTH T AT | A 7
g o & g4 Aify & 77 & A
17 g Afa F7 AT $ 987 § T
Fifs 7T HIRHT A F1E UL AGT
FFEAT | ATIHAIRT W 100 ATH & F9
TRl glg JFd 1 . (waErsT)
... ATTATIRIBSETAT qavd g fx
FIT F1ATH G F7 AT T4 HI oni o
T ZFT ATIETA 1 AZTAT &7 F7 F77
fa= welr S ¥ 76 T AT & AT TES 7

™Y A aE? Faw @ &
g e 9E § 20 gfaoA 1 (rae
HTE TF FAT AT H €Y & W § weqa
FEracFwa A 70 sfqwa #) frcae
wTE afs 7 = v aE, 97 §, o@ ey
FT HYAT ALET HIEAT qT @9 FT
128Y, 13847 158 F7 99 FH T
frac g ?

SHRI H. M. PATEL: Sir, my ans-
wer to the first question is ‘No’. There
is no question of this gold having
gone into the hands only of ejaredar.

SHRI HARIKESH BAHADUR:
Only ejaredar.
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SHRI H, M. PATEL: He said ‘only’.
It is quite incorrect, it ig entirely
incorrect—I say, absolutely incorrect.
I wiil explain why it is so, The se-
cond question that he put is about
international prices. I have shown
that earlier when the international
prices were rising in a moderate way,
ours also went up, but the gap nar-
rowed and that was the object be-
cause when once the gap gets narrow-
ed, then the incentive to smugglers
gets reduced. But later, when the
international prices rose very steeply,
then it seems certain speculative
forces alsp entered and the price in
India rose even more steeply than
the international price. At that stage
the gap between the international
price and the indigenous price in-
creased, which meant really that if
it had gon on further, the smug-
glers’ incentive would have been in-
creased, but we consider that this was
entirely a freak rise. As you sece,
as soon as this has been stopped, the
prices have begun to come down in
a more reasonable way. The market
is behaving more reasonably, the
speculative forces are less in action
today, but they are still in action.

SHRI C. N. VISVANATHAN: Sir,
the hon. Minister said in his reply
regarding the gold policy that the ac-
counts and the stocks of the big
dealers are being checked and will
continue to be checked making use
of the powers under the Gold Con-
trol Act. This is the reply by the
hon. Minister on 16th November 1978
regarding the gold policy. 1 want to
know whether the hon. Minister will
tell this House how many accounts
of the persons have been checked and
who are the persons. Can you clearly
state before this House how much
quantity 'of gold had been seized after
checking the accounts and who are
the persons involved?

SHRI H M. PATEL. I cannot say
the exact number of accounts that
have been examined, but a very large
number of accounts have been exa-
mined. There is no question of gold

AGRAHAYANA 3, 1900 (SAKA)

Oral Answers 14

being seized because what action has
to be taken will be taken following:
this examinatioh. When was this
examination? This examination began
when the prices started rising. There
has been a check to see that dealers
do not misuse this gold that has been
purchased by them.

SHRI R. L. KUREEL: I want to
know whether it ig true that due to
this policy of gold black-money has
been converted into white money.

SHR] H. M. PATEL: There can be
no question of black-money being
converted into white money through
this because the gold is sold only to
dealers who are subject to the Gold
Control Regulations and who have to
maintain their accounts and every sale
to the dealers is reported also to the
income-tax organisation so that they
wil] check how much profit they made.
So there is a complete check and it
cannot be by any other means except
by the proper transactions.

SHRI K. P. UNNIKRISHNAN: The
hon. Minister having admitted that
the speculative forces have been ac-
tive, has any report reached him
through any letter or has any infor-
mation reached him through Govern-
ment channels that the syndicate has
been operating? If so, what are the
names of those persons?

SHRI H. M. PATEL: I have receiv-
ed no information, but I have read
also in the newspapers that syndicates
have been formed. But there can be
no question of syndicates having been
formed because there are rules made.
No one could bid more than a certain
quantity.

SHRI K. P.\.UNNIKRISHNAN: Syn-
dicate means more than one (Inters
ruptions). '

SHRI H. M. PATPEL: All these hid-
ders are -registered. . They have to
submit their accounts . tp the Gold
Controller, they must keep their ac-



1'5‘ Oral Answers ‘

counts open, What they did with this
we would immediately come to know.

(Interruptions)

SHRI K. P. UNNIKRISHNAN:
Have they combined?

SHRI H. M. PATEL: No. (Inter-
mptions).

SHRI K. P. UNNIKRISHNAN: He
has said that he has got reports.

. MR. SPEAKER; No. He has said
fhat he read some press reports and
he also said that it was not correct,

SHRI H. M. PATEL. There is noth-
ing to prevent people from exercising
their imagination ! am giving the
facts. The facts are....

SHRI K. GOPAL: What facts®

SHRI H. M. PATEL: If my hon.
friends wish to ignore facts, I have
nothing to say. I woulq rather
stick to facts. These are the facts.
No one can buy more than a certain
quantity and that quantity has been
reduced to two kg. per person towards
the end. Though it started at five
kg., it was reduced very soon after
the third or fourth auction to 2-1/2
kg. and now towards the end it was
2 kg. These are only registered
dealers as I saig and they are dealers
from al] over the country.

Discussions with President of Inter-
national Bank for Re-construction
and Developrient

+
*B3. PROF P. G. MAVALANKAR

SHRI M. KALYANA-
SUNDARAM:

Wil the Minister of FINANCE
be Pleased to state:

(a) whether Mr, Robert McNamara,
President of thé Int&'national Bank
for Reconstruction ahd Development
recently visited Indfa;
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(b) it so, the purpose of his visit
ang whether he was accompanied by
any experts and officials;

(¢) the places he visited, the persons
he met and the topics he discussed
while on tour in the country;

(d) broad indication of the subjects
discussed by the Minister and other
Governmenta] leaders with the visit-
ing dignitary; and

(e) overall reaction and resl?onse
shown by the visiting distinguished
guest and his team?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) to (e). A statement is laid on
the Table of the House.

Statement

Mr. Robert McNamara, President of
the International Bank for Recon-
struction and Development visited
India from October 1 to October, 12,
1978. The first part of his stay in
India was in connection with the meet-
ing of the Board of Trustees of the
Ford Foundation. His official visit, in
response to the invitation of the Min-
ister of Finance, commenced from
October 9, 1978. Among others, he
was accompanied by Mr. David Hop-
per, Vice President (South Asia) and
Mr. William Clark, Vice-President
(External Relations).

During his stay in Delhi, Mr. Robert
McNamara called on the President,
Prime Minister, Unidn Ministers of
Ihdustry, Commerce, Civil Supplies
and Cooperation, Petroleum, Fertili-
sers anq Chemicaldy Agriculture and
Irripation und finance ahd Députy
Chairmran, Piannitvg Commifssion. Mr.
McNamara also Ha¥ 4 discussion with
the representatives of the Federation
of Indian Chambers of Commerce and
Industry. During all these meetings
Mr. McNamara was informed about
our Plan priorities and Plan strate-
gies, measures contemplated by the
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Government for export promotion and
rural development, creation of new
employment opportunities and increas-
ed pace of agricultural and industrial
production. The on-going projects
undertaken with financial assistance of
the World Bank Group and the possi-
bilities of further projects which can
be financed were also discussed.

Mr. McNamara also visited Maha-
rashtra and Gujarat States to see the
implementation of some of the Bank
aideq programmes, He also had a dis-
cussion  with the representatives of
the Reserve Bank of India and finan-
cial institutiong on industrial develop-
ment, export promotion, develop-
ment of small scale industries, promo-
tion of employment generation pro-
grammes, eétc.

Mr. McNamara and his colleagues
expressed satisfaction at the large
effort for internal resource genera-
tion made by the country and effec-
tive steps taken for controlling the
prices. Mr. McNamara was also very
appreciative of the new emphasis in
our Plan strategy on creation of more
employment opportunities, substantial
increase in irrigation potential and
overall programme of rural develop-
ment. He wag also gratified with the
substantial advance made by the
country in increasing food produc-
tion.

PROF. P. G. MAVALANKAR: Do
you want me to wait for a minute and
give the minister some breathing tine
because he has been answering so
many questions?

MR. SPEAKER : No, no. Please put
your question.

PROF. P. G. MAVALANKAR : Mr.
Speaker, Sir, although the Minister’s
statement, I must say, is neat and des-
criptive and fairly informative, it does
not tell enough and it does not contain
enough. If you see the whole burden
of my questions from (a) te (e), he
has merely described what happened.
I want him to answer now several
components of my first supplementary,
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The House knows and’ he knowg that '
the World: Bank aid to India has been
forthcoming since 1949. The Interna-
tional Development Association, an
affiliate of the World Bank, is giving
us credit by way of soft loans for &
long time and also the World Bank is
working as a Co-ordinator of Aid
India Consortium. All these things are
there. Now, in the statement he says
the visit was for 12 days, but the offi-
cial invitation was for only three days
and in that he has visited Delhij,
Maharashtra and Gujarat, only -three
days for official purpose. My question
is, in components one tg five....(Ine
terruptions) It is very important,

MR. SPEAKER : Every question is
very important.

PROF. P. G. MAVALANKAR:
I will be very brief. My first supple-
mentary is, he has said in his state-
ment that our plan priorities and plan
strategies were given to Mr. McNa-
mara. I want to know what precisely
ere the plan priorities and strategies
of the Janata Government that were
given to him, because one hears occa-
sionally a conclusion of emphasis on
prohibition, tirade against multinatio-
nals, emphasis on rural development.
Family Planning Programmec is in a
mess.

MR. SPEAKER : You cannot go on
to the larger policies of the Govern-
ment.

PROF. P. G. MAVALANKAR:
With your consent, I will later on try
to raise an half-an-hour discussion also
on this point. But my point is, the
question is so important, valid and
vital for the country’s economy and
for the country’s honour.

MR. SPEAKER : Yoy are still on the
preface. You are not on the question.

PROF. P. G. MAVALANKAR: My
preface is over, I will come to the
quesfion. My first point is what are the
precise priorities and strategies and
whether the Finance Minister took the
opportunity of this visit by Mr. Mc-
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Namara to tell him that the high staff
costs add to the cost of the World
Bank Loans to this country. The World
Bank aid has become more costly be-
cause of the high staff costs of the
World Bank employees—has he told
this to Mr. McNamara? Has he also
told that in India non-project aid is
often more required than the nroject
aid? Lastly, may I know, in view of
the fact that the economic growth in
our country hardly goes beyond 6 per
cent and the foreign exchange reserve
is fairly ample at the moment, what is
Government of India's strategy with
regard to foreign aid and, rather than
increasing dependence on forein aid,
whether we are dcreasing our depen-
dence on foreign aid and keeping the
honour and prestige of this country in
tunz,_ so that we do not have to go with
a begging bowl either to McNamara or
America or the Western countries?

SHRI H. M. PATEL : My friend the
Hon. Member has said that the reply
is descriptive etc. but I must say that
I have adhered strictly to the questions
as they were put. He now wants some
various types of other information.

He asks what are our plan priori-
ties etc. which I described to the Presi-
dent of the World Bank. They are well
known. Our plan priorities are that
rural development receives the highest
priority. The largest allotment of
funds will be for rural development
and rural development will include ag-
ricultural development, small-scale In-
dustries, cottage industries ete. plus all
manner of infrastructural facilities
which are not available, being deve-
loped rapidly, such as provision of
drinking water to villages which do
not possess it, approach roads, roads,
power, irrigation facilities and so on.
These are all covered in the omnibus
term ‘rural developments’. They are to
receive the highest priority, whatever
our allocation may be.

‘Our strategy, again, is this. For over
30 years the highest priority was
given to Industrialisation: the hope
then, durdag that period, was that
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through industrialisation we will be
able to generate more employment and
thereby assist the development of rural
areas also. But what actually happen-
ed was that, while industrialisation
certainly proceeded and we came to
be counted, in thirty years, among the
first ten industrial nations the number
of unemployed increased to such an
extent that the counting of the unem-
ployed was given up by the P’lanning
Commission after thé Third Plan. Si-
milarly agricultural development was
really at a low ebb and agricultural
poverty actually increased in the rural
areas. Therefore, it has now been de-
cided that we will seek to develop
agriculture rapidly, we will seek to en-
rich and bring prosperity to rural
areas. About 70 to 80 per cent of our
population still lives there. Then, in-
dustrial development will also proceed
because rural development cannot
proceed unless certain industrial deve-
lopment also proceeds apace. This is
the strategy and this is what 1 have
said.

Now, his next question is, did we
tell the World Bank that their loans
are costly because their staff is costly.
It seems to me that it doeg not really
affect us. Whatever salaries the World
Bank may pay and whatever its ex-
penditure may be, we get loans on cer-
tain terms. And what is more, the In-
ternational Development Association
loans are on specially favourable
terms. Therefore, so far as we are
concerned, we are not affected by
whatever their cost structure may be
and how they get their funds etc. It
does not affect us. What we get is on
terms which are already well known
to the House.

Then, he asks whether I spoke to
them saying that whatever aid is to be
given may be given on programme
basis rather than on project basis. It
is certainly on advantage to us if it
comes on programmes basis rather
than op project basis, but the interna-
tional world has decided hat they
cannot give it on this basis. But we
have pointed out our difficulties and
the difficulties it creates. '
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Then, his next point is, what are we
doing about seeing to it that we do not
have to depend upon aid. I agree that
we should not have to depend upon
aid, but that will depend on the rate
at which we grow and develop and
whether we have sufficient funds of
our own in order to develop at the
rate and pace that we want to.

I may mention that we pointed out
in the last meetings with the World
Bank, there as well as hers, in regard
to our developmental expenditure, that
out of our total development budget-
ing, 95 per cent of the resources are
peovided internally, in this country it-
self. What we depend on is 5 per cent
but that is a critical 5 per cent and
with this 5 per cent becoming avail-
able we can develop far more rapidly
and therefore, I do not think there is
any question of emotion on this point.

PROF. P. G. MAVALANKAR : The
hon. Minister has said in his statement
that Mr. McNamara and his two ccl-
leagues went to Maharashira and Gu-
jarat. May I therefore ask him whe-
ther it is a fact that in our country for
the last several ycars an increasing
tendency is evident ipn as much as
various State Governmenlis approach
directly the World Bank for assistance,
because only then the Central assist-
ance comes to them, They require some
kind of World Bank’s sponsorship to
get the assistance. Is it a fact? If so,
why should the Government of India
not give direct aid to States concern-
ed on merits of the projects rather
than wait for a certificate or sponsor-
ship from the World Bank? And, may
I know whether Mr. Mcamara went to
some places in Gujarat, and apart from
the fisheries project for which the
Bank aid is there, whether he visited
some of the agricultural projects in
Gujarat especially in drought prone
areas? And if so, what was Mr. Mec-
Namara’s reaction to that kind of a
visit? Whether he promised further
aid to the Government of India and
to the Gujarat Government?
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SHRI H. M. PATEL: The hon'ble
Member is not well informed in so far
as the method by whjch World Bank
aid and assistance are obtained. It is
negotiated entirely by the Central
Government but naturally the Central
Government does not have the pro-
jects. The projects are to come from
the State Governments. In fact the
Central Government keens op prod-
ding the State Governments to produce
whatever projects they want to be con-
sidered. Those projects are studied
carefully here. They mav want to go
to the World Bank but the World
Bank would not listen to them. Sp the
question of World Bank sponsoring
anything from any Sate Government
does not arise. It is the Government
of India which decides on proposals
that come from different States and see
as to it which project needs to be-
given what priority, and thus a certain
amount of fairness is obtained ag well
as we ensure the maximum possible
aid to this country. The second point
he askeq was that “in his visit to Guja.
rat what did he do”? In Gujarat he
visited certain projects near Baroda
which was drought proned area and
he saw the development schemes
where cotton etc. were grewn. But this
was under a special system of exten-
sion which actually resulteq in pro-
duction being almost trebbled. This
was something which he saw and he
was greatly impressed by that particu-
lar State.

MR. SPEAKER : Mr. Kalyanasunda-
ram. He is not here. Mr. Swamy.

DR. SUBRAMANIAM SWAMY: Sir,
I would like to ask the Finance Min-
ister when he met this butcher of
Vietnam babies, namely, Mr. Mc-
amara, whether he asked him why he
publicly and openly supported the
sterilisation campaign conducted dur-
ing the Emergency and whether hLe
pointed out to him that the people of
India repudiateq that campaign and
he had no business....

MR. SPEAKER : The question does-
not arise. Q. No. 84.

(Interruptions)
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DR. SUBRAMANIAM SWAMY:
How can you rule it out like that?

MR. SPEAKER: It does not arise.
The question merely was about the
financial assistance.

DR. SUBRAMANIAM SWAMY: It
is regarding the discussion with the
President of the World Bank. It says:
what is the overall reaction? You see
part (e) of the question. (Interrup-
tions) When the criminals like Mr.
McNamara come to this country....
(Interruptions) How can you say it is
not allowed? Here he supported the
Emergency and he supported the steri.
lisation campaign. It is the duty of
the Minister te tell us about this.

MR. SPEAKER : The Finance Min-
ister discusses the financial matters.

DR. SUBRAMANIAM SWAMY: He
‘has to answer the question. He can
simply say, yes or no. I will be satis-
fied. Did you raise the question of
‘World Bank assistance?

SHRI H. M. PATEL : ] did not raise
it.

STC Role in Tobacco Trade in
Andhra Pradesh

*84. SHRI C. N. VISHVANATHAN:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the part played by State Trad-
ing Corporation in solving the prob-
lems faced by tobacco merchants in
Andhra Pradesh;

(b) the quantity of tobacco pur-
chased by STC from Andhra Pradesh
and the price thereof; and

(c) the conerete effects noticed with
regard top relieving the hardships of
tobacco trade in Andhra Pradesh?

THE MYNISTER OF STATE IN THE
MINISTRY .OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SI[RI ARIF BEG) : (a) to (c).
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A stateinent is laid qp the Table of the
House.

Statement

(a) The problems connected with
tobacco in Andhra Pradesh this year
were not so much those of the mer-
chants as of the growers. STC’s efforts
are, therefore, directed basically at
helping the growers. This year the
virginia tobacco crop was larger. Gov-
ernment, therefore, intervened through
the STC to mop up some of this surplus
so that growers are not left with un-
duly large un-sold stocks. Therefore,
apart from the quantity of 5,000 ton-
nes which the STC proposed to pur-
chase as a part of their normal com-
mercial activity, taey were asked to
tuy a further quantity upto 10,000 ton-
nes of Virginia tobacco ¢, Govern-
ment account. As far as possible, the
latter quantity is being purchased from
the growers.

(b) The STC has already purchas-
ed 6,500 metric tonnes of virginia to-
bacco valued at about Rs. 5 crores from
the cooperatives and syndicates of the
growers against target of 10,000 tonnes.
In addition, against the target of 5,000
tonnes for commercial puirchas2, the
STC has already purchased 3,470 ton-
nes valueq at Rs. 4.75 crores. The
commercial purchases have beepn made
by STC partly from Cooperative So-
cieties and partly from Packer-Asso-
ciates of the STC.

(¢) Through these purchases the oh.
jective of helping the growers has
been considerably achieved and can be
regarded as a positive and conciete
effect of the market intervention un-
dertaken by the STC at the behest of
the .Central Government.

SHRI C. M, VISVANATHAN: The
statement given by the hon. Minister
says that “the commercial purchases
have been made by STC partly from
Cooperative Societies and partly from
Packer-Associates of the STC. I want
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to know the number of Cooperative
Societies and Packer-Associates who
were included through the STC.

SHRI ARIF BEG: The number of
Cooperative Societies ijs 6 and the
number of Packer-Associates is 44. If
you permit I can read out the names
also.

SHRI C. N. VISVANATHAN : What
are the concrete steps that the Gov-
ernment will take for the next year
regarding purchasing of tobacco from
the growers and how it will safeguard
the interest of the growers?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) : Sir, it is true that last year
the oroduction of virginia tobacco was
of the order of 1,30,000 tonnes and the
export was not of that order. For
next vear, the Tobacco Board has al-
ready issued its instruction; for regu-
lating the crop. Those who are having
production of more than two hectares
have been asked to scale down propor-
tionally the production of tobacco. We
have constituted an expert group to go
into the problems not only on the vir-
ginia tobacco growers but also of all
tobacco in the country on the basis of
which we shall take necessary steps so
that tlie growers who produce tobacco
do not suffer. Besides, according to
the Act that was passed by the House,
we are making arrangement to see
that there are platforms for purchases
and that tobacco is sold through auc-
tion and not according to the present
system where the growers are the
sufferers.

SHRI M. RAM GOPAL REDDY:
Mr. Speaker, I want to know from the
hon. Minister whether all tobacco that
was loaned last vear ang is still with
the tobaceg growers has been exhaust.
ed; if not, whether the Government
has any scheme to clear the whole
thing before the next season comes.

SHRI MOHAN DHARIA: It was
only in the month of November that I
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‘had a nreeting—this current month—
with thr vepresentatives of the gro-
wers ard also the Tobacco Board.
They have brought to our notice that
even today there are stocks of the
order of 20-25000 tonnes. I immedi-
ately asked the Secretary to take up
the matter with the Finance Ministry
and alsp with the Reserve Bank of
India so that more credit facilities are
made available; and if these restric-
tions are followed over the production
of tobacco next year, it will be possible
for us to take all possible care of the
additional tobacco in our possession.

SHRI P. VENKATASUBBAIAH:
During the Consultative Committee
meeting held last October, it was
pointed out that the STC which is buy-
ing at Government’s account 10,000
metric tonnes, nearly 6-7000 metric
tonnes have been purchased from the
growers and the growers’ stocks have
been exhausted. I want to know
whether the remaining quantity of to-
bacco was promised by the Minister to
be purchased by the smail packers.
In order to frustrate the promise given
by the hon. Minister whether bogus
syndicates have been allowed to be
fioated by the STC officers themselves.
They are not growers; they are only
traders in the name of growers. They
want to cheat STC and the small
packers, May I know what action
Government proposes to take in this
matter.

S.T.C. has supplied tobacco to Bul-
garia and other countries. Is it a fact
that a complaint has been received
that poor quality of tobacco has been
supplied by the S.T.C. because S.T.C.
is in league with certaip vested inte-
rest; having benami trade associations
are monopolising the entire purchases
of ST.C.? Will the hon. Minister go

‘into this racket. This is a regular

racket supported by certain vested in-
terests, mostly traders, and they are
cheating in thg name of growers, and
deceiving the Government and the
S.T.C. Many of the important officers
are involved in this. I am prepared to
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prove if the hon. Minister conducts an
enquiry.

May 1 know whether these matters
will be gone into and suitable action
will be taken so that the vested inte-
Tests are removed and the racket is
broken and the real grower gets the
benefit of S.T.C. purchases.

SHRI MOHAN DHARIA: I have re-
ceived a letter from the hon. member,
S.ri Venkatasubbaiah this raorning
itself regarding these allegations. Im-
‘madiately, I have asked the Secretary,
Commerce to enquire into all these
matters. So far as my assurance
given in the Consultative Committee is
concerned, I hag said that roughly
about 7,000 tonnes will be from gro-
wers and the remaining will be pur-
chased from the small packers whg are
not exporters. This assurance was
given particularly because there were
complaints that the small packers
made purchases on the under-
standing that the tobacco will be
puchasd by the S.T.C. and, naturally,
so far that assurance is concerned it
stands. It has so happened that some
growers have come forward now.
Whether they are fake growers or
not it is being enquired into. But if
‘they are real growers, then my col-
league will appreciate, I will have to
render them help.

I am taking one more decision. I
would like S.T.C. officers and my
Secretary to discuss matters with czr-
tain Members of Parliament who are
well versed in it and on the basis of
‘the recommendations, I shall see that
some system is evolved so that all
the decisions taken by the Govern-
ment are in the interest of the pro-
ducers. They necessarily get the
benefit and there is nothing like
racketeering.

I can also assure the hon. member
that if any officer, whosoever he may
be, is ixivolved in any sort of
recketeering, he has no place in my
Ministry and proper action will be
taken,
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WRITTEN ANSWERS TO
QUESTIONS

Devaluation of Rupee

+*85. SHRI RAJKESHAR
Wil the Minister of
pleased to state:

SINGH:
FINANCE be

(a) whether hig attention has been
invited to the news-item entitled ‘De-
valuation of Rupee likely” published
in the Statesman of 13th October,
1978; and

(b) if so, the reaction of Govern-
ment thereto and particulars of the
proposed devaluation, if any?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) There have been large fAuctua-
tions in the exchange rates of several
major currencies recently. In such a
situation, revision in the rate of the
rupee as part of the process of adjust-
ment does not signify any intrinsic
weakness in the vaiue of the rupee or
in the economy. In the world of float-
irg exchange rales, upward and down-
ward adjustments have to be viewed
in the larger perspective.
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Merger of Pay and Dearness Allow-
ance of Central Government
Employees

*87. SHRI D. AMAT;

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of FINANCE be

pleased to state:

(a) whether Government have fina-
liseq their decision on the merger of
pay and dearness allowance of Cent-
ral Government employees; and

(b) it so, the details thereof?

TST g&FR FT

THE 2 MINISTER OF- FINANCE
(SHRI H. M. PATEL): (a) arnd (b).
The issue of merger with pay . of-a
part of Dearness Allowance payable
to Central Governme:ai employees has
been referred to the Board of Arbitra-
tien (Joint Consuitative  Machinery)
aleng with two other issues relating to
Dearness Allowance. The award of.the
Board of Arbitration has to be awajted
Lefore any decision on this issue can
be taken by Government. ‘
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Deficit in Foreign Trade

*89. SHRI B. P. MANDAL:
SHRI AHMED M. PATEL:

Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether India’s export during
April-August this year hag been only
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Rs. 2045 crores as against Rs. 2246
crores during the corresponding period
last year;

(b) whether India’s import has been
Rs. 2544 croreg in April-August this
vear as against Rs, 2144 crores during
corresponding period last year;

(c) whether India’s. foreign. tradeas
such shows a deficit of Rs. 500 crores
during April-August 1978; and

(d) the reasons fer the deficit and
the steps proposed to meet it?

THE MINISTER OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (c). Relevant data re-
garding [ndia’s foreign trade are as
telow:—

(Rs crores)
1978-79 1977-76
Item (April-August) (April-Auvgust)
Provisional (Provisiona) (Revized

Imports 2544* 1950 2144
Exports 2045* 2117 2246
Balance of Trad:- (—)499* (+)167 {4102
#Likcly to underee revicion when revised figures are received

(d) Exports: The decline in exports
is due to causes hoth international
and domestic and vary from ijtem to
item. The main reasons are as
tollows:—

(i) Recessionary conditions pre-
vailing in the developed countries
and the protectionist measures
adopted by them.

(ii) Fall in the rupee value of
the dollars has caused considerable

erosion of the export realisation in
rupee terms.

(iii) Considerable fall in inter-
natioral prices of items like tea
(unit vaue realisation falling from
Rs. 27.42 per kg. in April—Sept., 77
to Rs. 20.30 per kg. in April—Sept.,
78), Coffee (unit value realisation
falling from Rs. 40.15 per kg. to Rs.
26.61 per kg.) etc. and thereby re-
duction in export earnings.
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(iv) Reduction in exportable
supluses have been caused by various
domestic factors like:—

(a) Increase in domestic demand
in the case of iron and steel.
cement, etc.

(b) Shortage of power.
(c) Transport bottlenecks.
(d) Congestion at ports.

(¢) industrial unrest and strikes
varticularly at ports.

(f) Unprecedented iloods in many
States like UP. Bihar, West
Bengal, etc.

(g) Reduced availability of im-
vorted raw cashewnuts.

(h) Difticulties faced by expor-
ters due to certain local policies
like oricing of raw cashewnuts.
restriction on  movements of
cashewnuts and husk (coir) and
heavy sales tax on exportable
commodities like pepper.

(v) Acquistion of new science and
technology and new capabilities have
created certain difficulties in having
more exports to Rupee trade coun-
‘ries, as imports from such countries
Lcave come Gown,

(vi) Deliberate policy of Govern-
ment to restrict/control export of
certain commodities to enable suffi-
cient domestic availability at reason-
able prices and to thus reduce the
social cost of exports.

I{. Government have kept constant
w~atch on the trend of our exports and
have already taken a number of de-
cisions and initiated action on series
of others with a view to bringing about
vasic structural changes in our foreign
trade so as to lay the foundations for a
stable and sustained growth in exports.
While devising any such measures,
emphasis on making available the
articles of essential consumption to
the domestic consumers at reasonable
prices has not been allowed to be re-
“laxed,

3090 LS—2.
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Some of the importﬁnt measures
taken to step up exports are as fol-
lows: —

(1) Role of Export Organisations.

The role of export organisations like
STC, MMTC, HHEC, ECGC, TRO and .
TFA have been re-defined to make
them pot only more action-oriented
but also instruments for the growth of
export sectors of the economy particu-
larly in the small gscale anq cottage
industries sectors. They have been
entrused with the responsibility of
facilitating the availability of essential
inputs, providing market intelligence
and marketing support including
credit cover to these gsectors.

(2) Role of Export Promotion Coun-
cils and Commodity Boards.

The Export Promotion Council and
(CCommodity Boards are also being
caergised to play a more dynamic role
in servicing the exporting community.
Their procedures also are being
simplified with a view to providing
them greater flexibility in operations.

(31 C.ClI. & E—Change in role

The orgenisation of the Chief Con-
‘roller of Imports & Exports is being
resamped and assigned a promotional
role in the export sector.

(4) Task Forces

Task Forces have been constituted
to lcok into the problems of dynamic
export sectors like:—

(1) Leather & I.eather products;
(ii) Gem and Jewellery
(iif)Handicrafts

(iv) Electronics

(v) Project exports

(vi) Furnitures

(vii) Agriculture products

(vili) Export Services;
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and (ix) Exports fram small scale
sector. Reports in respect of 4 of these
secfors viz., leather and leather pro-
ducts, gem and jewellery, electronics
and project exports have already been
1ecewed and action initjated.

(5) Value added items

Emphasis 1s being laid on the ex-
part of items in value-added from
rather then in primary form. This
will lead to increase in employment as
also increase in export earnings.

16) Inputs Availability

For strengthening the export pro
duction base, it is necessary to provide
for availatility of essential inputs at
reasonable price. This is intended to
he ensured through a stable import
cxport policy over a period of time

(7) Import Policy Liberalisation.

} The import policy has been libera-
lised to facilitate available of im-
ported inputs at international prices.
import licensing procedures have also
heen considerably simplified and in o
number of cases completely done away
with so as to reduce the time takeun
in acquiring essentiai inputs

(8) Compensatory Support

With u view to provide stability und
in order to maintain competitiveness
of our exports in the international
market, a policy of giving cash compen-
satory support to slected items for i«
reriod of three years has already been
.nnounced. The whole patlern ot
determining cash compensatory sup-
sort and selection of items is being
redesigneg taking into account the
seneral principles recommended by the
Alexander Committee.

(9) Strengthening of Production
Bose.

Exportuvle surpluses will be gener-
ated by strengthening and expanding
the prod-iction base for selected items
both in the industrial and agricul-
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tural sectors. Obstacles coming in the
way of export production are being
removed. Export oriented unjts, speci-
A'ly the ones being established for 10u
per cent exports are being encouraged.

(10) Lon-term Measures

As a long-term measure, the priori.
ties for allocating funds for the select.-
ed export sectors are being considered
by the Planning Commission for in-
clusion in  the next annual/Five Year
Plan. In the agricultural sector.
emphasis wili be laid on increasing
the production of plantation crops (tew.
coffee, rubber, cardamom), fresh
iruits and vegatables, onions, potatoes
spices. Niger seed oilseeds, marinc
products, etc. for export purposes.

(11) Involvement of State Governa
ments

It has been decided to encourage and
wcure greater involvement of the
State Governments in the export effort
TCetailed discussions will be held with
them individually and collectively.
Meetings will soon be held with the
Chief Ministers and other concerned
Viinisters.

(12) Diversification

A study of  country-wise potential
tor exports has been undertaken and
«mphasis is being laid on diversifica
,on of markets as well as commodities

(13) Rationalisation of Offices
abroad

Foreign offices of Export Promotion
Organisations and Commodity Boards
ure, to the extent possible, being
brought under one roof for achieving
better coordination in their activities.
This has already

(14) Role of Commercial Represen-
tatipes.

The offices of our Commercial Re-
presentatives abroad are also being
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geared up to play a more dypamic role
in providing market inteligence, sup-
port to exporters, follow-up action and
feed-back etc.

(15) The Manual regulating the
working of the Commereial Representa-
tives abroad is also being completely
revised so that they can provide better
and mere responsive support 1o the
cxport eftort.

(16) Quality Control:

Quality contro] regulations and pre-
shipment inspection procedures are
heing revised and the relevant Act and
Rules amended,

(i, to make the procedures less
cumbersome gnd to provide flexi-
bility taking into account the change
in commodities and the requirements
ol qur export markets,

(ii) to pear up the system regard-
ing moniforing of quality control
arrangements and enquiry into com-
plaints; and

iii) to provide for deterrent pumsh
‘ment to erring exporters who shipped
-th-standard products,

17y Jaint Venlurex:

Revised puicelines have heen issued
governing establishment ot Indian joint
~entures abroad, Proposals will now
he considered for establishment of not
only industrial joint ventures but also
others relating to consultancy, trading.
wholesale  and  retail marketing, ex-
nloration of minerals and service ve:-
tures like hotels. restaurants etr

(18) Transport Infrastructitre :

Eilorts are also being made to
improve the transportation infra-struc-
ture available to the exporting com-
munity. Air Cargo Complexes are
iing established at locatigns nearer
the places of production. This will also
relieve some pressure on the existing
exit points. For sea cargo, eflforts arc
heing made (o simplify procedures.
introduce containterisation enlarge the

frequengy of shipping services and to
keep freight rates stable and reason-
able. Shippers Councils are also being
strengthened so as to improve their
hargaining capabilities.

(19) Institutional fora have been
designed by constituting committees
called SCOPE-SHIPPING, SCOPE-AIR
and SCOPE-RAIL for enabling discus-
sion and Yetter appreciation of the
concerned transportation problems.

(20) Free Trade Zome:

Procedures regarding Santa Cruz and
Kandla Free Trade Zones have been
simplified so that all proposals receive
expeditious consideration. Import of
~apita: gonds, row materials, compo-
nents etc. for units in the Free Trade
Zones have been placed on the Open
General Licence list. A Committec
wag constituted to examine the pro-
blems and policies which hindered the
arowth and development of these Free
Trade Zones. Action has already been
initiated on the interim report received.

21y Eftorts in Multilateral fora:

Owr efforts in various multilaterai
tora such as UNCTAD and GATT con-
tinue unabated for cecuring better
trading cnvironment for developing
countries,

(22) Efforts at Bilateral Level:

At the bilateral level, eflorts arc
heing made to increase trade in both
directions to mutual benefit, This i«
being arranged through meetings both
at 1he official levels as well as at the
ministerial level Country-wise strategy
is being planned both for imports and
¢exports.

111. TMPORTS:

Item-wise information regarding im-
ports made during 1978-79 is not yer
available. The large value items of
import are mainly POL, Fertilizers.
Edjble ails, Capitul Equipmeni etc
Canstant vigilance is kept to ensurc
that import of only items are permitted
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as are not adequately or effectively
available " indigenously and unwarrant-
ed imports are not allowed. This is
kept under review in consultation with
the Directorate of Technical Develop-
ment and other concerned Ministries.
Efforts are also being made for in-
creasing domestic production of items
which are currently being imported
for ineeting essential consumer or in-
dustrial requirements, To some ex-
tent, import costs have also increased
on account of inflationary trends in
foreign countries.

IV As already indicated earlier.
while Government has liberalised im-
ports selectively, it is  alsn keen on
regulating the growth in imports, in
keeping with its objective of self-reli-
ance. From this point of view appro-
priate allocation of funds and capacities
are being considered for increasing
domestic production of items that are
currently being imported.

V. Given the inherent potential of
our country, stabilitv in our policies.
simplified precedures and a construc-
tive and nromotiona! attitude the Gov-
ernment are confident that it shall be
possible for the countryv to overcome
the present situation and to attain a
sustained growth in exports to meet
not only our import requirements bhut
a'sc our needs for cdevelopment.

Investigation into cases of Tenderers
of High Denominatio, Notes

#90. SHRI A. BALA PAJANOR: will
the Minister of FINANCE be pleased
10 state:

(a) the present position of investi-
agation of cases of tenderers of high
denomination noteg whose statements
while tendering notes during demo-
netisation were not accepted;

(b) the number and names of per-
=0ong involved; and

(c) particulars of dead-line, if any,
laid for positive action against the
offenders”

NOVEMBER 24, 1978

'MINISTRY OF FINANCE
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THE MINISTER OF STATE IN THE
(SHRI
ZULFIQUARULLAH): (a) to (c). Ac-
cording to the information, presently
available, source of over Rs. 3.45 crores
involved in 1308 declarations is not
fully and satisfactorily explained.
Names of the persons concerned are
not readily available and collaction
thereof will involve time and energy
not commensurate with the results
likelv to be achieved.

Requisite assessment proceedings in
the above cases are in progress. As-
sessments have already been complet-
ed in respect of 135 declarationg in.
volving a sum of over Rs. 14 lakhs.
Penal proceedings have been initiated
wherever called for.

The demonetisation took place in
January, 1978. Therefore, depending
upon the accounting period of the as-
sessee, the source of the amount ten-
dered has to be considered in the
course of proceedings relating to 1978-
79 or 1979-80 assessment year. The
said proceedings have to be complet-
ed within the limitation period stipu-
lated in the Income-tax Act. The In-
come-tax Authorities have been advis-
ed to process these cases without any
avoidable delay
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Non-official money changers at
International Airports

“92. PROF. DILIP (CHAKRAVAR-
TY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the number of non-official
money changerg in our international
airports in thic country:

(b) the policy of allotting space to
non-official money changers;

42

(c) whether there is any continuing
discrimination in thig regard; and

(d) what steps the Ministry propose
to rectify thig discrimination?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) There is only
one firm of private money changers
which is operating at the Airport at
Bombay.

(b) Space is allotted to non-official
money changers according to the po-
licy of Government in regard to pro-
viding money exchange facilities which
is as follows:

(i) Those firms which are now
operating as money changers will be
allowed to continue as long as their
performance is found satisfactory by
the Reserve Bank of India and if
they possess a valid licence to carry
on the business: and

(11) Ir fuature, licence tor money
exchange business &t the airports
will be given only tw the natiopa-
lised banks.

) No. Sir.

td) Does not arise.

Loans by Public Sector ang other
Commercial Banks t, negiected sectors

*94. SHRI D. N. TIWARY: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have ad-
vised the Public Sector Banks and
also  other Scheduleq Commercial
Bankg to ensure that 33.3 per cent of
loang advanced to the rural and semi-
rural areas are given to neglecteq sec-
tors;

(b) whether neglected sectors have
been defined:

(c) if so. their details:

(d) whether there is any agency to
check whether loang advanced to rura]
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and semi-rural areas reach their
target; and o
(e) the amount and percentage of
loan advanced so far to agriculturists
and small artisans in rural and semi-
rural areas? ¥

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (e): The
Government have advised the public
sector banks to augment their lending
to neglected sectors so that their ad-
vances to these sectors reach a level
of 33.3 per cent of their aggregate out-
standing advances by the end of March
1979. To increase the flow of credit
into the rural and semi-urban areas,
the public sector banks have also been
advised to endeavour to achieve a cre-
dit-deposit ratio of at least 60 per cent
in their rural and semi-urban bran-
ches by the same date.

The neglected sectors have been
broadly defined as comprising agricul-
ture, small-scale industry, small road
and water transport, retail trade and
small business, professionals self-em-
rloyed persons and education.

The Reserve Bank of India and the
Government monitor the performance
of the public sector banks towards
achieving these targets.

As at the end of June 1978, public
sector bankg had outstanding advan-
ces to the neglected sectors amounting
to Rs. 3992 crores or 30.2 per cent of
their aggregate advances. Advances to
agriculture and allied activities
amounted to Rs. 1658 crores or 12.6
per cent of their aggregate advances.
Figures of loans given by the public
sector banks to “artisans and crafts-
men” are available only upto last Fri-
day of June 1976 and cover both rural
and urban areas. They amounted to
Rs. 16.27 crores or 0.16 per cent of the
aggregate advances. Also, the Region-
al Rural Banks had disbursed loans ot
Rs. 23.3 ~rores upto June 1978 to 2.7
. lakh ru-al artisans and other small
ventures.

NOVEMBER 24 1978
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Permigsion to Fly Concorde over
Lakshadweep and West Coast

*95. SHRI VAYALAR RAVI: Wil
the Minister of TOURISM AND CIVL
AVIATION be pleased to state:

(a) whether Government haw
given permission to fly the Concorde
over the Lakshadweep and West
Coast;

(b) if so, have Government made
any study of the impact of the flight
over the landscape; and

(c) whether any States have ex-
pressed reservation over the decisim
to give permission to Concorde to fiy
over the West Coast?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). No
permission has been given so far for
Concorde overflights across India
The route agreed to for Concirde
overflight clears all the Lakshadweep
Islands by at least 20 Nautical Miles
and the coast of Kerala by af least
28 Nautical Miles, Permission for the
route has been given subject to the
UK. Government providing the re
quisite calibration equipment and 2
play-back analyser for studying the
impact of the flights. The UX, Gov
ernment have agreed to these cordi
tions. The Concorde has not yet
started flying over the route mention-
ed. -

3

(c) As mentioned above, the Con.

corde has not been permitted to fy :

over the West Coast. Government have
not received any communication from
the State Governments.

Import of Coconut and Corma

*96. SHRY P. K. KODIYAN: Wil

i

the Minister of COMMFERCE. CIVLL ;

SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Governm:nt have de-
cided to import coconut and copra;

(b) if so, the details and reasons

therefor;
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(c) whether the Kerala Govern-
men! have protested against import of
coconut and copra; an

(d) if so, Government's reaction
therete?

THE MINISTER OF STATE _ IN
'"HE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). Up to 12-7-77,
tne import of coconut oil was under
C.G.L. But according to Import Policy
‘or the period April 1978-March 1979
the import, if any. of coconut oils is
to be canalised through the State Tra
~ing Corporation. As regards the im-
nort of Copra, for its use in vanaspati
industry and for other industrial pur
poses, the import is canalised throu
STC: for edinle purposes, import of
Copra i1s on Open General Licence
There is 2o change in this policy. nor
nas the Government decided to import
»ither coconut or conra

r¢) and (d). Keraia Government had
vapressed itself against the import ot
Coconut, Copra or Coconut Oil. A
reply clarifying the position has been
sent to the State Government, giving
. few other suggestions with a view to
maintain the price line. Reply from
the erala Government i awaited.

Iird Level Air Operation Corporation

“y7. SHRI S. R. DAMANI: Will the
Winister of TOURISM AND CIVIL
AVIATION bhe pleased to state:

(1) whether Government  have hHy
now taken a derision on the Report
of the Gidwani Commitice regarding
'he  introduction of a Third Level
operation corporation: if so. the broad
outlines thereof;

(b) the type of aircraft which Gov-
ernment have in view to operate these
services and the routes tentatively
selected;

(c) when this service is likely to be
introduced; and

(d) whether Govemment would lay
on the Table of the House a copy of
the Gidwani Committee Report, and
if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CI1VIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c). A state-
ment giving the requisite information
is laid on the Table of the Sabha.

(d) Copy of the Gidwani Committee
Report will be placed in the Parlia-
ment Library after the Government
has taken a decision on it.

(a) to (c). The report submitted by
‘he Gidwani Committee is under exa-
mination by Government. The broad
outlines of the report are given as
Helow:

The main conclusion which the Com-
mittee has unanimously reached is that
i1 is not only practicable but also es
sential to establish Third Level Air
Services in India  on an immediate
hasis and to begin with, gt least 50 new
unopulation centres, which have been
«necified in the report, should be serv
ed in the very first phase itselt. In se-
icceting these 50 new population cen
tres, the Committee has also applied
the strict test of economic viability and
11 ynamimously recommended certain
cuidelines whereby a strong and viabice
svstem of Third [evel Air Services
csuld be set up so as to adequately
respond 10 consumer demand and en-
able long term market growth as also
profitahle operations.

2. Whiie the (ommittee on the one
nend has recommended the establish-
ment of an airline subsidiary to
Ir.dian  Aartines  for operation of
Third Level Air Services it has also
recommended certain concessions and
incentives to be given to private
operators so as to enable them to
engage in the Third Level activities.
Similarly, State Governments have
also been encouraged to get into
collaborative arrangements with pri-
vate operators for a more intensive
net work of Third Level Alr Services
in their cwn regions.
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3. In drawing up its scheme of
Third Level ' Operations, the Com-
mittee has also made certain propo-
sals whereby the establishment and
development of the Third Level Air
Services will not, impose any burden
whatsoever on the resources of either
the Central Government or the States.
The Committee has also recommended
import of 20 small aircraft for imme-
diate operation of Third Level Air
Services, However, the type of air-
craft to be used will need to be deter-
mined by the operator in accordance
with established procedures and poli-
cies. The Committee has also stressed
the need for Hindustan Aeronautics
Limited to undertake an urgent pro-
gramme for the development cf indi-
geneous production of aircraft for Third
Level Air Services.

t. Side by side with provision of
Third Level Air Services, the Commit-
lee has also recommended integrated
development of aerodromes. ground
equipment, navigational and communi-
cation facilities so as to enable an ac-
celerated growth of Third Level Air
Services within the country. Recom.
mendations have also been made for
f'nancing of these facilities without any
cost to the Centre or the States.

5. The Committee has characterised
it proposal of serving 50 new popula-
tion centres as ‘‘modest” and feels that
«# far more ambitious programme should
e undertaken for the future, consider-
ing India's size, population, economic
arowth and the rising expectation o
the people.

r.xemption from Entertainment Tax
on Music and Dance Performances

4. SHRI K. PRADHANI. Wili
the Minister of FINANCE be pleased
to state:

a) whether it is a fact that the
Orissa Government has decided to
exempt payment ¢f entertainment tax
on music and dance performances as
a measure of incentive for the growth
and development of art and culture;
and

NOVEMBER 24, 1978
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(b) if so, whether Central Governs-
ment would like to advise the other
States also to follow the same prac-
tice? '

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
Government of Orissa have exempted
musical and dance performances pre-
sented by urtistes on the stage from
payment of entertainment tax with
effect from the 10th July, 1878.

(b) Entertainment tax falls within:
the fiscal jurisdiction of the State
Governments. It is for the State
Governments to consider grant of
similar exemption taking into consi-
deration the need to promote art and
culture and the desirability of conserv-
ng resources for the Plans,

Restoration of Bouug; to State Bank
Officess

‘99. SHRI HARI VISHNU KA-
MATH: Wil] the Minister of FINANCE
he pleased to state:

"a) whether the State Bank Officers’
Accoriation has submitted a represen-
tation for restoration ot bonus which
had become o casualty of the Emer-
fency:

(b) if so, « brief outline of their
demands: and

i) Government's reaction thereto?

THE MINISTER OF FINANCE
(SHRI H., M. PATEL:: (a) and (b).
The All-India State Bank Officers’
Federation has submitted a represen-
tation dated 23rd September, 1978 in
which the following has heen request-
ed:

(i) Customary bonus as prevailing
prior to Emergency be paid to ®ll
~mplovees:

(ii) Minimum bonug may be paid
10 all employees irrespective of
<alary; and
(iii) Remedial action may be taken
to remove the anomalies.
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(c) For the periods prior to the
Emergency and dfter the Eiiérgency,
when Payment of Bonus Act was made
applicable to the Banking Industry,
bonus has been paid by the bank under
the Scheme of the Act. As the Bank
hag been complying with the statutory
provisions, no other ®ction is called
for.

Posts Filled in Bank of Baroda

#“100. SHRI MAHI LAL: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No, 3835 dated 11th August.
1978 regarding posts filled in Bank of
Baroda and state:

(a) whether the requisite informa-
tion has since been collected:

‘) if so, the details thereof; und

(¢) if not, the reasons for such in-
ordinate delay in the matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
The required information has already
been furnished vide implementation
report in response to the assurance
given in the House in reply to Un-
starred Question No. 3835 dt. 11-8-78.
A copy of the implementation report
is laid on the Table of the House.

Disposal of goodg lying n Cusioms
Gedowny: .7

HS 4 24

786’. SHRI M. KALYANASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state;

(a) the value of goods lying in the
godowns of the Customs Department
throughout the country;

(b) the nature of goods lying in
godowns;

(c) whether Government are
aware that the quality of the different
items is deteriorating; and

(d) how soon and in what manner
they will be disposed oft?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Ason
31-10-1978, the value of seized and
confiscated goods lying in the godowns
of the Customs Department was Rs.
58.36 crores (Provisional).

(b) The goods lying in the customs
godowns include, gold silver, dia-
monds, precious and semi-precious

stones, currency. synthetic textiles.
watches, liquor, electronic goods.
photographic  goods, radiant and

metallic yarn and a number of other
items.

(¢) and (d). Goods which are of
perishable nature, w@re disposed of
immediately after seizure. All other
items are also heing disposed of as ex-
peditiously as possible according to
the prescribed procedures. Necessary
steps to prevent deterioration during
storage are also taken. The manner
of disposal of different categories of

{Placed in Library. See No. LT- goods is indicated in the attached
2841/78]. statement.
Statement

Manner of Disposal of Different ( ategeiicc of Goeds

Name of goacds

Mol & Raties: Yo

2 Swnthetic textiles

Marner of Divpoeal

Sold to weavers cooperativesassociations and 1o actua?
users.

Re-exported out «f India.
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Name of goods ‘ Manner of disposal

3 Liduor . . . . Disposed of to the India Tourism Development Corpit
tion against their import quctas and on the unl
terms and conditions, -

4 Watches ™ . . . . Tobehanded over tothe HM.T.

5 Flectronic goods . = . Calculators and tape reccrders to be cffered to Go
. L ) ment departments for cfficial use and cducatiff
: and research institutions and universities.

T.V. sets scld to hospitals

"6 Diamonds’ . . . . Rough and uncut diamonds sold by aucticn or tendy
) to import licence holders against debit of tteirl
. cences. Cut and polishcd diamonds sold for cxper
’ only. .
< Perishables . . . . Perishables such as cigarettes etc. immediately after ther |
. seizure are first offered to 1.T.D.G, and Air India b
they do not lift these are sold through retail sale. |

& Gold and silver . . . Deposited in the Government Mint,

5. [adian and fo-eign cucrency . D-=posited with the Reserve Bank for crediting to d
Government.
19, [rad> goods . . . Trade goods like chemicals, industrial raw moteiak.

machinery parts, motor vehicle parts etc. disposed
% by auction. -

a1. Conveyances . : . Conveyances like vessels and vehicles are scld b
public auction Vessels and Indian vehicles suitable
for Government departments are apprepriated de-
partmentally.

‘12, Precious and semi-nrecious 7§ Rbugh and uncut precious and semi-precious stera
stonas other than diamonds. rold in the internal market by aucticn or terder
to holders of import licences against debit of thelr
licences. Cut and polished precious and strd
precious stones other than diamonds are soldinternslh
by auction or by tender,

3 Aras and Ammunition "] 7.  Arms and ammunition of other than +38 and *32 bor
revolverfpistols and thei- ammunition are disposed of
in the following, manner :

.

fa) Sten guns are offered to the Ministry of Hem
Affairs and those not required by them sold to the
Ministry of Defence

(b) All weapons of prohihited bore and their ammu-
nition are disposed of to Ordnance Factones
(Ministry of Defence).

(c) Crude wrapons of indigerous make are cffered
to CBI for being exhibited in their museum.

{d) All other weapons for which licences arc issued
to the public are disposed of by public aucticn.

(e) Revolvers/pistols of “98 and *32 bore and their
ammunition are kept for departmental use.

14. Antiquitier . . . Antiquities ere handed over to the Archeackcical |
Survey of Tndia. free of cost, for dispesal by wivof
gifts to different mucevms or instituticns or, if ne-
cessary, by other means,
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Name of gouds

1. Miked itemis in sihdll 16tsin the
biggag~ of passcngers  which
are  comfiscated  (other than
antifi -d goods and goods cover-
~d by section 123 of the Cus-
oms Act, 1962).

1t Goods of Indian origin .

Baservations of Posts in Public Under-
takings

787. SHRI MADHAVRAQ SCINDIA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that reserv.
ed posts in certain public sector under
takings have not heen filled up
according to the percentage fixed for
SC & ST candidates:

(b) if so, the undertakings where
these posts have not been filled up:
and

(¢) steps proposed to be taken o
till up these in those undertakings?

THE MINISTER OF FINANCFE
(SHRI H. M. PATEL): (a) Yes, Sir

(b) Out of 162 Public Enterprises
from whom information has been
received, the enterprises listed in the
Annexures have not been able to fill
up during 1977 all the reserved posts
for SC/STs. [Placed in Library. See
No. L.T-2842/78]. The information has
been given separately for the various
levels of posts—Group A, Group B.
Group C and Group D—and also sepa-
rately for SCs/STs.

(c) The question of improving the
representation given to SC/ST candi-
dates in the recruitments made at
various levels in Public Enterprises,
ie engaging the constant attention of
the Public Enterprises and adminis-
trative Ministries. The measures
taken in this area include the follow-
ing:

Menver of Dispoval

These items are- difps-ed of by Custam FHouses

Guoeds of Indidn origin other chan wild lile sk are e
by auction or through :ctail sale.
disposed of, to
army ete.

Wild 1if% skips @ 1¢
educationul institutions. muscum,

at token price.

(i) Provisions have been made
for relaxation in age limit, fee con-
cession and reimbursement of TA
for interview

(ii) It has been stipulated that in
the case of direct recruitments, the
interviews of SC/ST candidates
should he held on a day or sitting
of the Sclection Committee other

thap the day or sitting on which
senera; candidates are to be inter-
viewed

(iil) Public Enterprises have been
advised to give special importance
w the organisation of in-service
trainings for imparting training to
SC/ST employees.,

-

(iv) It has been laid down that
the progress of the implementation
of the reservation orders should be
closely watched by officers specifi-
cally named for thig purpose in the
Public Enterprises and administra-
tive Ministries.

(v) With regard to recruitments
in Group A and Group B, posts.
there were serious difficulties caused
by non-availability of suitable can-
didates. To remedy the situation,
the Indian Institutés of Management
have also taken steps to improve
the intake of SC/ST candidates to
these institutes.

(vi) Pursuant to the recommenda-
tion of the Parliamentary Committee
on Scheduled Castes/Scheduled
Trides, Buregu of Public Entel;prises
hag drawn up panel of SC/QT
officers in Public Enterprises in
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senior level whose names could be
made available to other Publiz
Enterprises when they require the
serviceg of such personnel to assist
the Selection Committees etc.

The position regarding representa-
tion of SC/ST in the Public Enter-
prises is also reviewed at periodical
meetings of the High Power Com-
mittee presided over by the -Prime
Minister, when directions are given
about further measures to be taken
for ensuring greater intake of such
personnel in the Public Undertakirigs.

Apvorption of Casanl Werkers in L3¢

788. SHRI R, K. MHALGI: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2664 on the 3rd August
1978 regarding mémorandum from
daily wages workers working in LIC,
Pune and state:

(a) since when the whole system of
engaging casual workers on daily-rat-
ed basis (Badli-appoinlments) and
qguestion of absorption of such workers
is undeyr consideraticn of LIC. o
India; :

(b) what is the total number of such
Badli-workers in the  Corporation;

(c) whether the L:I.C. have decided
the issue in question, if yes, when and
the details therecf; angd

- (@) if not, the réasons {or the delay
and when it is likely fo be decided?

THE MINISTER OF FINANCE
(SHRI H M. PATEL}: (a) The Cor-
poration has been cngaging Badli
workers agsinst leave vacanciegs since
1970. 'The guestion of absorption of
Badli workers arises only when there
are cler vacancies, Whenever there
are vacancies, persons employed on
Badli wageg are considered for ap-
pointmeént.

(b) The total number -of Badli
“workters as ‘on 3W March 1978 was
abodt 1890,
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(c) LIC has since decided to absorb
about 400 Badli workers whg have
put in maximum number of days o
gervice during the last 3 years provi
ded they had put in not less than &
days in each of the last three vears

{d) Does not arise.

Remittances by Indians Abvoad

78%. SHRI BHAGAT RAM:
‘SHRI RAMANAND TIWARL

Will the Minister of FINANCE be
pleased to state:

(&) the total amount remitted by
Indians abroad to their families in
India, State.wise during the last three
years; and

(b) the incentives effered to them for
more remittanceg and investment in
India?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) Accerd-
ing to the records maintained by Re-
serve Bank of India, the tofal amount
of inward remittances during the
years 1975, 1876 and 1977 are as Tol-
lows:

- (Rs. in crore.

—— e ———————

Year Amout
1975 - . . . . 10347

7 1976 . 7 . . . . 32004t
- 1977 - - . . L Lakithy

These amournis represent grosg non-
export receipts suth ag airlines re-
ceipts; shipping receipts. insurance
reeeipts, dividend receipts, tourism re-
ceipts -ete., besides the four heads of
receipts relevant to the term ‘inwerd

remittances’ namely, (i) family main-

teénanee; (i) savings of non-residents;
{iii} migrants transfer; and (iv) money
order receipls.
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The Banks in'India are not requir-
ed to furnish details to Reserve Bank
of India of inward remittances where
an individual remittance is less than
Rs. 10,000/-. It is not, therefore, feasi-
ble to give the state-wise break-up of
inward remittances made by Indians
abroad, to their families in India,

(b) With a view to encourage in-
ward remittances and investmentg in
India, the Government have devised
« number of schemes indicated below:

(1) Non-resident (External) Ac-
counts Scheme under which Indian
residents gbroad are allowed to open
accounts designateq in rupees. The
balances in such accounts are freely
repatriated and the income on the
balances is free of Indian Income-
tax:

tit) Foreign Currency (Non-Resi-
dent) Account Scheme under which
‘Indian residents abroad are allow-
ed to open accounts in designated
currencies (in Pound Sterling or US
Dollar) and the principal as well as
the interest thereon which is free
of Income-tax is repatriable in the
< me currency:

.ili) Scheme permitting invest.
ments in certain industrial under-
takings with option to repatriate up-
to 74 per cent of the investments;

(iv) Schemc¢ permitting invest-
ments in new Indian companies upto
20 per cent of the new equity issues
with option to repatriate; and

(v) The Returning Indians For-
eign Entitlement Scheme (RIFES)
under which non-resident Indians
are permitted, on transfer of resi-
dence to India, on or after 1st Nov-
ember, 1977, to utilise for a period

of 10 years, upto 25 per cent of the
foreign exchange remitted or
brought in through normal banking
channels for purposes such as travel
aubroad, medical treatment, foreign
education of children, gift remittan-
ces to close relatives ang import of
special appliances for professional
use subject to compliance with im-
port licencing formalities.

Stock of Controlled Cloth with Central
Government Employees Consumer
Cooperative Soriety Limited,

New Delhi

790. SHRI DALPAT SINGH PARA-
STE: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the particulars of stock of con-
{rolled cloth with the Central Gowvern-
ment Employees Consumer Cooperative
Society Limited, New Delhi at its Cen-
tra] Godown and with various Branch
Stores:

tbi the total value thereof:

(c) how it is proposed to dispose of
the said stock; and

(d) since when this stock is lying
with them and the reasons for which
it was not sold earlier?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) While there is
no stock of controlled cloth available
al the Central Godown as on 22nd
November 1978, the posifion in this
respect with various Branch Stores is
indicated below:--

S. No. Description Quantity
t  Dyed/Bleached long cloth 745 metres
Printed Shirting 300° 30 -
3 ‘Tussar Plain/Printed 460 25 .
4 Grey Drill 646
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S.Ne. Deagription

5 Grey Sarces
v Grey Dhones

7 Printed Sarees

(b) The total value at cost price of
the aforementioned items is Rs.
17.102.67.

(¢) and (d). As controlled cloth was
required for distribution in the flood
affected areas, the Delhi Administra-
tion had banned sale of controlled
cloth available with the cooperative
store as on 11th September 1978 and
other quantities received after that
date upto 30th September, 1978 The
ban on the sale of controlled cloth was
lifted by the Delhi Administration in
respect of controlled cloth (other than
dhoties and sarees) on 28th September
1978 and in regard to dhotier and
sarees on 17th November 1978. Apagrt
from this there are no specific reasons
tor non-sale of controlled <loth which
is generally a iast seliing item, al-
though the position would generally
depenq upon supply and demand.

AEA A9 Jam (Aeaz) fxfwmee.
Y HATAT &1 JQITA 7+, AT QT
QAF? FT JANATA
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30-6-1970 261,200
30-6-1971 405,900
30—-6-1972 537,100
30-6-1973 925,100
30-6-1974 1,903,000
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lemand of Indian Tractors in Foreign
Countries

792. SHRI AMARSINH V. RATHA-
WA. Will the Minister of COMMERCE,
(IVIL SUPPLIES AND COOPERA-
TION be pleased to state.

(a) whether there is any demand of
Indian tractors in foreign countries;

| (b) it so, the details thereof;
. (¢) the number of tractors exported

(d) the make of the tractors export
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a}
Yes, Sir.

(by and (c). A statement is attach-
ed.
(d) Official export statistics are

5during the years  1876-77, 1977-78 maintained commodity-wise and not
|country-wise; and exporter-wise,
Statement

. i
Statement showing xport of Tractors during the year 1976-77 and 1677-78
o "

1976-77 - 1977-78
(April-Feb. ;
Name of Countries — e e s
Nos. Value Nos. Value

(Rs. lakhs) (Rs. lakhs,

Afghanistan 3 0 46

Irag ., P 0° 46

Keaya 1 0" 26

Nepal 63 22° 58 53 19" A
Singapore 16 446

Sri Lanka ! 0° 27

Tanjania 11 076 1 030

Trinidad 3 P10

Debt due from Jammu and Kashmir

793. SHRI ABDUL AHMAD VAKIL:
Will the Minister of FINANCE be
pleased to state’ what is the total
amount of Debt due from State of
Jammu ang Kashmir?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): According’ to
the latest available accounts, the total
amount of dcbt due from the Govetn-
ment of Jammu and Keshmir to the
Ceniral Government was Rs. 477 ero-
res as on 31st March 1977

Maingenance of Roster for S8.C./8.T.
Officials in Income Tax Denrartment,
Tamil Nadu K

794. SHRI A. MURUGESAN: Will

the Minister of FINANCE be pleased
to state:

(a) - whether it is a fact that the
roster for SC/ST Officials in Income-
tax Department, Tamilnadu Charge in
sarpoct of Departmental promotion and
confiriatisn relating to Direst Raerult.
ment personnel has not been malntnin
ed upto Deeember, 1977, <
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{b) whether any complaint for non-
maintenance of roster has been re-
ceived against the Income-tax Officer
{(Head Quarters) - (Administration),
Inrome-tax Department, Madras and
‘Liaison Officer for SC/ST Officials
working: in ' Imcome-.tax Department
Tamilnadu Charge; and

(c) if so0, what action has been
‘taken against them?

THE MINISTER OF STATE IN
THE M]NISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) No, Sir.
It is not correct that the roster was
not maintained till December, 1977.
The fact is that the roster was main-
tained in loose-sheets and was not fully
in keeping with the orders on the sub-
ject. As a result of the inspection con-
ducted by the Liaison Officer of the
Central Boarq of Direct Taxes, in
October, 1977, steps have been taken
to maintain the roster on right lines.

(by) and (c). In July, 1978 a comp-
1aint wag received against the Income
Tax Officer (Headquarters) and the
Liaison Officer in the Tamil Nadu
Charge, Income Tax Department, Mad-
ras. The allegations were:

(1) that the I.T.O. (Headquarters)
was anti-SC/ST: and

(ii) that the Liaison Officer was
negligent and responsible for the
commission of grave lapses in the

matter of maintenance and checking
of the roster for S.Cs/S.Ts.

Enqun'y made ‘into the allegations re-
vealed that they were baseless, Never-
theless certain minor defects such as
mldequate circulation of orders relat-
ing to the S.C./S.T. reservations among
the employees of the Department and
a communication gap between the ITO
(Headquarters) and the S.C. employe-
es were observed. Necessary instruc-
tions were accordingly issued to the
Cemmissioner 0f Income-tax, Tamil
Nadu to rectily the defects. No other
action was considered necessary.
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Guidelines to Sikkim Government for
Tourist infrastructure facilities

796, SHRI KUMARI ANANTHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Union Government have
given any guidelines to the Govern-
ment of Sikkim for the coordination
of development of the tourist infra-
structure facilities and promotion of
tourism; and

(b) if so, on what aspects and the
schemes, if any suggested to the State
Government?.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Yes, Sir.

(b) Since trekking in the Himalayas
is evincing great interest among
tourists, both domestic and interna-
tional, it has been suggested that trek-
king should pe developed systemati-
cally in Sikkim.

Recovery of Gold Mohar from a Jai-
pur Bank Locker by Central Excise

Department

797. SHRI S. G. MURUGIYAN: Will
the Minister of FINANCE be pleased
to state;

(a) whether it is a fact that the Gold
Control Wing of the Central Excise
Department recovered some gold
‘MOHARS’ from a Jaipur bank locker
of a former police officer; and

(b) if so, what are the details and
action taken thereon for the contra-
vention of law?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir,

(b) On 18.10.1978, Officers of the
Gold Contro] Wing of the Collectorate
of Central Excise, Jaipur recovered and
seizeq 27 Jhgr Sahai Gold Mohar of

3089 LS—38 Vb e

6

erstwhile Jaipur State and one guinea,'
totally weighing 292.400 gms., valued
at Rs, 23,600, from the locker of a
Branch of the State Bank of Bikaner
& Jaipur at Jaipur. The gold, which
had been seized under section 66 of
the Gold (Control) Act for alleged
contravention of section 16 of that
Act, is reported to belong to a retired
Additional Superintendent of Police of
the Rajasthan Police Service. The
case is now under Departmental ad-
judication.

Verification by Income-tax Department
regarding investment by Smt. Krishna
Ranj in M/s. dIMCy Laboratories
Sonepat

798. SHR] OM PRAKASH TYAGI:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 969 on 21st
July, 1978 regarding the assessment of
wealth-tax and income-tax of Shri
Ved Prakash and Shrimati Krishna
Rani of M/s. HIMCO Laboratories,
Sonepat (Haryana) and state:

(a) the details of verifications made
by the Income-tax Department as to
the source from which Smt. Krishna
Rani had invested huge amounts in
M/s. HIMCO Laboratories, Sonepat,
from 1st April, 1973 to 31st March,
1977,

(b) the manner in which her wealth
increased in the assessment year 1974-
75 as compared to the previoug year
by Rs. 62,000/-;

(c) the value and details of the
immovable properties held and acquir-
ed by her since 1968; and

(d) the source of finance explained
by her for acquiring these properties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (d). Com-
plete information is not yet available
from the field office. As and when the
same is received, a statement will be
laid on the Table of the House.
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Branches of Nationalised Banks in
Rural Areas of Karnataka

799. SHRI JANARDHANA POO-
JARY: Will the Minister of FINANCE
be pleased to state:

(a) the number of branches of the
nationalised banks established in the
rural areas in Karnataka during the
last three years;
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(b) the total number of banks at
present operating in the urban and
rural areas of Karnataka; and

(c) the total amount of deposits
collected and loans sanctioned by the
rural and urban banks in Karnataka
during 1975-76, 1976-77 and 1977-78?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Relevant
data in respect of public sector banks
are set out below:

No of rural branches oprned in
Karnataka during

Name of Bank
1975 1976 1977 11 78 to
30-0-78
State Bank of India Group 11 13 23 13
Nationalised Banks 26 9 35 3
Regional Rural Banks . Nil 24 41 28
ToraL . 37 46 99 44

(b) The population classification of bank branches in Karnataka as on

September 10, 1978 is set out below:

No. of branches

Name of Bank Rural Semi-urban Urksr & Total
Metrepolitan
State Bank of India Group . . - 206 162 140 508
Nationalised Banks 434 227 346 1007
Regional Rural Banks . . . . 91 4 L/ 102
Other Banks 362 189 208 759
TorAL . 1093 582 701 2976
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commercial banks during the last 3
years are given below:—

(Amt. Rs. in crores)

(c) Available data about distribution
«of deposits and advances of scheduled

As on the last Fridav of December

Population Group 1975

1976 1977

D=posits  Advances

Dcposits ~ Advances Deposits ~ Advances’

133 129 166 140

579 744 730 952 793

Rural 104
Others . . . 567
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1975-76 224 463 687
1976-77 248 501 755

1977-78 260 561 821

Trade between India and Pakistan

802. SHRI CHATURBHUJ: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be plea-
sed to state:

(a) whether it is a fact that trad
between India and Pakistan is carri
on only through the canalising agen.
cies and not by private sector;
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(b) it so, the details thereof; and

(c) the steps proposed to be taken
to remove imbalance in trade between
the countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPEReA-
TION (SHRI ARIF BEG): (a) and (b).
Pending finalisation of a new trade
Agreement for which the next round
of talks shall take place in New Delhi,
while on the Pakistan side trade shall
be conducted only through Public Sec-
tor Agencies, on the Indian side it
would be conducted through the Pub-
lic and Private Sectors. Trade e¢x-
changes are being conducted, as hither-
to in accordance with the respective
Import and Export Policies of the two
countries.

(c) Efforts are underway te identify
more items of import from Pakistan
to provide greater balance to the two
way trade flows between the two
countries.

Andhra Pradesh Gevernicent proposal
for Development of Tourist Spots in
the Country

803. SHRI M. RAM GOPAL REDDY:
Wil) the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government has receiv-
ed any proposal from the Andhra Pra-
desh Government for the development
of tourist spots in the country; and

(b) it so, the details thereof and
Government’s reaction thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
For the development of places of tou-
rist interest in a coordinated and inte-
grated manner, all State Governments
were requested to prepare a perspec-
tive plan of tourism development for
their State. Such a perspective plan
was received from the Government of
Andhra Pradesh with an outlay of Rs.
5.36 crores. The matter was further
discusseq recently in the Tourism
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Minister Conference held in New Delhi
on 17.11-1978. In the meeting it was
suggested that the development of the
beach at Visakhapatnam and boat
house facilities and water sports at
Hussainsagar Lake may be taken up
in the Central Sector. These sugges-
tions will be considered keeping in
view the guidelines already indicated
to the State Governments for tourism
development, along with other sugges-
tions made at the Tourism Ministers
Conference by various State Governs
ment representatives, and depending
upon the funds being made available
in the Central Sector for tourism deve-
lopmet during the Five Year Plan
1978—83.

Excise Duty on Soft Drink Industry

804. SHR1 BIRENDRA PRASAD:
Will the Minister of FINANCE be
pleased to state:

(a) what steps Government are
planning to take to encourage soft
drink industry in the country in view
of the avowed policy of prohibition
decided upon by Government;

(b) what steps Government are
taking to bring down the excise duty
on soft drink industry as the soft
drink during Summer is more of a
necessity than a luxury; and

(c) what are the criteria adopted by
Government to fix a high duty to an
extent of 55 per cent ad tvalorem
when the excise duty on alcoholic
drinks like beer is much less?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Sir, action
has been taken by the Government in
the matter of allocation of resources
to remove Bottled Soft Drinks from the
negative list implying financial assis-
tance to the industry from Public
Financial Institutions,

(b) (i) There is a concessional rate
of duty of 25 per cent ad valorem on
the first 50 lakh bottles not containing
extracts of Cola (Kala) nuts cleared
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by a manufacturer in a financial
year;

(ii) Soft drinks upto a value of
Rs. 5 lakhs of clearances by or on be-
half of a manufacturer whose clearan-
ces in terms of value did not exceed
Rs. 15 lakhs in the preceding financial
year has fully been exempted from
the payment of excise duty.

(¢) Duty at the rate of 55 per cent
ad valorem is leviable generally on
aerated waters containing blended
flavouring concentrates which are
manufactured by very large companies
and consumed by economically better
off people

Banks Lending through Cooperative
Societies

805, SHRI M. V. CHANDERSHE-
KHARA MURTY :

SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Union
Government have expressed their con-
cern over the slow progress made by
banks towards increasing their lend-
ing through Cooperative Societies;

(b) if so, whether Government have
also pointed out to the banks that the
performance under the village deve-
lopment programme is also not satis-
factory; and

(c) if so, what steps are being con-
sidered by Government to improve the
working of the banks in the above
programmes?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) Presumably, the Hon'ble Mem-
ber is referring to Village Adoption
Scheme taken up by the commercial
banks for integrated development of
the village economy in all its aspects
in a phased manner. The working of
the Scheme remains under constant

watch of the Reserve Bank of India
The following statement indicates the
progress of the Scheme:—

No. of No.of Ales Amount
Villages financed outsandi
(Ks. crorel:g

Dec. 1976 45382 11,73,310 234°08
June 1977 49700 13,08,003 249° 80
Dec. 1977 54918 15,23,022 297 .21

(c) The Government of India has
requested the State Government as
well as the public sector banks to re-
solve the difficulties in the way of
smooth flow of commercial banks’ cre-
dit through primary Agricultural Cre-
dit Societies, especially inasmuch as it
concerns the taking over of the over-
dues of the societies proposed to be
ceded to the banks.

Overdrafts by States

806. SHRI A. R, BADRINARAYAN:
SHRI P. M. SAYEED :

Will the Minister of FINANCE be
pleased to state:

(a) whether Sfate Governments
are barred from 1st October, 1978
from running overdrafts with R.B.I. as
per Central directive; and

(b) if so, what is the total amount
drawn as overdraft by the States upto
30th September, 19782

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) A scheme
for regulation of States’ overdrafts has
been brought into effective operation
from 1st October, 1978. At the same
time, the normal authorised ways and
means limits available to the States
from the Reserve Bank of India have
been doubled to provide a larger mar-
gin to the States for temporary im-
balances in the flow of receipts and
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pace of expenditure. The scheme pro-
vides that, as soon as a State Govern-
ment has availed of 75 per cent of the
reviseq authorized normal ways and
means limit, the Reserve Bank of India
will cautiop the State Government and
if, despite such a caution, the State
Government's account is overdrawn,
for more than 7 working days, the RBI
will automatically suspend payments
which will not be resumed until after
the overdraft has been cleared.

(b) The overdrafts of the State
Governments on the RBI reflect their
daily cash position and vary in magni.
tude from day-to-day. Their quantum
can, therefore, be indicateq with refe-
rence to a particular date only. On
the 30th September 1978, only two
States viz. West Bengal and Uttar
Pradesh were in overdraft on the Re-
serve Bank of India, to the extent of
Rs. 1.15 crores and Rs. 2.25 crores res-
pectively.

Clearing of Outstanding Overdrafts of
States

807. SHRI P. M. SAYEED : Will the
Minister of FINANCE be pleased to
state:

(a) whether Union Government
have decided to clear of the outstand-
ing overdrafts by States by Special
loans; and

(b) if so, the total amount of spe-
cial loan sanctioned and how much
to each States?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) It has
been decided to extend to the State
Governments special loans towards
clearance of their actual deficits as on
31-3-1978.

(b) A statement showing the limits
of special loans State-wise is laid on
the Table of the House.
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Seatement
Limits of special medium term loans to
States tovards clearance of their deficit: as e
the gist March, 1978—

(Rs. crores)

1 . Bihar . 7926
2. Kerala . 1477
3. Madhva Pradesh . 65° 60~
4. Manipw 4’ 45.
5. Nagaland 8- 8o0-
6. Orissa . 12 98
7+ Punjab 68 36-
8. Rajasthan 1489
a, Tripura 138
1o, Uttar Pradest: 17§18
11. West Bengzal 105° 10

ToTAL . 55077
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Flood Advance to Government
Employees

810. SHRI AHMED HUSSAIN : Will
the Minister of FINANCE be pleased
to state:

(a) what is the criteria being
followed by his Ministry to grant
flood Advance (refundable) to the
Government employees;

(b) whether the Government are
aware that the Flood Commission of
the Centre recommended that the
major flood prone areas are: Assam,
Orissa, Uttar Pradesh, Bihar and West
Bengal;

(c) if so, why employees belonging
to each of the above States have not
been granted such advances simul-
taneously so far and why only some
States/UT have been alloweq to draw
such advance; ang

(d) when the employees belonging
to the above States will be granted
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advances this year and if not, the
reasons therefor?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) Under
the provisions of General Financial
Rules, 1963, Heads of Offices are com-
petent to sanction grant of an advance
equal to three months’ pay or Rs.
500/-, whichever is less, recoverable in
not more than twenty-four monthiy
instalments t; non-gazetted Central
Government employees, whose proper-
ty, movable or immovable, has been
substantially affected or damaged in an
area declared as having been affected
by a natural calamity by the Central
Government. Such a declaration is
made after obtaining information from
the State Government concerned whe-
ther a particular area has beep declar-
ed as having been affected by a natu-
ral calamity by them and also whether
any advance has been sanctioned to
the State Government employees. A
general delegation has also been made
empowering Heads of Offices to sanc-
tion this advance, without waiting for
orders from the Central Government
provided that the State Government
have sanctioned such advance to their
employees.

(b) The National Flood Commission

has not made any such recommenda-
tion so far.

N

(¢) and (d). The non-gazetted em-
ployees affected by recent floods in
Uttar Pradesh, Bihar and West Ben-
gal are eligible for flood advance
whereas those affected by floods in
Assam and Orissa have not been sanc-
tioned flood advance so far, The list
of areas affected by floods in Assam
furnished by the State Government
was not complete and there was no
mention of any concession given to its
own employees, Clarification has been
sought from Government of Assam on
these aspects. As regards Orissa, the
information furnished did not indicate
whether floods had occurred recently
or in the earlier part of the year. Cla-
rification on thig point is being sought.

NOVEMBER 24, 1978

Written Answers, 80

Fixation of Pay in Hotels Janpath,
Lodi and Ranjit of LT.D.C.

811. SHRI SUKHDEO PRASAD
VARMA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to refer to the reply given to Un-
starred Question No. 1620 dated the
3rq March, 1978 and state:

(a) whether the individual cases as
mentioned in answers of part (b) of
the said Unstarred Question have been
looked into ang settled;

(b) if not, the reasons of delay;

(c) whether it is a fact that the
management of Hotel Janpath enfor-
ces different standards of discretion in
the matter of fixation of pay-scaleg of
persons holding rank of R/R Grade I
posts;

(d) whether again a large number
of operational staff of the Hotel have
represented against injustice to them;
and

(e) if so, the details thereof and
action taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
Yes, Sir. The concerned individuals
have been informed of the decisions,
wherever necessary.

(c) No, Sir. In all cases, pay has
been fixed as per the normal rules.

(d) No, Sir.

(e) Does not arise.

Taxation Policy in Relation to Sugar
Industry

812. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Government are
reconsidering its taxation policy in
relation to sugar industry with a
view to relieve the sugar industry and
the sugarcane growers from the dis.
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astrous situation caused by the de-
control of sugar; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Sir, consequent upon decontrol of
sugar, Government have notified re-
duced effective rates of excise duty on
sugar on and from 16-8-1978 as
under: —

Vacuum Pan Sugar

11-1/2 per cent ad valorem basic ex-
cise duty, 6 per cent ad valorem addi-
tional excise duty and 5 per cent of
the basic duty.

Khandsart sugar working under
normal procedure

7% per cent ad valorem basic ex-
cise duty, 2-1/2 per cent ad walorem
additional excise duty plus 5 per cent
of the basic duty.

Khandsari sugar working under svecial
procedure

The weekly rates related to the size
of centrifugal, have been reduced by
50 per cent in case of sulphur sugar
and by 75 per cent in case of non-
sulphur sugar. The reduced rates of
duty on khandsari sugar is, operative
till 31-12-1978 only.

There is no proposal before the
Government at present to reconsider
the taxation policy on sugar.

b,
Report of Seventh Finance
Commission

818. SHRI UGRASEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether a member of the
Planning Commission had suggested
immediate release of the report of the
Seventh Finance Commission for Pub-
Ne discussion before the approval of
the Cabinet and the President; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) No such
suggestion has been receiveq by the
Government. But Government have
seen press reports to this effect.

(b) The Report of the Commission
along with an explanatory memoran-
dum as to the action taken on the
recommendations will soon be laid on
the Tabe of the House, as required
under Article 281 of the Constitution.

Dilution of Foreign Equity by Com-
panies under FFRA

014. SHRI K. A. RAJAN : Will the
Minister of FINANCE be pleased to
state:

(a) at what stage is tha process of
dilution of equity to 40 per cent under
the Foreign Exchange Regulatiop Act
by foreign majority holding compa-
nies;

(b) whether any company has re-
fused to reduce its equity to 40 per
cent as required; and

(c) if so, the names of such com-
panies and Government’s decision
thereon?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) In terms
of the guidelines laid down for the
administration of Section 29 of the
Foreign Exchange Regulation Act, 1973
foreign companies can retain foreign
equity upto 74 per cent or 51 per cent
or 40 per cent depending on the nature
and character of their activities. The
present stage of dilution of foreign
equity is as follows: —

No, of companies to No, alrcady diluted or
whom directives have  schemes ‘approved
been issued to dilute

to

159
4 68
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(b) No, Sir. FERA directives are
statutory in nature and companies
wishing to continue their activities in
the country have to comply with these
directives.

(c) Does not arise.

Temporary S. C. and S. T. Employees
in Public Undertakings

815. SHRI B. C. KAMBLE: Wil] the
Minister of FINANCE be pleased to
state:

(a) total number of Scheduled
Castes and Scheduled Tribes em-
ployees in each class who are till today

temporary in services of public
undertakings;
(b) the break-up of these tem-

porary employees mentioneq in (a)
above as being temporary for (i) 3
years; (ii) 6 years; (iii) 10 years; and

(c) what steps Government propose
to take to make them permanent and
prevent such recurrence?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) to (c).
The relevant information is being col-
lected from the public undertakings
and will be laid on the Table of the
House.

Effect on Stainless Stee! Industry due
to lowering of Impor{ Licences

816. SHRI R. V. SWAMINATHAN:
SHRI A. R. BADRINARAYAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
lowering of import replenishment
licences for new materials used to
preduce stainless cutlery and utensils
from 75 to 50 per cent hag paralysed
the atainless steel industry and also
has affected exports;

(b) it so, how far this is true; and

NOVEMBER 4, 1978  Written Answers 84

(c) what steps are being considered
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COR-
OPERATION (SHRI ARIF BEG):
(a) and (b). The export of stainless
steel cutlery and utensils during the
current year (April-August 1978) is
worth Rs. 1.27 crores as against
Rs. 1.16 crores during the correspond-
ing period of 1977 and hence no ad-
verse effect on exports or industry is
established.

(c¢) Does not arise.

Discussions held with Mr. Orville
Freeman

817. SHRI SHYAM SUNDAR
GUPTA:

SHR1 MUKHTIAR SINGH
MALIK:

DR. SAROJINI MAHISHI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Mr. Orville Freeman, a
big U.S. businessman had been hav-
ing a free run of New Delhi during
the month of September, October,
1978; and

(b) if so, whether any discussions
were held with him by the Govern-
ment of India and if so, the details
and result thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
Mr. Orville Freeman, who is the Co-
chairman of the U.S. Section of the
Indo-U.S. Joint Business Council
(JBC), visited New Delhi in Septem-
ber, 1978 in connection with the meet-
ing of the Executive Committee of the
Council. The JBC is a non-official
body and the Government of India is
not a party to its deliberations. Dur-
ing his visit to New Delhi, Mr. Free-
man, along with other members of
the JBC, had a meeting with certain
officials of the Government of India
The discussions were of a general
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nature and covered the economic situ-
ation in the country and the Govern-
ment’s policy regarding foreign invest-
ment. He also paid a courtesy call on
the Prime Minister.
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Purchase of Boeing—747s For Air
India

819. SHRI K, MALLANNA
SHRI ISHWAR CHAUDHRY:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of TOURISM AND-
CIVIL AVIATION be pleased to state:

(a) whether Government of India
have decided to purchase three Boe-
ing 747s for Air India; and

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHI!K) : (a) Govern-
ment have approved of Air-India pro--
posal for the purchase of three Boeing
7475 aircraft.

(b) The policy in regard to purchase
of new aircraft is determined by Gov-
ernment keeping in view the program=
me of operation of air services by Air-
India and Indian Airlines. The pro-
posals for the purchase of aircraft re-
ceived from the Corporation are exa-
mined in consultation with the Plan-
ning Commission and other appraisal
agencies and approval of the Public
Investment Board and of the Cabinet:
is obtained.

Development of Conjeevaram as
Tourist Centre

820. SHRI R. MOHANARANGAM:
Will the Minister of TOURISM AND-
CIVIL AVIATION be pleaseq to state:

(a) whether Government are aware:
of the historical and cultural attrac-
tion of Conjeevaram teeming with-
fine temples proclaiming our ancient
heritage; and

(b) the plans and programmesg of’
the Central Government to develop
Conjeevaram in Tamil Nadu ag an
important tourist Centre?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (a).
Yes, Sir.

(b) A canteen.cum-rest house was
constructed in Kanchipuram (Conjee-
varam) which is now being run as a
Travellers Lodge by the Indig Tour-
ism Development Corporation. There
is at present no proposal in the Cen-
tral Sector to develop facilities at
Kanchipuram as it attracts mainly
domestic tourists, and its development
would therefore be within the purview
of the State Government.

Request of Hotel Federation for Re-
laxation of Rules on Prohibition

821. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether business of big hotels
has beep severely affected due to the
newly imposed prohibition rules;

(b) if so, details of the new prohibi-
tion ruleg enforced; and

(c) whether the Hotel Federation
have requesteq Government to relax
the rules, and if so, reaction of the
Government thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). No study has so far been
made to assess the effects of prohib-
tion on the business of big hotels. The
‘Government of India have decided to
introduce total prohibition in the coun.
try, in a period of 4 years, in phases.
Necessary guidelines have been evolv-
ed to facilitate the introduction of pro-
hibition. However, as prohibition is
a State subject, its implementation is
the responsibility of the State Govern-
ments. .

(c) In a Resolution adopted at the
17th All India Hotel and Restaurant
Association Convention held at Agra
from September 21—24, 1978, the Hotel
Federation has requested that it be
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consulted by Government when for-
mulating policy on matters such as
prohibition. The Resolution is being
gxamined in the Department of Tour-
ism.

Supply of Consumer Goods and foods
Articles for Flood Victims of
Northern India

822. SHRI SAMAR GUHA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether he has taken special
measures for supplying consumer
goods and food articles urgently for
the flood-victims of Northern India;
angd

(b) if s0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI K. K. GOYAL):
(a) Yes, Sir. All possible steps are
being taken by the concerned Minis-
stries to make available essential
commodities including food articles,
to flood affected States. Department
of Civil Supplies and Cooperation has
not received any shortage reports, ex-
cept in respect of cement, coal and
soft coke from the States affected by
recent floods.

(b). The details of foodgrains sup-
plied to such States for free distribu-
tion in the affected areas as gratui-
tous relief, in addition to the food-
grains available to the affected popu-
lation under the public Distribution
System are given in the Statement-I.

Additional allocations of cement
made to flood affected States are indi-
cated at statement-II.

Additional allocation of 12,500
metric tonnes of kerosene was made
to West Bengal. Similarly, 2,000 me-
tric tonnes of kerosene was allotted
to Bihar.
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Statement —]
Allocations of Foodgrains for Fre: Dosnilbutcr o Foooe o f ¢ ¢ ivee
(Figures in - Tennes)
State Wheat Rice OilLarr.
Bihar . . . . . 40,000 ..
Harvana . . . . 2,500
Himz:.chal Pradesh . . 0,000 . .
Jamniu & Kashmir . 217
Punjab . . . . . 8,co0
Rajasthan 7,600
Uttar Pradesh 50,C00
Toclhd 2,000
\Ve:t Bengal* 50,600  45,6(0 *500
mpo ted
Masur
Statement—IT
Additional Allocations of Cement tc Flood Aflected States
(Figures in Tonnes)
Total quantity of cement allotted
during the quartet
Name of the State Total
uantity July October- January.
lotted September, December, March,
1978 1978 1979
1. Uttar Pradesh . .1,50,000 —_ 60,000 60,000
2. Punjab 7%,000 —_ 45,000 , 30,000
9. Haryana 1,00,000 —_ 60,000 40,000°
4 - Himachal Pradesh 20,000 — 12,000 8,000
8. West Bergat . 1,00,000 — 60,000 40,000
6. Bihar . . 3,00,000 —_ 60,000 ' 40,000
4. Assam . . 25,000 — 15,000 10,000~
8. Rajasthan . . 20,000 10,000 10,000 f—
9. Delhi . . . 720,000 —_ 20,000 -—
10. Madhya Pradesh . 8,000 -_— 5,000 -_—
11. Orisa . . . 5,000 - 75,000 -
12. Jammu & Kashmir . . . 4,300 - ; 4,800 -
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Jmpact of Raids on Stockists by
Central Excise on Prices of Gold

823. SHR S. S. SOMANI: Will the
Minister of FINANCE be pleased to
state: “’

(a) whether it is a fact that raids
on Stockists by the Gold Cell of the
-Central Excise adversely affected the
sentiment in the Bombay bullion mar-
ket and sent the standard mint gold
price tumbling down to rupees 910 for
10 grammes;

(b) whether it is also a fact that
gold opened at Rs. 960 in the morning
on 17th October, 1978 recording a
run-away rise of Rs. 60 following the
Reserve Bank’'s rejection of the bids
in the gold auction and according to
market circles there was no possibility
of new supplies coming to the

market; and
(¢) if so, the efforts of Government
in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
* The accounts and stocks of gold of the
prominent dealers at Bombay were
- checkeq by the Gold Control officers
during the third week of October this
_year to ensure that no transactions
have taken place outside the ambit of
the Gold Control Act. These checks
and scrutiny of accounts may have
had a bearish effect on the marke!
sentiment of gold. Price of standard
gold which opened at Rs. 913 per 10
rammes on 16th October, closed at
Rs. 810 per 10 grammes on 23rd Octo-

. ber, 1978.

The price of gold in Bombay market
-opened at Rs. 960 per 10 grammes
.and the closing price of the day
was 910 per 10 grammes. This sharp
.upswing In the Bombay price was the
result of the steep rise in international
price of gold. Speculative activities in
‘the Bombay market in the backdrop
©of the international bullish trend and
the pressure of the usual gnnual festi-
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val demand in India in the months of

October/November, further contribut-

ed to this rise. All the bids in the 13th
auction held on 12-10-78 were rejecteq
as the bid price quoted were low cone
sidering the rapidly increasing oprices
of gold in India.

Domestic sale of gold, shoulq if at
all, have played a role ip moderating
the rise in the price of gold in India.
Sale of the relatively small quantity of
gold by Government cannot possibly
have led to a rise in the domestic price
of gold. The rise was the resulting
steep rise in international price of golg
gnd of the play of speculative forces
in the country.

(c) In view of the bullish trend in
the international gold market in the
recent past and the unsettled nature
of the domestic market ang due to the
play of speculative activities, the Gov-
ernment has suspended further
auctions of gold on 26.10.78. A
Committee has been appointed under
the chairmanship of the Governor,
R.B.IL to review the gold policy in all
its aspects.

Simla on Air Map of India

824. SHR] DURGA CHAND: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision to put
Simla on the air map of India in the
near future;

(b) it so, by when air services will
start for Simla; and

(c) what are the details of the pro-
posal?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] PURU-
SHOTTAM KUSHIK): (a) No, Sir.
However, Simla is a candidate centre
for third level air services according
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to the recommendations of a Commit-
tee, presently under the examination
of Government.

(b) and (c). Do not arise.

Financia] aid to State Governments for
damage caused by floods

825. SHR HITENDRA DESAI: Will
the Minister of FINANCE be pleased
to state:

(a) what is the policy of Govern-
ment for giving financial aid to State
Governments for damage caused by
unprecedented floods; and

(b) what financial aid hag so far
been granted to the various State Gov-
ernments?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The exist-
ing policy and arrangements for fin-
ancing the expenditure necessitated by
natural calamities are based on the
recommendations of the 6th Finance
Commission. According to these ar-
rangements, the States are primarily
responsible for provision of relief in
case of natural calamities. For this
purpose, the 6th Finance Commission
has provided amounts by way of ‘mar-
gin money’ in their scheme of devolu-
tion of Central taxes, duties and
grants-in-aid. If the expenditure ne-
cessitated by a natural calamity
exceeds the margin money, Central
assistance is given to the States in the
form of advance Plan assistance which
is to be utiliseq for accelerating the
on-going Plan works or for undertak-
ing new approved Plan works which
fit in the Plan priorities. Such advance
Plan assistance is adjustable within
the overall allocation of the Central
assistance for the Plan as a whole.
The quantum of advance Plan assis-
tance to be given to a State is deter-
mined on the basis of an on-the-spot
assessment made by the Central study
team and the recommendations of thc
High Leve] Committee on Relief.
Under the existing policy and ar-
rangements, expegpditure of a non-
Plan nature is not eligible for Central
‘askitace,

(b) A statement showing the alloca-
tions of advance Plan assistance to
various States made so far for relief
of natural calamities is laig on the
Table of the House.

Statement

Advance Plan  asiistance  allocated  to
various States so far (22-11-9€) for relief of

natural calamitics in (he current financial
year :—
States Amount
(Rs. lakhs)
- 1. Ancdhra Pradech 1145° 00
2. Bihar . +492° 00
3. Haryana 1630° 00
4. Hiniachal Pradesh 699° 00
5. Jammu and Kashmir 2635
6. Madhya Pracesh | 645" 00
7. Maninur 66- 25
8. Orissa . 1Q2° 00
9. Punjab 675" 00
10, Rajasthan 95800
11, Tamil Nadu 1440 00
12. Uttar Pradesh 6562 * 00
13. West Bengal . 8893 a1

Rules regarding Marriage of Air
Hostesses

826, SHRI C. K. JAFFER SHARIEF:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Gov-
ment have recently changed its rules
regarding the air hostesses to marry
with certain conditions; and

(b) if so, the details in this regard?

THE MNISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) and(b).
The existing service regulations . for
the flying crew provide that Air Hos-
tesses shall retire from serviae :on
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atfaining the age of 30 years or on
marriage, whichever is earlier. The
Boards of Air-India and Indian Air-
lines have recently decided to permit
Air Hostesses ty continue in service
after marriage if the marriage takes
place after four years of service. The
Air Hostess will, however, be retired
on first pregnancy or on attaining the
retirement age, whichever is earlier.
Government approval is required to
the amendment of the service regula-
tions to cover the above provision.

“Raw Deal for Polic; Holders”

827. SHRI PRADYUMNA BAL:
SHR] SHIV SAMPATI RAM:

Will the Minister of FINANCE be
pleased to state:

(a) whether his attention has been
invited to an article published in the
Times of India on the 29th October,
1978 under the caption “RAW DEAL
FOR POLICY HOLDERS"”; and

(b) if so, the reaction of Govern-
ment thereto and the steps proposed to
be taken to improve the situation?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) The article is based on a note
prepared by Prof. Manubhai Shah for
and on behalf of the Consumer Educa-
tion and Research Centre, Ahmedabad.
Government have asked the LIC to
examine the note.

Sale of Gold to Actua) Users/Consu-
mers

828. SHRI ANANT DAVE : Will the
Minister of FINANCE be pleased to
state whether Government propose to
allow the sale of gold to actual users/
consumers instead of selling to regis-
tered dealers only?

THR MINISTER OF FINANCE
(SHRI H, M. PATEL): No such pro-
posal is under the consideration of the
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Government at present. It may algo
be mentioned that the Government has
appointed a committee under the
Chairmanship of the Governor, Re-
serve Bank of India to review the gold
policy in all its aspects and make ap-
propriate recommendations to the
Government.

Landing of Boeingg a; Jammu Airport

829. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government have any
schemes to improve the Jammu airport
so that Boeings can land there; and

(b) whether Government is aware
of considerable hardship faced by the
people of the State and tourists for the
lack of facilities for bigger aircraft to
land at Jammu?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK : (a) and
(b). A scheme for extension- and
strengthening of the runway, widen-
ing the taxi-way and construction of
new apron for regular Boeing opera-
tion is under consideration. In the
meantime, in addition to the daily
HS-748 service on the route Delhi-
Jammu-Srinagar, an additional shuttle
service on the sector Jammu-Srinagar-
Jammu has been introduceg with effect
from 1-11-1978.

Ton q¥w & [IG! qqTE ey Wy fewrw
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Achieveli;ent, of Gold Auctions

831 SHRI EDUARDO FALEIRO :
Will the Minister of FINANCE be
pleased to state:

;@ whether the aims of gold auc-
tions have now been achieved; and

(b) if so, to what extent?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL) : (a) and (b).
Sale of gold by auction was introduc-
ed by the Government on an experi-
mental basis as an economic measure
desgined to supplement other anti-
smuggling measures. It was also in-
tended incidentally to mitigate the ex-
pansionary impact of the budgetary
deficit. Smuggling of gold has been
curbed and an appreciable sum of
money has been obtained from such
quantity of gold as was sold. Gold
sales have since been suspended pend-
ing a review of gold policy in all its
aspects by a Committee which Gov-
crnment has set up.
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Appointment of Commissioner of
Income-tax for Rajkot Circle

833. SHRI VINODBHAI B. SHETH:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Minister had repli-
ed in Parliament that the post of Com-
fnissioner of Income-tax will be filled
up immediately for Rajkot Circle;

(b} is it true that the post is vacant
even today,

(c) whether Governrnment are
aware that considerable inconvenience
is eaused to the tax-payers in Saurash-
tra in view of this delay; and

(d) what are the reasons for the de-
lay in appointment of Commissioner of
Income-tax at Rajkot in Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) In the
statement sent on 10-11-78 implement-
ing the assurance given in connection
with the Lok Sabha unstarred ques-
tion No. 9318 for 5-5-1978, it was stated
that the post of Commissioner of In-
comse-tax Rajkoy will be fitted as early
as possibye.
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(b) Yes, Sir.

(c) Presently, the Commissioner of
Income-tax, Gujarat-I, Ahmedabad
holds additional charge of the post of
Commissioner of Income-tax Rajkot.
He camps at Rajkot and other places
in the charge for disposal of cases of
that charge so as to avoid inconve-
nience to the assessees.

(d) The post of Commissioner of
Income-tax, Rajkot was filled in by
posting an officer on 7th July, 1978. On
sideration of the representation made
by that officer, his posting at Rajkot
was cancelled and he was posted at
Ahmedabad in August, 1978. Due to
the shortage of officers, it has not been
possible to post another officer as Com-
missioner of Income-tax, Rajkot. How-
ever, steps are being taken to fill the
post as early as possible.

Remunerative Price for Natural
Rubben

834. SHRI GEORGE MATHEW:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased tg, state:

(a) whether TUnion QGovernment
have realised that the unnecessary im-
port of 15,000 M.T. of natural rubber
has depressed the price of natural rub.
ber to-day (24-10-1978) below econo_
mic remuneration levels; and

(b) what is the delay in fixing an
incentive based on minimum remuner-
ative price for the small rubber grow-
er?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI KRISHNA KUMAR
GOYAL) : (a) and (b). Considering
the acute shortage of natural rubber in
the country and the spiralling prices
of the commodity since the middle of
April, the Government, on carefu] con-

sideratton, importéd whout ¥8,000
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tonnes of netural rubber. At the time
of the arrival of the Imported rub-
ber, the indigenous prices were of
the order of Rs. 1200/- a quintal,
With the increased tempo of tapping
since October, local prices of rubber
showed a decline. It was Rs. 775 a
quintal on 24 October and is now
ruling around Rs. 900/- a quintal.

It is proposed to convene a meeting
of representatives of the various inte-
rests including the representatives of
‘the Governments of the rubber pro-
ducing States to  discuss the various
connected issues, including 3 reason-
able price range for rubber.

Excise Duty on Tea

835. SHRI K. B. CHETTRI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the revision of the dif-
ferential excise duty on tea is under
tl.e consideration of Government;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
‘SATISH AGRAWAL): (a) My Minis-
try does not at present have any pro-
posal for the revision of the differen-
tia] excise duty on tea.

(b) Doeg not arise.

(¢) A review of the existing levy has
‘been undertaken by the Ministry of
Commerce. If as a result of this re-
view any proposals for revision em-
erge, they will be duly considered.

Upward Trend in Price of God

836, SHRI K. T. KOSALRAM:

SHRI CHITTA BASU:

SHRI BIRENDRA PRASAD:

SHRI KACHARULAL HEMRAJ
JAIN:

SHRI ANANT RAM JAISWAL:

SHRI K, N. DASGUPTA:

SHRI VIJAY KUMAR
MALHOTRA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that gold
prices have maintained an upward
trend since gold auctions began in
May, 1978;

(b) what are the factors responsible
for current buoyancy in gold prices in
the domestic markets;

(c) whether the Government pro-
pose to review its policy of gold auc-
tions, as it has failed to dampen the
domestic price of gold and discourage
smuggling;

(d) what steps the Government con-
templates to stop speculation in gold
by the traders; and

(e) total quantity of gold sold in
auctions, held so far, and the total re-
venue realisation?

THE MINISTER OF FINANCE (SHRI
11. M. PATEL): (a) Since the commen-
cement of gold auctions in May, 1978
the domestic price of gold remained
more or less stable round about the
level of Rs. 680 per 10 grammes at
Bombay upto the month of July. A
rapaid rising trend in the international
price of gold was observed from 28th
July and this trend was reflected in
the domestic price of gold also from
9th August. Upto the end of 26th
September, the prices remained at the
level around Rs. 765 for 10 grammes
and afterwards it started rising much
more rapidly till the peak was reached
at Rs. 960, per 10 grammes in Bombay
on 17th October, 1978.

(b) The recent rise in the domestice
crice of gold would appear to be due to
the sharp increase in international
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Frices of gold and also the result of
the play of speculative forces.

(c) and (d). The primary objective
of the Government’s gold sales policy
was to supplement Government's other
efforts in countering smuggling. It was
felt that by making some quantity of
gold available through legal channels
we can reduce the margin between
domestic and international prices and
thereby weaken the incentive for
smuggling. It was also felt that re-
ceipts from the sale of gold would
incidentaliy have a mitigating effect
cn the expansionary impact of the
budgetary daficit. These objectives
have been met. At no time, the
Government visualised that through
the sale of limited quantities of gold
trom its stocks. the domestic price of
gcld ¢ould be brought down.

In view of tha2 bullish trend in inter-
national gold market in the recent past
and the consequent increase of specula-
tive tendencies in the domestic market,
the Government directed the Reserve
Bank of India on 26-10-1978 to suspend
further auctions of gold from the
Government stock. The Government
hos also appointed a committee under
tke chairmanship of the Governor,
Reserve Bank of India to review the
gold policy in all its aspect and to make
suitabie recommendations. The Gov-
ernment is awaiting the Report of
the Committee.

(e) The total quantity of gold sold
n all auctions held so far is 12.959
tonnes which fetched a revenue of Rs.
B8.69 crores.

Export 2¢ Sugar by S.T.C.

837. SHRI VIJAY KUMAR N.
PATIL:
SHRI SHANKER SINHJI
VAGHELA :
SHRI DALPAT SINGH
PARASTE:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERATION
be pleased to state:

(a) whether it is a fact that the
State Trading Corporation have lost
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about 2-3 crores in the export of sugar
under the International Sugar Agree-
ment in 1977-78 as reported in the
Blitz (English) news weekly dated the
16th September, 1978;

(b) if so, furnish details thereof;
and

(c) what is the reaction of Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI ARIF BAG): (a) to (c). The
loss on account of export of sugar by
STC during the financial year 1977-78
was Rs. 185 crores. In the issue of
‘Blitz’ dated the 16th September '78,
the point made is that if STC had
rrocured sugar for export from mills
in Maharashtra, the cost would have
been less, as the levy sugar price in
Maharashtra., was lower than in other
States. The International Sugar Agree-
ment signed in 1977-78 provides for
quota of sugar export in the calendar
vear 1978. There will be a loss on
STC's export of sugar in the current
vear. A budget provision of Rs. 30
crores exists for subsidising the export
of sugar. The extent of loss would be
known at the end of the year, after the
exports have taken place. The price
of levy sugar was fixed region-wise
and, within the same region, the price
of levy sugar from different mills was
the same. Allocations of levy sugar
were made keeping in view considera-
tions of quality, the demand for domes-
tic consumption from various regions

snd the surplus available in different

regions, For export the maximum
possible  quantiy of levy sugar was
allocated. Bulk of the levy sugar

allocation was made from factories in
low levy price zones, also taking into
account their proximity to the ports.
With these considerations, levy sugar
was allocated for export to the STC
from factories in Maharashtra, Andbra
Pradesh and West Uttar Pradesh.
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(7) z& sk & Fr fqom fFar
wmr g ?

faw A4t (st q@wo gwo wdw) :
(%), (@) aar (7). fowrgrer gar #rs
FEIE qIFT & faarod g &
qdg feag 35 F TqAT £ FgegemAr
¥ ux afafa w1 w7 frqr mar 2, o
T30 AfT F Tt agal qT faar w0
Ak gqfaa fawmfed o w00 1 ag
gara afafe &1 w1 fagr smyar

wifaw fasme & fag farm &% qgaar

839. st Taex FAIT WAt : Fir
faa wadr ag qa w1 g w7G1 7

(7) fam % & gror & wea &
a3 wifgs faera & for fmeld
gaafe & ¢ ;

(@) zad ygazsa§ Anfre
o} Fw fasrg & far feadr gt
s AT Y ;

(7) T AT TRW FIFR T
wfr # ¥ wiefa gaafa 7 afT w7
g WX

(%) afz g, @ qeEEr g SR
;g ?

forer #oft (st T@o gHo W) :
(F) av 1977-78 & IR 7 fawy &%
¥ A9 TA 875.31 FIUT WU &
O FIAUA 9T gEarET fvg 1@ 9 )
=1 faa av § fawwr 95 aqg ¥ faey
qTHT GEEAr F 1033, 75 FUT WU
qF 97 AT T FEEAT & |

(@) fadwi ¥ foera qred @wt
argw faad fawa 9% & faox arefr
wfo o mfys & sad & F=w
99 F FT 0T AT E | U9l & g
¥ fawg &% # Gg@aT § 997 qrer
of@eme afa =1 & s #
qrigs FT9ET FT AT FET § | TWE
HATET §6 WX afEeEe 6 FE
¥ o #7 Jrar § 1 g|r qfedra-
i & T AT AT fR Twy T
as dffae 78 g@ar | T@ Hor ¥
araver fagatao ®R farde g
ardrg faset o staY af@rome e
g foasr 39T wa F Afe W)
gfy faera & aga a1 IR MMM
fava §% Y ggm@ar ¥ v g
= qqr fraw famw, ara Bt
fasrg &% quar i @A qqr fas™
frmm S wfveeol & wreaw ¥ Iqeey
BT F FL TS FT ATH GEAAT |

qI3 FUT €14 &1 FARFAT AT979
AT I AW FAqT AR AA-fAwTE
gfegrrar & faq fava 35 aqg & fasm
arefy ggTaar # & o4 fzar JrEr &
T do af@mei o fag oA, Sy
Ay § 5 SAT W AA(E AT @I E, %
¥ gIaar q1eT g1 Bl & M7 3@y o
5 TGl FT AIH TGAMT ITH IAC FIA
THE | EE XA AGT FE -
darT af@aT ST 4% #7 ggraar ¥
& F7 TS § HI I afF=ar & arw
qiy qTer TG § § UF 5T IO T34
FAull!
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W g7 wogrw qf@lw v &
faT 24.81 FAT T9T F w4 F IR
RO ¥ @ g 1 TEE waa

Tegry wEwifar fasr famr & gdey
WIWFT F ASTH ¥ MR, *4-
wifeat & ;e wifs F faafr &
qiFeTaT &Y TE § 1 TW WU F
TFART FIW I AN A g1 F § 0F

I SR ENT

&F 7 g IaT I qrarfas

& qra af @A #1 WY qRE FT
v:grgffmrq-z 45 FUT TIT FY AT

FTHAAA T

AT MW ArFAfAF A9ET 1MWY-
TIFAT FT W TF T Q@-qearwT FFA
AT G

() == (). s, gF 1 SATERA
aeFT7 ¥ favq 75 ¥ faeafafas ofs-
@A F fae mzvaar w1 ST
@ g

1. 9@Q=1 AN fassr 97

2. st aqm faste 97

3. 5qreT a9 fase 9

4. FIAUTESTHT AZIT AA0 TA9T

s. fr3Tr i1 T3@I AT AT

6. |E AT a4 fasa qraan

7. faon qarr @@ faeer arAT

8. gaLr W= a9 faw=n gFroar

AT
9. TIeT qA<r  qF fawrer arsEvw
10. $2va7 a9 99 faa=r grmAT

11. 400 fro Tr0 qrtyy £ fag
af @t

12.

13.

14.

15.

16.

17.

18.

25.

26.

27.

28.

29.

30.
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safiy. et dr

fafrw o= fawrew @at &
wfr w7 s gowor

qad T ¥ fafaw s fawr-
wF fal ¥ usrrw e
fasia wFrdxg

IAT 9w F qgrfeat & amr-
ar F71 fawrg

Tt w1 fawra (darm)
| OgEr § 923 qATA, a9-
T T JTF FATH *Y

AT

wifas M Moifes qgeT &
HETS I KT FroET

. gTET g9 Q9 qf geET
. 94T JHAT AGT F WU qT

CETY. FAMTA &7 FIoTAT

. a7 faFrA quT FeEr
. TE AT AT

. WGAT I7T 31T Hi7 faawop

afrarsar

. gq zf

w7 wfeqi 1 fasrg
WITET 1A% FATT &qa faFm
Q7 930 T ®A Tfoarm grary

TR w979 &a fawra afz-
TIAAT

TFr,a wgd fawrm, FAq

uFroa gl faFg, q@w1s

31. &I wgxr fasmw, AEER
32. TAYsa MEQ fawm, o



109 Writtes. Anatoavs. AGRAHAYANA 8, 1000 (SAKA) Written Answers 110

33. efr;e we Y fasra, wrrgr

34. FARIT aparg, faser afe-
v

35. #q zajga afkdiwar, 7€ AT

Defaulting Exporteyg

840. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to refer ta
statement containing names of the
exporters who surrendered quotas dur-
ing 1978 laid in reply to Unstarred
Question No. 1957 on 28th July, 1978
and state:

(a} the names of Directors, Partners
and proprietors of such firms;

(b) whether any person connected
with an exporter is promoted a Mem-
ber of Executive Committee of Ap-
parel Export Promotion Council;

(c) whether any person connected
with exporters is a Member of commit-
tee of administration of Cotton Tex.
tile Export Promotion Council or is on
licencing or Advisory Committees of
these two councils;

(d) quantities surrendered by each
exporter mentioned in list against
individual allotments and not total
surrenders by that exporter against
total allatment;

(e) allotments made to each exporter
under various schemes since 1st March,
1978 to date; and

(f) whether any defaulting expor-
ters have been penalised?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI ARFIF BEG): (a) to (f). Infor-
mation is being collected and will be
laid on the Table of the House in due
course.

Recommendations of Chokshi Com-
mittee regarding Enactment of Single
Integrated Code to cover Direct Taxes

8¢1. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Chokshi Committee on Direct Taxes has
recommended enactment of a single,
integrated code to cover the admini-
stration and management of the divect
taxes; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken in
that direction?

THE MINISTER OF STATE-IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.
The Direct Tax Laws Committee
(Chokshi Committee) have recom-
mended in their Final Report that a
consolidated code should be enacted
iaying down uniform procedures fer
the management and administration
of the four direct taxes, namely,
income tax wealth-tax, gift-tax and
surtax on company profits but estate
duty legislation should continue to re-
main separate as a  self-contained
statute.

(b) The recommendations made by
the Committee in the Final Report, in-
cluding the aforesaid recommendation,
will be duly considered by the Govern-
ment.

wEETIAT & X N qwewan o & fog
X
g42. st yonfex =t : #av

arfarea oy vt q s WiT agef
HAY ag FqTA ¥ 397 F91 {7

(F) W1 AW WT R "FE@T F
Y ¥ oreqqr @ & faF g
FT FIE AT TATH FT A=A R

(@) afa g, @1 #9 a%; W
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() afa adY, A 3% wWr TN
g? ’

wfre e wafoe g Wi ey
wifear wwma & oew war (v o
wATC Mw) ¢ (F) S AL

(@) xw &Y 3I3a7 |

() wesifar wsy fawa §
AT, TAF Y qTHT § AT
HIARIFATH 1 €T § T@T §T AT
FEHTL FA FATAT | A9, WIS
FER 7 ¢F o¥ anrewr fagrg
wmag # fawifar s & fag aw
1956 ¥ TF ®FTY FMA awwfq
frgsr £ ST g A o7 TEgu AW F
wER g, affs qestdr "o &
gafag faem foar sm /% 1 =
afafa ¥ us meE FgwE afafs
fadas, wraw qgHrQ afafa faaw ww
¥y frent 7 ggardr wfafagt & fag
wrew Iufafagi 1 oF &2 qa< faan
¢ | qmT @l TS0 F FTIWHEA
FFFTA FA g afafa gro gary a1
fagas & 797 o grarfa &+ @F
gfafea, a=fm s § @ 99-
R 9T TG GIHTU ®1 94T F q8-
FTO FTAFT § I7 @G #T gA F
fag arizds fagra ard fg & s
™y & fagm & avgw g1 57
TFR FFET qHE gra I8 5w
wriga® fagral ¥ a9 ggFTd FIA
gfafa #r faerfar o= & ggFrdy
faam & fag g& wrE@wIRATE |
Continuing trend of decelaration in

Exports
843. SHRI D. D. DESAIL: Will the

of decelaration in exports during the
current year;

(b) if so, details thereof;

(c) whether the long term cons-
traints to expansion of Indian exports
have also beep identified; and

(d) if so, what steps are being taken
to overcome them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) to (d). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-2844/
781.

e ¥ ST

844. st ¥AT TW wWwW : T
faer 5y a8 FT0F F O F+A fF

(%) =1 a7 79 & fF awFT
g o %1 fafy  feg 97 & I
AT § FHEFT ATT 200 TIT F 300
QU Sfq q&T aF 9% =T § KT [T
B TUFHT 1 FT qTT ¥ Y F Iverey
T g F FROIAITY T ArHAT
FTETI /Y ; WX

(=) afz ar, ar 33 a1 F.99F
FTOFTFIR IBTC AT E 7

farer st (oft gqwo gRo w2wW) :
(%) qat (@).2w & &F 5 W
¥afg & w@ER & =
#1 W d99 A &\ frew fel
m § @ R F gt afg, 9 &
wa T WAt 7 g€ Afg awr ggareh
# wfafafadi & wor g€ i qwat
g1 fenfaat gro 89 @ Y F 9

Minister of COMMERCE, CIVIL SUP- N SR
PLIES AND COOPERATION be pleas- freem & daw & fag T adew §
ed to state: mmaf*mfﬁ%&%m

(a) whether Government has taken o *} ‘m woETdt ¥ Ifd
steps to reverse the contiuuing trend sewt § afafaa s fear wa )
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qEo} ¥ T § §9 @l A
Foaelt § 1 v T TG FT AT
FaT f& I G 9 AT A AY
FIg ¥ TAAFRT & VAT F wFa<y
X FYE AATT 9T E | AT &
frafa & s & a7 %1 qegfa £ aremT
& Fraterga 7 ) 917 97 ) GO
F AAMT ¥ wqqdi & Fea@Aq afg
TN &I aW@EAT &

FraraTen WY Ifew qEE a7 IgWeT
aeqet W acod

845. st Aamw fag wygw : 7
Fifore arqr Amifew gfar wite agefen
At ag T w1 FAT w9 F

(%) freY o AW ¥ U I
T qedor afeeg ¥ fray g9 #7
amE @iz &< faqawor fear §; 9

(&) aTaTr F1 ogEAY T W
JATT JIAY FTA F fIQ a1 FTFaEY
&1 7§ & AR wiasa 37 Frrd 7 & ?

aifree qar amfers gqfa e
wgetfear  wwrem § T wer (st
T FAX NAT (F)JIFRL A TEA
AW deEw qfee’ At & e
qfewg # I A& &

(@) s g0 ffdr o waw
AT F FAEAET, GAERT F & A
Vw1 qur FE dal d g7 FYF
FAT AT AT ] | W WX H, FHY
F wafual ¥ W, A, 9TAw, @@ Feg
HTAAF IIE qai AraT § ITeew § |
WH g @A F T F IaqraA
AY S I T9T I IqIIHFAT A
U 71 & fAg ¥7T "TATT FW A
wafe YA MG E

gravas aegEl & faawor w19 &
= A & fag @R g wEAitE
NIAT F qSA A JIT AT A I
W A fraf & (vaEw
¥ Tar war | Ay deur A E— 2845/
78) ¥§ 9T ST qLHI ¥ W faam
faaw fear s, aifs g@®T A9TEY
Frataaa gfafrea fear o1 o

Import of Edible Oil

846. DR. MURLI MANOHAR
JOSHI: Wil] the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the number of firms that have
been permitted to import edible oil
under OGL and the quantity of oil
imported by them in 1977 and 1978;
and

(b) whether Government have
received complaints to the effect that
these importers have beepn disposing
of their stocks out of country when-
ever it has been profitable for them
to do so?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Under the
Import Policy for 1978-79, import of
certain specified edible oils has been
2llowed under OGL’ For such items,
the individual firms are not required
to take import licences or permission
to import. Before OGL, imports
could be made against licences issued
and particulars of the import licences
are published in the weekly Bulletin of
Import Licences, Export Licences &
Industrial Licences issued by the Chief
Controller of Imports and Exports.
Copies of these Bulletins are supplied
to Parliament Library. Statistics of
actual imports are not maintained
party-wise.

(b) Yes, Sir., The complaints were
investigated by the Central Bureau of
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Investigation and the Directorate of
Enforcement; and no offenge under the
Imports & Exports (Control) Act or
under the Foreign Exchange Regula-
tions Act could be estahlished in cases
where investigations have been com-
pleted.

woweh & wwt 4 fromr

847. St WET WM w@W : wq(
wifoew aray wmefow g it wgwfie
et ag qaTy 7 g1 w0

(%) w1 ag ww § fx awesfa
A N wEfaq aw=fa Aq &Y
gt ¥ ofoomrasy v ¥ wfvww
Teet 3w fAd a= &t wf § foww
FAERY G F wa #§ AR e
oty

(&) = ag it &= ¢ fr gw Afa
F w0 fewT e &1 FW F
ve% T E

() w|T FTwTT FAeafy g
I e I AR AT AT HABA
F1 foorse AT qAT F T TF
agear w0 foed framl wY gowey
%1 ofv@ 7w B &% ; WK

() afz g, @ &= W< afz a2, at
% ;a1 W & 7

afwen aw1 amfor gfa Wit ag
wifean siwrey § Tew s (st wowr
PRI W) St e

(=) v adt

() T (w) F=FR * Ay 77
3 fe fafwm @t & ITFITHRI ¢TT W
¥ gaqrfaw qee & aW F dhdt a9
N fFm oy Erarwy
Jarfed qEeT & A & afcowor 7
dig 3 W@ T F QY O ww
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s o fawr T & 1wk
wRTT O afee & s feaml st
* Ifva oo forwr &% | sRR A =

gRd Afs & wma e/ gawt
& A9 B Y qo ¥ quT €Y feAy

& (% FT tAFT gUwd AR T9A
A Afq wwTE )

|
mscussion. with State Governments
Regarding abolition of Sales Tax

848. SHRI SHIV SAMPAT RAM:
SHRI DALPAT SINGH
PARASTE:
SHRI A. R. EAD{UINARAYAN:

SHRI P. M. SAYEED:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Governmant are
aware of the promise made to the
people in the Janata election meni-
festo to abolish Sales Tax;

(b) if so, the number of times the
issue wag discussed with the State
Governments and the number of
times the State Governments were
written on the subject;

(c) the replies given to the Centre
in writing by each State Government

in this regard;

(d) whether Government are also
aware of the great digsatisfaction
among the people for the Government
not taking steps to abolish the Sales
tax; and

(e) what measures are proposed to
be adopted to abolish the Saleg Tax?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) With regard to
sales tax the election manifesto of the
Janata Party stated that the operation
of sales tax has led to malpractices
and harassment and the Party con-
siders it desirable to replace sales tax
with appropriate excise duties coupled
with a formula which would engure
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that the States derive steadily increas-
ing shares from the total collection
thus maintaining the element of elasti-
citly that is today being provided by
sales tax.

(b) to (e). Since sales tax is a
State subject of taxation under the
Constitution, the abolition of sales tax
and its replacement by Central Excise
Duty can be achieved only with the
consent of the State Governments.
The proposal therefore has been dis-
cussed with the State Governments,
Except Delhi Administration, which is
a Union Territory, none of the State
Governments has shown willingness
to accept the proposal so far. This
is a matter which has to be pursued
with the States with patience and per-

severance,

Quantum of Gold Sold through Auc-
"'tions by Reserve Bank of India

849. SHRI K. RAMAMURTHY:
SHRI O. V. ALAGESAN:
SHRI ANANT RAM JAISWAL:
SHRI RAMACHANDRAN

KADANNAPPALLI:
SHRI K. N. DASGUPTA;

Will the Minister of FINANCE be
rieased to sgtate:

(a) the quantum of gold sold in the
12 auctions by the Reserve Bank of
India;

(b) the value of money received;

(c) what has been the ruling mar-
ket price of gold after such auction
held so far; and

(d) the quantum and value of gold
possessed by the Reserve Bank of
India?

THE MINISTER OF FINANCE (SHRI
H. M, PATEL): (a) and (b). A total
quantity of Rs. 12.959 tonnes of gold
has been sold by the Reserve Bank of
India on behalf of the Government in
12 auetions held so far. The total
value  of sale proceeds is Rs, 86.69
crores. :
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(c) The avéfage market price of
gold at Bombay 14 days subsequent to-
each auction is given below:—-

Average Rcm-

Auction Date of bav price
No. auction during the
14 days
subsequent to
the auction
(Rs per :0 gms.),
1 3-5-78 698
2 16-5-78 688:
3 31-5-78 693
4 14-6-78 680.
5 283-6-78 678"
5. 12-7-78 684
7 26-7-78 695
. No bids accepted
9 17-8-78 756
10 30-8-78 764
11 -15-9-78 764
12 27-9-78 795
13 No bids accepted
14 23-10-78 841

(d) The stock of gold held with the
Reserve Bank of India as statutory
1ecerves is valued at Rs. 214.22 crores
at the I. M. F. rate of Rs. 84.39 per 10
grammes. This gold is not available
for sale. In terms of quantity this
would be about 245 tonnes approxi-

mately.

The stocks of gold with the Govern-
ment from which the auction sales.
have been made was about 77.0 tonnes
as on 30-9-78. At the current market
price of Rs. 830 per 10 grammes, this.
would be valued at Rs. 636.36 crores.
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850. st Ty : 377 arforew
‘et arfee gfr st egerfeat Sdt
Tg AT T IO w4 f¥

(%) 1978-79 ¥ FwaTT fFm-
fer aar feesh arat &1 wTaTR fET
- qqT

(&) 3T ager aar fafr o
W1 § a9 IO aget Wi faaw
‘few oF gra fear T ;oW

(w) =r == & wraTe &7 faw=
Y FT YAATT FIAT T2 97 AT a7
g, a feaqar ?

wfre aqr awmfee qfr Wik
wgwTie Ware ¥ Trow Wy (s wew
AT Waw): (F) qgeh whA 1978
¥ A FT AW G WH AT
(e Yo wHo) ¥ wwai@ @ WAT
g 91 2&@ varT 1 oY afe 2relt w7
AT FT FFar g 1 faey sty
IR R T T Y g 3ueew
T ) Fufy, W T .
ggFTr faqma e fao (Awe), foam
a1 o< ad & = 57,000 Hed
T IRT AT FT HATW FA  FT
AT §, 7 AN T T 6,000
- Heq v 7Y w1 "rama fwar g

(w) for sarorfal & ak &
AT ITASE AET & | ARE PRI
afafaadt  qar wwat F amfes qfr
frrat sife Y 255/- ©o gfa faaew
U R NI A6T, 7L ¥ fgEw
¥ wrarfaa Ay A wrgfa v @ )
ave ¥ wq g warn o fga § A
2, wiife cad Wi ara< ¥ wra
TR g
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(w) frofy smronfeat & &y &
9T I9wsw AEY E 1 aarfy, W
g Ffy agFTa fagea us foo,
(FFT) § wF aF wEg w I W
%t faorvq vew @Y faar @ o,

Complimentary Tickets issued by Air
India to Officials of Bank of India

851. SHRI HALIMUDDIN AHMED:
Will the Minister of TOURISM AND
CiVIL AVIATION be pleased to state:

(a) whether complimentary tickets
were issued from Air India in 1978 to
the Officials of the Bank of India to
travel abroad; if so, what were the
criteria for issuing such tickets and
who were given such tickets and whe-
ther there was any time limit to utilise
such tickets and these tickets were
used in the said time limit; and

(b) if not, whether any penal action
or inquiry will be conducted in the
complimentary ticket issuance prog-
ramme for the year 1978; if sco. the
details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir.

(b) Does not arise.

Nan-Plan Capital Gap of States

852. SHRI S. R. REDDY: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Seventh Finance Commission have
made an assessment of the non-plan
capital gap of the States on a uniform
and comparable basis for the flve yeaTs
ending 1983-84, the years when the
Sixth Plan is due to terminate; and

(b) if so, the details regarding its
main recommendations and the reac-
tion of Government thereon?
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THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) Yes, Sir. The Plan,
kowever, pertains to the period 1978-
79 to 1982-83.

(b) The Report of the Coummission,
along with an explanatory memoran-
dum as to the action taken on the
recommendations of the Commission,
will soon be laid on the Table of the
House, as required under Article 281
of the Constitution.

Violation of FERA by big Business
Houses

853. SHRI PIUS TIRKEY:
SHRI SARAT KAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that some of the big business houses
in the country have been committing
violation of Foreign Exchange Regula-
tion Act;

(b) if so, number of such cases dete-
cted by the Government during the last
three rears and the names of such
big husiness houses; and

(¢) whether prosecutions have been
launched against them under Section
22 of the Foreign Exchange Regulation
Act and if not. the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (c¢). The
information in respect of undertakings
as per list of undertakings registered
under Section 26 of M.R.T.P. Act, 1969
(ns on 30-6-1978), as complied by
Department of Company  Affairs, is
being collected and shall be laid on the
Ta%le of the House.

Public Distribution Centreg

854. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERATION
be pleased to state:

(a) whether Government have de-
cided to start public distribution cen-
treg in the country;

122.

(b) if so, the number of centres.
opened this year; and

(c) whether they are being given to-
unemployed educateq youth under self :
employment scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMFRCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) Fair price shops for distribution of
essential commodities are already func-
tioning in all parts of the country,

(b) According to the information
available, at present, the total number
of fair price shops in the country in-
creased by 3,779 during this year.

(c) The policy and procedure for
allotment of fair price shops is decided
by the State Governments in accor-
dance with priorities and criteria fixed
by them which varies from one State
to the other.

Recommendations by Seventh Finance
Commission

855. SHRI G. M. BANATWALLA:
SHRI A. R. BADRINARAYAN:
SHRI S. S. GUPTA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE be
vleased to state:

(a) whether the Seventh Finance
Commission has submitted its report:
to the Government;

(b) if so, recommendations made by
the Commission in its reports; and

(c¢) what is Government’s reaction:
to those recommendations?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) Yes, Sir. The
Seventh Finance Commission submitted:.
its report on the 28th October 1978.
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(b) and (c). The Report of the Com-
russion, along with an explanatory
memorandum as to the action taken on
the recommendations of the Com-
mission, will soon be laid on the Table
of the House, as required under Article
281 of the Constitution.

Aeﬁou; against Erring Garment
Exporters

856. SHRIMATI PARVATHI KRISH-
NAN: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have taken
any action against. the erring garment
exporters, if so, the detailg thereof;

(b) whether it is a fact that these
exporters are being allowed to bid for
additional quotas for exports of
USA.; and

(c) if so, the details thereof and
reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
‘CIVIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) ‘to (c). Show-
cause notices were issued to a number
of garment exporters who had sur-

rendered quotas during the current
year after getting allocation against
ready goods category. The Textile

Commissioner had been asked to
examine the explanations given by such
-exporters in reply to show-cause
notices with a view to taking appro-
rriate action. The report of the Tex-
tile Commissioner has been received.
Available quotas for all destinations
are made available to exporters subject
to their eligibility according to the
-quota policy.

Noun-Payment of Instalments to
Financial Institutions by
Sugar Factories

SURYANARAYANA:
FINANCE be

857. SHRI K.
Will the Minister of
pleased to state:

(a) whether it is a fact, that several
:sughr fastories which Wave been com-
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missjoned from 1075 onward could not
pay the instalments to the financial
institutions from whom they have bor-
rowed; and

(b) if so, the names of the said sugar
factories, steps taken for realisation of
the loans and the reasons for the said

losses?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) Yes Sir.

(b) The names of sugar factories
commissioned from 1975 onwards
which could not pay the instalments
and/or interest to financial institu-
tions are given in the attached state-
ment.

Heavy accumulation sugar stocks,
cash losses due to fall in sugar prices
following decontrol of sugra etc. are
the main reasons accounting for de-
fault in these cases.

The institutions have been pressing
the assisted concerns to clear the
overdues. With regard to units in
vo-operative and State sectors, where
loans have been guaranteed by the
State Govt.,, the assistance of the
State Government has been sought for
early clearance of the amounts in de-
fault. In deserving cases the institu-
tions consider the rescheduling of
loan or deferment of payment of
interest.

Statement
1. Belganga SSK Ltd.

2. Shree Dudhganga
SSK Ltd.

3. Ambajogai SSK Ltd.

4. Daulat Shetkari SSK Litd.
5. Vasant SSK Ltd., Rasoda.
6. Nasik SSK Ltd.

Vedganga

7. Karmaveer Kakasaheb Wagh

SSK Ltd.
8. Jai Bhavani SSK Ltd.
9. Pravara SSK Lid.
10. Marathwada BSK Ltd.
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11. Vinayak 8SK Ltd.

12. Kadwa SSK Ltd.

13. Kahnad SSK Ltd.

14, Bhadra SSK Ltd.

15. Raibag SSK Niyamit.

18. Mahadeshwara SSK Ltd.

17. Tungbhadra Sugar Works Ltd.

18, Cuddapah Co-op. Sugars Ltd.

19. Palakol Co-op. Agrl, & IndlL
Society Ltd.

20 Sri Vanateswara Co-op. Sugar
Factory Ltd.

21. Tirupattur Co-op. Sugars Ltd.
22. Vellore Co-op. Sugar Mills,
Ltd.

23. Kisan Sahakari Chini Mills,
Anupshahr.

24. Kisan Sahkari Chini Mills

Ltd., Azamgarh.

25. Kisan Sahkari Chini Mills
Ltd., Harduaganj.

26. Kisan Sahkari Chini Mills
Ltd., Budaun.,

27. Bisalpur Kisan Sahkari Chini
Millg Ltd.

28. Kisan Sahkari Chini Mills
Ltd., Rasra.

29. Kisan Sahkari Chini Mills
Ltd., Nadehi.

30. Chatta Sugar Co. Ltd.

31. Sonepat Co-op. Sugar Mills
Ltd.

32. Karnal Co-op. Sugar Mills
Ltd,, I_{arnal, Haryana.

33. Gangavati Sugars Ltd.

34. Sri  Vijayarama Gajapathi
Co-op. Sugar Factéry Ltd.

86. West Godavari Co-op. Sugars
Ltd.

36. Aruna Sugars Ltd.

37. Amreli SKUM Ltd. Amreli,
‘Gujarat.

38, San)j‘ivani SSK, Goa.

39. Sri Sheerama Sakkare Kar-
khane Ltd.

40. Chandpur
Ltd.

41. Devangere Sugar Co. Ltd.
42. Nagaland Sugar Millg Ltd.

Sugar, Company

43. Cachar Sugar Mills Ltd.

44. Tamil Nadu Sugar Corpora-
tion Ltd.

45. Deccan Sugars.

46, Etikoppaka Cooperative.

Prumotion of Tourism in North East
India

858. SHRI RUDOLPH RODRIGUES:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
to promote tourism in North East
India on a larger scale comparative to
that in the North West region;

(b) if so, the details thereof; and

(¢) if not, why not?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHO-
TTAM KAUSHIK): (a) to (c). The
Department of Tourism  promotes
places/centres of tourist interest in
India on the basis of their appeal to the
tourist, the tourism infrastructure
gvailable there their accessibility ete.
Within this framework every effort
fs made to publicise as many tcurist
centres/attractions in India as is
feasible depending upon the availa-
bility of funds.
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Investment by Indian Firms in Exist-
ing Marketing and Distribution Or-
ganisations Abread

859. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to ‘state:

(2a) whether Central Government
have announced its new policy to allow
Indian firms to invest in the existing
market.ing and distribution organisa-
tions abroad; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) and (b). Yes.

ir.  Under the modified Guidelines
announced *y Government, proposals
for not only industrial joint veutures
but also joint ventures in the field of
consultancy. trading. wholesale and
retail marketing. exploration of mine-
rals and service ventures like hotels.,
restzurants. etc., will bYe entertained,
A copy of the Guidelines is laid on the
Table of the House [Placed in
Library See No. LT—2846/78]

News-item Captioned “Tea Crop Loss
to be Assessed”

860n. SHRI BAILASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE. CIVIL. SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news.
item Captioned "“Tea Crop loss to be
asscssed” in the ‘“Economic Times”
New Delhi Edition dated 25th October,
1978 and indicate the loss of tea crop
due to recent floods; and

(b) what measures have been taken
or are proposed to be taken to ensure
that the tea industry is able to increase
production so that this commodity be-
comeg available to the domestic con-
sumers at a reasonable price?

NOVEMBER 24, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERATION
(SHRI KRISHAN KUMAR GOYAL):
(a) Government are aware of the press
report referred to. While there was
no loss of tea crop due to recent
floods in North India, about one lakh
tea chests containing nearly 5 m. kgs.
of tea were reportedly damaged due to
rains and waterlogging in warehouses
in Calcutta in September, 1978.

(b) it ig the endeavour of Govern-
ment to ensure that adequate quantity
of {ea is available for domestic consum-
ption at reasonable prices.

In order to augment the production
of tea, the Government is  providing
financial assistance through Tea Board
fo tea planters in the form of loans
and subsidy under various develop-
ment schemes.

Under the Five Year Plan 1978—83,
it is envisaged that tea production will
increase by 25 to 30 m. kgs per annum.

Exemption of Income from Irrigation
Water

861. DR. BAPU KALDATE: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 993 on 21st July, 1978 re-
garding exemption of income from
irrigation water and state:

(a) whether the Government huuc
collected the required information;
and

(b) if so, the details thereof?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Not yet Sir.

(b) Does not arise.
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Loss suffered by Commercial Banks

863. SHRIMATI MOHSINA KID-
V/AI. Will the Minister of FINANCE
be pleased to state:

(a) whether commercial banks have
suffered loss during the last one year;

(b) if so, how much of this loss
occurred to (i) the nationalised banks;
and (ii) the non-nationalised commer-
cial banks; and

(¢) the reasong therefor;

THE MINISTER OF FINANCE (SHRZ
I1. M. PATEL): (a) and (b). The four-
teen nationalised banks, the State
Bank of India and its seven associate
banks did not incur any loss during
the year ended 31st December, 1977
However, 21 of the total of 48 Regional
Rural Banks set up under the Regional
Rural Banks Act, 1976 incurred losses
totalling to Rs. 36.68 lakhs (approx.).

Of the Private Sector Commercial
Banks only 3 incurred losses totalling

‘to Rs. 34.25 lakhs during the year

1977,

(c) As regards losses incurred by
Regional Rural Banks are concerned,
most of these banks being newly estab-
lished, have to incur higher organisa-
tional and establishment costs and .alse
to incur expenditure in opening new
branches. At the same time, the
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increase in business is gradual and
therefore, the return on their advances
some times falls short of their opera-
tiona] cost.

As regards losses incurred by the
three Private Sector Banks are con-
eerned, these are due to write off of a
large sum to cover the loss suffered
on account of a fraud in one case and
reduction in income and higher ex-
penditure in the case of another. The
loss incurred by the third bank is
rarginal.
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£
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Applications for Financial Assistasice
to Industrial Reconstruction Corpora-
tion of India Limited, Calcutta

865. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) how many applications  were
received by the Indus rin] Reconstruc-
tion Corporation of India Limited,
Calctitia (a) during the year 1977, (D)
during 1978 upto 30th September, 1974
for providing financial assistance ano
the reconstructing help;

(b) how many from ‘he above werce
actual'y given help and to what ex-
tent;

(¢) what do Government propose to
do about the pending proposals which
are held up for want of funds; and

(d) whether Government propose to
review the norms and conditions to re-
lax their policy to cover more sick

units?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Industrial Reconstruction Corporation
of India had reccived 79 proposals for
financial assistance during 1977 and 35
proposals during 1978 upto 30th Sep-
tember, 1978, aggregating 114 propo-
sals in all. Of these, 90 were in the
nature of preliminary enquiries and’
werag dealt with appropriately. Of
the remaining 24 proposals, in 6 cases.
it was found that they were either not
viable or .their financial needs. could
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be met from normal banking channels,
or it did not fall within the purview
-of the Corporation’s operation. 15
proposals are presently under study.
In 3 cases aggregate assistance to the
extent of Rs. 92.90 lakhs has been
sanctioned, out of which a sum of
Rs. 70 lakhs has been disbursed upto
30th September, 1978.

(c¢) No proposals have been held up
with the Industrial Reconstruction
Corporation of India for want of funds.

(d) A comprehensive review of In-
dustrial Remonstruction Corporation of
India's Operations has already been
made by R. N. Sen Committee. Gov-
ernment does not consider that any
further rev.ew is warranted. Ag for
the general policy towards sick units,
banks and term lending institutions
have already been advised to draw u)
nursing pregramme in o respeet of sick
units which are consideved potentjally
viable.

Licences given to Central Government
Employees Consumer Cooperative
Saciety Limited, New Delhi

866. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minisier of COM-
MERCE, CiVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the total number of licences
given to the Central Government Em-
ployees Consumer Cooperative Sociely
Limited, New Delhi to sell controlled
cloth and the names of Branch Stores
for which these licencos were given to
them;

(b) whehter any such licence has
thereafter been transfcrredq in the
name of other Branch siore from one
Branch store; and

(¢) if go, the reasons for such trans-
fer anq whether the Civil Supplies
Department, while agreeing to such
transfer, took into consideration the
difficulties . to be faced by the people
of those areas from where these
licences were transferred?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND C(CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) Fifteen, The
names of branches for which these
licences were given are Gurzon Road
(Prototype Building) Asia House, Dev
Nagar, F.C.I. Pusa Branch, Gole Mar-
ket, Minto Road Hostel, Moti Bagh-I,
NCERT campus, Pandara Road,
UPSC, Kasturba Nagar, Mall Road,
Raisina Road, R.K. Puram, Scctor 1V,
R.K. Puram (West) and Sarojini Na-
gar-1I1,

(b) and (c¢). While no licences have
been {ransferred, licences in respect
of 2 branches have recently been can-
celled by the Civil Supplics authorities
against which an apneal  has been
mude Ly, the societly,  Suale of control-
led cloth has been suspend:q by the
society in 9 of itg branches and cont-
rolled cloth sale is made through 4 of
its branchos, |

-
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Abolition of Central Sales Tax

868. SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of
‘FINANCE be pleased to state:

(a) whether it is a fact that while
spcaking at a convention of sales tax
aholition in New Delhi on 7th October,
1978 he had said that States had not
responded favourably to the proposal
to abolish Sales Tax;

(h) which are the States which have
not responded to the proposal favour-
ably and the reasons given by them in
support of their views:

(¢) whether it is the sole authority
of the Centre to abolish at least Cen-
tral Sales Tax and the State Govern-
ments are not to be consulted to abo-
lish Central Sales Tax; and

(d) further steps proposed to be
taken in this direction?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Yes, Sir.

(b) None of the State Governments
except Delhi Administration, which is
a Union Territory, is willing to abolish
sales tax and have it replaced by Cent-
ral excise duty. The States find it in-
expedient to give up a gource of re-
venue which is elastic and broad
based. They also feel that they would
be able to obtain a larger incremental
rate than could be given to them under
any formula evolved.
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(c) and (d). Even though the Cent-
ral sales tax levied on inter-State
sales of goods is a Central subject of
taxation, the levy is complementary
to the levy of local sales tax by States
and revenues accruing thercfrom have
also been assigned to the States under
the Constitution. The collection of
the Central sales tax is also made by
the States Government administra-
tions, It is considered that pot much
purpose will be served by abolishing
Central sales tax ip isolation. The
general issue of the replacement of
sales tax (both State and Central) by
excise duty has to be pursued with
the States.

Refusal of Nationalised Banks to give
Interest on Compulsory Deposits

869. DR. V. P. PERIASAMY: Will
the Minister of FINANCE be pleased
to state;

(a) whether it is a fact that
nationalised banks refuse to give in-
terest on that part of the Compulsory
Deposits which depositors are entitled
to withdraw;

(b) whether it is also true that
those who did not withdraw by March
31, 1978 stood defrauded of interest on
thejr deposits; and

(c) if so, the reasons for such a
procedure and the extent to which it
is in consonance with normal com-
mercial probity?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The
nationalised banks are operating the
Compulsory Deposit (Income-tax Pay-
ers) Scheme, 1974 which was framed
under an Act of Parliament viz. the
Compulsory Deposit Scheme (Income-
tax Payers) Act, 1974. Under the
Scheme, the deposits are repay-
able in five equal annual ins-
talments, commencing from the
expiry of {wo years from the end
of the year in which the deposit was
made, and interest ceases to accrue om
an instalment after it becomes due for
repayment,

This position has been publicised for
the infarmation of the depositars,

Structural changes in L.I.C.

870. SHRI VASANT SATHE: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Government are considering a pro-
posal to bring about’ structural
changes in the Life Insurance Cor-
poration of India as a result of numera
ous comp.aints from the various
organisations about the functioning of
LI1C;

(b) if so, furnish details of the pro-
pocals under consideration; and

(¢) decision taken in the matter
and how soon it will be implemented?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.

(b) and (c). Do not arise.
?
“y
Development of Trade between India
and China

871. SHRI NATVARLAL B.
PARMAR:

SHRI PIUS TIRKEY:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA~
TION be pleased to state:

(a) whether the Indian Industrial
Goodwill Delegation had toured China
to assess the scope for development of
trade between India and China;

(b) whether the delegation had
submitted any report on the trade
possibilities between the {wo coun-
tries; and

(c) if so, the details thereof and
the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL, SUPPLJES AND CQOPERA-
TION (SHBI BAIF BEG): (a) and
(b). Two, delegations of Assqciation of
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Indian Engineering Industry led by its
Chairman and Federation of Indian
Chambers of Commerce and Industry
led by its President visited China in
May, 78 and Augus!, 78 respectively.
The two delegations submitted their
reports on ihe trade possibilities bet-
ween the two countries in June and
September 78 respectively, A third
delegation jed by Shri Murli S. Deora,
Chairman of the Board of Directors of
Maharashira Smal!  Scale Industries
Development Corporation also visited
China during the autumn Canton Fair
in Oct.-Nov. 78 but their report has
not been received so far.

(c) Recommeondations made by the
AIEI and FICCI delegations are given
at Annexure 1 aandg Il. Export strate-
gy for China is being reviewed regu-
larly. Govt. recognise that Can'on
Fairs play an important role in the
foreign trade of China and according-
ly Govt. and private organisations
have been allowed to participate in
these fairs. Four major Chinese Im-
port and Export Cornoration visited
India in February, 78 as guests of
four Indian public sector corporation:
and Were taken around to see
industrial] and commercial centres

in the country besides visiting
Indian Engincering Industry Fair
in New Delhi, Whenever mem-
bers of Indian  industry visit

China, they are adequately brife-
ed by the Government on the overall
policy towards China with particular
reference to foreign trade.

The recommendations made by the
FICCI delegation have been communi-
cated to the concerned Ministries/Ex-
port Promotion Councils for taking
necessary action. Most of the AIEI
recommendations pertain to them-
selves. Indian . Mission in Hongkong
is already collecting commercial intel-
ligence which may be helpful in pro-
moting Sino-Indian trade.

-+ Statement-I
Recommendations of AIEI Delegation,
dt. 24-11-1978 ‘
1. A separaté Sales and export stra-
tegy for China needs to be developed
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in recognition of many factors unique
to China,

2. As a part of the strategy it is to be
recognised that Canten Fairs, both
autumn and spring, play a very imp-
ortant role in the Chinese Foreign
Trade. If Dbilateral trade between
India and China is to grow, it is neces-
sary that India is represented at these
Fairs, through appropriate agencies,

3. The representatives of the Chinese
Minisiry of Foreign Trade, the China
Nationa] Machinery Import & Export
Corporation, China National Metals
and Minera's Impory & Expory Cor-
poration, and China National Techni-
ca! Import Corporation shouid be in-
vited to the engineering trade fair
organised by the ALl and 10 the other
importany Fairs such as the IMTMA
machine tool show on a regular basis.

4. AIEI may sponsor inissions to the
Canton Fairs on a continuing basis.
Though the initial response from the
Chincse National Machinery Import &
Export Corporation and the Chira Na-
tiona] metals and  Minerals Iuport &
Export Corporation wmight e slow, the
cfforts must be maintained if the
scope of the hilateral trade 1is to be
enlarged.

5. Canton Fairs will enable the In-
dian representatives to establish con-
tacts with businessmen from over 100
countries who visit the Fair. ‘The
opportunity can be used for informing
them of the capacity and capability of
Indian products. It was observed by
the Mission that businessmen from
other countries used this method.

6. The Chinese Ministry of Foreign
Trade, the China National Machinéry
Import and Export Corporation, China
National Metals and Minerals Import
and Export Corporation and China
National Technical Import Corporation
must be kept informed of India’s ca-
pabilities which should be periodically
updated. AIEI has already started
this work and must-continue -{o do 0.

7. The major handicap i{n building'
up trade relations with China is the
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lack of information about China’'s fore-
ign trade. In collecting this informa-
tion the Government of India through
its Embassy in Peking and/or Com-
mission in Hong Kong would need to
take responsibility in this field.

8. The major part of China's Foreign
Trade is handled by businessmen from
Hong Kong and Macao. It is suggest-
ed that the Indian Commission in Hong
Kong should keep close contact with
the various agencies there, such as
Chamberg of Commerce, Industry or-
ganisations etc. with a view to ob-
taining and disseminating information
on China. The newspapers in Hong
Kong such as the Business Standard
and the Business News and other
journals also publish from time to time
information on trade with China. The
Indian Commission in Hong Kong can
play g more active role in the efforts
10 increase trade with China as Hong
Kong is the gateway to Canton. The
Commission can build up a reservoir
of information and make it available
10 the Indian representatives.

9. The presence of First Secretary
({Commercialy of the Indian Embassy
in Peking at Canton was found very
useful by the Mission. If a represen-
tative of the Indian Embassy is avail-
uble at the Canton Fair throughout it
will be of great help to the Indian
representatives attending the Fair.
Such a continuous presence would also
bhe important from the point of view of
collection of information on the trend
of business at the Fair.

10. It may be useful if the Indian
industry is periodically briefed by the
Government on the overall policy to-
wards China with particular reference
to Foreign Trade. This would act as
a guideline to the Indian trade and
industry.

11. It is essential that representatives
for participation at the Canton Fair
are slected carefully by the companies.
It would be useful if they are at the
leyel ‘of sales managers/sales. staff
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considering the methods of business
used at the Canton Fair, Special skill
in selling and a capacity to deal with
protracted negotiations are very es-
sential to do business at the Canton
Fair. The representatives should also
have the guthority to conclude busi-
ness.

12. AIEI’'s Role:— ’

(a) To continue to strengthen the
contacts made at Canton Spring Fair
and IETF 1978.

(b, To mount missions to all Can-
ton Fairg for the next three years.

(¢) To mount a mission to Peking
and other places as 5 follow-up of
the work alrcady done.

(d) To establish a China Division
in AIEI similar to Indo-U.K. Divi-
sion or Saudi Arabia Division so
that special attention is given on a
continuing basis to China.

(e) To develop itself into a re-
ference point  for information and
advice on trading with China by

subscribing to international news-
papers, journals etc., and disse-
minating relevant information

through a China News Digest.

(f) To maintain close contacts
with the Chinese Embassy in New
Delhi.

(g) To extend invitations and ar-
range for Chinese delegation to visit
IETF every year,

(h) To develop and regularly up-
date the list of Indian companies
dealing with China to whom infor-
mation and services are to be ex-
tended.

(i) In consultation with Govern-
ment of India, consider inviting
specially the Vice Minister, Foreign
Trade., anq the Director and Deputy

" Director, Canton Trade Fair to visit'
India and IE‘I"F 1979

) To mdntaln the conhcts vlﬂlr
‘the- Indian Embassy- in Peking.
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(k) To explore possibilities of
opening an AIEI office in China.

Statement-11

Recommendationg of FICCI

' tion

There are many Chinas as there
are many Indias, perhaps more, from
the point of topography, climate, levels
of technology and their application to
agriculture and industry, and the deg-
ree of regional development. While,
the potential of two-way of trade and
economic co-operation is large, it will
obviously be influenced by political
relations between the two countries.
Apart from the border issues that re-
quire settlement, the realm of the eco-
namic is utterly contingent on the re-
alm of the political in China. The slo-
gan “politicy takes command” is ap-
plicable not only to the domestic
situation in China, but also in its
relations with the outside world. The
Chinese have always believed—and
the world has encouraged this belief
—that the Chinese card can only be
played by China. Will India effect a
break-through?

Delega-

Before the recommendations are
spelt out, it is only appropriate to
emphasise that it would be futile to
make comparisions between China and
India because of the very obvious and
extreme divergenceg in political, eco-
nomic and social systems. The ecano-
mic performance of China is condi-
tioned by a political philosophy which
is entirely different from that ot India.

In China, the role of the State and
the single party (State and the party
being almost indistinguishable) is
paramount, and there are hardly any
kind of democratic institutions to
which the Indian nation hag commit-
tegd iteelf. In the circumstances, the
behaviour patterns of the different
economic groupe such as the farmars,
industirial workers, enterprise mana-
gers and goyermment officials are
totally different fram that obtaining in
India, There is no question of the
weskers fhere having tghts or their
own or the farmers takihy individusl
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decision. Despite the control system,
the out put of industrial workers per
capita is lesg than that in India. Even
the theory of partial employment
through over-staffing is not sustain-
able. There appears to be more than
disguised unemployment.

It would not be wrong to say that
the level of technology in Indian
Industry is far higher and the range-
of products manufactured for larger
than in China. Although the Chinese
depend on the bicycle as the principal
means of transport, its price is higher
than in India. The transistor is not
a common commodity which is seen
even with an Indian villager. In
short, the Delegation feels that while:
some lessons can be learnt from China.
in quite a few areas, there is much
that China can learn from India.

Coming now to specific recom-
mendations for the consideration of
the concerned business interests and
the Government of India:

1. Cultivation in China has always
been more intensive than in India.
Today also, the inputs-men, Water,
seeds and fertilizers are far maore in
China than in India. Indian agri-
cultural experts and agronomists
will do well to go to China to make
a study of agricultural productivity
and to find ways and means to
adopt the Chinese techniques within
our democratic parameters,

2. China has made a success of
water conservancy, and, in fact
china’s aid to some developing
countries is in this area. This re-
quires to be studied by Indian ex-
perts.

3. The Chinese efforts in the ares
of planting trees are outstanding.
There is hardly a road which is not
flanked by trees. India can take a
leaf out of China’s experience if the
deforestation rot is to be stemmed
and if we are 1o give real shape
and confent to the much publicived
Vanamotssvas. o bty Rowad
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4. As stated in the previous sec-
tion, the prices in China, except for
essential commodit.eg like food-
grains and some clothing, are higher
than in India. A new policy of
generally bringing down prices of
man-made fibres, keeping still lower
the prices, of one or two items of
cloth  can well be adopteq by us.

5. As in the case of the Chinese
Communce the activities of our new
District Industries Centres might be
geared to the utilisation of available
raw materialg in each district. How-
ever, care must be taken from the
very beginning to use technology,
not of the rudimentary type, but of
a level appropriate to the level of
development that we have already
reached.

6. China is more populous than
India. Even so, China has opted
now to provide more employment
opportunities through modernisa-
tion rather than proliferating un-
viable small units. We too should
endeavour to strike a balance bet-
ween industries—big, medium and
small on the one hand, and industry
and agriculture on the other. ‘Small
is beautiful’ cannot be universally
relevant nor the apprehension about
the bigness always justifled.

7. India’s industrial development
is not known in China. It is neces-
sary, therefore, to disseminate more
information about India’s industrial
capabilities.

8. In sp far as China ig looking to-
wards the west, Indian firms might
well get in tquch with their colla-
barators and athers in the west as
well as in Japanp to undertake syb-
contracting work in the turnkey
projects that are in the offing.

9. As China has a big programme
of developing infrastructure, our
railways, in particular, which have
proven experience of laying rail-
roads outside India also, should
make a bid in China. Similarly, the

possibility of exporting rolling steck

ang other equipment requires to be -
explored.

10. A scheme for exchange of scho-

lars might be initiated. In parti-
cular, information about our Insti-
tutes of Technology requires to be
widely disseminated in China. In the
modern world, the commerce of
scholars is an esszntial ingredient
for industrial collaboration.

11. China has specifically evinced
interest inter-alia in high grade
cotton yarn, wheat, sugar, iron-ore, .
steel ang non-ferroug products. The
concerned parties must folow this
up.

12. Similarly, Indian shipowners,
who have already contracts with:
China, must be more alert and sup-
ply timely information about their
shipping schedules so as to offer
Indian ships for charter, They
might also explore the possibility
of selling Indian ships to China.

13. Revolutionary China is main-
taining with great care and diligence-
historic places like Heavenly Palace,
Forbidden City and Temple of
Heaven in Peking, as alos the Ling
Yen Temple {Temple of the Smil-
ing Buddha) at Hangchow. This is
by way of conserving the old heri-
tage—even though it has been dis-
carded—as much as having an eye-
on the tourist traffic which is ex-
pected to grow. India has a wealth,
of tourist attractions, but unless they
are maintained more properly, and
greater facilities are offered for the
foreign tourists, tourism as an indus-
try will not thrive,

14, China has learnt the art of
exporting and importing same or
similar goods. We too should apply -
this principle to our trade. Other-
wise, it will be well nigh impossible
to increase trade exchanges bet-
ween India and the developing
countries around us. Feor instance,
there is no reason why we should
not immport handiooms - and qport
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handlooms, export and import textile
garments simultaneously.

15, The pricing of Chinse ex-
ports is flexible and is operat-
ed on the principle c¢f what the
consumer can bear. For instance.
in the China Departmental Stores,
in Hong Kong, the prices of a
few Chinese items were higher
than in the mainland. This was by
-‘way of taking advantage of the
higher leve! of prices obtaining in
Hong Kong. On the other hand.
there huave been occasions when
-prices of Chinese exports have been
cut drastically to capture the market.
This kind of flexibility is pursued Yy
developed countries also irrespec-
~tive of their political and economic
systems. However, in India, our
foreign trade is subject to so manv
controls and regulations that there
is hardly any scope for manovera-
-bility with consequent limited re-
sults,

16. The conduct of foreign trade by

«China is done through Foreign
“Trade Corporations and Organisa-
tions. It is through these organisa-
tions the Chinese users of im-
ported commodities and China's
prarties which are in a position
-t0  export can be contracted.
.Many exporters and importers
of developed countries ‘who have
-trade relations with China have
gone on record that while the
Chinese know precisely what they
want, considerable patience and per-
severance are required t{o reach at
the right Chinese parties with
whom negotiations have to be con-
ducted and these negotiations . are
also protractedq and time-consum-
“ing.

17, As there can be no substitute
for personal contacts, visits of busi-
-ness teams from both countries must
ber facilitated, through quick issu-
ance of visas, release of foreign ex-
<change, etc,

18. The economic and commercial
relations between the two countries
"have %o start on g clean sheet, A
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long-term trade agreement might
help the growth of two-way trade.
Obviously, this agreement will cover
commodities and areas suitably re-
flecting the recent strides and po-
tential of the respective economies.

Abolition of duty on staple Cotton for
export

073, SHRI DINEN BHATTA-
CHARYYA . Will the Minister of FIN-
ANCE be pleased to state the loss of
revenue resulting from the reported
decizion of Government to abolish the
duty on staple cottun for export?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH  AGRAWAL):  Government
has not taken a decision to abolish the
export duty on staple cotton,

However, Government has recently
issued orders exempting fron: levy of
export duty on 24,000 bales of raw
cotton of the variety known as V-797
of the 1977-78 crop covered by two
contracts entered into by the Gujarat
State Co-operative Markeling Fede-
ration Ltd., Ahmedabad, for the reca-
<son that export of the goods in ques-
ticn on payment of export duly would
not have been an c¢conomic proposition.

The revenue sacrifice involved in
the above exemption is estimated at
Rs. 44 lakhs approximatly,

Annual Plan Allocation to Government
of West Bengal

874. SHRIMATI AHILYA P. RAN-
GNEKAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are aware
of the fact that when the West Bengal
State Government are in need of
Rs, 1000 crores to meet the calamity,
due to. floods;, the State’s 1878-79
annual plan for Rs, 381 crores is now
at stake; and : :

(b) {F so, whether the ‘Government
are ready to make good the shortfall
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in the annual plan allocation of West () Short-term loan for agricul-
Bengal Government when it is univer. tural inputs . : : 15'00
sally acknowledged a national calami- (5 Value of m-dirines, etc
1y? (supplird  on credit pay-
mont basisy . . . 0'37

THE MINISTER OF FINANCE T

(SHRI H. M. PATEL): (a) and (b). ToraL 129 94
The Government of West Bengal had I -
presented a Memorandum jndicating

their assessment of damage and re- (b) Additional short-term loan of
quirement of assistance for relief of Rs. 15 crores is proposed to be given
natural calamily. They sought an after a supplementary budget provi-
amount of Rs. 349.75 crores by way sion is obtained.

of budgelary support and Rs. 128.00

crores through institutional finance. (¢) A sum of Rs. 18 lakhs had been
In addition, the State Government given from the Prime  Minister's
alsy soueht 2.34 lacs tonnes of food- National Reliel Fund soon after the
gruing for distribution as gratuitious nutural calamity.

reiicf ang 4.56 lacs tonnes of food- .

graing for being utilised under tne (d) The Banks have also been ad-
food for work scheme. The require- vised 1o provide assistance for scheme
ment projecied by the State Govern- and programmes undertaken to pro-
ment for the current year amounts to vide relief.

Rs. 276.23 crores th_rough budgetary 5 The Union Government has been
~upport and Rs. 103.50 crores through - . -
institutional! finance, sufliciently responsive on an assesment

~

of the magnitude of the calamity, the
capacity to spend funds fruitfully on

2 (a) According to the existing relief ang the availab‘ility of resources.
policy and arrangements based on the The‘ p.fu-e of .exccutlon of §chemes/-
recommendations of the Sixth Finance WOTssS 1n physical ‘and ﬁr?uncxal tcrrr!s
Commission, the Central Teams which will ‘be kept under review anq if
visited the State had made an on-the necessary a Team could visit agam
spot assessment of the situation and later in the year to recommend what
requirement of funds for providing further needs to be done.

relief to those effected by the floods. 4. The Government of West Bengal
The recommendations of the Teams has been provided adequate funds for
were considered by the High Level its approved plan outlay of Rs. 371.40
Committee headed by a Member of crores for 1978-79. An assurance has
the Planning Commission. On the basis also been extended that the entire
of this Committee’s Report, the Union opening deficit of the State Govern-
Government have allocated to the ment as on 1-4-1978, amounting to Rs.
Government of West Bengal, the fol- 105.10 crores will be cleared by means
lowing assistance in cash and kind: of a medium-term loan, Thus, it will

be observed that care hag been taken
to see that State Government is in a

(Rs. in crores) position to maintain the pace of eco-
. L nomic development.

(1) Advance Plan assistance for Disparity of income in the Country
relicf of natural calamity . 88-93

(2) 93,570 tonnes of foodgrains 875-'1‘_1ARENDRA SINGH: Wwill
and pulses for gratuitous the Minister of FINANCE be, pleased
relief : . . . 13714 to state: D :

“(3) 1,00,000 tonnes of wheat un- (a) whether iteis net u fact ¢hat the

der food-for-work scheme 12°50 disparity of income in the couhtry is
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the highest amongst the developing
countries of the world;

(b) if not, facts thereof with com-
parative figures of major developing
countries; and

(c) steps' Government have taken
or propose to take to narrow down
the disparity?

THE MINISTER OF FINANCE
(SHRI H. M. PATffL): (a) and (b).
Inadequate and unreliable data coupl-
ed with conceptual and definitional
problems involved in measuring in-
come inequalities in developing coun-
tries make it difficuit to have any
meaningful comparison in regard to
existing income disparities in these
countries. However, the World Bank
has biought together available infor-
mation on income distribution in vari-
ous developing countries which i3
given in the attacheq statement.

(c) The very object of planned
ccomomic development in the country
has been to achieve rapid economic
growth with distributive justice. To
further this goal, the strategv of
development itself has been modified
amd incorporated in the Draft Five
Year Plan, 1978-83.

The Plan lays considerable em-
phasis on the development of agri-
culture, development of infra-struc-
ture in the rural areas, rural and
small scale industries irrigation and
rural electrification.  Low-income
groups constituting small and mar-
ginal farmers, agricultural labourers,
village craftsmen” and ar¢isans who
form the bulk of the rural poor
population will benefit from this
change in Plan priorities. The in-
crease in the :urcharge in income tax
and in the rates of wealth tax in
1977-78 and the increase in compul-
sory deposit rates this ycar are also.
intended to reduce the disposable in-
comes of those at the upper end of
the income-scale. The increase in the
share of public inve:tment will also
contribute to a reduction of dispari-
tieg as profits from public enterprises
accrue to the state instead of to indi-
vidual. The statement on industrial
policy has laid emphasis on effective
promotion of cottage and small in-
dustries widely dispersed in rural
areas and small towns and as many
as 807 industries have been reserved
for exclusive development in the
small scale sector. This will help in
diffusion of economic power and re-
duce concentration of income and
wealth.

Statement

I'ncome distribution at dierent levels of developinent

Income <lares of quintiles

Yerr$ — e e e

Country of Bottom  Seccond  Third Fourth Tep

reference 20% quintile quinti’e  quintile 20%

1 2 3 4 5 6 7
1. Chad . 1058 75 10° 5 17°0 22°0 43'0
2. Malavi 1969 58 91 13°3 18:6 532
3. Pahomey 1959 5°0 105 14°5% 20°0 50°0
4. 'Canzania . . 1967 50 9°0 12°0 17°0 57°0
s. 'Sri Lanka . . 1969-70 60 11°0 168 205 460
o Imdis « o o 196364 50 11°0 rg:o 19'0 e
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1 2 3 4 5 6 7
. Malagasy 1960 55 80 95 16:0 610
8. Thailand 1962 57 72 11°9 17°5 57°7
9. Uganda 1970 6-2 10'g 13°9 21°9 47°1
10. Kenya 1969 38 62 85 13°5 68-0
t1. Zambia 1959 56 90 -9 16°5 57°0
12. Turkey 1968 3°0 G5 1.1 188 60-6
13. Guyana 1955-56 40 10-0 16-8 23°5 45'7
14. Malaysia 1970 3°4 80 12°6 20° 1 55'9
15. Brazil . 1970 31 69 108 1570 62-2
16. Lebanon 1955-60 5°0 80 10°0 16°0 61-0
7. M=xico 1959 40 65 95 160 64:0
18. Spain . 1954-65 60 1o 157 200 452
19. Chi'e 1958 45 85 12°7 17°5 56-8
20. Argentina 1061 7°0 10°3 13- 1 17°6 52°0
21. Pakistan . . 1953-64 65 11-0 155 21°5 45'5

Sie-cr Tegaality, Povesty il Dessbpmeat by Mok S Anbuwalia, World Bank Reprint
Scries : Number Thirty six.

Availability of Foodgrains and items (¢) if so, the decision taken by Gov-

of pecessitieg for Persons in Hill Dis- ernment in this regard?
tricts of U.P.

THE MINISTER OF STATE IN

876. SHR1 JAGANNATH SHARMA. THE MINISTRY OF COMMERCE

Wil] the Minister of COMMERCE, AND CIVIL, SUPPLIES AND CO-

CiVIL SUPPLIES AND COOPERA- OPERATION (SHRI KRISHNA

'MION  be pleased to state: KUMAR GOYAL): (a) The reference

of the Hon’ble Member is perhaps to
the letter sent by the Minister of
State for Agriculture and Irrigation,
o 18th September, 1978, to the Chief
Ministers of all the States including
Uttar Pradesh emphasising the need
for wider coverage by the Fair Price
Shops of the vulnerable sections of
population residing in rural, tribal
and such other remote areas under
the public distribution system.

(a) whether the Central Govern-
mwent have asked the State Govern-
ment of U.P, to send proposals for
widening the scopc of the present
distribution syslem so as to make
foodgrains and other itemg of neces-
“iljes available for persong residing in
the hill districts;

(b) whether Government have for-
mulated any state-wide plan for in-
crease in the number of fair price

shops for every village or group of (b) and (c). Government of India
villages having a population of 2000 have formulated a .scheme of produe-
«nd above and whether Government tion-cum-distribution of  essential
propose to have relaxation for hill . commodities. This scheme envisages

areas of U.P.; and that every village or a group of vil-
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.lages having a population of 2,000
and above may have a fair price shop.
In remote and inaccessible greas, par-
‘ticularly in tribal belts, the popula-
tion coverage of a village or a cluster
of villages, ag the case may be, could
be evep a thousand.
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wrofai J, wodY Twar ¢, s
fefa, smy wrfe &1 wvo @ o femew
(fd), miwwm food a5 #71 wgg
@ faw &1 gwfey, wicho fad
qF F 97, OW H F14 %7 oW1 {52 6
Fwfaat 1 Iar ¢ qqr wrdwa
fofa & a1 & Qi-gmare swesd di
# | wwadl, 405 FFAAT HiTT
fesd 4% #1977 fad O famori &
WAETT, 31 WA, 1976 &% T3 F+afwai
#1 THaT 401 &a1 - ferg (wfa e
324,44 WG 91 74,84 &1 WA
Ci
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North Bengal Sugar Mills (P) Ltd.

878, SHRI JYOTIRMOY BASU:
‘Will the Minister of FINANCE be
Pleaseq to state;

. (a) whether in the case of North
- Bengal Sugar Mills (P) Limited con-

1. 2 3 4
- FATEw 125 5 130
gifesa 22 ] 23
yfeaTz 267 "3 270
S . 5 34 39
TR, TMOF 1 1 - 1
WET q3: 6.1 6
TETTeE 0 22 62
uvH 6 115 12¢
faere : 109 113
JEET ) 8 7
gfrss wr 7 71 108:
Hforge - 3 2
AqT - 6 6
qANTAT 2 4
fagT ! ’
k Efx0% N 3 11
fes i 172 27 190
gfzaror 13 13 26
fgmmm 3¢ 8 7 15
S T FHITH T - i) 20
37T 102 16 263
AT 11 99 110
IHT 93T 8O 148 237
1165 933 2098

trolled by the Bajoria and Jalan
Group of #assessees, the Ministry of”
Finance through the income tax
department, Calcutta is going to scale-
down 87 lakhs of rupees by means of
DTA relief without the Pakistan
assessment orders and of tax paymént.
in Pakistan for the assessment years
1959-60 to 1966 67 ‘and has w:thdrawm

- ' 1
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the attachment order for a sum of
rupees 25 lakhs on the Custodian,
Enemy property, Bombay; and

(b) if so, what are the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
. ZULFIQARULLAH): (a) and (b).
No decision has been takep to scale
down Rs. 87 lakhs by way of D.T.A.
relief without Bangladeh (erstwhile
Pakistan) assessment orders. How-
-ever, after taking into account the
possible D.T.A. relief the Commis-
sioner of Income-tax has permitted
the release of Rs, 1110 lakhs out of
Rs. 19.93 lakhs which was to be re-
ceived by the ussessee as second in-
stalment towards its claim for com-
pensation admitted by the Cu-todian
-of Enemy Property after appropriat-
ing Rs. 883 lakhs towards the un-
~disputed tax demands.

- grforfeae dwl o fafww ooat & W
it safa

879. st TwrA® faxd : =
faw wat gz 9913 1 741 F40 OF
grfufsas a1 7 fafws a1 § feaay
safa & qur 7 qiws frafafes o @
~arq g qaf & faq a7 g -

(v%) sasaF wrar ¥ gag
feat sma  sFg=an
TF ga%T "I

(Zr) & =T A AT

(d=) wramsi &€

(¥rT) WrEr WWT w9 !

faw wa (ot qWo gwo wxd) :
arforfone & o wramsl & faacor ot
afs &= srivw ardeT W gy
wrfwfoas v @ sfr wrar omre
& W ¥ ToweTT ITAeT AITE 4T T
-qr a R e 1, 1L e T & Fd
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At @ &1 [wraren § @ wg 1 dfwg
T O d-2847/78)

afy &F wrar I =T dw WY
e &9 ¥ fammr g 4 §, wifr ag
Tga @ ama gra fuifa dar § O
e wafeafs, 59 & ofcarem da &
Toaa 21X & fawra &7 g9, FWArfal
#1 afawitear W wgreml & 9w §
N U EIFA I F1 &30 0 T %
n99T g afafady F AeAw §
HU JAFASH FA F HIGA FT I9-
Asgar |

Seizure of Goods from Shri Om
Prakash

880. SHRI SHIV SAMPATI RAM:

SHRI KACHARULAL
HEMRAJ JAIN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Shri Om
Prakash, son of Shri Devi Lal, Chief
Minister of Haryana was allowed to go
after the goods were seized from him
at Palam Airport in October, 1978;

(%) whether the custom laws per-
mit to allow a person to go after the
smuzgied goods are seized; and

(¢) the names and number of per-
sons so allowed to go since the pre-
sent party came into power in 1977
upto 31st October, 19787

THE MINISTER OF STATE IN.
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Reports
received by the Government indicate
that Shri Om Prakash wags allowed to
g0 op his surrendering his passport
anq giving an undertaking for appear-
ing before customg authorities as atid
when required for further proceedings.

(b) According to Section 104 of the
Customs Act, 1962, 1# an officer of
Customs, duly empowered in that
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behalf, hag reason to believe that any
person in India has been guilty of an
offence punishable under Section 135,
he may arrest such person. Depend-
ing upopn the facts and circumstances
-of a case, a person may be arrested
at the time goods are seized from him
-or at any time subsequently.

(¢) During the period, March, 77—
October, 78, 28 persons from whom
goods were seized at Delhi Airport,
were allowed to go. The names of
such persons are given in the attached
statement.

Statement

S1. No. Name of the person

S/Shri
1. Imtiaz Fatehali Wolji

. Smt. Rabjia Mohd.

. Imtiaz Sarudin Kara Vira

[ S B )

. Charanjit Singh.

(3,

. Sandeep Gupta

. A. B. Punjani

. Ramegh Chand Gupta
. M. B. Singh

© 0O a4 o°

. Smt. Tripat Kaur

10. Parkash Kumar Jain
11. Ramesh Kumar Singhi
12. Manoher Lal Khanna
13. Jasvinder Singh

14. Mz;njit Singh

15. Vanninialessandro

16. Sampooran Singh

17. Mrs. Tsamlo Silvuphtang
18, Jagtar Singh

19. Paramjit Singh

20. Misg Mahroon Mehdi Rajabali
21, Lian Kwen Thong (DIP)

22. Ravinder Kumar Rishi

23. Rajinder Kumar Bidaney

24. Kartar Singh

25. Sri Chand Chawla

26. Noor Said

27. Subash Chander Talreja

28. Om Prakash

Seizures by Customs Authorities from
Mr. Om Prakash at Delhi Airport

881. SHRI K. A. RAJAN
SHRI SAUGATA ROY:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Customs authorities at Delhi Airport
confiscated 48 watches and other con-
traband goods from the suitcase of
Mr. Om Prakash, son of Haryana
Chief Minister Mr. Devi Lal, on his
return from Bangkok;

(b) if so, what are the details of the
items seized and their estimated value;

(d) what is the amount of foreign
exchange sanctioned and purchased by
him; and

(d) action taken if any,
him?

against

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL); (a) The Cus-
toms authorities at Delhi Airport
seized 48 wrist watches and other
goods of a total value of Rs. 14,750/~
recovered from the guitcase of Shri
Om Praekash, on his return from
Bangkok on the night of 22/98rd
October 1978.
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(b) Details of the goods seized from Shri Om Prakash, together with their
value, are given below:—
Pcs. Rs.
(i) Geats wrist w.tches, automatic with day and date (make REGENT) 18 § 8,600
(ii) Gent$ wrist watches automatic with day and date (make MILLINA) 18 8,600
(iii) Ladies wrist watches . . . . 12 1,500
(iv) Wrist wa.Ch straps . . . . . 36 720
(v) Fountain pens (Parker) . . . . 46 1,840
(vi) Plain Sarees . . N . . . . 15 quo
“vii) Dicta Phone Sanyo TRC-3000 . 1 600
(viii) Pocket Camera Argus mini 1 600
(ix) Pocket Camera Minolta 450 E. . 1 640
(x) Still Camera Vivitar 35 EE. . 1 750
TotaL —m

(c) It is reported that no special
sanction of foreign exchange was
given to Shri Om Prakash. However,
it is learnt that Shri Om Prakash
purchased under the Foreign Travel
Scheme travellers' cheques, worth
dollars 500 US. He also acquired dol-
lars 24 US from the Exchange Bureau
of State Bank of India at Delhi Air-
port at the time of his departure.

(d) The matter is presently under
investigation.

Suggestions of Chokshi Committee re-
garding Exemptions and Exclusions
available to Assessees

882. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Chokshi Commit-
tee on Direct Taxes has suggested re-
arrangement of the exemptions and ex-
clusions available to assessees to make
them easily comprehensible; and

; (b) it so, the exemptions and ex-
rclusions recommended by that com-
mittee? s

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH). (a) and (b).
Yes, Sir. The recommendations made
by the Chokshi Committee in this
regard in relation to the provisions of
section 10 of the Income-tax Act are
given in the attached Statement.

Statement

The various exemptions and exclu-
sions contained in section 10 may be
rearranged as follows:—

(a) al] exclusions relating to
computation of income under the
head “Salaries” ghould be grouped
together, exemptions which are
merely designed to spell out the
diplomatic immunities and privile-
ges enjoyed under international
law by citizens of a foreign coun-
try rendering services to their Go-
vernment in India, should be placed
together ag at present;

(b) exemptiong applicable to in-
stitutions of various kinds, either
in respect of their entire income or
in respect of only specified items of
their income, should be grouped
together distinetly and separately
from other ekemptions which are
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operative without reference to the
statug of the recipient;

(c) the remaining exemptions,
which are either based on the nature
of the receipt or which are of a
miscellaneous character not capable
of a rationa] classification, may be
enumerated separately from the
exemptions relating to institutions
referred to in item (b).

Exemptions which are now scattered
over the Finance Acts and other
enactments, exempting from tax (for
al] time or for limited pcriods) the
income of certain corporationg and
other bodies such as the Unit Trust
of India, the Industrial Development
Bank of India etc, or which make
special provisions (short of total
exemption), as in the case of the In-
dustria] Finance Corporation of India,
State Financial Corporations and the
Agricultural Refinance Corporation,
may also be incorporated in the In-
come-tax Act either in cxtenso or by
way of reference to the relevant pro-
vision of the concerned enactment in
a schedule; in future, it should be
ensured that, whenever any such
exemption or specia] provision is
enacted, it is specifically mentioned
in the Income-tax Act.

Target for putting up Tourist Centres
during 1978-79

884. SHRI AHMED M. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) the number of tourist centres
maintained by the Central Govern-
ment in the country as on 31st March
1978; and

(b) how many of them have been
developed during the last year itself
and what is the target for setting up
such centres during the next financial
year i.e, 1978-79?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
The Centra] Government does not

maintain any tourist centres, . Hows,
ever, the centres where tourist faci-
Iities have been provided/are under.
development in the Central Sector
during various Plan periods are listed
in the attached statement.

(b) (i) During 1977278, Tourist
Bungalows at Mantralaya and Waran-
ga] were completed, a5 also the Youth,
Hostel at Trivandrum and the Forest
Lodge at Dandeli. The construction
of the Yatri Nivas at Sevagram was
initiated. The expansion of the dak
bungalow at Deeg was completed.
Master plans (land-use plans) of
Kushinagar, Sravasti, Sarnath;
Nalanda, Konark were finalised, and
the work on preparing master plans
(land-use plans) of Bodhgaya, Aihole,
Pattadakal, Badami, Hampi, Pan-
drethan, Marliand and Avantipur was
initiated.

The India Tourism Development
Corporation completed—the expansion
of the Qutab hote] in Delhi and took
up the expansion of the Travellers
Lodge at Bhubaneshwar.

(ii) During 1978-79, the construc-
tion of Youth Hostels at Pondicherry
and Mysore has been taken up; and
the development of additional facili-
ties will be undcrtaken at Kovalam.
Funds were releaseq to the State
Government for the expansion of the
tourist bungalow at Jaisalmer. Master
plans (land-use plans) of Martand,
Pandrethan, Avantipur, Nalanda,
Badami, Pattadakal and Aihole have
been finalised, and those of Rajgir
and Hampi are under finalisation.
Preparation of the master plans of
Fatehpur Sikri is being initiated, a3
also of Brajbhoomi area, Haldighati
and Piprahawa. Micro-planning of
the area to be developed at Kushina-
gar and Saravastri is being initiated.

The India Tourism Development
Corporation is likely to complete the
expansion of the Travellers Lodge et
Bhubneshwar. It has taken up the
construction of the Ashoka VYatri
Niwas (Janata Hotel) and a 3-star
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hote] in New Delhi and the expan-
sion of the Ashoka, Akbar end Lalit
Mzhal Palace hotels, as also the re-
ception-centre-cum-hote] at Jaipur.

Statement

Centres where tourist facilities have been/
are being pravided by the Central Deparmment
of Tourism and India Tourism Development

Corporation

Hyderabad
Visakhapatnam
Tirupati
Amravati
Nagarjunasagar
Nagarjunakonda
Mentrelayam
Warangal
Waltair
Gauhati
Kaziranga
Bodhgaya
(ava
Rajgir
Ranchi
DV.C Area
Palamau National Park
Patna
Delhi
Panaji
Ahmedabad
Lothal
Sasangir
Porbandar
Chorwad
Nalsarover
Sabarmati
Gandhinagar
Surajkund
Pinjore
Badkhal
Sahibi Nadi
Panachkula
Kufri
Mandi
Kulu
Manali
Dalthousie
Dharamsala
Nangal
Katrdin
Govindsngar
Jammu

Gulmarg
Patnitop
Srinagar
Thekkady
Cochin
Cheruthuruthy
Trivandrum
Kovalam
Hassan
Bijapur
Jogfalls
Aihole
Badami
Mangalore
Meroara
Tungbhadra
Brindawan
Somanathpur
Dandeli
Bandipur
Bangulore
Msore
Nagarhole
Bannerghatta
Mandi
Khajuraho
Sanchi

Indore
Gwalior
Bhopal
Kanha-isli
Elephanta
Ajanta

Ellora
Aurangabad
Mahabaleshwar
Karla
Bombay
Wardha
Sarogram
Konarak
Bhubaneshwar
Puri
Rambha/Chilka Lake
Pathankot
Amritsar
Ludhiana
Mahabalipuram
Madurai
Tanjore
Tirchurapafli
Oogocomund

168
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Kanchipuram
Rameshwaram
Tiruckendur
Kodaikanal
Kanyakumari
Madras
Mudumalai
Kailash-Mansarowar
Kushinagar
Sravasti
Agra
Varanasi
Allahabad
Hardwar
Rudraprayag
Lucknow
Coibett
Dudwa
Kosi
Nainital
Fatchpur Sikri
Bharatpur
Chittorgarh
Udaipu
Jodhpur
Mount Abu
Ajmer
Silisar
Jaipur
Sariska
Ranakpur
Ranthambore
Jaisalmer
Haldighati
Deeg
Shantiniketan
Malda
Darjceling
Jaldapara
Calcutta
Pondicherry

Sale of Imported Refined Bleached
and Deodourised Palm Oil as
Vanaspati at a Higher Price

885. SHRI M. KALYANASUNDA-
RAM: Will the Minister of COM-
MERCE CIVIL SUPPLIES AND
COO; TION be pleased to state:

(a) whether Government’s attention
has been drawn to the reports appear-

170

ed in the Press that the imported
R.B.D, palm oil has been sold as Va=-
naspati in the market at a higher price;

(b) if so, whether any action has
been taken against such importers; and

(c) whether Government have a pro-
posal under consideration to entrust
the import of R.B.D. palm oil to State
Trading Corporation so that the con-
sumers are benefited by its import?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) and (b).
While the Government’s attention has
been drawn to such a Press report,
no specific information with regard to
the sale of imported RBD palm oil as
vanaspati has so far been received.
The State Governments, which had
been delegated powers both under the
Essential Commodities Act and the
Prevention of Food Adulteration Act
to take action against such mal-
practices have, nevertheless, been
alerted to keep a close watch on the
sale of this oil in the markets and to
take other measures including drawal
of a large number of samples fre-
quently for testing in order to pre-
vent malpractices. Strict action would
be taken against any offender.

(c) Yes, Sir. In the meantime,
certain quantities of thig oil have al-
ready been imported by S.T.C.

st Ao frew (o) fafwde groy
W [EE, AT OEF AqT WAWT oY
‘st
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1 2
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Tax Arrears against Parties, Firms
-and Individuals

890, SHRI S. R, DAMANI; Will the
Minister of FINANCE be pleased to
state:

(a) the anticipated fal] under the
head "Direct Taxes’ as on 30th Sep-
tember, 1978 as compared to ~ the
budget estimates for the current year
and how it ig proposed to be made
up;

(b) the names of parties, firms ana
individuals from whom tax, amount-
ing to more than Rs, 20 lakhg is out-
standing; end

(c) the stepsg being taken to recover
the sarne?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The bud-
get estimates of income-tax and cor-
poration-tax for the current financial
year were fixed at Rs, 257670 crores,
The collections upto 30th September,
1978 amounted to Rs. 989.73 crores as
against Rs. 918.66 croreg collected upto
30th September, 1977 thus showing
an increase of Rs. 71.07 crores over
the corresponding period of the last
year. It is, however, too early to
make an estimate of the likely collec-
tions during the current financia] year.
The question of making up the short-
fall does not therefore, arise at the
present stage.

So far ag collections of Wealth-tax,
Gift-tax and Estate Duty upto 30th
September 1978 are concerned, they are
either equal to or more than the
collections of these taxes during the
corresponding period of last year.
Therefore, no short fall is anticipated
in reaching the targets of collections
of these taxes during the current
financig] year.

(b) According to presently avail-
able information, the number of cases

in each of which the gross income-
tax/wealth-tax/Gift-tax or Estate
Duty demand outstanding on 3lst
March 1978 exceeded Rs. 20 lakhg is
given below:—

Nature of the No of casesin each ¢f

demand which ,the corres-

ponging  demand
outstanding  on
31-3-78  exceeded
Rs 20 lakhs,

Income Tax 390

Wealth Tax 19

Gift Tax . . I

Estarc Duty . 7

List of theze tax-payers is given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-1978].

(¢) The Department has attached the
highest priority to the recovery/reduc-
tion of tax arrears during the
current financial year. In a few of
the cases mentioned in the list the
demands had not fallen due for pay-
ment, while in some others, the de-
mands are in dispute. Steps have
been taken to expedite the disposal
of the pending appeals in these cases.
Depending on the facts and circums-
tances of each case, suitable steps
are taken from time to time by the
authorities concerned to collect/re=
cover the outstanding taxes in accor-
dance with the provisions of the vari-
ous direct taxes Acts. These steps
include—

(a) levy of interest for delayed
payment of tax;

(b) imposition of penalty for
non-payment of tax;

(c) attachment of monies due to
the defaulter; and

(d) attachment and sale of
movable/immovable properties.

Steps have also been taken to
examine and weed out-infructuous
and irrecoverable arrears.
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AT & OF weqrdt gy ag faar w fr
afwEqA ¥ OF A94q SgR wfed
fwar sg fasd g7 @0 Y waer
g1 griaEaE ue 3@ sewdl gma
qe & qfafFor & fear am@r

Firms engaged in Frog Legs Export

892. SHRI R. K. MHALGI: Will
the Minister of COMMERCE AND
SUPPLIES AND COOPERATION be
pleased to state:

(a) nameg of Industries/Firms or
other concerns engaged in frog-legs
export trade in the State of Maha-
rashtra; and

(b) the quantity and value of the
frog-legs exported by the above men-
tioned concerns in the years 1975-76,
1976-77 and 1977-78 year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). The names of indus-
tries/firmg or other concerns engaged
in frog legs export trade in Mahara-
shtra and their respective exports of
frog legs during 1975-76, 1976-77 and
1977-78, both in terms of value and
quantity are gs follows:—

Q: Quantity in Kea.
V: Value in Rupecs

Name of the firm

t. Greaves International, Bombay
2. Britannia Seafoods, Bombay

3. Ravi Fisheries (P) Ltd. Bombay
4. Britannia Biscuits Co, Ltd.

5. Ravi Fisheries, Bombay

.

1975-76 1976-77 1977-78
3 4 5 6

%: 68430 11975
: 1738723 204003
Q: 183225 259646
V: 3671426 5080266
(‘)7: 52613 104089 38866
: 1255346 2384712 940208
Q! 105890 79535 20934
V: 2658462 1766546 428185
Q. 2126 5200
Vi 7900 335750
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1 2

(-]

4 L] 6

6. G.R. Kaszamali, Bombay . .
7. R.W. Sawant & Co., Bombay
8. Goa Garden (P) Ltd., Bombay .
9. Indian Scafood Corpn., Bombay
10. Sawaut Fisheries (P) Ltd., Bombay
11. A Johnson, Bombay . . .
12. Janso Exports (P) Ltd., Bombay
13. Liberty Oil Mills, Bombay
14. Jolly Exports, Bombay .
15. Bombay Fisheries Corpn., Bombay
16. Greaves Cotton Co., Bombay
17. Hally Fisheries (P) Ltd., Bombay
18. ITC Ltd., Bombay .

19. K.H. Shroff and Sons, Bomay

© 0 L L L L WL e

52451 50019 6877
1085828 965168 196885

79980 137156
2154866 , 3903564

6916 424520

120829 357465
3046 2060 3025
56600 500215 86645
233475 114351
4845355 1830790
4881 103805 77282
959215 .- 1617304
25139 2710
421380 100219
18330
367433
: 1280
Vi 23596
Q: 6380
Vi 274160
Q: 2485
V: 76663
Q: 10145
V: 229686
Q: 20191
\E 556457
%z 2542
1 390000

Recovery of Income-tax from LIC,
Agentg

893. SHRI R. K. MHALGI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that a writ-
ten representation dated 6th Septem-
ber, 1977, has been received by Gov-
ernment regarding Centra) Govern-
ment’s order deducting income-tax
from L.IC. Agents causing harass-
ment to them; and

(b) it so, what action Government
have taken or propose to take in the
matter? :

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes. Sir,
The suggestion in the representation is
that income-tax should not be deducted
at source under section 194D of the In-
come-tax Act, 1961 from insurance come.
mission paid to life insurance agents
in cases where the agents do not have
taxable income,

(b) By vitrtue of section 197 of the
Income-tax Act, an insurance agent
whose total income does not exceed the
exemption limit can obtain a certificate
from the Income-tax Officer authorising
the rayment of income by way of in-
sunrance commission without deduc-
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tion of tax at source. Further, the Dir-
ect Tax Laws Committee (Choksi Com-
mittee) have recommended in their
Fina] Report that deduction of tax at
source under section 194D of the In-
come-tax Act should be made only
where the payment to any one person
during a financial year exceeds &s,
1.500. This recommendation will be
considered by the Government,

Tourist potential in Maharashtra

894. SHRI R. K. MHALGI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any effort has been
made to gssess the tourist potential in
the State of Maharashtra; and

(b) if so, the details thereof; and
steps taken or proposed to be taken
to exploit this potential with a view
to developing these areas and to
attract more tourists there?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). The
State Government had been requested
to make a quick tourism potential sur-
vey and to prepare a perspective plan
of tourism development categorising
the centre from the point of view of
their importance to local, national and
international tourism. The Govern-
ment of Maharashtra had accordingly
sent a perspective plan of tourism deve-
lopment. The matter was further dis-
cussed in the Tourism Ministers Con-
ference held in New Delhi on 17-11-1978
It was then suggested that in addition
to the development of facilities at
Ajanta and Elephanta and the constru-
ction of a Janata hotel in Bombay, and
a star category hotel at Juhu, the pos-
sibility of comstructing a youth hostel
dat Bombay may also be considered. The
suggestion made by the State Govern-
ment will be considered keeping in view
the availability of funds and inter se
priorities.
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Opening of Super Basar Branches

895. SHRI ABDUL AHMAD VAKIL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state whether
Government are contemplating of di-
recting State Governments to open
Super Bazars at all Tehsil headquart-
ers to supply essentials of life?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE AND CIVIL SUPPLIES
AND COOPERATION (SHRI
KRISHNA KUMAR GOYAL):
The programme formulated by the
Government visualises expansion of
the network of branches of varying
sizes to be set up by cooperatives in
urban areas for distribution of 2ssen-
tial commodities. The decisions as to
whether department stores (Super
Bazars) or smaller branches may be
set up in the towns including Tehsil
Headquarters are to be taken by the
concerned cooperative institutions and
State Governments, having regard
to population coverage, per-capita in-
come and considerations of economic
viability of the units.

fadeft wiewl g1 3@ W AR wEw
o

896. ot G&x WY gAA : AT
‘qiEw s AW fawrAw qA oag @

F 71 76T

(%) T @ a5t § forad faRwy
qfeF VI W1 SR 1973-74 &
1976-77 a6l F fau IAFT AT
O g ; W

(@) s 757 ®7 ¥ fea-fm
vdeq eqe) a7 grar A 7

gdza Wit amre fawrw Sy (sft

geitew  wifirr) ¢ (7) =t
1973-74 & 1976=77 F W A
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T ¥ w7 A F faw ok whew
IIRAT § EIAT KT T FIX q4T
BqY ¥ wfas dauwe @3 ) g&F T
form mgmaaT afgq fewmadfer 3o
1 greafas qoTEAl F qqiE wWCOT
& fam grvas F@ A¥ IaTw fFg 9
Fr FiAgar o Y a9 fem@m

F% fawfaa o, fady =7 ¥ @qw
e FAfHT, A e ey S
AT A T QA FEifaa #7§,
faas o #% Ifce @Al & fag
frrravier 3w § Serfea awgel A
few & qmar § qoeg & I f)
afer oox s o aoe sfw
dxer g7 F F fa=e ¥ fawfaq
M A FTR AN TN ) IEIA A TS
9T FmE T AEwEs qEfEl w27
e #1 e @ aw § T A
FTF

Foreign Exchange remittances by
Indian Emigrants from Oil Exporting
and Western Countries

902. SHRI KUMARI ANANTHAN:
Will the Minister of FINANCE be
pleaseg to state:

(a) the amount of foreign exchange
remittances of Indian emigrants from
the oil exporting countries and other
Western countries during the last
three years; and

(b) the increase or. decrease per-
centage over the threz previous
years?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The sta-
tistics of foreign exchange re-
mittances by the Indian emi-
grants are not maintained by Reserve
Bank of India separately for the oil
exporting countries and other western
countries. However, the flgures of
total inward remittances for the years
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1975, 1976 and 1977 are furnished be-
low:-

Year Amount
{Rs in crores)

1975 - . . . . 5475
1976 . . . . . 1520° 41
1077 . . . . . 190167

TorarL . . . 3476°33

The above amounts represent non-
export receipt$ such as airlines re-
ceipts; shipping receipts; insurance
receipts: dividend receipts, tourism re-
ceipts, etc., besides the four heads of
receipts relevant to the term “inward
remittances” namely, (i) family main-
tenance; (ii) savings of non-residents;
(iii) migrant’s transfer; and (iv) mo-
ney arder receipts.

{(b) The totzl figure of inward re-
mittances for the years, 1972, 1973 and
1974 was Rs, 1288.67 crores. There
has therefore been an increase in the
inward remittances in the three years,
1975, 1976 and 1977 of 247.40 per cen{
over the preceeding three years.

Inquiry into Capital Investments in
HIMCO 1aboratories, Sonepat

903. SHRI OM PRAKASH TYAGI:
Will the Minister of FINANCE be plea-
sed to refer to the reply given to Uns-
tarred Question No. 6752 on 14th April,
1978 regarding the Capital Investments
of HIMCO  Laboratories, Sonepat
(Haryana) and state:

(a) whether anv detailed investiga-
tion has been made to inquire that
the names mentioned in Annexure A
(except at serial numbers 1, 2, 11, 14
and 26) are genuine or fictitious;

(b) if so, the result of the enquiry;
and

3089 LS—7

(¢) if not, the reasons why this
important inquicy about the source of
financial investnen; wag not made?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The In-
come-tax  assessmentg  Of M/s.
HIMCO Laboratories have been
completed upto year 1975-76. The gen-
uineness of the credits mentioned in
Annexure A at serial Nos. 3.4.5,6,7.8,
9,10,12, and 13 have been enquired in-
to as they relate to a period for which
the Income-tax assessment has been
completed. In the case of the remain-
ing deposits enquiries will be made
at the time when these deposits come
up for consideration in the relevant
assessment,

(b) The enquiries made show that
the credits at serial No. 3,4,5,6,7,8,9,
10,12, and 13 are genuine. The result
of the enquiry in the other cases will
be known only after the completion
of the Income-tax Assessment of M/s.
HIMCO for assessment year 1976-77
and 1977-78,

(¢) Doeg not arise.

Places of tourism being developed in
Karnataka py Ceniral Government

904. SHRT JANARIGYAN POOJARY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether anv places in Karna-
taka are being developed by the Cen-
tral Government to promote tourism
in the State; and

(b) if so, th= details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and
(b). The Central Department of
Tourism has taken up the construc-
tion of a youth hostel at My-
sore; a forest lodge at Dendeli; and
plans to construct a forest lodge at
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Bandipur, Master plans (land use pla-
ns) have been prepared/are under pre-
paration for Aihole-Pattadakal-Bad-
ami and Hampi, The India Tourism
Development Corporation has started
construction work on adding 30 rooms
to the Lalitha Mahal Palace Hotel at
Mysore which is likely to %“e com-
pleted during the financial year 1979-
80.

Crisis in Cashew Industry

905. SHRI VAYALAR RAVI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether th: Cashew Industry
is facing a crisis; and

(b) if so, the rcason thereof and
steps taken to protect the industry?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) The Cashew Industry has been
adversely affected because of the dec-
line in exports,

(by Fall in exports is mainly due to
decline in the availability of imported
raw cashewnuts for processing and
also the fall in the unit value realisa-
tion on exporters, In addition, exporter
are facing difficulties due to certain
local policies like pricing of raw cas-
hewnuts and restriction on movements
of raw cashewnuts.

Steps are being taken to increase
cashew production within the country
and also to procure raw cashewnuts
in larger quantities through imports.

Percentage of S.C. and S.T. in State
Bank of Ppatiala

906. SHRI BHAGAT RAM: Will the
Minister of FINANCE be pleased to
state:

(8) whether it js a fact that the
percentagy of SC/ST in Officer Cadre
is very low in State Bank of Patiala;
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(b) whether it is aiso g fact that
while making promotions to Officer
Cadre from clerical staff in the year
1977 all Scheduled Castes/Iribes can-
didates called fur interview were re-
jected even though they passed the
competitive wriiten test held by the
National Institute of Bank Manage-
nient, Bombay and posscssed all the
requisite qualifications for the po:t;
and

(c) whether the bank proposes to
hold any special promoticn test for
candidates belonging to Scheduled
Castes/Tribes to ensure adequate re-
presentation of these communities in
Officer Cadre?

THE MINISTER OF FINANCE (SHRI
(SHRI H. M. PATEL): (a) State Bank
of Patiala has reporteqd that the per-
centage of SC/ST officers which was
137 in December, 1977 has increased
to 2.7 in November, 1978,

(b) and (c), According to the bank
only 2 SC/ST candidates appeared in
the written examination held in 1977
for promotion from clerical grade to
officers grade II. One candidate who
qualified jn the written examination
was not found suitable for promotion
after interview despite relaxations.
During 1978, State Bank of Patiala has
selected 3 SC/ST candidates for pro-
motion. The bank has also conducted
a special test exclusively for SC/ST
candidates for promotion to Officers’
Grade 1I.

With a view to increasing the re-
presentations of these communities the
bank has decided to give relaxations/
concessions to SC/ST candidates as
follows:-

(i) Relaxation of qualifying marks
in written examination by 5 percent
ang in interview by 10 percent.

(ii) Provision of reservation in posts
filled by promotion at 15 per cent
for 8C #nd 7} per cent for ST
candidates.
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(iii) Reduction of service norms by
two years where the minimum
service limit is 8 years or more;
by one year where it is less than
8 years.

(iv) Relaxation of upper age limit by
5 years,

(v) Allowing five chances for pro-
motion to Officers’ Grade II.
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Quantity of Iron Ore Exported

909. SHRI AHMAD M. PATEL: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) the total guantity of Iron Ore
exported during the last 3 years; year-
wise;
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(b) the names of the countries te
whom exported, the quantity export-
ed during each year;

(¢) the quantity likely to be ex-
ported during the next year, and

(d) the nameg orf the Countries”?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Total
exports of Indian iron ore during the
last three years were as under:—

Qty. (Million Tonnes)

Year Qty.
1975-76 22°514
1976-77 23-098
1977-78 21:614

(b) A statement showing country-
wise export of iron ore is attached.

(c) and (d). It is expected that
exports of iron ore during 1978-79
would be of the same order and te
same destinations as in 1977-78 be-
sides to China, Abu Dhabi anq U.AE

Statement

Destinatior-wise Exports of Iron Ore from India

Qty. (Million Tonaes)

Destination 197576 197677 1977-78
) Qsy. Q. Qy.
Japan . . . . . 17°18o 17° 770 16- 64
U.S.A. . . . . . . . 0°029 0°132 R
A ' 3 e
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! 2 3 4
EAST EUROPE
Rumania . . 2°032 1- 602 1-824
Czechoslovakia 07403 0-495 0-458
Poland . . 0°575 0° 329 0°025
Hungary 0133 0°192 0° 149
Germany (East) — 0289 0° 499
Yugoslavia -= 0- 026 0°310
Bulgaria o-118 — -—
Sus-ToTtaL 3261 2:936 3+ 265
WEST EUROPE
Holland 0-586 0608 0082
Traly 0°170 0029 0-564
Germany (West) 0350 0239 —
Belgium . 0°035 - —
Sus-ToTAL 1°141 0-876 0° 646
OTHERS
South Korea 0+ 6og 0°916 0-8o2
Taiwan 0137 0°134 0117
Iraq 0°019 0°024 0° 108
Turkey 0 142 0°261 -
U.AE. —_ 0°04 9 0-018
Kenya — — 0-011
Sus-ToTAL . . 0°g03 1°384 1056
GRAND ToOTAL . 22° 514 23°098 21614
BREAK.UP OF THE TOTAL EXPORTS
MM.T.C. . . . 11-618 11738 12° 297
Pvt. Shippers o . . . . 10- 896 11+ 360 9°317
1
22°574 23098 21°614
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India’s participation in International
Trade Fairs during 1977 and 1978

910. PROF. P. G. MAVALANKAR:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether India participated in
any International Trade Fairs in the
years 1977 and 1978;

(b) if so, full details thereof;
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boosted to some countries, and if so,
where and to what extent; and

(d) whether any trade agreements
were bilaterally arrived at as a con-
sequence and if so, main features
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes, Sir,

(b) and (c). A statement giving the
required information is attached,

(c) whether as a result of such
participation, India’s export trade was (d) No, Sir.
Statement
(Rs in lakhs)
S, No Events held during 1977 Exhibits Business Busincss
sold Finaliced urnder
negotiation
1 2 ) 3 4 5
1. Indian Exhibition in Honqkong _]an 4—10
1977 . 2' 61 10°CO .
2 Frankfurt Spring Fair, Frankfurt (W. Germany
February 27—March 3, 1977 . . . 225 432° 54 -
g3 Cairo International Fair, Cairo (ARE). 029 90 50 .
4. Leipzig Spring Fair, thpznq GDR, March
13—20, 1977 . 300° 00 200* 00
5. Indian  Trade Exhibition, Kualalumpur
(Malayasia) April 10—20, 1977 . . 10° 41 39° 80 1609° 00
6. Milan International Fair, Milan (Ita]y) April
14—23, 1977 . . 7:96 12711 54°22
7 2nd Asian Fair, Melbourne (Austraha) May
20—=2f 1977 0- 82 10° 03
8 Production Show, Toronto, (Canada) May
16—20, 1977 . . . . . o017 21°00 13+ 68
9 Poznan International Fair, Poznan (Poland)
June 12-—20, 1977 . . . . . 0°33 go° 00 23° 00
10. Dar-e-Salam International Fair, (Tanzania)
August 1-—9, 1977 . . . . 3°12 91°*00 100° 0O
1x. Mozambique International Fair, (Mozambiquec)
August 27-—September 11, 1977 . . 0°24 123° 29 300
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1 2 3 4 5
12. Tehran International Fair, Tehran (Iran)
Sept , 19 October 1, 1977 . . . 1°95 352°50 118¢00
13. Brno Autom Fair, Brno (Czechoslovagxa)
Sept 14—22, 1077 . . . 2°05
14. Zagreb Autummn Fair, Zagrcb (Yugoalavxa), ,
Sept 9—18, 1977 . 149 71 212* 1§
15 Baghdad International Fair, Baghdad (Iraq)
October 1—15, 1977 2'52 9'59 4°co
16 I[ndian Textile Show, Montreal, Toronto
(Canada) October, 1977 . e 49'37 118° 10
17. Lima International Fair, Lima, (Peru), Nov.
16—27, 1977 . . . . . 4 00 2 00 2° 50
ToraL 2872 1783 44 245765
Events held during 1978
t Khartoum International Fair, Sudan, Jan,
19-—=27, 1978 . . . . 1°32 33°91 20° 84
2. Tripoli International Fair, Tripoli (Libya),
March 1—zo0, 1978 . . . . . 017 81-23 82° 00
3 Cairo International Fair, Cairo (ARE) March
11 —25, 1978 B 0° 62 183 34 203" 59
4 Leipzig Spring Fair, Leipzig (GDR) March
12—19, 1978 . . . . . 001 335" 14 69°13
5. 56th Milan International Fair, Milan (Imly)
April 14—23, 1978 . . 7+ 85 29° 00 223 00
6. 14th Zambia International Trade Fair (Zzmbia)
June 29—J7ly 4, 1978 . . 625 110° 34 o 64
7 Silver Jubilee Damascus Internaticnal Fair,
Damascus  Syria), July 15—August, 1, 1978 o011 20° 56
8 Indian National Exhibition, Moscow (USSR\
August 1—30, 1978 . 2687 454° 00 1430° 00
g° 36th Stockholm International Consumer Goods
Fair (St Erik’s Fair) (chdcn), August 05-—
September 3, 1978 2+ 38 4°'go 4' 00
10. Budapest International Autumn (Consumer
Goods) Fair, Budapest (Hungary) Scpt 22—
October_ 1, 1978 . 0°42 469° 00 20‘0C
11, TYehran International Fair, Tehran (Iran)
September 19—October 1, 1978 . . 28385 .
12. Baghdad Intcrnational Fair, Baghdad (Iraq) .
October 1—15, 1978 . o . 800 130° 00 - 450° 00
TotAL . . 5400 2135700  2543'00
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Instouctions for serving Alchelic
Bsverages by Aj and IA

911. PROF. P, G, MAVALANKAR:
Will the Minister of TOURISM AND
AVIATION be pleased to state:

(a) whether Air India and Indian
Airlines have issued any instructions

and guidelines regarding the serving

of alcoholic beverages during their
international and domestic flights to
foreign and Indian tourists and pass-
engers;

(b) if so, full facts thereof, includ-
:ng details of all such instructions;

(c) whether Government have
ordered that the said instructions be
implemented and enforceq compul-
sorily;

(d) reasons for issuing such in-
structions and guidelines; and

(e) whether the said governmental
action has adversely affectedq the in-
flow of foreign tourist traffic in parti-
cular; if so, broad indication thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUS-
HOTTAM KAUSHIK): (a) to (d). Only
Indian Airlines have been advised to
make announcements on board the air-
craft requesting the passengers not to
consume alcoholic drinks inside the
aircraft.

(e) There is no indication of this
advice having affected the tourist tra-
fic carried by Indian Airlines.

Meetings of International Monetary
Fund and International Bank for Re-
construction and Development

9812, PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether he attended recently
the meetings abroad of the Inter-
national Monetary Fund and the
International Bank for Reconstruction

and Developmant;
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(b) if so, when, where and for what
duration;

(c) broad details of the subjects
and proposals considered at the said

. meetings; ang
(d) main indication of India’s
initiatives and actions, if any, at

these international meetings?

THE MINISTER OF FINANCE
(SHRI H, M, PATEL): (a) and
»). Yes, Sir. During September,
1978, 1 attended the meetings of the
Interim Committee of the Board of
Governors of International Monetary
Fund, the Joint Ministerial Committee
on the Transfer of Real Resources to
Developing Countries (Development
Committee) and the annual meetings
of the Board of Governors of the In-
ternational Monetary Fund and Inter-
national Bank for Reconstruction and
Development. These meetings were
held at Washington DC from September
23 to 28, 1978.

(c) The Interim Committee dis-
cussed the world economic outlook
and the working of international ad-
justment process. It reiterated its con-
cern about the risk of increasing resort
to protectionism and emphasised the
desirability of measures on the part
of developed countries to open their
markets more widely to the products
of the developing countries and to
assure the developing countries an
adequate inflow of real resources, in-
cluding more satisfactory level of
official development assistance. The
Committee recommended the alloca-
tion of 12 billion Special Drawing
Rights over the next three years. It
also made ‘recommendations on issues
such ag increase in the capital of World
Bank, IDA replenishment, relaxation
of reconstitution provisions regarding
Special Drawing Rights and the Se-
venth Queta Review,

The Development Committee dis-
cussed the Development Report- pre-
pared by the World Bank and the sub-
ject of stabilisation of export earn-
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ings. The Committee also gxpressed
concern at the growing threat of trade
protectionism and stressed that trac%e
limiting measwres which mow are in
existence should be reviewed and
progressively reduced. The Committee
felt that a substantial increase in the
flow of concessional assistance to low
income countries is essential for meet-
ing their modest growth obJectiyes.
The Committee stressed that decisions
should be reached quickly on increase
in the capital of the World Bank and
negotiations should commence early
for increasing IDA resources.

(a) The annual meetings of the
Board of Governors of the In-
ternational Monetary Fund and
World Bank provided occasion
for both formal and informal

exchange of views amongst the
Finance Ministers, In my speech at
the Development: Committee meet-
ing, 1 emphasised that India’s strategy
is based on the policy of maximum
self-reliance, that the bulk of resour-
ces needed for gevelopment has always
been raised domestically and in our
Five Year Plan, domestic resources
will finance 95 percent of the in-
vedtment. 1 expressed concern over
the new wave of protectionism in the
developed countries and urged a halt
to this practice. I also emphasised the
need for raising the rates of official
development assistance and a more
systematic approach to the solution
of the debt problem of the develop-
ing countries.

In my intervention at the Interim
Committee meeting, T stressed the
need for much larger resourceg from
the developed countries and the need
to make available short and medium
term financing to cover the balance
of payments deficits in all developing
countries. In this connection, 1 em-
phasised the need for increased allo-
cation of Special Drawing Rights
without the stipulation about a part
of it having to be paid in as:contribu-
tion on aocount of increase in quotas
under the Seventh Quota Review.

In my speech’ at the Fund-Bank‘
meeting I urged inter-alia, that the
International Monetary Fund should
make effective use of its powers of
surveillance to prevent persistence of
disorderly movements in the exchange
market, that the reconstitution requi-
rement in respect of Special Drawing
Rights should be totally eiziminated in
due course and that the entire burden
of structural adjustment on account
of protectionism should not be cast
only on poor developing countries. The
urgent need for raising international
resources transfers, concessional assis-
tance to the poorer among the deve-
loping countries and early commence-
ment of negotiations for replenish-
ment of IDA-VI and strengthening
the capital base of the World Bank
were also emphasised,

Visits of the Minister of Commerce
to Foreign Countries

813. PROF. P. G. MAVALANKAR:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether he visited one or more
foreign countries since he assumed
charge as Minister of Commerce;

(b) if so, full facts to-date;

(c) what were the concrete gains

accrued to India as a result of these
visits;

(d) whether he was accompanied
by one or more officials and non-
officials on these visits and if S0,

their names, designations, qualifica-
tions, etc; and

(e) total expenses incurred by

him and his accompanying personne)
on all these visits?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND CO-OPERA-
TION (SHRI ARIF BEG): (a) to (e} A
statement is laid on the Table of the

House. (Placed in Librery. See No.
LT-2849/178),
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Unaccounted Money in active Circula-
tion

914. SHRI A BALA PAJANOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
made an indepth study of the econo-
mic forces ‘which, according to many
experts, show a disturbing trend of
unaccounted money being back in
active circulation and speculative
pressures building up fast; and

(by if so, their findings and the
measures proposed to counter the
menace?

THE MINISTER OF FINANCE
{SHRI H. M, PATEL): (a) and (b),
There is no evidence that speculative
pressures are fast building up in the
economy of that circulation of black
money is showing an upward trend.
Whole sale prices have remained fair-
ly stable during ‘the last 18 month
or so, However, to counter pressure
on commodities in short supply, effec-
tive measures are taken to augment
their supply through indigenous pro-
duction as well as imports, As for un-
accounted money, Government is
continuing its measures to counter
this evil. The demonetisation of high
denomination notes earlier this year
was one such measure.
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Foreign Exchange remitteq by
Coca-Cola Company

917. DR. SAROJINI MAHISHI:
SHRI MUKHTIAR SINGH

MALIK:
Will the Minister of FINANCE be:
pleased to state: ‘

(a) what was the initial invest--
ment of the Coca-Cola Company at
the commencement of its business in:
India;

(b) whether the initial investment
was in Indian or foreign currency;

(c) the total amount of foreign ex-
change remitted by the company dur-
ing the 7last three years, year-wise
in the shape of profits, service charges
etc; and

(d) what is the amount of foreign
exchange which is yet to be remitted
by the Company during the period
1978-797

THE MINISTER OF FINANCE
(SHRI H L M. PATEL): (a) and (b).
Capital initially invested by the U.S.
Company in India was of the order of
Rs. 6.6 lakhs and the investment was.

. . . e
A FIE Q&HTE TZTT TG &7 7§ | in foreign currency.
(¢)
Year Profit H.O./Area Service Tmports Total
ce charges
expenses
1973 - « « . 76,10,075 - - 18,54,348  94,64,423
(1971)
1974 - . . . 81,36,798 *35,49,505 - 6’7':549 1323’57)BST
(1972)
1975 - 71,23,076 15,76,737  86,99,813-
ToTaL . 2,28,69,049  35,49,505 41,02,634  3,05,22,088
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For the period after 1’75 No remit-
tance has so far béen allowed,

(d) Remittance applications to the
extent detailed below are pending
consideration by the Reserve Bank of
India:

1} Scrvice charges & H O. expen-
ses—US $11.52 lakhs.

(ii)) Profits—Rs. 142.86 lakhs,

‘Loss Incurred due to Diamong Smug-
gling

918. DR. SAROJINI MAHISHI:
SHRI PRADYUMNA BAL:
SHRI SHIV SAMPATI RAM:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of FINANCE
‘he pleased to state-

(a) whether Government’'s atten-
“tion has been drawn to the news-item
which appeared in the Blitz dated the
23rd September, 1978 wherein it has
been stated that Government has
been incurring loss of Rs. 100 crores
due to diamond smuggling;

(b) whether it is also a fact that

is diamond smuggling has been
«carried on  with the collusion of
Custom authorities with the diamond
‘gangs; and

(c) what steps have been taken by
‘the Government to stop such evil
practices from the country?

THE MINISTER OF STATE IN
"THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir.
‘Sir, However, reports received by Gov-
ernment do not suggest any large scale
smuggling of diamonds from or into
‘the country. The value of diamonds
and precious stones seized by the Cus-
‘toms authoritiegs during 1976, 1977 and
1978 (@anuary to September, 1878) is
reported to be Rs. 164 lakhs, Rs. 114.00
‘lakhs and Rs, 95.00 lakhs respectively.
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(b) Except for a solitary case rela-
ting to selgure in 1996 of diamonds
worth about Rs 58 lakhs in which
there was suspicion of collusion of
officers and in which necessary action
against the officers has been inittated,
no other instance indicating collusion
of customs staff in the smuggling of
diamond has come to the notice of the
Government,

(c) Although smuggling of dia-
monds continues to be under check,
the field formations have been kept
on alert to thwart any attempt at
smuggling of diamonds. Government
have also liberalised the ‘import of
rough diamends and have exempted
them from import duty.

Branches of State Bank not function-
ing in North Bihar

919. PANDIT D. N. TIWARY: Will
the Minister of PINANCE be pleased
to state:

(a) whether State Bank Branches
are not functioning at  seventeen
places in North Bihar in the disw
tricts of Begusarai, Madhubani,
Samastipur, Siwan, Saran, Gopalganj,
Sitamarhi, Vishali, Darbhanga, Muza-
ffarpur and East and West Champ-
aran;

’

(b; whether tenders were called
by the Regional Director, State
Bank of India, Patna for construc-
tion of suitable houses for the loca-
tion of Branch Offices of the Bank
at those seventeen places in Bihar;

(c¢) whether the last date of the
offer was 4th March, 1978;

(d) whether any decision has been
taken for the construction of suit-
able accommodation at these places;
and :

(e) if not the reasons for the
delay?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) to (¢).
Offers of accommodation ‘Were
invited by Patna Local Head
Office of the State Bank of India by
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4th March, 1978 for 17 centres, com-
prising 12 c¢entres whereat it already
has village branches/sub-offices for
their upgradation into full-fledged
branches and at 5 centres where new
branches were proposed to be opened.

Of the above 5 centres, one branch
has been opened, three others are ex-
pected to be opened during the cur-
rent year and the establishment of the
branch at Bhagwanpurhat may be re-
considered as the Punjab National
Bank has already an office thereat.

As regards 12 centres, reiferred to
above, the existing offices at 7 centres
have already been upgraded into full-
fledged branches and the remaining
5 offices are expected to be upgraded
by the end of the year.

Premises for offices at 3 out of the
17 centres have been finalised and
offers of premises received in respect
of the remaining centres are expected
to be finalised before long.

Chokshi Committee Report on Direct
Taxes

920. SHRI P. K. KODIYAN:
SHRI PRADYUMNA BAL:
SHRI KUMARI ANANTHAN:
SHRI SHIV SAMPATI RAM:

SHRIMATI PARVATHI
KRISHNAN:

SHRI VASANT SATHE:

SHRI SAMAR MUKHERJEE:

SHR] NARENDRA SINGH:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of FINANCE be
vleased to state:

(a) whether the Chokshi Comnnittee
on Direct Taxes has submitted its
final report;

(b) if so, the main recommendations
made by the Committee; and

(c) the decisions taken. therean?

THE MINISTER OF STATE IN.
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, 8tr.

(b) The Final Report consists of
three Parts containing 541 observations.
ang recommendations. Part I contains
recommendations regarding the sub-
stantive provisions of the fncome-tax
Act, the Companies (Profits) Surtax.
Act, the Wealth-tax Act anq the Gift-
tax Act. Part II contains recommenda-
tions regarding the procedural provi--
sons of these enactments. Part III con-
taing recommendations regarding the
substantive and procedural provisions
of the Estate Duty Act. Copies of the
Summary of the observations and re-
commendations contained in the Final
Report have been placed in Parliament
Library.

(c) The recommendations made by
the Chokshi Committee in their Final
Report are under consideration of the
Government.

Multinational Companies Operating
in India

921. SHRI P. K. KODIYAN: Will the
Minister of FINANCE be pleased to
state:

(a) the number of multinational
companies operating in India either
directly or in partnership with Indian
firms as on 31st October, 1978;

(b) the main fields of their opera-
tion, their capital investments and"
the annual repatriation of profits from
India;

(¢) whether Government intends to
put any restrictions on their activi-
ties; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Attention of the Hon. Member is in-
vited to the reply given te Lok Sabhae
Unstarred Question No. 5981 datad.
7 April, 78 giving the Ilatest
avaiisdfle informestion. There i
a timee lag i tve osmpline-
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‘tion of such data and data for the
period ending 31st October, 78 are not
yet available.

(c) and (d). In terms of the Indus-
‘trial Licensing and FERA policies
foreign companies can expand their
activities “only in high priority or
export oriented areas.

Permission to Start Private Passem-
ger Air Service between Trivandrum
and Kozhikode

922. SHR] P. K. KODIYAN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Kerala Govern-
ment have requested the Centre for
permission to start a private passenger
air service between Trivandrum and
Kozhikode; and

(b) if so, what decision has been
taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
No formal proposal has so far been re-
ceived from Kerala Government by
the Director General of Civil Avia-
tion in accordance with the provision
of the aircraft rules. Therefore no
decision could be taken. However
there was a reference to Chairman
Indian Airlines and this was also in-
formally discussed by the State
Government, The positign has been
explained by the Direchor General
of Civil Aviation to the State Govern-
ment. Calicut is one of the 50 centres
included in the proposal for third level
operations—a project presently under
consideration of Government.

Public Sector Corporatioms without
top Executives

923. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to

state:

(a) which are the Public Sector
Corporstions without top exeeutives
-at present;
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(b) what steps are being taken to
appoint suitable incumbents to these
posts;

(c) whether in the absence of the
policy-making and planning machi-
nery at the top, the production and
overall working of these units is
badly affected; and

(d) if so, what long-term measures
Government propose to take to set
matters right?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
The public enterprises where the post
of chief executive is vacant and selec-
tion is yet to be made are given in
the attached statement. In addition,
in the case of chief executives of the
following enterprises, the selections
have been made and the appointments
are being processed in Government.

1. Bharat Leather Corporation;

2. Garden Reach Shipbuilders and
Engineers; and

3. Hindustan Shipyard Ltd.

Pending regular appointment, ad-hoc
arrangements have been made so as to
ensure that the enterprises do not suf-
fer from lack of proper direction. Gov-
ernment is taking action to fill up the
existing vacancies early. Government
have instituted necessary machinery
to ensure that vacancies in top posts in
public enterprises are filled expeditio-
usly and, in fact, advance action is ta-
ken for smooth succession to these
posts..

Statement

List of Public Sector Corporations

1. State Farms Cor- This post which was
poration kept in abeyance
has been recently

revived:

2. Bharat Opthalmic
Glas Ltd

3. Coal India Ltd

. Bharat Aluminium
Company Ltd
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5. Handicrafts and
Handlooms Export
Corporation,

6. Scmi Conductors
Corpn.

New Company

. Fertilizer (Planning
and Development)

B India Ltd. New Company
8. Madras Refineries
Ldd. . . . Vacancy has arisen

duc  to  sudden
death of the Ma-
naging Director,

Measures to Recover Indirect Taxes

924. SHRI S. R. DAMANTI:

SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of FINANCE be
pleased to state:

(a) the receipts under the head
Indirect Taxes such as ‘Customs’ and
‘Central Excise’ up till the 30th Sep-
tember, 1978 and how these compare
to the estimated receipts for the cur-
rent financial year;

(b) the steps being taken to make
good the deficit which is anticipated
at present; and

(c) the amount of arrears outstand-
ing under these heads and effective
measures being taken to recover
them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a) Re-
venue realisations from Customs du-
ties for the period April-September,
1978 amount to Rs, 1032.57 crores
which are 555 per cent of the
SBE of Rs. 1860.64 crores for
the year 1978-79. Revenue realisa-
tions from Union Excise Duties (exclu-
ding cesses on coal, salt, rubber, iron,
ore, crude oil, limestone and dolomite)
for the period April-Sptember, 1978
are provisionally place at Rs. 2444.97
crores which are 47.2 per cent of the
SBE of Rs. 5184.93 crorés or the year
1978-79.

(b) Taking receipts from Customs and
Central Excise duties together the de-

ficit is not significant. Presently, there
is no proosal beore the Government
to make good the short-fall in so far as
it relates to Central Excise duties.

(c) Arrears of Customs duty pending
over 3 months as on 30-9-78, amount to
Rs. 7.29 crores. On the Cehtral Excise
side, the arrears of revenue, as on
1-9-78 amount to Rs. 37.32 crores pend-
ing collection either by way of persua-
sive action by the department with the
assessees, or through certificate action
through the State revenue authorities.
In addition. an amount of Rs. 122.20
crores is also pending in cases cornec-
ted with disputed assessments which
are sub-judice, or form the subject
matter of adjudications, appeals etc.
The measures taken to liquidate these
amounts include collection drives
through special squads of officers, and
expenditious disposals of adjudication
cases, appeals and revision applica-
tions by the concerned authorities.
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Squatting in Ashoka Hotel

926. SHRI K. MALLANA: Wil] the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the Hindustan
Tirmes dated 23rd October, 1978 that
the five star Ashoka Hotel suddenly
weems to have become a favourite
political platform when a group of
about 500 men led by a Metropolitan
Councillor stormed into the luxury
hotel on 22nd October, 1978 and
squatted inside the lobby for three
hours shoating slogans ‘Ram Manohar
T.ohia Zindabad’ and Raj Narain ko
vapes lao; and

(b) if so, the details regarding their
demand and the reaction of Govern-
nient thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSMIK): (a) Yes, Sir.

(b) The demonstrators belonging to
the Lodhia Vichar Pratishthan pro-
tosted against the construction of 5~
star and Janata hotels, while the
majority live in peverty. They de-
manded that the mponey proposed to
be spent on the construction of the
hotels may be diverted for providing
electricity, water amd other pubtic
conveniences in the resettlement eoko-
nies where about 10 lakh poor people
lve;
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The Five Year Plan programmes give
due priority to housing schemes for the
economically weaker sections of the
society. While the Government appre-
ciates the demand for prviding housing
and other relateq amenities in the re-
settlement colonies these cannot be lin-
ked with the facilities provided or pro-
pose for tourists for each requirement
has its allotted place in the National
Plan and economy. Tourism is known
to earn foreign exchange, generate em-
ployment, contribute to State revenue
and through its multiplier effect bring
economic benefits to the community.
Incidents such as those witnessed at
the Ashoka Hotel can only retard the
growth of tourism in India thereby
adversely affecting the livelihood of
lakhs of people directly and indirectly
dependent union the promotion of
tourism in the country.

Master Plan for Tourist Potentialities
of Mahabalipuram in Tamil Nadu

927. SHRI R. MOHANARANGAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) particulars of the Master Plan
for the development of tourist poten-
tialities of Mahabalipuram in Tamil
Nadu;

(b) the estimated cost of develop-
ment;

(¢) the particulars of the phased
programme; and .

(d) indicated likely period of com-
mencement and completion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (d).
The Government of Tamil Nadu has
prepared a master plan of Mahabali-
puram for ensuring a regulated grow-
th of facilities and making it
an  attractive tourist centre keep-

3089 LS—8

ing in view the recommendations con-
tained in the UNDP Report on Beach
Resorts Survey.

The Master Plan earmarks areas for
the provision of tourist facilities, road
systems  parking areas, control areas of
archaeological interests, landscaping,
development of a township, etc.

The State Government has recently
appointed an architect to prepare a de-
tailed scheme which wil]l also include
the cost of development and the phas-
ing of the programme for implementa-
tion. The estimated cost of develop
ment, and the likely period of commen-
cement and completion will depend
upon as to how soon the detailed
scheme is prepared and acceptee by
the different agencies which wil] be
required to execute the variousg com-
ponents of the developmental pro-
gramme, and th quantum of funds
made available of executing the pro-
gramme.

Effect of Prohibition on Tourist
Traffic

928, SHRI MANORAJAN BHAKTA:
Will the Miniter of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there hag been a steep
decline in the incoming foreign tourist
rush during the current year due to
the enforcement of prohibition policy
by the Government;

(b) if so, the facts thereof; and

(c) whether Government are re-
viewing their prohibition policy for
the bonafide foreign and Indian
tourists; and if so, details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) No, Sir, During
the perioq January to Oclober 1978 a
tota] of 5,89,284 foreign tourists visited
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India recording an increase of 16.9 per
cent over the corresponding period of
last year.

(b) Does not arise.

(c) The Government has evolved
guidelines to facilitate the implementa-
tion of total prohibition in the country
in four years in terms of which the
possibility of covering foreign tourists
could by a system of permits would be
worked out, whereas domestic tourists
will be governed by the prohibition
rules in force in each State.

Government’s Gold Policy and its
Fffect on Rise in Prices

929. SHRI SAMAR GUHA:
SHRI EDUARDO FALEIRO:
SHRI D. D. DESAIL:

SHRI VINAYAK PRASAD
YADAV:

SHRI K. MAYATHEVAR:
SHRI P. RAJAGOPAL NAIDU:
SHRI M. RAM GOPAL REDDY:

SHRI NIRMAL CHANDRA
JAIN:

SHR] SURENDRA JHA
SUMAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have sus-
pended the policy of auction of gold
in open market;

(b) if so, the reasons for introduc-
tion of such a system of auction and
subsequent suspension thereof;

(c) the effect of auction on the
price of gold;

(d) whether many  industrialists
availed of the opportunity by this
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system for converting their black-
money into legalised money; and

(e) if so, factg thereabout and
general effect of the system of auc-
tion of gold on price rise in the coun-
try?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Sale of gold by auction was intro-
duced by the Government on an experi-
mental basis as an economic measure
designed to supplement other anti-
smuggling measures. It was also inten-
ded incidentally to mitigate the expan-
sionary impact of the budgetary defi-
cit, Smuggling has been curbed and an
appreciable sum of money has been
realised from the sale of the relatively
small quantity of gold. The Govern-
ment directed the Reserve Bank of
India on 26-10-1978 to suspend further
auctions of gold from Government
stocks pending a review of the gold
policy. Such a step has become neces-
sary in view of the pullish trend in the
international gold market in the recent
past and consequent increase of specu-
lative forces in the domestic market.

(c) and (e). The sale of gold by auc-
tion had stabilising effect on the price
of gold till the end of July, 1978 and
tended to reduce the gap between the
international price of gold and the do-
mestic price. The domestic price of
gold, however, started rising from 9th
August onwards primarily dues to the
rapid rise in the international prices.
A sudden steep rise in the inter-
national price of gold towards the end
of September led, however, to a
spectacular rise in domestic gold price
due mainly to the play of speculative
forces.

(d) Only licensed gold dealers and
certifiej goldsmiths were eligible to bid
in the gold auctions. The gold purcha-
sed are properly accounted for as per
the Gold Contro] Act and the profits
are liable to be taxed. Hence the ques-
tion of using blackmoney in the tran-
sections does not arise,
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Tourist Centres Sanctioned to Andhra
Pradesh

930, SHRI P. RAJAGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be plesed to state:

(a) the number of tourist centres
sanctioned to Andhra Pradesh this
year;

(b) if so, the centres; and

(c) the amount to be spent on these
centres?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (c).
The Central] Department of Tourism
does not sanction the development of
tourist centres as such but ‘aken up
specific schemes for the deve'opment
of facilities at centres which are
already visited by tourists or have the
potential to attract them. During the
year, Tourist Bungalows at Mantra-
layam and Waranga] were completed
and are likely to be commissioned
shortly. The total *amount sanctioned
for these is Rs. 8,03100 and
Rs, 10,35,800 respectively.
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Decline in Exports in the Flrst
Quarter of the Current Year

931. SHRI M. V., CHANDRA.
SHEKHARA MURTHY:

SHRI K, A. RAJAN:
SHRI PIUS TIRKEY:

SHRI A. R. BADRI NARAYAN:
SHRI VASANT SATHE:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that ex-
ports in the first quarter at the cur-
rent year have fallen behind the figure
during the corresponding period last
year by Rs. 210 crores; and

(b) if so, the main reasons for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Data
regarding India’s overall exports (in=-
cluding re-exports) are as follows:

Rs. crores
1978-79 1977-78
April-June April-Junc
(Provisional) (provisional) (Revised)
Exports
including 1165° go% 1224 68
Re-exports

1375 88

Rs. (Crores)

1978-70
April-Scpt April-Sept.
(provisional}  (provisional) (Revised)

2497 36* 258466  2713°63

NoTe :—*This is likely to go up when revised figures are reccived.

(b) The decline ih exports is due to
causes both international and domestic
and vary from item to item.

‘The main reasons are as follows:

(i) Recessionary conditions pre-
vailing in the developed countries
and the protectionist measures ad-
opted by them,

(ii) Fall in the rupee value of the
dolier has caused considerable ero=
sion of the cxport realisation in
rupee terms.

(iii) Considerable fall in interna-
tional prices of items like tea (unit
value realisation falling from Rs.
27.42 per Kg. in April-Sept. 77 to
Rs. 20.30 per Kg. in April-Sept. 78),
Coffee unit value realisation falling
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from (Rs. 40.15 per Kg. to Rs. 26.61
per Kg) etc. and thereby reduction
in export earnings,

(iv) Reduction in exportable surp-
luses have been caused by various
domestic factors like—

-

(a) Increase in domestic demand

in case of iron and steel, cement.
etc.

(b) Shortage of power

(¢) Transport bottlenecks

(d) Congestion at ports.

(e) Industrial unrest and strikes
particularly at ports.

(f) Unprecedented floods in many
States like UP, Bihar.. West Bengal
etc.

(g) Reduced availability of impor-
ted raw cashewnuts.

(h) Difficulties faced by exporters
due to certain local policies like pri-
cing of raw cashewnuts, restriction on
movements of cashewnuts and husk
(coir) and heavy sales tax on ex-
portable commodities like pepper.

(v) Acquisition of new science and
technology and new capabilities have
created certain difficulties in having
more exports to Rupee trade coun-
tries as imports from such countries
have come down.

(vi) Deliberate policy of Govern-
ment to restrict/control export of
certain commodities to enable suffi-
cient domestic availability at reason-

able prices and to thus reduce the
social cost of exports.

Sale of Gold under Gold Jewellery
" Export Replenishment Scheme by
S.BI

932. SHRI M. V. CHANDRA SHE-
KHARA MURTHY: Will the Minister
of COMMERCE, CIVIL SUPPLIES
AND COOPERATION be pleased to
state :

(a) whether Government had au-
thorised the State Bank of India to
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sell pure gold at Rs. 580/- per ten
gramg to the holders of release order
under the Gold Jewellery Export Re-
plenishment Scheme which come in
force on 21st August, 1978; and

(b) if so, how much gold was sold
under this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir. This price was announced under
the Department of Commerce Public
Notice No. 62-ITC(PN)/78, dated the
19th August, 1978. This selling price
was raised to Rs. 645/- under Public
Notice No. 79-ITC(PN)/78, dated the
3rd November, 1978.

(b) No sale of gold has so far taken
place under the scheme.

Setting up of Enquiry Committee te
find out Areas of Corruption in
Customs and Excise Department

933. SHRI M. V. CHANDRA
SHEKHARA MURTHY:

SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment have set up an enquiry com-
mittee to find out the areas and
points of corruption in customs and
excise department;

(b) if so, who are its members
and what are the other points the
committee has been asked to enquire
into; and

(c) when the committee is likely
to submit its report?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b). In thc¢ course of a meeting
with senior officers on the 1st and 2nd
September, 1978, the Minister of State
for Finance (Excise and Customs) de-
sired that a small group of senior offi-
cers should, as part of vigilance work,
spot out the areas, points, modes and
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modus operandi of corruption with a
view to remedial action. The object
was not to enquire inty any specific
instances of corruption but essentially
to review areas where there was scope
for corrupt practices. The group would
also indicate concrete measures to era-
dicate corruption in the departments
under the Central Board of Excise
and Customs. The working group con-
sisted of the Director (Inspection and
Audit), Director (O&M Services), anhd
Director (Training), with the Chief
Vigilance Officer as the convener.

(c) The group submitted its report
en 21st November, 1978.

Guidelines Issued by Government in
regard to Rural Development

934. SHRI s. S. SOMANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have made
efforts through private banks to dis-
charge their responsibilities in the
task of rural development; and

(b) if so, the details regarding the
guidelineg issued by the Government
to private banks, public sector and
private sector banks and financial ins-
titutions?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
Government and the Reserve Bank of
India have takcen measures to encour-
age flow of credit for rural develop-
ment from public sector and private
sector commercial banks.

Detailed guidelines for making agri-
cultural advances were issued by the
Reserve Bank in 1970. Some of the
other important steps taken by Gov-
ernment/Reserve Bank are indicated
below;

(i) Banks in the public and pri-
vate sector are encouraged to open
more branches in rural and semi-
urban areas, particularly in unbank-
ed centres.

(ii) Public sector banks have beer
advised by Government to ensure
that 60 per cent of the funds mobi-
lised in rural and semi-urban areas
are deployed in these areas and
their advances to the priority sector
are stepped upto 33-1 /3 per cent of
their total advances by March, 1979.

(iii) With a view to increasing in-
vestment in agriculture, banks have
been advised ty charge a rate of in-
terest not exceeding 10.5 per cent on
term loans of over 3 years for minor
irrigation and land development, and
11 per cent for diversified purposes
like dairy, poultry, fishery, etc. Di-
rect individual loans to small far-
mers not exceeding Rs. 2500/~ should
be advanced at interest rate not ex-
ceeding 11 per cent.

(iv) Banks are required to lend
at least 1 /2 per cent of their ad-
vances at differential interest rate of
4 per cent, which mainly cover small

loans in the priority sector including
agriculture.

(v) The Reserve Bank of India
provides refinance upto 50 per cent
for advances granted {to small tar-
mers for amounts not exceeding Rs.
2500/. per borrower, while the agri-
cultural Refinances and Develorn-nt
Corporation gives refinance to Lo'zs
in respect of their term lendings.

(vi) Establishment of Regional
Rural Banks is encouraged to meet
credit needs of small and marginal
farmers, agricultural labourers and
rural artisans.

Export of Sugar

935. SHRI AHMED M. PATEL:
Will the Minister of COMMERCE, CI-
VIL SUPPLIES AND COOPERATION
be pleased to state:

(a) whether there is any demand
of sugar in other countries;

(b) the quantity of sugar exported
during the last two years;
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(c) the names of the countries; and

(d) the names of agency through
which the export has been made?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) Yes,
Sir.

(b) In 1976-77. 5.80 lakh tonnes of
sugar was exported. The provisional
figure for 1977-78 is 69,000 tonnes.

«c) Sugar has been exported to USA,
UK. Indonesia, Egypt, Sudan, Jordan,
Morocco, Hungary, Iran, Iraq, West
Germany, Yemen, Sri Lanka, Mal-
dives. Qatar, Afghanistan, Romania,
Portugal, Nepal, Tunisia, Tanzania,
Somalia, Seychelles, Oman and Kenya.

«d) Export has been made througn
the State Trading Corporation.

Advice for Dismissal of a Bank
Manager for Lapses

936. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI D. AMAT:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
appearing in the Hindustan Times
dated the 7th September, 1978 page
8 Column 1 that Central Vigilance
Commission has pointed out a case
where it advised dismissal of a Bank
Manager for lapses but the Bank au-
thorities did not accept the advice;
and

(b) if so, what is the reaction of
Government in the matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) It was a lapse on the part of the
State Bank of Saurashtra to have fail-
ed to consult the Central Vigilance
Commission before imposing a reduc-
ed punishment on one of its officers.
The fact is that the bank itself had
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recommended dismissal and the Cen-
tral Vigilance Commission had concur-
red with the bank’s view. On receipt of
the officer’s explanation before impos~
ing the penalty of dismissal, the Exe-
cutive Committee of the bank decided
taat, in view of the explanation offer-
ed by the officer, a reduced punisgh-
ment was appropriate. The decision of
the Executive Committee was to secure
the concurrence of the Central Vigi-
lance Commission before imposing the
reduced punishment. Due to an admi-
nistrative lapse in the banks such con-
currence was not obtained. State
Bank of India has suitably explained
the matter to the Central Vigilance
Commission and sought its ex post
facto approval.

Demand for Abolition of Sales Tax
by Dethi Traders

937. SHRI SUBHASH CHANDRA.
BOSE ALLURI:

SHRI D. AMAT:

Will the Minister of FINANCE be
be pleased tg, state:

(a) whether it is a fact that Delhi
Traders have demanded the aboli-
tion of Sales Tax all over India; and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) Sales tax is generally a State
subject of taxation under the Consti-
tution. The question of abolition of
sales tax and its replacement by Cen-
tral excise duty can be achieved only
with the concurrence of the States.
Accordingly, discussion on the proposal
to replace sales tax (both State and
Central) by excise duties has been
held with all the State Governments.
Th= State Governments are reluctant
be accept the proposal. This is a mat-
ter which calls for patience and per-
severance.
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Trade Delegation from Kenya

938. SHR] SUBHASH CHANDRA
BOSE ALLURI:
SHRI D. AMAT :

Wii. the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TTON be pleased to state:

(a) whether it is a fact that a trade
delegation from Kenya visited India
to explore possibilities of industrial
co-operation with India; and

(b) if so, the main features of the
discussions held with the delegation
and outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) Yes,
Sir.

(b) The delegation held discussions
with Ministers, Officials, and various
organications on matters of mutual
trade, economic and industrial coope-
ration. I{ is hoped that the wisit
would lead to greater understanding,
cooperation in trade and collaboration
between the two countries.

Restoration of Delhi-Chandigarh-
Kulu Ajr Service

939. SHRI DURGA CHAND: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarreq Question No.
1838 on 28th July, 1978 regarding re-
storation of Delhi-Chandigarh-Kulu
flight service and state:

(a) whether the Kulu Airfield has
been declared operational with the
required run-way length suitable for

the Airlineg Aircraft; and

(b) if so, by when flight service
between Delhi-Chandigarh-Kulu is
likely to be restored?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK) : (a) and (b). Kulu

airfleld is expected t, be ready by’
summer of 1979, for regular operations.
The question of starting a flight bet-
ween Delhi-Chandigarh-Kulu could be
considered only after the airfield is
ready for regular operations.

Shortage of Natural Rubber

940. SHRI K. A. RAJAN: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) the estimated shortage of na-
tural rubber in the country;

(b) whether Government have been
importing natural rubber to meet this
shortage;

(c) if so, the details thereof;

(d) whether Government’s atten-
tion has been drawn to the statement
made by the President of the Kerala
State Coopgrative Rubber Marketing
Federation that the small growers are
prepared to take up the challenge to
produce more rubber this year pro-
vided the price does not fall below the
remunerative level; and

(e) if so, the details and Govern-
ment’g reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHAN KUMAR
GOYAL): (a) to (c). It would
be difficult at this stage to
arrive at a precise estimate of supply-
demand gap of natural rubber during
1978-79. In view of the shortage in
supply then felt and the persistent up-
ward trend of prices of indigenous na-
tural rubber, the Government autho-
rised STC to import 15000 tonnes in
September 1978.

(d) and (e). Yes, Sir. The President
of the Kerala State Cooperative Rub-
ber Marketing Federation has report-
edly made a Press Statement to this
effect in October 1978. Government
propose to convene a meeting with re.
presentatives of all interests connected
with the rubber industry and Gov-
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ernn;ents of rubber producing States
to discuss various aspects of the mat-

ter including a reasonable price range
for rubber.

Overtime in Public Sector Banks

941. SHRI'K. A. RAJAN: Wil the

Minister of FINANCE be pleased to
state: '

(a) whether Government have a
proposal under consideration to stop
overtime in public sector banks; and

(b) if so, what are the details and

.wlut steps are proposed to be taken
in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) No, Sir.

(b) Does not arise.

Number of persons helg for Smwug-
gling

942. SHRI PRADYUMNA BAL:
SHR] KACHARU LAL HEM-
RAJ JAIN:

Will the Minister of FINANCE be
pleased to state:

(a) the total number of persons held
for smuggling in various parts of the
country during the year 1977-78 and
1978-79 upto 31st October, 1978;

(b) the number of foreigners among
them;

(¢) the action taken
persons so detained; and

against the

(d) the concrete steps proposed to
be taken to check the smuggling ef-
fectively?

THE MINISTER OF STATE IN
THE MINISTER OF FINANCE (SHRI
SATISH AGRAWAL) (a) and (b). Ac-
cording to the reports received by the
Government, the total number of per-

NOVEMBER 24, 1978

Written Answers 240

sons arrested for smuggling during
1977-78 and 1978-79 (upto 31st October,
1978y was 1785 and 1040* respective-
ly. Among these, the number of forei-
gners arrested were 249 during 1977-
78 and 140* during 1978-79 (upto
31-10-1978).

(c) On the basis of facts and circum-
stances of each case, appropriate ac-
tion, including prosecution in a court
of law is taken.

(d) To deal with smuggling effec-
tively, anti-smuggling measures includ-
ing intelligence machinery have been
reinforced.

Foreign National to pay Hotel
Bills in Rupees

943. SHRI PRADYUMNA BAL:

SHRI DALPAT SINGH
PARASTE:

SHRI SHANKERSINHJI
) VAGHELA:
S
Will the Minister of FINANCE
be pleased to state:

(a) the reasons for which the Gov-
ernment have taken a decision to
permit the foreign nationals and non-
resident Indians to pay their hotel
bills in rupees; and

(b) the loss of foreign exchange
likely to be there annually by this
decision of the Government?

THE MINISTER OF FINANCE
(SHRI H. M. FATEL): (a) The system
of compulsory payment of hotel bills
in foreign exchange by foreigners and
non-resident Indians was evolved in
the context of the then existing differ-
ence in the official and unofficial rates
of exchange for the rupee and the con-
sequent scope for malpractices. It is
felt that, in the changed circumstances
and with a view to encouraging the
growth of tourism and the tourist in-
dustry, it is no longer necessary to con-

~—

*Figures provisional

“f,



241 Written Answers AGRAHAYANA 3, 1900 (SAKA) Written Answers

tinue the system of payment of hotel
bills by foreigners in foreign exchange.

(b) There is not likely to be a loss of
foreign exchange as a result o fthis de-
cision of the Government, as the for-
eign nationals and non-resident
Indians, instead of paying their hotel
bills in foreign exchange, would now
make such payments in rupees after
converting the foreign exchange from
any authorised dealer including hotels
in India.

Monetary Expansion of Money in
Open Market

944. SHRT ANANT DAVE: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that an
alarming situation has been created
by monetary expansion of money in
the market;

(b) whether this has affected the
banking institutions in the country;

and I 3

(c) what action Government pro-
pose to take to stop the expansion of
money in the market and also whether
Government have any proposal to
enhance the rate of interest on de-
posits by banks to make it an attrac-
tive proposition?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The rate of
growth of money supply in the current
fiscal year till October 27, 1978 has
been faster at 8 per cent or by Rs. 1454
crores as against 4 per cent or Rs. 635
crores in the corresponding period of
last year. But the situation cannot be
considered as alarming since the mone-
tary expansion has been adequately
matched by the availability of essen-
tial commodities in the economy.

(b) The expansion in money supply
has not any adverse impact on banking
institutions in the country. On the con-
trary, this seems to have improved the
resources of the scheduled commercial
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banks in as much as both demand and
time deposits with the banks have
shown higher growth rates of 7.4 per
cent and 15.2 per cent respectively in
the current fiscal year so far compared
to 6.4 per cent and 14.7 per cent res-
pectively in the same period last year.
Consequently, the banks have been able
to meet the essential credit needs of in-
creased agricultural and industrial pro-
duction in the economy.

(c) The Government considers that
the monetary sifuation in the country
is well within control and the existing
monetary measures deployed to res-
trict monetary expansion are adequate
to cope with the situation. As such,
there appears to be no need to change
any of the existing policies including
the interest rate policy.

Appointment of General Sales Agents
by Foreign Airlines

945. SHRI ANANT DAVE : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether foreign airlines have
appointed general saleg agentg in vari.
ous regions in Imdia where 1.AT'A.

approved agents are already func-
tioning;

(b) alsp these foreign airlines allow-
ed the agents unauthorised commission
of two and a half per cent out of
Delhi for using the same by the agents
luring away traffic from IAT.A.
agents;

(c) if so, how far it has affected the
national carrier; and

(d) what action Government pro-
pose to stop this unauthorised practice
and allow booking of passengers only
through I.A.T.A. approved agents er
direct from the airlines concerned?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK) : (a) Yes,
Sir.
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(b) Under IATA rules, general sales
agents are entitled to 3 per cent over-
riding commission on passenger sales.
In the absence of specific information
it is not possible ty state that foreign
afrlines are giving additional commis-
sion.

(¢) In view of above it is difficult
to assess the quantum of loss to AIR
TNDIA's business.

(d) Does not arise.

Proposa) from Pakistan to Indian Go-
vernment to purchase more goods
' from Pakistan

946. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of COMN-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased tg state:

(a) whether the Government of
Pakistan has asked India to purchase
more goods from Pakistan to ease its
adverse trade balance; and

(b) the reaction of Government to
the Pakistani proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR1 ARIF BEG): (a) Yes,
Sir.

(b) Efforts are underway to identi-
1y more items for import from Pakis-
tan to provide greater balance to the
two way trade flows between the
two countries.

Comprehensive Public Distribution
System

947 SHRI EDUARDO FALEIRO:
DR. P. V. PERIASAMY:
SHRI JYOTIRMOY BOSU:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the comprehensive
public distribution system as stated
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by him more than 1} years ago has
been finalised;

(b) if not, the reasons for deday;
ang

(c) immediate steps taken to pro-
vide essential goods at reasonable
prices pending finalisation of the said
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : (a) to (c). Salient features
of the Scheme, as approved by the
Government, are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT—
2850/78].

Sevcral short-term and long-term
measures have already been taken by
the Government to step up production
of essential commodities. To improve
availability. imports of such commodi-
ties have also been permitted. As a
result of these measures, prices of es-
sential commodities have continued o
remain stable with alround improve-
ment in their availability.

Outstanding Claims of Policy Holders
against LIC.

948. SHRI EDUARDO FALEIRO:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that there are more than 60,000 out-
standing claims of policy holders or
their successors against LIC and that
they are valued at over Rs. 25 crores:
and

(b) whether Government contem-
plate any measures to improve servic-
ing of the LIC policies whilst they
are in force and prompt settlement of
the claims when they are due in order
to minimise hardships to policy holders
particularly those in need in old age
or their bereaved dependents?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The number of claims disposed
of by the LIC has been increasing over
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the years and in relation to the dis~
posal during each year the pendency
at the end of the year is relatively
small, as would be seen from the fol-
lowing figures:—

Claims Intimated

Claims Settled Claims outstzpding at

Yeur the end of the year
No in Amount in  No in Amount in  No in Amount in
thousands crores of thousands crores of thousands crores of
Rs. Rs, Rs.
1976-77 541 174 563 178 61 25
1977-78 627 207 605 200 84 31

Much of the pendency is attributable
% delay on the part of the claimants
% completing the requirements for

payment, the break-up of the pendency
at the end of the years 1976-77 and
1977-78 being as under:.—

As on As on
31-3-1977 31-3-1978
(1) Claims pending for non-completion of re-
quirements by claimants 52,704 68,031
i) Claimants not traceable 2,607 2,181
(iit) Other claims in_various stages of process 5,528 12,660
Total pendency of claims 60,839 82,872

With a veiw to further improving
the position, the LIC's claims settle-
ment operations are being reviewed.
and necessary changes are being made
in its procedures, from time to time to
eliminate delays.

Rise in the Prices of Essentia] Com-
modities and Manufaciured Goods

949. SHRI EDUARDO FALEIRO:
SHRI Y. P. SHASTRI:

Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government are aware
of the increase in prices of essential
eommodities and manufactured goods;
and

(b) what steps Government have
taken or propose to take to prevent
exploitation by manufacturers—spe-
cially the middlemen between pro-
ducers and consumers—and to im-
prove quality and regular and ade-
quate supplies at reasonable prices?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The prices of a large
number of essential commodities have
remained fairly stable. The prices of
cereals, edible oils, vanaspati, khand-
sari, sugar, gur, potatoes, onions, tea,
coffee are lower than of last year. The
prices of pulses and a few mass con-
sumption manufactured goods are,
however, higher than that of last year.
Overall, the all commodities whele-
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sale price index in October, 1978 was
less than one per cent higher than the
corresponding month last year.

(b) Government is keeping a con-
stant watch on the movement of prices
and availability of essential commodi-
ties, Various measures have been
taken during the past 19  months,
and additional measures will be
taken as and when the situa-
tion demands. High priority has
been given to increase the produc-
tion of essential articles, particularly
of commodities like pulses, oilseeds
and cement for which supplies are not
keeping in line with the growing
demand.

In order to reduce the role of middle-
men, Public Distribtion Ssytem is
envisaged to be extended both in terms
of coverage of commodities and popu-
Jation. National level cooperatives
like NAFED and NCCF are enlarging
their role in procuring essential com-
modoties at fair prices from growers
and making arrangements for their
supply to consumers at reasonable
prices. The role of consumer coopera-
tives is being extended. Several State
Governments have established State
level Civi] Supplies Corporations.
Price and Stocks Display Order is be-
ing implemented by State Govern-
‘ments. It has been made obligatory for
manufacturers to indicate, inter-alia,
prices on packaged commodities. State
Governments have been requested to
enforce the provisions of the Essential
Commodities Acp and to see that
hoarders, blackmarketeers and anti-
social elements do not indulge in mal-
practices regarding pricing and marke-
ting of essential commodities. The dis-
tribution of cement in 13 States has
been taken over by Government.

Officers of Punjab National Bank
under Investigation of C.B.I

950. SHRI VIJYA KUMAR MALHO-
TRA: Will the Minister of FINANCE
pe pleased to state:

(a) how many officers of Punja'b
National Bank are under the investi-
gation of C.B.L; .
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(b) the nameg of such officers;

(c) since when the investigation
Proceedings started in each case;

(d) how many officers got promo-
tions after the C.B.I. investigation
started; and

(e) at what stage the enquiry in
each case has gstarted?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Central
Bureau of Investigation has reported
that 6 cases involving officials of the
Punjab National Bank are at present
under its investigation.

(b) to (e). Since these cases are at
various stages of investigation, ‘it
would prejudice the enquiry, if the
names are disclosed at this stage.

Punjab National Bank has informed
that thc number of passengers has
almost trebled in Jamnagar in view of
introduction of Boeing Service;

Expansion of Jamnagar Airport for
. facility of Passengers

951. SHRI VINODBHAI SHETH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that the number of passengers has
almost trebled in Jamnagar in view
of introduction of Boeing service;

(b) whether the sitting accommo-
dation capacity for passengers is al-
most halved; and

(¢) whether Government will ac-
celerate the expansion scheme of
Jamaagar Airport for facility of pas-
sengers?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). Yes,
Sir.

(c) Plans estimates for expansion
of the terminal building as also for
providing apron and taxi-track to meet
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ihe requirements of Boeing-737 apera-
tions are under preparation. The
work will be expedited.

As an interim measure, a temporary
shed is being provided to accommo-
date the security cleared passengers.
News-item Hegarding Distributdon
Plan

952. SHRI P. M. SAYEED: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether it is 5 fact that Gov-
ernmecnt plan for public distribution
scheme formulated under the guid-
ance of Ministry has been stalled by
powerful vesteq interests as appeared
in the ‘Hindustap Times dated 28th
September, 1978;

(b) if not, whether the Ministry
had completed all the formalitieg and
was ready for implementation; and

(¢) if not, what is the reason for
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). A statement is
placed on the Table of the House.
{Placed in Library. See No. LT—2851/
78} rames
Checking by Customg officials at
Airports

953. SHRI P. M: SAYED: Will the
Minister of FINANCE be pleased to
state:

(a) whether it has been brought to
the notice of Government that cus-
toms officials at the airports in
India are not checking the luggage of
each and every person who visits
India or who leaveg for foreign coun-
tries; and

(b) which are the categories whose
luggage is not searched at the air-
ports?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SA'1ISH AGRAWAL): (a) and (b).
Bpnaﬁed baggage of passengers travel-
ling by air is examined only selec-
tively and on the basis of such of
factors as information  received
against them, the place frem where
the passenger arrives, the number and

type of the baggage brought by him,
etc.

The baggage of the following digni-
tories is not subject to Customs exa-
mination:—

President of India:

Vice-President of India:
Governors of States;

Heads of the Foreign and Com-
monwealth States:

Diplomatic Officers of the Foreign
and Commonwealth;

Diplomatic Missions accredited to
India and Foreign;

Consular Officers de-carrier pos-
ted in India;

Apolition of Central sales Tax

954. SHRI AINTHU SAHOO: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Central Govern-
ment are going to abolish the Central
Sales Tax in view of the mandate
given by the people to Janata Gov-
ernment in the last eglection; and

(b) if so, from which date?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The Central sales tax levied on inter-
State sales of goods is complementary
to the levy of local sales tax by States
and revenues accruing  therefrom
nave also bean assigned to the States
under the Constitution. It is consider-
ed that not much purpose will be
served by abolishing Central sales tax
1n isolation. Discussions on the pro-
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posal to replace sales tax (both State
and Central) by excise duty have been
heid with the State Governments. The
State Governments generally are re-
luctant to accept the proposal. It is
proposed to have further discussions
with the States and to persevere in
our eﬂ'orts:.

Export of Iron Ore and Manganese

055. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of COM-
MERCE. CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is 3 fact that the
Mineral and Metal Trading Corpora-
tion is looking for new markets for
iron ore in the face of competition
and falling world demand;

(b) if so, furnish details of the
contracts finalised so far for export
of iron ore and manganese ore for cur-
rent year and phasing for the next 3
yvears with traditiona] buyer and new
buyers;

(c) whether it is a fact that be-
cause of the keen competition in the
international market for manganese
and iron ore an export of these items
is likely to witness a substantial fall
during the current year effecting the
mining activities; ang

(¢) if so, what steps are being tak-
an in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG;: (a) Yes, Sir.
Efforts are being made to enter new
markets and also increase shipments
to existing markets.

(b) A beginning has been made by
exporting iron ore to China, United
Arab Emirates and Abu-Dhabi and
high grade manganese ore to Taiwan
and medium grade manganese ore to
West Europe. Also additional ton-

nages of iron ore have been ne-
gotiated with South Korea,
Yugaslavia, G.D.R. and Czecho-

slovakia and maganese ore with
North Korea, South Korea and Czecho-
slovakia. It will not be in com-
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mercial  interest to give details of.

contracts.
(¢) No, Sir.

(d) Does not arise.

Quick Air Reservation Schemg

956. SHRI VIJAY KUMAR N.
FPATIL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
Ai, India ang Indiap Airlines are
jointly planning to introduce a system
called quick reservation schemes
carly next year;

(b) if so, furnish details of the
schemes, proposed time phasing fer
its execution the order of expenditure
proposeq and rationale thereof: and

(¢) what js the reaction of the em-
ployeeg to the schemes?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). Air-
India and Indian Airlines are jointly
olanning to introduce the Computer
System for quick reservations. At
present. Air-India is participating in
the British Airways Computer System
fcr providing computerised reserva-
ticns facilities to Air-India stations in
UK. Europe and USA. This compu=~
terised reservations facility is propos-
ed to be extended to Indian stations of
Air-India. Subsequently, the reserva-
tions system for all stations of Air-
India including those in UK, Europe
ond USA will be transferred to the:
Computer System to be installed in
india for serving the need of both Air-
India and Indian Airlines, severing
links from British Airways. The Corr-
porations have proposed capital invest-
ment for the Air-India’s part at Rs.
3.50 crores approximately and Indian
Airlines’ part at Rs. 4.80 crores.

(¢) The Air Corporations Employees
Union have taken up the issue of in-
troduction of Real Time Computer
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with Air-India and Indiap Airlines.
The matter is under discussion with
the Union and Air-India and Indian
Air-lines expect to reach an agree-
ment on the use of Computers for
reservations.

Export of Juggery

957. SHRI P. RAJAGOPAL NAIDU:
Wili the Minister of COMMERCE,
C'VIL SUPPLIES AND COOPERA-
TTON be pleased to state:

(a) whether juggery is being ex-
ported to gther countries; and

(b) whether  Government are ex-
ploring possibilities of exporting jug-
gery to other countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-

TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) Yes, Sir.

waT & g it v wfus gfeeg

958. st T FAw gAY : T
faq Wt ag qarT & Fur @30 o

(%) =g WA ¥&FT & A
fwar & t% 3 oy Afaai a7 gafq=m
F< fomy warer & 789 ot v wfags
gfaum faa w4 ;

(@) afeer, Fdwigaragafang
§ FJr wTAarE #7 € ;AT

() s=% Fr afwom fager & 7

fﬂ'ﬂ' = (Aﬁ Tgo TRo lﬁ'ﬂ) :
(%) =, &1

(&) ®YT (7). 8 FwgER, 1978
FY, AT KT FY TH1 5 FAFT wfy-

FIfeat T arafas Hor 3 aTet Feamt
T A gf 45+ ¥ a1z, favafafaq faga
F Tgd weqga AqT I 97 fawitoR
FY9 7 o0 qi9 #T9FRT AT F7 T8
frar o qr——faddr saw g7 A9,
B dury ¥ ggam, «fa ww, fraem
w1 S qoT w0 HANE A
FY GREATT | g AT FATIT T TG
trgrfoort % st % Arg, 3T oIl
C AN A S 1 S o
FIGIET &1 fagvor waFg 0 WMT 2
i faar mar g 1 [wqrea | o fea
w3 | FfEq dear o @ 2852/78]

e & fadw sy § fieae

959, =t TN TWI WAl : FAT
afiew, amifes gfa st agwean

qdl ag AT 7 oy T o

(F) Frag sa g fs &a@ &
qagead & A7 WA % fagw sarm &
fizrae mi & ;

(@) afz g, a1 feqd #7293
], AT

() weF1T gy 39 fiRlae @
Trwd AR fadw s § afe F F
fed #a71 F77 I3 AT @ & 7

arfore qat arfen gfa s &g
wifant sve ¥ Trog wat (ot mifes
an): (%) aar (@), fawra g9 ant &
qeae ¥ Wity fagw sarare fy Farl
¥ siwe faeimEg 21T & -

FT ®o
1975-76 1976—77 1977-78 1978—79 %« fadqsav1977-78
(sraeq (waw-famo)
gmfag) (wafaw) mafaw dmifaa
faata  4042.81 5145.78 5376.19 2497.361 2584.66 2713.63
AATE  5265.20 5073.95 6065.75 3085.48T 2415.73 2706.98
sgT9TC —-1228.29 -+71.83 —689.56 ~—588.127 T168.93 t6.65

]y t s@gmfaT wiFE sraramed g7 gmifag fFg @ AEqEATZ

- — -—_
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oearagar fafawg =i #1 e
¥ TEY T ARTHT FT {eq q2HAT AT
? "t T4 Wl ¥ g wawfas £
/AT AIaTE 437 3 | ®OF F1 Feqar
w27 7 & fou gaw7 fagw fafanz
7&a feaw, 1975 & M@ & 994G
aqfaF  wTASR F1 qRAT & TG
2\ ®UT ¥ AT W wAg-gAT 4T AT
s mE 558 wRY eqyayT Q97
aga SeraAlg Swia w4 a3r )

o Ao g frats Aifg § sard-
F7 faT AT Jar g4 wi fagradsw
AT 2177 [ITC W & AN cHG JUTH
AL T8/F FA-H14 U Fo TAA
faata a=gei ® a0 & fraae T weg
FegH] 1 AT A A g,
wfagme sqare 717 1 frafq geaw g1
af 3 fand myan e fLw g wiwet
¥ ez G

() mewred gar faatai Fr wyfe
9T Farat faoodr &l oA g
faRw s H AmAT | T=wTenE Tiad A
a1 & feg w4 favia fao & a0 =€ s
9T FTaArdr e F1 g arfa fratei A
feaz zar facme afg & o A7 =
AT AT | ZH TF17 F SN LG 5HT
9T JAAEAIH | 71 sfaq qew a7 @aq
# sfqard azgn sumeT #7w & a= §
HEE AR

faatr a5 % faq f&d W™ I©
INT 37 AFI7 § ——

(1) frafr swsai wr whaet

mHo Zlo Hlo, THo TRo Elo Hlo,
UFo TFo Zo Hlo, Zo Hlo SfTo Hro,
o To To FA fatq AvEAT =T
wfa®r &7 foe 5 afvamr & L]
aifs T Fam x1d wiwda & 541 afeF
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AT § §Y FEIX a0 Aat § wd-
saeqr ¥ frafa dai & fawra & araw
FE A W F7d FT § | IE MAET
Aafaiace sradi &) Sosfea gee aaTy,
ATSTTAIET ST W faours wgraan
217 %74, foad T i F1 %= G4’
T | mfae g, a1 savafaE
aYqr war @0

(2) frofe wadw afcedl sk ag
ot W whew

frata gad afendi  wv aeq qiel
F1 71 v faray s 721 iy & fralas
THETS BT AT AR T A wfuF afa-
s afasy faar 55 1 g% SfHnd o
e Fra @rE Gegarsd s &
Za ¥ wfe Ar=siraar /A

(3) w= froas w@ 2 frata
% wmira @ gfwer # afedw

qruTa 3 frata % qen frgas &
Fuza 1 {6 & 7ar &9 faay 571 "1 &
gtz {(mata g & 98 gadsens qfewT
Dwdrg!

(4) wriaw

fefafaa afadia fata qai w1
FwerTHi #1 wiw 77 F fag Fragw
afsa faq ag & —

(1) IH30TATTAZ F I

—

2) TER AAT ATHIN

Zeglyed & F=qA0

—
w
~

gAFgI{Ew

—_—
ES
~

) afertsar faata
(6) ®HET

—~~
4.
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(7) =fT Iz
(8) frata &ard, =Wk
(9) ag 3a¥T @a ¥ faqia

TAX § AT &4 waty @I 71 A
¥ Jae, TR A WA gdagf
at afeataq fratai & daa ¥ Peae e
wE & A wrd woew w1 faay war 3

(3) e wiow ad

Trafas waw & 7 ¥ faata &7
F A1Y IAFT A7 Afug w9 § faafa
FWA AT AT @I A7 UMY
& afg gt =< ag & faaka wa
wT agdr )

(6) wr fafrer wmaat o Ivwfer

frats Scargm wrAR w1 oASgA
T & faq 7 wravss & maws
weafdfaese area Ifsm Fraq 9 uwsy
g g%t $O W F wea< fea T srara
frate Afa wear 7 gfafeaa $Q 7
g

(7) warr Wifr w1 IaTC wATAT AT

giarfag wwafafase quawt &1
gqisiiy  Fwai a7 qwfew gFc
Tary ¥ foq strava Aifa garcaard w2
| wrura rgdfas TR W oATH
aeq € A & W §B MmN N I
q@r ag guia *< faar wa ¢ arfe
WiqwF AafAiase agA A" FW
# 7 awg & |

(8) wfagee wgman

WAl arare ¥ weA frandi
N eqifres SaA FW A wfqawn
3089 LS—

AqqqT aF @ Fr 3fee ¥ f1w 7€
aafy & fag Ifaeer wi oo Aoz wfaeF
agrgaT 37 F1 Afa qifgq 77 08 § 1
sz wfama ggraar fafeag v 9k i
F OqAG T T ATU FT HAIAEY
wfafa gra fawifor fad @ w1emea
fagr=i w1 2@y gy fme & darx fFar
S Al |
(9) Teme= wraTT WY AHAH TATT
Arifar #te gfe i i & Ffawr
7<f & fq g oA &1 a9Gq
T F AR I faear T o frata
qrig mfaeg afsa fe=m sndar ) fat
JEIH F AT F A AT FoAIAT
T & a7 @ | frate afvqa os=
argdk § wa Afawma fqafa & fag
oifaa &7 ¥ A CFFT F1 AEEH
fear @1 @1 g1

(10) fafafy Iu@

ratafy Iaya & & § Fro@T ITA W
srel| arfos aadty Fromr # afrafas
F & T frafa dai & fag aa
feqa & &1 Safasarsi & a1 &
faare sT @1 &1 gfw &a ¥ faafa
¥ faq arara wadi (=0, 19 79E,
FATAEY, ), AT BAT W wfesa| ars,
o1, waTai, MEAL e, fasgdl, aRET
veare sfe 1 Sz @g1d g7 aq faar
TR |

(11) v gTeTd w1 Eg

frata wara & TS @A F AR
gfas gawm A TEIEd F@ AR
IY T F F1 fawrg fear mam d
ITH |G FAT-HAT T FHET € §
o # faw famwr fmm smam
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wer At s a=r i Aty &
aTq W § ¥I5F FY Ay

(12) fafadre

frats ¥ I A wTRTAT ®1 AemA
aro frar mar g w1 9 7 '
K CIERLIEPIEEUREE CRECU L

®R

(13) fadmt & wratwat w1 geaaedren

frata 77 rreAt wivaeg et ®
fayafeqy rat 1A FT IATGITTCR BT F
A amar s <gr & arfe oA wrat §
AT ATARA Y AF | gIF AR Afew
Faar frar Ay ST w1 &

(14) mfofoas sfafafoat &t wfwer

faaai & gart arforfomw sfafafuai
F FTATAGT F AT T ART FATAT ST
T & Fray 3 qrare sy, faatawt
Y FZEAT ATIAT FGAET FT AT
F qreafor g7 arfe  gfaw aqme
Aqfwet far &%

(15) fazai & wrfnfesrs sfafafy
F F0 FA F 31 &1 fafrafaw +
AT A WY QLT e & Aartaa e
st @1 & arfe 7 frata gare & afes
AT afHT qFIEAT A FT qF |

(16) wrfeet fraaror
Fartaer fragw fafraqt a1 &=

qd frdrgor afF st w1 gareror qwv

fraat #71 garg Orar o ®@r & artw

(i ) aget & aFeiray ar o frata
TSI FT HTITTFATHT HT ST
¥ Ty 3T ACHITAT K1 FH AT
FATAT ST qF W ITA A=A
T AT S ;
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(ii) wrrfody fraamr  wraegwaTe
& qficareror aqr farraal & ot
FY T ART qETdY AT FS
aar

(iji ) erefY e a1y Frratfar! Y, Forgi

afeqr st w1 frata fed &, fraraor

IT Y SAAEAT KT AT S |

(17) wqwr sew

faawi & s sqw SOl WY
gt # frafaa 7 a geifaa
Ariaef fegm O g M E v ww A
Faa wrnfrs daFa aw ¥ a1
F fag afer qowet Far, sTorfa,
g qar gz faor, afelt a1 qar
JAH AT A, JATE ATfe {Y
a1 IUAT FY £qTeAT ¥ fAg o wedr-
gt a7 fa=re fear smoam

(18) afcagm daeft sraea |

fratas aqzm F1 Ioaew afcagw
HqET FaeqreAT Y AT & fog o
wa fFg o1 @ R | IWRT W@ &
919 * TgTE G AT FIHT FEraas
oqrfaa faw or @ & | 3wa oY aduETH
frmfy gt X & $B @ Y FH
grm 1 gyt & fag wfFarat
gz A, fo @y amy F7, ST
F IHFL ToT Ted¥ qTA AT ATIT 3T
fa qar e = ¥ fog W
frg sr @ & 1 faud ofcedt w5y o
q3g FATAT 97 |T § arfw F Ater w7
FY oY FRATHT FT T §H |

(19) ddfaa  ofcagy daft
guearsl 9T faare fawwr s @
ITHT A=G qAG ¥ [eAFA T &
faw ehw-fafrr, @ qae aur -
svdaefeg g g0



261 Written Answers AGRAHAYANA 8, 1900 (SAKA) Written Answers 262

- (20) www wrraTT Ww

FIATRT W HTSAT [FT AT
i ¥ dafua gfwud g acfr
¢ aifs Wit ¥ @t seqrET 97
faar< fear o &% | qE g A
¥ gFai ¥ faq g wre, F99 AT,
gzl sife ¥ smaTa w1 gX qTAT
aTeRE gAY 9T @ mar g fm
queTHl W1 At T qE ST
sal Y Ffg aqv fawm &1, 9w
faame <7 & fag afufy afsaar g,
STo e few Sfaae oT 9g &) FTaangy
WE KT ST A E

(21) =geeiw w=f & qute

fagraeier 30 & faw o=@
ST FTATERW A F@ & fou
fafwsr agoesr. 79 9% "were o
mE § AT 9417 g0 a3 Fd @ |

(22) faowia ea<i o e

faqeita @ ax, qreafa a9 &
fau &Y feomst § syroTT @@ &g
gare fFo ST @ F 0 gEEY swaedm
gfasrQ AT T1g & A QAT T
93, &% FH F1 IT @Y & | #wEar
0 frafai @AF & fog Berare Afa
g AT

gAT AW § wafafgy awar & 17
gard Afaat 7 feacar o, whwars w1
T FATY AT THATHAF G FIhARAT
TG qYTR F g A a8 favaa @ fr
gaT 3w F fag ad e feafa axwrgard
gt fratal ¥ gaa 3fg T @A
& g3, fay 7 Fa9 gurd AqrET
wTawEwaTE g &) asar sty e
s fat @ gard sawwward OO @
FaY |

Consignments lost in transit with
Indiap Airlines

961. SHRI OM PRAKASH TYAGI:

SHRI M. KALYANA-
SUNDARAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the news item at page of the Indian
Express of the 2lst October, 1978
and state:

(a) the number of consignments
which have been lost in transit with
the Indian Airlines during the period
from January 1978 to October 1978;

(b) the value of each consignment;

(c) what steps have been taken to
enquire into the causes of such losses;
and

(d) whether any officers or officials
have been founq at fault if so, the
action taken against them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) to (c¢). The
information is being collected anq will
be laid on the table of the Sabha.

Ashoka Hotel invadeq by certain
Sections of Public

962. SHRI OM PRAKASH TYAGI:
SHRI SARAT KAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) how many times Ashoka Hotel
had been ‘invaded’ in October, 1978
by certain sections of the public;

(b) the amount of loss suffered by
this action;

(c) the action taken against the
erring persons; and

(d) what steps have been taken to
avoid such invasions in future?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Twice, on
the 2nd and 22nd October, 1978.
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(b) The estimated direct loss suffer-

ed by the hotel is of the order of Rs.
1100/-.

(c) The hotel has lodged complaints
with the Police Authorities.

(d) Security arrangements  have
been tightened and arrangements
made with Police Authorities to pro-
vide assistance at short notice.

Abolition of Export Duty on
Darjeeling Tea

963. SHRI OM PRAKASH TYAGIL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether a demand has bzen
made by the Indian Tea Association
to abolish export duty on Darjeeling
tea;

(b) what grounds have been urged
for this demand;

(c) whether the allowing of this
demand would lead to the price in-
crease in the internal market or not;
and

(d) the reaction of Government to
this demand?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir.

(b) The plea was made on the
ground that it would be an incentive
for larger purchases of Darjeeling tea,
which, according to the Association
was not fetching remunerative prices.

(c) and (d). On a careful considera-
tion of all aspects of the issue, it has
been decided not to effect any further
reduction in the export duty on tea
now.
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reafiea WX gaweat fiat farm g1
wiwer aw

965. Wlo R AT A :
71 wfoe aar Ao gir Wi -
wifeat wet ag Tary 7 FOT £ fF

(%) wrag v g fr a 1977-
78 % SR gefurey w1 gawoa frafa
frm g wfsg @w 99 1976-77
FRM AT ANFT I AFAY ;

(@) =1 og Wit @9 § f5 a%
1977-78 ¥ ¥R fva W faafa
FY ATATH AT TAeNFT A{GF g 5 WX

() afz &, @ grfa sgar &@1w
ufoa 9 & |7 FRU § 7

gfsa qar amfor gqfa R
gt warem ®§ e WA (of
wifcw &) : (%) Srgi1 1977-78
F R geafwes qur guwa frate
fare & oY faere 9T FHTET A ATRET
FH HATq 108, 53 ATE TYF qT TG
1976-77 ¥ ag 111.78 919 X
qr | uIfe FA ATH ST 1976-77
¥ 440.24 T TWT AT, 1977-78
¥ qgF 567.73 ATG WH §  WT
qqtq  TEH 127.51 W@ WA A
Ifa gt

(@) strgt1 1977-78 % frm
%1 ga fafwr  57.98 #AT A
#Y g€ afs  1976-77 § 44.64
FO¥ T F fafwi gi av

(7) g=ifEs 1977-78FFwa™
1976—77 %t g ¥ wigw a1, fax
Wt ferer arw & Al frere T e
FTTOT 7 ST, 1T v AT W

#qfg
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2
oY, T ot waeft ferdew wfwf
wt s

966. WMo WY ATTAW TR :
Fq( faw  wl a7 TAN AT FAT HA
ey

(%) =7 X ¥Y  F=d
At wr feafe o) arfufers
a1 & afafafadi qar a=q sbrm
F TN ST FIA q9T gAT 3N F fog
w8 geei faaww afafy foe o
2

(@) 7t 3= afafq 1 31w,
1978 % AT wfdea [T av ; W7

(w) afz g, @ Far sa+T sfodaw
@ drg T g T g ?

faw daem § e Ay (s
nfeewe IeRE): (F) TR A O
qzeat arey O fawew 3@ A frgfa A
& St F9al A1 WA e F AU wew
99 AT qar wqrforfsas S #
NIAATHN HT FATCHF TEqaT QT 79T
Weq 994 AT F g99 ¥ afe #
qfade sret &Y @ SAFT gaTe [T

(@) A= (). fowims g & oy
fotE 31 wred, 1978 T I T
oY | O T F HeAL 7wy faeriea
31 feawaT, 1978 aF TU FA qEET AT
gy fFar } 3% wew ¥ AW
faar & \ a1 7 WEGER, 1978 H UF
srafeq frare or #r 4 )

Direct selling of Gold to Goldsmiths

967. SHRI D. D. DESAl: Will the
Minister of FINANCE be pleased to
state:

(a) whether there is any suggesticn
for selling gold to goldsmiths directly;
and

(b) if so, what steps are being’
taken?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Suggestions have been received by the
Government for selling gold to gold-
smiths directly,. A Committee has
already been appointed to review the
gold policy in all its aspects. The
Committee will examine such sugges-
tions and make appropriate recom-
mendations to the Government.

WITq qX qfraw At &7 asmn

968. STY TAT TH W™ : 7qT fay
Hel qg TAIX A FAT F3 F ¢

(7) v ofvaw ST &7 qH
¥ 1600 FUS T &1 FUAR FY
g § agaq &1 faua frar @ ek
w ofwas & fag s ot 2w @
aAeT 9a safaw 57 & o o)
Iq W FT T THAT § ; AR

(g) afs &, @ wRa | =
F¥ foraer T awmT § =% = afemw

FEAT F1 5H HTOT F fAq 15 gragT-ad
saT AT g ?

famr wat (st Qw0 QHo @) :
(F) TR TTHT FY THA HHT TG
Y g § W faww ox w7 g
MeT TG g8

(@) 78 ot qar & 7 gar |

wgaTrea fawm & o & wfrwrd
®T EH BT Gt ey

969. st gwifax wmi: v
arforsw arqr wrifos g Wi egwrfeaT
well ag AT FT FAT 4T 0 ¢

(%) =t agwricar favmr & ey
7 wfewfas sfux fd ™ § ;
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(w) afz g1, av w1 wTwT ® T
feax @ gfesrd v wfgwriad
NP FY; W

(m) afz &, @ #9 a% wk afz
Fg¥, a1 39 w|qr wrIOT § ?

wfwwa aqr avfos gfa wx
wgetfen sare § T AW (s
woor gTC W : (F) ¥ (1) wgwTd
gfafe wfafraat &, agerd afufmy &
s #1 fgfea & ageear @,
wfafraw & ywrea ¥ fog foredar gar
t | g gfafa sfafery & osis
Fragrar ¥ o3 w= sfe frgea 73
Wk IS¢ w1 ufea w7
@ FT A AEEE 1 A fenaw,
avit Tsat ¥ qoaE Fr Wi Sawr
qaraar & fagq Fraa 1 g w7 afasrfad
NANE ) 7oA A e d gomar
o qat # ggFra afnfagi 71 fawm
A 1 foredgrY gafaa aara fwmr
1 & 7 § o Jiaw @ e
ot 39 fawrmt & sfawrfat & & o

g1

ageTfo wreA AT wEEs AT

970. Wt gmfaw +wf: ar
arfewe aar Aurfoe g s wgerfon
HaT qg 9T & FAT F47 5

(%) w1 ggFriar <o fag
IR & fAu Twmar w@T, IR g w9
¥ aasdT @R ;

(@) wgwifar wfafet & fog
fagifa oed #Y qra F F fow g
FT HT FAYE F w7 fq=me g ; 6k

() =T aET R A w1 giafea
5@ ¥ fou s w4 5 qgard
afafaai goifeat s sfafwmmarfa
Fgai gy R afe g, AT aw ?
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wufrew aqr amfoe gfer st
wgetfear wWaem ¥ Tew Ay (st -
wOU FRIC Www) : (F) A AE

() ¥z Tar Tvg FHIA A
T T W QU FA T gy gfafaa
# wgAaT v ¥ fo fadiw agre
qqT AFATH!  ATAWA 2 FT GYATC
T &

() @A H ST ORI 1A
FTaaTEr # s @, md faw o=
Afy qar wrizws fagmr o fed
L S

Protest against import ¢f Rubber

971. SHRI KUMARI ANANTHAN:
Wwill the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Governnieny have de-
cided to import a huge quantity of
rubber;

(b) if so, the reasons therefor and
the quantity proposed for import;

(¢) whether the Chief Minister of
Kerala hag protested against such in-
port; and

(d) if so, what is Government’s
reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI KRISHNA KUMAR
GOYAL): (a) to (d). Central Gov-
ernment have imported 15,000 tonnes
of natural rubber in view of the scar-
city of rubber consequent on the short-
fall in production during the early part
of 1978 and the persistent upward
trend of the prices of rubber. When the
decision to import was taken in July
78 the Chief Minister of Kerala ex-
pressed concern that the import would
depress rubber prices to un-remuner-
ative level Importation was deferred
on the assurance given by the Kerala
Government that they would take steps
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to bring down the rubber prices and
would ensure requisite supplies to the
manufacturers of rubber goods.
Despite this, however, the prices con-
tinued to rule very high and the avail-
obility was also scarce. In view of
this STC was authorised in September
78 to import 15,000 tonnes of natural
rubber. The Government of Kerala
was apprised of the circumstances
under which this decision was taken.

Assam Government to ;et up Tourism
Development Corporation

972. SHRI KUMARI ANANTHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Gov-
ernment of Assam have decided to
set up 3 Tourism Development Corpo-
ration on the lines of ITDC;

(b) if so, whether Government of
Assam have approached the Centre
for approval of its schemey for deve-
lopment of tourism in the State to
see that there is no overlapping of
development plans;

(¢) whether the State have urged
the Centre to lift all restrictions on
visits by foreigners;, and

(d) if so, whether Government
have acceded to its request?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) In order to
accelerate the pace of development of
the tourism infrastructure, it was con-
sidered that the setting up of Tour-
ism Development Corporations by the
varioud States/Union Territories
would effectively supplement the eff-
orts of the Central and States Gov-
ernments in the direction. It was thus
suggested in all Chief Ministers of
States/Union Territories in November
1977 to consider the question of setting
up a Tourism Development Corpora-
tion in their State/Unjon Territory,
The decision of the Government of
Assam to this suggestion is still await-

ed,
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(b) No, Sir, the State Government
schemes do not require approval of
the Central Government. However, the
development of tourist centres was
discussed at the Tourism Ministers
Conference held in New Delhi on
17-11-1978 so as to ensure that there
is no overlapping of schemes in the
Central and State Sectors. ,

(c) Yes, Sir.

(d) In the interest of promoting
tourism, certain relaxations have been
made and foreign tourists are now
permitted to visit Kaziranga for a
stay upto 7 days without a permit pro-
vided tourists travel to Gauhati by air
and follow the prescribed road route.
For visit to Manas Sanctuary and
Gauhati, permits can be obtained from
the Trade Advisor, Assam House, Cal-
cutta and these are issued liberally.

Objectives of (iold Policy

973. SHR] JANARDHANA

POOJARY:

SHRI BALASAHFB VIKHL
PATIL:

SHRI RAMACHANDRAN
KADANAPPALLI:

Will the Minister of FINANCE be
pleased to state:

(a) whether it jg a fact that the
gold policy of the Government has
failed to check smuggling and rising
trend in the prices of gold;

(b) if so0, whether Government
propose to make some changeg in its
policy; and

(c) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (e¢).
Despite various legislative, preventive,
punitive measures taken in the past
smuggling of gold into the
continued with
varying degrees of intensity. It has
been recogniseq that the fight against
this economic evil has to be on a wider
front. Sale of gold was introduced in
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May, 1978 on an experimental basis,
as an economic measure to supplement
Government’s anti-smuggling measu-
res. But due to the bullish trend in the
international gold market and conse-
quent increase in the play of specula-
tive forces in the domestic market, it
was decided to suspend gold auctions
since 26-10-78, Government has ap-
pointed a committee under the Chair-
manship of the Governor, Reserve
Bank of India to review the gold pol-
icy in all its aspects and make appro-
priate recommendations to the
Government,

Customs procedure for dealing with
smuggling by ship Crew

974, SHRI JANARDHANA POO-
JARY: Will the Minister of FINANCE
be pleased to state:

(a) whether indian Nationa] Ship-
ownerg have urged for a change in
the customs procedure for dealing
with smuggling by ship crew; and

(b) if <o, the reaction o/ Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b).
Yes, Sir. Indian National Ship-
owner’s  Association have sub-
mitted a memorandum to the
Government suggesting certain proce-
dural changes for dealing with cases
involving smuggling or attempts to
smuggle goods by members of the
ship’s crew and the consequent lia-
bility of the shipowners under sec-
tion 115 of the Customs Act, 1962,

The suggestions made in the memo-
randum are being examined.

Studfes undertaken by Indian Insti-
tute of Foreign Tradc on Export of
processed Fruits apnq Vegetableg

975. SHRI K. RAMAMURTHY: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
Pleased to state:

(a) whether a team of the Indian
Institute of Foreign Trade has con-
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ducted detailed markcting studies on
exportg of some sgelected processed
fruits and vegetables in four West
European countries;

(b) if so, the salient recommenda-
tions of the studies; and

(¢) the action proposcd to be taken
by Government in implementing
those recommenda‘ions?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) A statement is annexed.

(c) Steps are being taken to in-
crease production of the itemg identi-
fied in the Study Report. The sugges-
tions made in the Report for increas-
ing export of mango products will be
considered by the Processed Foods
Lxport Promotion Council in consul-
tation with the exporters concerned
for devising a suitable marketing stra-
tegy.

Statement

Conclusions and Recommendations
made by the Study Team

Italy being predominantly an agricul-
tural country, with large canneries of
its own does n:t hold much scope for
import of the Survey Items barring
pineapple products and mushrooms.
I'te strength «f the Indian Industry to
complete with countries like Ivory
Coast, Kenya, Thailand »tc. is weak
mainly on account of price
disadvantage un-d partly due to limit-
ed export surplus available in the
country.

The German maket has a potential
for increased export of mango pro-
ducts provided the Indian industry is
avle to assure consistent supplies of
acceptable quality conforming to the
Food Law Regulations obtaining in the
Federal Republic of Germany. This
potential can be exploited if an active

Indian Company works through
a German agent for pushing up
the use of mango pulp, in
particular in dairy industry.

Though, there is large demand for
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pineapple products and mushrodms
in the German market, the Indian
industry, presently, may not be able
to exploit it on account of limited ex-
port surplus available in the country.

Sweden is a small but rich country.
The survey has revealed that the
Swedish soft industry is engaged in
product development work relating to
introduction of a “carbonated”  oF
“still” mango based drink. It is aver-
red that success of this product deve-
lopment work will generate demand
for about 1000 tonnes of mango pulp
annually over a period of 3/5 years
after the launching of such a drink.
The demand estimate is based on the
assumption that, on an average, a
Swede will consume a bottle (165 ml)
of a mango based beverage per week
for a period of 3 months in a year. The
population of Sweden is placed around
6 million persons.

The Swedes are not very well con-
versant with mango as a fresh fruit
as also the fact that India is a major
producer of mangoes. It has been
learnt that the Swedish Import Pro-
motion Office for Products from Deve-
loping Countries (IMPOD) has success-
fully helped Kenya in introducing its
pineapples in the Swedish market.
IMPOD may be requested to offer
similar assistance to India in organis-
ing a suitable public relations cam-
paign for marketing Indian mangn
products, Once the product develop-
ment work culminates in successful
launching of mango based drink in
Sweden, the brand publicity work will
be undertaken by the firm promoting
such a drink.

The British market, by far, is the
best as far as export of mango pro-
ducts from India 1is concerned on
account of the fact that not only the
immigrant population is familiar with
the fruit but the local British popula-
tion through its past contact with
tropical countries has tasted mango.
The Survey has revealed that this
market has always been “under sup-
plied” with the mango products and,

hence, there is scope for India to
push up her exports of this item. The
British trade has requested India to
restore normal supply of mango pro-
ducts to this traditional market. This
step would enable them to premote
the usage of mango products by the
fruit processing industry which, in
turn, will further push up the demand
for Indian Mango products,

Although there is a big market for
pineapple products in the U. K., India
cannot take advantage of the situation
as she is not in a position to compete
on account of price and lack of suffi-
cient production, Mushrooms have

relatively a limited market in this.
country,

Committees set up to make Sales-tax
simpler

976. SHRI CHATURBHUJ: Will
the Minister of FINANCE be pleased
to state:

(a) the details of the Committees
set up to make sales-lax simpler;

(b) the main recommendationg of
these Committees;

(¢) the reaction of Government
thereto; and

(d) whether Government propose
to abolish the Central Sales Tax
since it is causing hardship to the
traders?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Sales tax is a State subject
under the Constitution and
Central Sales Tax js also a source of-
revenue assigned to the State. There-
fore, the question of the Central Gov-
ernment setting up any Committee
to make sales tax simpler does not
arise, However, the Indirect Taxation
Enquiry Committee set up by the
Central Government to examine the
structure of all the jndirect taxes
(including sales tax), inter alia, re-
commended extension of the scheme
of replacement of sales tax by excise
duty to a few more essential goods,
uniformity in rates and pattern of
sales tax, reduction in the rate of
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Central sales tax and early imple-
mentation of the recommendations
contained in the 6lst Report of the
Law Commission with regard to taxa-
tion of works contracts, hire purchase
transactions etc,

(c) It has been decided not to ac-
cept the recommendation of the in-
direct Taxidtion Enquiry Committes:
with regard to reduction in the rate of
Central sales tax until we are able to
get the States to agree on some view
regarding the sales tax. The other
recommendations of the Committee
are being examined in consultation
with the State Governments.

(d) The Central sales tax levied on
inter-State sales of goods is comple-
mentary to the levy of local sales tax
on goods by States and revenues ac-
cruing therefrom have also been
asgigned to the States under
the Constitution. It is considered that
not much purpose will be served by
abolishing Central sales tax jn iso-
lation, A preliminary discussion on
the general question relating to re-
placement of sales tax (both State
and Central) by excise duty was held
with the State Governments who are
reluctant to accept the proposal. This
is a matter which cannot be settled
immediately and has to be pursued
with the States.

Export of Onions

977. SHRI AMAR SINGH V.
RATHAWA: Will the Minister of
COMMERCE, CIVIL, SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government are con-
sidering to exoort onions,

(b) the quantity likely to be ex-
ported during the current season,
country-wise; and

(¢) the stateg from which such ex-
port will be made?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COQOPERA-
TION (SHRI ARIF BEG): (a) Export
of onion is allowed through NAFED.

(b) The quantity to be exported
during the period Septembst 1978--
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Mapch 1979 is estimated to be 75,000
tonnes subject to availability of ex-
portable surplus, The main countries
to which exports are likely to be made
are Singapore, Malaysia, USSR, Mala-
dive, Iraq, Bulgaria, Yugoslavia, Iran,
Oman, Abu Dhabi, etc,

(c) Onions for export are expected
to be procured from the States of
Maharashtra, Gujarat, Tamil Nadu,
Andhra Pradesh and Karnataka.

Licences for import of refined bleach-
ed and deodorised Palm Oil"

978. SHRI RAGHAVJI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be plea-
sed to state:

(a) what are the names of the
firms which were granted licences for
import of Refined Bleached and Deo-
dorised Palm Oil during the years
1977-78 and 1978-79:

(b) the amount of import licence
for each of the firm: and

(c) how many of the sbove firms
are black-listed firms?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE.
RATION (SHRI ARIF BEG): (a) and
(b), Particulars of jmport licences are
published in  the Weekly Bul-
letin of Industrial Licences, Import
Licences and Export Licences, issued
by thc Chief Controller of Imports
and Exports, Copies of these bulletins
are supplied to the Parliament Lib-
rary. In 1978-79, refined, bleached and
deodorised palm oil was canalised for
import through the State Trading Cor-
poration upto 2nd September;, 1978.
The canalising agency could import
without a licence. From 2nd Septem-
ber 1978, the import of this item has
been allowed wunder Open General
Licence by all persons,

(¢) Import licences are not issued to
those firms which have been debarred
from receiving such licences under
the provisions of the Imports (Control)
Order, 1955. The particulars of persons
debarred from receiving import licen-
ces are also published in the weekly
bulletins referred to against part (a)
of the Question.
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New Year Complimentary Tickets
issued by Air India

979. SHRI HALIMUDDIN AHMED:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that AIR
INDIA issued some New Year com-
plimentary tickets in the year 1978
for couples to go abroad and sore
time limit was given to use tnese
tickets; if so, the details of the
couples who were issued such tickets
in the year 1973;

(b) details of the couples who used
the tickets along with the date of
using the tickets and the names of the
couples who used them;

(c) whether iherc is any case that
even after expiry of the date of the
tickets, few persons used these tickets:

and

(d) if so, the action taken against
these persons and whether any fraud
has been played by these persons; if
so, the action to be taken against
these persons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

(b) to (d). Do not arise.

Loapn to people of Purnia and Araria
for purchase of Rickshaws

98C. SHRI HALIMUDDIN AHMAD:
Will the Minister of FINANCE he
nleased to state:

(a) whether Government propose
to ask the nationalised banks to give
loang to the poor people of PURNIA
AND ARARIA for purchasing RICK-
SHAWS and starting small business
and industries and promoting agricul-
tural activity on lower interest rate
and special subsidy scheme for the
industries to be established in that
area as it is a most backward area of
India in general and Bihar in parti-
cular; and
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(b) if so, the details thereof and it
not, the reasong therefor?

THE MINISTER OF FINANCE

(SHRI H.., M. PATEL): (a)
and (b). The Central Bank 1s
the lead Bank for Purnia district

which includes Araria Sub-Divisicn.
The Bank has prepared & Credit Plan
for the District and is implementing
the same in coordination with other
financing institutions, With the pro-
gressive implementation of the credit
plan, increased credit is expected to
now to the hitherto neglected sector
which include agriculture, small busi-
nees, retail trade, purchase of rick-
shaws and other allied activities. These
advances are exempted from the mi-
nimum lending rate and banks are
vroviding concessional finance on
easy terms to small borrowers for
their productive ventures, The in-
vestment subsidy and the Engineering
Entrepreneurs Training Programme
(Interest Subsidy) Scheme are also
in operation in Purnia District,

Officers of Bank of India who went
abroad

981. SHRI HALIMUDDIN AHMAD:
Will the Minister of FINANCE be plea-
sed to state:

(a) the number of officers of the
Bank of India who went abroad
during the year 1978 and whether they
obtained the official permission for
leaving station of their posting;

(b) if not, whether Government
are proposing to take action against
those officers who did not take the
permission and went abroad and the
details of the places of their visit and
the total expenses made on their trips
and the expenses made on their de-
pendants for the trips;

(c) whether Government have
asked for their source of income for
making huge expenses on foreign
trips when their income is limited; it
so, the details thereof; and
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(4) it not, whether Government
propose to examine the source of
their income and lay a statement
thereon?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Bank of
India has reported that forty (40) of
its officers had gone abroad in 1978 on
posting, training, official work, study
leave and private visit.

(b) to (d). According to the Bank its
existing rules do not require an officer
to take prior permission for going ab-
road on private visit while on leave. In
view of this the Bank has no informa-
tion about the places of visit, expenses
incurred on self and dependants,
sources of finances, etc. In respect of
persons who went abroad on private
visit.

Import of gold against export of
Jewellery

982. SHRI HALIMUDDIN AHMAD:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government will allow
the import of gold against the export
of Jewellery to earn foreign ex-
change; and

(b) if so, the details of the propo-
sal thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) and
(h). The details of the Gold Jewellery
Expart Replenishment Scheme, which
provides for the replenishment of gold
used in the exportg of gold ornaments
are given in Department of Commerce
Public Notice No. 59-ITC(PN)/78
dated the 17th August 1978 as amend-
ed by Public Notices No. 68-TTC(PN)/
78 dated 20th September 1978, and No.
82-ITC(PN)/78 dated the 8th Novem-
ber 1978.
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Cheaper accommodation to Tousists
from various States visiting Delh

983. SHRI S. R. REDDY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that there
is no cheaper accommodation avail-
able to the tourists particularly for
the tourists coming from various
States to visit Delhi;

(b) if so, whether any study has
been conducted in this regard shortage
of accommodation and availability of
cheap rate—tea, breakfast and vegeta-
rian and non-vegetarian meals avail-
able to the visitors in the captial;
and '

(¢) if so, the details thereof and
the reaction of Government thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) to (c). A Do-
mestic Tourist Survey conducted dur-
ing 1976-77 by the Delhi Tourism De-
velopment Corporation revealed that
inexpensive accommodation consisting
of 1172 bheds in dharmashalas/sarais/
musafirkhanas and in 132 holels and 31
guest houses is  available in Delhi.
However, to agument such accommo-
dation the Delhi Tourism Development
Corporation proposes to construct 10
units of Nagrik Awag Grahas with an
outlay of Rs. 200 lakhs during current
Five Year Plan period. In addition,
the scheme for the construction of a
Janata hotel in New Delhj in the Cen-
tral sector has been approved and the
work is in progress. These projects
when completed will provide inexpen-
sive accommodation for medium and
low budget tourists in Delhi.

Foreign exchange carned by payment
of Hotel Billg in foreign currency

984. SHRI DALPAT SINGH
PARASTE: Will the Minister of FIN=
ANCE be pleased to state:

(a) the foreign currency collected
by hotels in the country during the
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prices of Ari-

year 1977-78 and 1978-79 upto 31st
October, 1978; and

(b) the reasong for which the
decision to allow foPeign nationals
and non-resident Indians to pay hotel
bills in rupees was taken?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL):(a) Information
is being collected and will be laid on
the Table of the House.

(b) The system of compulsory pay-
ment of hotel bills in foreign exchange
by foreigners and non-resident Indians
was evolved in the context of the then
existing diflerence in the official and
unofficial rates of exchange for the
rupee and the consequent scope for
malpractices. It is felt that, in the
changed circumstances and with a view
to encouraging the growth of tourism
and the tourist industry, it is no longer
necessary to continue the system of
payment of hotel bills by foreigrers in
foreign exchange.

Accumulation of Stock of exportable
garments with Handlooy Producers
and Garment Makerg

985. SHR] M. KALYANASUNDA-
RAM: Will the Minister of COMMER-
CE, CIVIL SUPPLIES AND COOPERA-
TION be pleaseq to state:

(a) whether Government are aware
that the stock of exportable garments
has accumulated with the Handloom
Producers and Garment makers in
Southern India and they are being
put to great hardships because of
the delay in announcing the export
quota policy for 1979 by the Union
Government; and

(b) if so, the details thereof and
Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
.CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b)
The quota distribution policy for the
quota year 1979 has already been an-
nonuced on 2-11-1978. According to the

cultural Products

policy, the applications for quota allo-
cation will start to be received from
7-12-78. The accumulation of stocks of
exportable germents with the handloom
producers and garmentg makers in the
Southern India had not resulted from
delay in announcing the uota policy
for 1979. However, the stocks of ex-
portable garments with the handloom
producers and garment makers in the
Southern India can be offered for con-
sideration against quota for the year
1979.

12 hrs

RE. DISCUSSION ON PRICES OF
AGRICULTURAL PRODUCTS

MR. SPEAKER: Papers to be laid
on the Table.

ot WAt TR AT (W)
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1ot & 9T fAaifa # Far¢ ¥ ot
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ol fog 77 frrr @ o sw 9w &@w
FT oFgq A1 A7 1 fyedr T M9,
T, ST W FAT FiivE ¥ 49 F
fagq @ fEaml & A9 g7 oOeETR
TR

MR. SPEAKER: 1 will consider
that. There is a Call Attention.

A FHAAT ITAT ALN & | TH -
g F7 agd g ATMEw | W fe-
w & framl ¥ 719 faware @1 @

A

MR. SPEAKER: You kindly send
a motion. I will consider that. I will
place it before the Business Advisory
Committee.
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ANNUAL REPORT AND CERTIFIED AcC-
COUNTS ETC. OF AIR INDIA FOR 1977-78
AND ERRATA TO AUDITED ACCOUNTS OF
AIR INDIA FOR 1976-77.

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): I beg to lay
on the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of
the Air India for the year 1977-78,
under sub-section (2) of section
37 of the Air Corporation Act,
1958. [Placed in Library. See No.
LT-2719/78]

(2) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Air India for the year
1977-78 together with the Audit Re-
port thereon, under sub-section (4)
of section 15 of the Air Corpora-
tions Act, 1953. [Placed in Library.
See No. LT-2720/78].

(3) A copy of ‘Errata’ to tne
Audit Report on the accounts of the
Indian Airlines for the year
1976-77. [Placed in Library. See
No. LT-2721/78].

REPORT OF THE SEVENTH FINANCE
COMMISSION

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): I beg to lay
on the Table a copy of the Report
(Hindi and English versions) of the
Seventh Finance Commission together
with an Explanatory Memorandum as
to the action taken thereon, under
article 281 of the Constitution. [Placed
in Library. See No. LT-2722/78).

ANNNUAL REPORTS OF MARINE Pro-

pUcTs EXPORT DEVELOPMENT AUTHORI-

TY, COCHIN AND TRADE DEVELOPMENT

AvtHOorITY, NEW DELHI FOR 1977-78

AND ANNUAL REPORT AND AUDITED Ac-

COUNTS OF EXPORT INSPECTION COUNCIL
AND AGENCIES FOR 1976-77.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
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CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): 1 beg to lay
on the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Marine Products Export Develop-
ment Authority, Cochin, for the year
1977-78, under sub-section (3) of
section 22 of the Marine Products
Export Development Authority Act,
1972. [Placed in Library. See No.
LT—2723/178].

(2) A copy of the Annual Report
(Hindj and English versions) of the
Trade Development Authority, New
Delhi, for the year 1977-78. [Placed
in Library. See No, LT—2724/78]

(3) A copy each of the (i) Annual
Report and (ii) Audited Accounts
(Hindi and English versions) of the
Export Inspection Council and Agen-
cies for the year 1976-77, under sub-
rule (3) of Rule 16 of the Export
(Quality Control and Inspection)
Rules, 1964, [Placed in Library. See
No. LT—2825/78].

REFINED GROUNDNUT Oi1L (REGULATION
oF REFINING AND PricE) CoNTROL (2ND
AMDT.) ORDER, 1978, ANNUAL REPORT
oF CONTROLLER GENERAL OF PATENTS,
DEsiGNs AND TRADE MARKs ror 1977-78
AND CERTIFTED ACCOUNTS OF NATIONAL
COOPERATIVE DEVELOPMENT CORPORA«
TION, NEW DELHI FOR 1976-77

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : I beg to lay on the Table:—

{1y A copy of the Reflned Ground-
nut Oil (Regulation of Refining and
Price) Control (Second Amend-
ment) Order, 1978, (Hindi and Eng-
lish versions) published in Notifica-
tion No. S. O. 542(E) in Gazette of
India dated the 2nd September, 1978
under sub-section (6) of section 8 of
the Essential Commodities Act, 1955.
[Placed in Library. See No. LT—

2826/78]. .
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(2) A copy of the Annual Report
(Hindi and English versions) of the
Controller General of Patents, De-
signs and Trade Marks for the year
1977-78 under section 126 of the
Trade and Merchandise Marks, Act,
1958. [Placed in Library. See No.
LT—2827/78].

(3) A copy of the Certifled Ac-
counts (Hindi and English versions)
of the National Cooperative Deve-
lopment Corporation, New Delhi, for
the year 1976-77 together with the
Audit Report thereon, under sub-
section (4) of section 17 of the Na-
tional Cooperative Development Cor-
poration Act, 1962. [Placed in Libra-
Y. See No. LT—2828/78)

Hica DeNOMINATION BaNKk NOTES
(DEMONETISATION) RULES, 1978,
AMENDMENT TO R.B.I. SCHEDULED
BANKS' REGULATIONS, 1951, ANNUAL
REPORTS OF UNITED INDIA FIRE AND
GENERAL INsurRanNck Co. LTp., MADRAS
AND OF GENERAL INSURANCE CORPORA-
TION OF INDIA AND ITS SUBSIDIARIES,
NOTIFICATIONS UNDER CENTRAL EXCISES
ANp SALT ACT, 1944 AND DELHI SALES
Tax AcT, 1975, AND MEDICINAL AND
TOILET PREPARATIONS (Excisg DUTIES)
(2np AMDT.) RULES, 1978, ETC, ETC.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : On behalf of
Shri Zulfiquarulla, I beg to lay on the
Table: —

(1) A copy ef the High Denomina.
tion Bank Notes (Demonetisation)
Rules, 1978 (Hindi and English ver-
sions) published in Notification No.
S.0. 575(E) in Gazette of India
dated the 27th September, 1978,
under sub-section (3) of section 14
of the High Denomination Bank
Notes (Demonetisation) Act, 1978.
[Placed in Library. See No. LT—
2829/78].

(2) A copy of Amendment to re-
gulation 7 of the Reserve Bank of
India Scheduled Banks’ Regulations,
1951 (Hindi and English versions)
under sub-section (4) of section 58

of the Reserve Bank of India Act,
1934. [Placed in Library. See No.
LT—2830/78].

(3) A copy each of the following
Papers (Hindj and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Annual Report of the United
India Fire and General Insurance
Company Limited, Madras, for the
year ended 31st December, 1977
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No
LT—2831/78].

(ii) A  statement explaining
that Government are in agree-
ment with the above Report and
therefore no separate Review on
the working of the Company is
being laid. [Placed in Library. See
No. LT—2832/78].

(4) A copy of the Annual Report
(Hindi and English versions) on the
working and affairs of the General
Insurance Corporation of India and
its subsidiaries for the year ended
31st December, 1976, under rule
6 of the General Insurance Busi-
ness (Nationalisation) Rules, 1973.
[Placed in Library. See No. LT—
2833/78].

(5) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 38 of the Cen-
tral Excises and Salt Act, 1944: —

(i) The Central Excise (Twelfth
Amendment) Rules, 1978, publish-
ed in Notification No. G.S.R.

387(E) in Gazette of India dated
the 28th July, 1978.

(ii) The Central Excise (Thir-
teenth Amendment) Rules, 1978,
published in Notification No.
G.S.R. 1046 in Gazette of India
dated the 26th August, 1978,

(iii) The Central Excise (Four-
teenth Amendment) Rules, 1978,
published in Notification No.
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G.S.R. 328(E) in Gazette of India
dated the 3rd November, 1873.
[Placed in Library. See No. LT-
2834/78].

(6) A copy of the Medicinal and
Toilet Preparations (Excise Duties)
(Secong Amendment) Rules, 1978
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
529(E) in Gazette of India dated the
7th November, 1978, under sub-sec-
tion (4) of section 19 of the Medi-
cinal and Toilet Preparations (Ex-
cise Duties) Act, 1955. [Placed in
-"Library. See No. LT-2835/78].

(7) A copy each of the following
Notifications (Hindi and English
versions) under section 72 of the
Delhi Sales Tax Act, 1975: —

(i) Notification No. F.4(28)/
- 78-Fin. (G) published in Delhi
Gazette dated the 28th Septem-
ber, 1978 making certain amend-
ment in Form S.T. 11 prescribed
under rule 21 of the Delhi Sales
Tax Rules, 1975.

(ii) The Delhi Sales Tax (Fifth
Amendment) Rules, 1978, publish-
ed in Notification No. F.4(33) /

78-Fin. (G) in Delhi Gazette dated
the 30th September, 1978.
[Placed in Library. See No. LT-
2836/78].

(8) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944: —

(i) G.S.R. 1091 published in
Gazette of India dated the 2nd
September, 1978 together with an
explanatory memorandum regard-
ing Ammonia Gas consumed in the
factory of production.

" (i) G.SR. 1104 published in
Gazette of India dated the 9th
September, 1978 together with an
explanatory memorandum regard-
ing exemption of raw naphtha
caused in the manufacture of Am-
monia fom Central Excise Duty.
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(iii) G.S.R. 1187 published in
Gazette of India dated the 30th
September, 1978 together with an
explanatory memorandum rescind-
ing notification No. 71/70-Central
Excise dateq the 4th April, 1970
regarding agricultural fritted tracc
elements etc.

(iv) G.S.R. 478(E) to 480(E)
published in Gazette of India
dated the 30th September, 1978, to-
gether with an explanatory memo.
randum regarding extension of
the concessional rates of Excise
Duty on Khandsari Sugar.

(v) GS.R. 1209 published in
Gazette of India dated the T7th
October, 1978, fogether with an
explanatory memorandum regard-
ing unmanufactureq Tobacco.

(vi) G.S.R. 1210 published in
Gazette of India dated the 7th
October, 1978 together with an
explanatory memorandum regard-
ing matches.

(vii) G.S.R. 1238 published in
Gazette of India dated the 14th
October, 1978, together with an ex-
planatory memorandum regarding
rebate of Excise Duty for minor
cils and indigenous rice bran oil
used in the manufacture of soap.

(viii) G.S.R. 1239 published in
Gazette of India dated the 14th
October, 1978, together with an
explanatory memorandum regard-
ing rebate of Excise Duty for
minor oils and indigenous rice
bran oil used in the manufacture
of soap.

(ix) G.S.R. 497(E) published in
Gazette of India dated the 16th
October, 1978, together with an
explanatory memorandum regard-
ing exemption on sweetened con-
densed milk, cotton fabrics and
medicines donated for relief to flood
vistims in West Bengal, Bihar and
Uttar Pradesh.

(x) G.S.R. 507(E) published in
Gazette of India dated the 23rd
October, 1978 together with an
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explanatory memorandum regard-
ing Excise Duty on the net
consumption of kerosene when in-
" tended for use in the manufacture
of linear alkyl benzene and/or
heavy alkylates. [Placed in Libre-

ry. See No. LT-2837/78]

(9) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 1089 published in
Gazette of India dated the 2nd
September, 1978 together with an
explanatory memorandum regard-
ing deletion of colour specification
from Noatification No. 141-Customs
dated the 2nd August, 1976.

(iiy G.S.R. 1090 published in
Gazette of India dated the 2nd
September, 1978, together with
an explanatory memorandum rc-
scinding Notification No. 62-Cus-
toms dated the 9th March, 1978.

(iil) G+.S.R. 454(E) published in
Gazeite of India dated the 15th
Septismber, 1978, together with an
explunatory memorandum making
certa n amendment to Notification
No 342-Customs dateq the 2nd
August, 1976,

(iv) G.S.R. 459(E) published in
Gazette of India dated the 16th
Septembear, 1978 together with an
explunatory memorandum regard.
ing exernption tp certain goods
when imported as free gift by an
organisalion or a voluntary agencyv
for tree distribution among flocd
affected people in various States
from Customs duties.

(v) GS.R. 460(E) and 461(E)
published in Gazette of India dated
the 18th Septemebr 1978 together
with an explanatory memorandum
regarding partial exemption from
Customs duty on components and
rubber tyre and tubes required
for the manufacture of heavy
motur vchicles and tractors.

(vl) G.8.R, 486(E) and 487(E)
published in Gazette of India
dated the 3rd October, 1978 to-

gether with an explanatory
memorandum regarding exemp-
tion to mountaineering equip-
ments etc. when imported by a
mountaineering expedition in
India from Customs duties.

(vii) G.S.R. 1207 and 1208 pub-
lished in Gazette of India dated
the 7th October, 1978 together
with an explanatory memoran-
dum recinding notification Nos.
214-Customs and 215-Customs
dated the 15th October, 1977.

(viii) G.S.R. 1245 published in
Gazette of India dated the 14th
October, 1978 together with an
explanatory memorandum re-
garding exemption from export
duty on Soyabean extractions and
Soyabean meal.

(ix) G.S.R. 519(E) published
in Gazette of India dated the
30th October, 1978 together with
an explanatory memorandum re-
garding exemption from import
duty on imported paraffin wax.

(x) G.S.R. 525(E) and 526(E)
published in Gazette of India
dated the 2nd November, 1978 to-
gether with an explanatory me-
morandum regarding exemption
from Customs duties on certain
goods when imported by a handi-
capped or disabled person for his
personal use.

(xi) G.S.R. %534(E) to 543(E)
published in Gazette of India
dated the 10th November, 1978
together with an explanatory
memorandum regarding exemp-
tion from Import duty on certain
machines, machines for garment
industry, machines for leather
industry, resuscitation equipment,
machinery for oil exploration,
certain raw materials for electro-
nics industry, indium, ingsulated
copper wire and polyester film
for magenetic tapes.

(xil) G.S.R. 544(E) published
in Gazette of India dated the 10th
November, 1978 together with
an explanatory memorandum
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making certain amendment 1o
Notification No.
dated the 12th May, 1978.

(xiii) G.S.R. 545(E) and 546 (E)
published in Gazette of India
dated the 10th November, 1978

togethgr with an explanatory
memorandum  regarding conse-
quential amendment due to

change in Tariff Heading No.
85.18/27.

(xiv) G S.R. 548(E) and 549(E)
published in Gazette of India
dated the 10th November, 1978
together with an  explanatory
memorandum regarding exemp-
tion from Customs duties on
certain Orthopaedic appliances and
wheel chairs when imported by
a handicapped or a disabled per-
son {or his personal usec.

(xv) G.S.R. 3530(E) published
in Gazette of India dated the 10th
November, 1978 together with an
explanat ry memorandum regard-
ing exenption from Customs
duties c¢n certain articles when
importect by anyv Institution in-
cluding a registered Cooperative
Society for the blind and the
deat.

(xvi) G.S.R. 1329 published in
Gazette of India dated the 11th
Novemberr, 1978 together with an
explanatory memorandum re-
garding exemption from customs
duty on components/parts of
X-Ray Image Intensifier systems.
[Placed in Library. See No.
LT-2838,"78].

SHR; VAYALAR RAVI (Chirayin-
kil): SIr, I would like to draw your
attentionn to the indifference shown
by the Department in laying the
Annual Report of the General Insu-
rance Corporation of India. The
Report is for the year ending 31st
December, 1976. This is November,
1978. 1t is almost two years now.
It should have been laid on the Table
much eurlier. They are more inter-
ested iy the victimisation of em-
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ployees and workers of the corpora-
tion than in showing respect to the
Parliament. May I request you to
kindly ask the hon. Minister to ex-
plain why it has been so much de-
layed?

MR. SPEAKER: 1 will send it to
the Committee concerned.

STATEMENTS OF PUBLIC AC-
COUNTSs COMMITTEE

SHRI P, V. XNARASIMHA RAO
(Hanambliondal: 1 beg to lay on the
Tabie the following Statements:—

(1) Statement showing {ina! re-
plies of Government to the recom-
condations cantained in Chapter 'V
and the action taken -enlies on the
recommendations mad2 in Chapter
1 of the 30th Report of the Public
Accounts Committ~» rezarding ac-
tion taken bv Government on  the
recoinmendations eomtained in their
155th  Report (Fifth Lok Sabha)
on Sugar Rebate Scheme.

(2) Statement <howing replies of
Government to he recommenda-
tions contained in Chapter V and
the action taken replies on the
recommendations made in Chapter
I of the 32nd Report of the Public
Accounts Committee regarding
action taken by Government on the
recommendations contained in their
178th Report (Fifth Lok Sabha) on
Cash Assistance for Export of Man-
made Fabrics.

(3) Statement showing final re-
plies of Government to the recom-
mendations contained in Chapter V
and the action taken replies on the
recommendations made in Chapter
I of the 64th Report of the Public
Accounts Committee regarding ac-
tion taken by Government on the
recommendations contained in their
149th Report (Fifth Lok Sabha) on
Bangla Desh Refugees.

st Iudw (2=frar): wery vy,
AT geem § o e dw oA @,
Ja% a1 ¥ & ag frdew w7 argan §
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fif s wrenn & & are-ar< are femma
@ fr g9 fried st & m A
T &, FafE faow & e e ey ¥
o o FY 1Ay =nfgw 1 5| faww @
atew 74 Far S e | w9 @ Ty
¥ ok aa Wy g e g ) a0 F
FIR[ ATRTY § FEAT ATRATE (°F ag a9
F game fg= & wfoat @ & A
@R 2 1 mi S wfawr w@h T
g 3 et # % fgedy #Y wfaat a8y
@l FET E 1 ag dfgam 7 & T
qIEAT 1 oA 5 | H A19E 3T
favma =7 &7 ag W Fvar # f fom
F AT A AT et ST AT A
g7 7 vEAr Aqfen 1 -
WMT AT TH TEIT AT AR EMT
FTfEm |

MR. SPEAKER: I may tell the hon.
Moembers that 1 have made arrange-
ments now to see that simultaneously
both Hindi and English versions are
laid on the Table of the House. But
there are certain practical difficulties
about major reports. First of all, there
is printing facility ‘which we are trying
tc augment..... (Interruptions) Don’t
record. (Interruptions)** We are iry-
ing to have both the versions placed

simultaneously.

(Interruptions) **

MR. SPEAKER: 1 am not going to
be dictated.

(Interruptions) **

MR. SPEAKER: Please do not re-
cog‘d.

Dr. Ramji Singh
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12.00 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

RrPORTED FALL IN PRICES OF AGRICUL~
TURAL PRODUCTS*

Lo TwaAt fog (WFEIIR) : oA
wgeg, § gfaradg @ ag| &
frafafas faur &1 sk #fw =R
fars weft 1 e feemar § AR
s Fxar g 5 g 3@ fauw § o
e R :

“styerfirs seareT qur #fw & fau
HTGF JIEAT &1 g1 § FlO geara,
fadqar 9@, A W JISGA F

H

@l # fraEe & awrane

THE MINTISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Sir, in the first
place ] would like {o bring to the
notice of the Hon'ble Members that
prices  of  agricultural commodities
are, by and large, marked by stability
and there has been no fall in these
prices as such whether we compare it
by the position as obtaining in March
1977 or a year ago in the closing
months of 1977. The all-India price
index for agricultural products in
March 1977 was 170.0 and in October
1977 it was 172.6. As compared to
this, the price index for agricultural
products for October 1978 comes to
1739 which is fractionally higher than
last year.

_ As regards the open market prices
of individual commodities referred to
by the Hon’ble Members, it may be
mentioned that the position in respect
of rice and jowar ig, by and large, stable;
in the case of bajra, the prices are
lower by 17.3 per cent as compared to
rather high level around this time last
year. Even in case of bajra, the de-

**Not recorded.
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[Shri Surjit Singh Barnala]
cline is not significant as compured (o

the price prevailing since the last few
months.

1t may be pointed out that in 1977-78
we had a bumper foodgrain crop of
125.6 million tonnes which was 14.44
million tonnes higher than the previous
year. If thig is kept in view, the stabi-
lity in overall foodgrains price index
is really remarkable,

Prices of some of the inputs have
increaseq relatively more than those of
foodgrains or agricultural commodities
as a whole. For example, the prices
of tractors, electricity, and cement
have gone up since last year. How-
ever, due to special attention given by
Government the prices of some of the
important inputs such ga fertilisers,
diesel oil, lubricant oil have been kept
fairly stable. Actually, in tht case of
fertilisers Government has carried out
six reductions between July 1975 and
October 1977 including 5 reduction of
Rs. 100/- per tonne of urea carried out
in October last year.

Although the price indices for agri-
cultural inputs over the last seven or
eight years show a larger rise as com-
pared to the increases in the indices of
prices of agricultural commodities, it is
relevant to note that costs of above
inputs form a part of the total cost in
which human and animal labour, rent
of land and depreciation of farm
buildings etc, are all included.

As regards prices of industrial goods,
in some cases, e.g. cotton textile,
vanaspati, bicycles and soap increases
in price index are either comparable or
slightly higher than those in the index
of agricultural commodities. For some
ftemg of rural consumption, such as,
kerosene oil, utensils anq bricks the
price index is higher than that for
agricultural commodities.

The Hon'ble Members would appre-
ciate that keeping in view the increases
in input cost and other factors, Gov-
ernment has since last year given in-

creases in the procurement prices of
wheat, paddy, coarse grains and in the
minimum support prices for gram, as
well as groundnut soyabean and sun-
Aower seed.

The Government is keeping a close
watch on the prices of various commo-
dities and price trends in the agricul-
tural and non-agricultural sectors.
Measures are also being taken to step
up agricultural production through
research, development programmes and
provision of infra-structural facilities
so as to raise the productivity and
total returns to the farmer.

o TN Tag : maer wEy,
miY Iy W Y §F S FEmr
¥ SuE SR gy @ wegw fen
g & #fr A I agF # I fwa
F0 gE & AfFT aga gwad gu IRe
ag ATA FET 2 | AvAw AV @9
F1 w1 FaE & 3R & 9@, 1977 AW
7, 1978 F Fao T77 qiA ;1T &
et =g a5 | #1 g
f¥ /e gwrv Ffe a=gat & IR
17 I9% 9l § g guT § JafE
orifrr aegal & wear 7o oadadr
gE2 | WEAW H 77 H 2.57 AT AT
78 ¥ 2.58 AT | W IAT H
77" 1.89W1T 78 ¥ 1.76 | A
H4.31 8§ 92F 3.54 T W@ | T2
H o T 9T & w0 g d

my faodw @i a5 ARfw
Fegel w1 vy §, e A ot 25 55
¥ a3FT 26.25 3 WY AT H
28.27 ¥ IHT 31.17 & M@ |
# gz FT R quT T A7 Tgar Afww
7 adr dw @9 #1 fod w AW
FTwATor & FoF T & on &t AR
#w g& & o srenfors il & ol §
gt AR e M Iw T g
Ty T E
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T W2, w1 wEey, & o w7 wfus
qog Y dAT TEw AfFw 1974 F
1977 %, €N ¥ WA F {HA
{, A 1974 % 178.1 91, a8 1977
X ¥ 164. 7 & 191, T q< T
g o & 1 sYenfier eyl ¥ -
FY FIT FT 140 7 197 &1 77, A=
AR 226 ¥ 277 9T 1 LY HEIRA
TAAT T4 wrw FAY A gwr 1 T
fa s ¥ gEard ¥ THweAT W3
FHWT AN AE F W agrd E, T F
MM AT £, 79 a7 F7 @G (a1 8 |

“Rada’ W1 uF agfaa TEanT
-39 ¥ vy fwar & 6 feanat & f7a
¥g 9l 1T AT AT AYEN-HAT | T
fear war g 1 AVESE CHEeA ATSH
waIEy #1 feqiz ax fequit #73q g0
IqT TR —

Minimum support prices should be
fixed for the principal crops, both
food and commercial crops, and they
should be announced well before the

sowing season to facilitate investment
decitions by the farmers.

WAy gg g T g & fr A &
98 TfFeaT g I A woAr
Yot F1 ST A ] )

T FRET ¥ WY 3| qFEw A
FgT U4T—

The Committee observe that the
cost of production data made avail-
able to the Agricultural Prices Com-
mission at the time of consideration
of the pricining policy is generally
out-dated and incomplete,

The Committee understand that ex-
isting process of finalising the data
is rather long, which causes delay in
finalisation of the figures.

The Committee recommend that
Government should devigse suitable
procedure whereby the data made

available to Agricultural Prices Come
mission is relatively recent and fully
representative, s0 as to make for a
realistic approach in arriving at the
prices for foodgrains,

T F7 Ao § {6 gijwesx s
FHw & A1 freaer freX 20 Ty
¥ & &, o foa & fawme @ &0
#g am ooz o § Al TEfed
a7 forear g—

“The farmers’ due: An increase in
procurement support price is a nces-

sary incentive to persuade the farmer
to make greater afforts.”

grAfaw oree & f qod faa
3 ez @t g fad Afer Camem

-

o e ¥ faan Hew Y w2 frag
T8 I g

afrTre St e w1 fF amem
AT FAF-ATE FT AUE FEAT E,
qT ag W formar §—

The slightly: higher procurement
and support prices of wheat and gram
recommended by the A.P.C. for the
next sowing season are not likely to
provide any significant relief to the
vast majority of working farmers in
the country.

This loot of the farmers now has
assumed a new dimension, because of
the countrywide decline in the prices
of agricultural produce, and in sharp
contrast to the rapid increase in the
prices of manufactured goods.

There is need for building pressure
in favour of a fair price policy for
agricultural produce,

Y qe® A, WeaT wAET, AH
Frrsz § ot “seg-mifasy -
Ao’ w1 @r et 8 0 sw X
FAT 8—

“Price policy for rabi season: The
Government has done well in releas-
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[3re Trw faz]

ing the APC’s Report on the price for
wheat and gram for 1978-79 crop at
the start of the rabi season.”

# o7 sureT wEArd @ et
a1 T T ARE, dfE T
frae #on S § ool o
A gEETd B BT T T TEE
LT FHWA F TH ASS-AF FT A
FO 7 5 g ag Y1 qw q@dd
A g ol ITWETE &1 oSeTEd
F{MT | ITFTZEA T$ Tg o1 (% T
TIT { IR agi—AfeT ¥
% wa g5 qifaq gg E- oF fawe-
afrer ¥ swifam 7

It :is said that lower price of food-
grains would check inflation, but this
did not happen; so it is wrong to say:

“The rise in foodgrains prices has
been the single most-important elt-
ment in stoking the fire of inflation.”

wg qr €9 5 AT # fAg @
2 fF meT & T7 AN AT AWA
&9 g 77 faadt 7 9% feaer 1
IO VAT TR—TET ATH TF Z 1T T

“The issue boils down to a simple
argument whether an increase in
the price of farm products provides
an incentive for inflation, which the
Government and the people dread,
or whether the farmers, forming 75
rer cent of the nation’s population,
Lhave been singled out to be the suf-
ferers in the present day price-
mechanism"—Deccan Herald.

zafeg ag w5z ama g f5 it aw
N v STEAS FHAA F¥ qriAEy
oY, ¥z fradl & faens 9t )

“The Commission pursued an aim-
less course. From its very incep-
tion, its main idea was that inflation
could be controlled by keeping down

the procurement price. The course
of inflation lay in the monetary and
fiscal fields. The rise in the price of
foodstuff was the result and not the
cause of the inflation, which was
caused by the growing plan invest-
ment unaccompanied by a compara-
tiv:: increase in the national out-
pu .11

“The core of food policy for the
Iast 30 years hag been to run g
public distribution system to serve
largely metropolitan and urban in-
dustrial areas in normal times.”

@ & gox A frers 5o &
W &Y AT A9 # 3T F A ¥ qeAr
AT | gt AT Y ag & fF ag o
i< STede Fw A fod g,
S H AT Ay § AR A awg #r
fed smé e 1 ogeft o< ag s
sz fodE wg 21 AW i ow
qCF 2 A7 39 § o fafawarz sk
framt & sfafafu & iy 721 & f
TE FT 91T 120 F9F Few Ry FY
ST IW & A F @ ge 2} qrer
IET F e ¥ @I gU, ;@ oW
faaml & fau oot ¥ st T
AT G | WX NTZY UATSE
FI H GIEHT7 3T F4 a1 6T oy
T A FLaES § O ay v arfen
A 7 A A fe 1 gafag AT
9gHT g9 a1 97 & 5 w1 e el
& edt formmmt & sfafafuay & ot @
g FY qTT T, IT F T A
T AR & AT Y 7

T ara & 7@ FRAT Mg
FeaTA S FHII FT S0 &t A-
AW wimamifas ¥nw
Y TB 0FEET @ & W uiwesT
haferdt, afaarr & ot @2 dmfirs
§ o AR s < @ s o a2
foar & o7 & sfafafu & fr wr @
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afwa o1 war T wiafafa agr adf
& A |1 AT g 97 T FTHE
o) wredfAa sy F sfaffe @
Y 39 # w&Fd ?

T ama g 2 fr feami &
T FY A FAT AT 2, 98 Fra wAT
g =TT A AR A FAT 97, WG F
qrET # AT 97, growy fawedr w7
T 97 AT FEAEIg omf &y
FIAT TT | AT FT AT 3T ¥ FIAT AT
FH FE AT JAT FF AET FGT AT 797

AT 3T F AT H ANC GOGT [T
AT 37 @ATAT FT AAY A

FeTaT ?
FqTa 2 |

it gAY T AME (FET) /A S,
JTT AT w7 qq17 AFFTT )

ot groa fag aTaTa
gz FT W E F a9 X Jaw g 9

. (sa=am)
%Wq‘@rmﬁwa-’fﬁrmmﬁ
qsﬁam?agr{ war § & oget Twr
TiFeTT grEas FHee F sfage
FFaT g Fogy g S § )
oY wiw uqr @y ofr 7 o fodE o
Ft qg7 f& @ & 7z fgre & s
1 agHT THT EAA g TFTTETES FT 2

|ty Foa fag (FifamgR):
FLEATHI A A1ATE TR TE R

ot qra fag awwar o ST
FAgd Az fag ot ¥ 7@ & &
fawrg =gy wf &, ag @& & 5 %
TATFI A GAS A€ TG | g A
Y qg UFGIEISST AT § T FT ST
utfrdz far war 5 gget T ag
FEAgH AN g | A FTHr faFwa
Wt &1

-y

... ¥HET  FqEE

|
|

(CA)
=t quqee fag (ITOTETY)
Tg @A THE | TEA THE AN X
ar & v @

st goofa fag acamer @ Ew A
&R ¥ Rferwr 7 & aga AT
TFHTHTSS FT F T AT fF7aT &1
SO AL AR S LA )
fedY & gq =1 daar FT FAT WA
zq ¥ fq ga ¥ g FAraT FY A QA
fogmt #1 w fafreed &1 @few
AT  ATF I F AT FT o7 TTA=w
faar @1 &% | 9= a8 sy e @
AT @ W F arz s wifew, #
Fa¥z F1 7T FGAT FT (T AT

agt ag W w71 fn o e ®
Tad ¥ Trave AW T AT
¥ 120 TTY STEH T@A F q1G F &,
UF A 112-1/2 %97 7@ & 979 T8
oY &Y rwed § s S s mfee
§ 115 &F W@ A T FE |
IR W F W 125 TE_F a9
140 97 T@w &t fwwAosew ¥ & )
g7 g7 Il 9T a7 9% g &
oW faar SR @ 3w F aw FEer
fFar ST

§ Haq saA W A a7 ¥ A7 fF
ZAYET 1 AEfAS §9 ag0 § T9
weea frar war g oW 3@ oA
grgfas &1 % #3570 Fiforor &7 W
¢ a5 frwfzarzss & wew F1 F9
faar qur & 1 (wAA) =fF Fa
femr war ar % ¥qdeas Sewg &
watad ¥ wdrAmees FHifedrT wy
srefast T¥qu7 F77 qv 1% 57 v §
T ATHRFAE TIzdey F1 IEfew I
;M EYE L 3HF v § EY g oo
fas wx fear & 1 T Tt &
grsfew aga 39 I T TS

302



303 Prices of Agricul-

(= geafta fag aTaren]

nay AT ¥ frany mzfaa v < §
HEATZALFTIT T FF FA K TI0E
F3T TZA TT FT A73T 1650 BT Y
57 IT BT FA FCT 1550 &7 FFar
TATE 1 1975-76 & ATHEAA3 ISHET
FT F7=FT 171, 2 971 W TAFHLT
FANEEST FT F=FT 157.3 90 |
1976~77 ®, TIHAT ¥ faqi & ¥7q-
BFTE FIEFTT T 375FF 175 F) 4T
T TNFAA FAMGNT FT 37959
157 ¥ I 158 AT 1w fF
1977-78 H aohaas SIEHET #1
TS 179 @I

whereas agricultural commodities went

up from Rs 158 to Rs. 174.

FAJT TAARZ F AT F a1 wrzfaw
¥ g ¥ 43 ITAIGRI gAT |\
A IHFIE WITFZT FT I78F7 175 &
179 AT T TNFFAT FAIEES
FTETSFT 158. 5T FL 174. 5T |
44 39 99T ST TFEAF §, AT qAFA,
1978 @F F A% qrq feuwd §—

For the manufactured goods, as on
4th November 1978, the figure was
1317, and for agricultural commodi-
ties, 173.1,

FEAAHAAAITIZE, FF A&
T 337 FRECE L & fF afemst F
Zr 73 w1 1 3aw 1 faey a5
qr 215 A1 5 3T e 27130790 1
fom A1 WIT FT IFTEAT 162 AT
ag A AT I% A7 aF 162, 4
qr | TIT FT A739 AZD I &
faa a7 7y 2 1 faed =T AT
iz ¥ =iz AT A et faaw
FT I ATAZ 56. 590 1 o w;ww
{52°qTEZ 2 | AT ATITFT 1976—
77 % 145.4 911 AfFT 1977-78
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FaZ £ 177. 971 747 T (0F TIF97
471 FF /T AT FT3TFT F7 1
T AYL 165 T AT TAT T FH AT 74T
g fFr 1976-77 & wY #Y Tga
STy uAYHaY & faEt W o
STSTRTE 1 v anFar & fai
H1976~77 ® 146 T 9 TFT AT,
fagr <19 169 &1 TN A IA W
135 7T AT a7 § 77 X9 7 Fpar @
AR H aga FAEr FE E aEr 17.5
T orAr g8 1 g o fefam &
T 7 aT TIL SR ], 1T qrieges
F T AT AT AT IFAAT T

W

TET aF F19 AT F TFIY 3 ey
T gTHT qrgfaT sq7aT 9Y Ffv= 37
g FwEE E | AT oA AT A
Wramrd g9 ara gaa T fafram
srifog feem #1 § S99 W o0 3G
FT R AT & 1 1976—77 § F& 90
wraq o1, fres et Iy 125 fawar,
T T FT WIS T 97 &7 FT g AfwA
fSe1 &1 |1AT [dT TF TG AT & 98
140 FTE | WEET &' T 1558 1
T g T HTT | TEAT AR TAF
g figg feg 70 & 1 19T w2 Ay
141 9 I TET A7 IFHT ag1 F 175
&35 fFar a7 W2 HIT F 225 T@
ag frg @@ & @9 FAET AT F W
150 & @1 #T 175 f*q 7O #
FUIETT 150 F FT 97 W |
Iar ZMR HT T@T FL 175 FT {330
T g

=t @z qaT fag A9 wgRA A
AT AradTy elo ¥THst fAg T ST
F T AT qAagdar ¥ Ag wa w;
gt Y wrex w1 arfag wA ORI
Fifrr Ay & wreEi o)X 98 § o
X FIAT FAEAT § AR q0FS TA00T
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afl a0 & wtm gwifors T E
Af wHraFarer R AT ) gt
& g7 § ag 77 § fr of Freai &
A Ao Al & g o @, &
et ¥ St WK frae 78 & Afew
g0 T S g fRT FT AR
& af wgx § O Y frrrse o
g g =maw & gev ¥ ar Fvar ey
YT FIY § W AR F qew ¥ firarae
®Y WiqUT F7q § 1 HAY AgwT  A=SY
wg Ay & fF aror qew v i e
w7 WY &, € F ag wHff A¥ FT AT
t | Slwc frr & arg ATy AT
wy e fire T &, gt AT wTIwr §
g & wat WERE & ATAAT LA E

& a1 gfaar WX H F AT Ay
®MHT FH T § T AT R AYET |
Afry AT W OF AT T WA T AT
wats foear § o we oy foar
AT 74T QY AT HY SR F AN AqW
geEasfF FwFIBIEIT ARZA
2w ¥ 91 e o g v feafy g
o IGT R ATH ART T GA |

q9 g "W Aaw ¥ 1971 WK
1977 F Y FT 3@ 1 1971 FY
sAET 1977 ¥ AMaA F ITW WEAR
& gfawg & o Gt & aw
297 WA TS gATH7A ¥ 1971 §
A FL 56 EACATES g & )
FY T F AT Ffq FT T =T
FTar § SF TW W Ayt feaw §
Afr= ~fy F FrrETe FX § o o
gt IEY @ 9 4 TTH 200 TIES
QY™ Y FF 97 250 q¥Ee T sATRT
FE I Fq IIF FBEFT

s} Wt T AWORY C ITIT R T AT

o wrraafag: F 9 73 7H

ggae gw fe g7 afd @ &

(CA)

g # froae @ | Ag 3aR fa3
widoaf) 3w w@r v A
arg & 33 a1 =g 5 forg @ e
¥ wfy ®Y qar F9F Aol A ¥ v
TF @ & F1 I WA ¥ A ufy-
ser W & S ar agt aw gNA ¥
for ag qga A A B 7 &ar
g [T #71 Faw 77 F fag Povar
qrex ¥ Ty g5 w¥T wtfe @1 A
B fr #fe T e 1 Il o o7
WTT T &7 I F T A1 T F ey
el e F A N WAy aF
7 g IT AT F7 fors w6 A Fofarwr
&G 7

Fa7 ag faset 1T 3RT A gFaTIH
IYE” gW T A T FE wfE g
9T UFTIRT TAET W, 48 A TS
LU

ar I ara 7Y o § & a5 wrAew
SreaTg Fragi e o & 3, 4 WA g
A= 7, g §,, It & Ay g
A £ & Sfedr AY arAT Faere &, ma &
STE HAT HAT E | AT 4 WHAT 9C T
e T #1 qret faar sar & @ ;@ ag
FT AT {1 4 W= F WL 9T 7@T
S ? oL q T oAEY ¥ arar 4
W 9 qTHT faer 78T 8, SYUF 917 9%
FEA F FAT F& ?

g & garar ©fy & AmAeAT wgr
1975—-76 % 1997 "4, T2 UTT WEFT
197 %7 7 W% g A fiv-wfa £ qmH-
TF 5gl 1975—-76 ¥ 400 9T I8 AT
T8 T 800N TE R | FAT 3T BRI
F g7 e fa - wdr S #E Imw
FIT ?
¥ @y T § gg W ST g fe
ety favafaeraa, sagaT AgE
favafaamea it oo favafaarem,
T AN FT A T FIE qTG NIFT
M &, A7F gw ;| § ?
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| W AT Y& ®W T
# @ gy feael wt arowe e
feat ¥ g aFR gD TR R ?
F¥ 5 10 T F7 qIHSAT A W
TAFH TR AL T ATHY 10 FATTEY
¥ FH QIR I AR AT QY
W IO g7 79 ¥ &y |
w1 5 gfee & faare #7% gu framai
S GRECICE IR S CI )
FG 7

st WA AR AL FIT AT
23 frwrae o1 @1 8, fFaT g e w1
JAH TG AT, AT @ |

7T g ot g ATt - o S T@
fRAFSaaTa IS | AT HETH Tg
a1 fF arorr T wa @ A w47 H gy @
7 ey qet § wit g @ W7 gEwr
g frar g &% " fF gmer aw fir
T &, TN agT § TS A0 @@ §
o1 R FEEH 709 AR T qg gEAT
farmr & 9+F it mEW W @
FTART & R |

Sar & g frar av f it o S
2,3 9T qg« IIH 4, Iq§ S¥ral
fry 7Y & | aToTe FY FRTE qTEE agd
AWy Tt A T AT few g @ A
aTAX FY ST 74 €Y I G A, IHG
qger 729V | T HTA 3EH 11 WU AT
T FT T GTET qTIH 85 WU AT
2 | 7Y STER 4 TS | OF AT A @
IEH TF T ¥ & 11 W FT gy
F T TA ATIH T AT A AT ATHE
¥ 7T, 9 gW @<ieT | R frEE
Y Tay surer faor oy, a1 HXF &
afF T @Y AY qW W @
g.ﬁ-afravn Z1aT @z ﬂaﬁ'ﬁ@'ﬂ‘ﬁtﬁ*ﬁ’l
o o grgw 9X gdqEAT 93 o

arfrr awer ¥ qur & R ol
AR oo o A ]
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w1 IEET & frar e oar ad
BT 1A e # feate fafeedt @
& ) E v wn ww fem ooy,
T gew frar oy 1 gAd @ e w
#1 WY foram 3, wifr R e Wy
& 39 A T 9 T T
2 T wwr g e faorelt, e wl
gwhm T FE 93 €3
® T FIT GO F G |

AT qTEr 7 gg o wET @
fo ot 5 aw oot e £ 0 A
fa § o= o frew & 9T F T me
o §, afew meer wew @2
AT W 8 | ZgEad FT qUAr g
qEAT & | FAL ST IAY qRT FEAT
a & 1wy fagr ofeors et F
fem sma, @ 7g o @@ gar 2
ger oo feen & @Y £ e wenr
WTa & | ITHY OF FAT ARET TG & 1
TAT-2 ETTA § GO AT FATRIAET
aE § 71 g7 Wil ) fewm F@ 2
faelt sty TS AT F1T fear §
fas Yoo g |41, o fodY oo sedTA
e Ofen & afag av =T qo fan
gATR | TN £3ew waHew F1 o femn
g fx ¥ Sy = g =fed a1 @

a7 =ifzm

7z 77 T § fe oara o Y &
WTE & qATaw q@ AT AR, AT
T FHYE FO & AT AT A T F7AT
g a1 3aw Tm nx FiF Afag, 7
T FIE AL F A & A =1 F@I
g, a1 9E% T gEe gr JIfgw | 1
wafea 78 & 1w e g
{ 1 wEA §2T Y, IqF AW HeAT A
qF7x Frd 14, 7 g0 G FT T € |

AT gawr 7 721 & = afmafed
¥ FTE WME NISFWA {OAT WG
Iia 5<rg gfatadt &1 faw faar
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¥ # Y gffady 7€ @ 1 gra fa-
grar gfaafedy oY ga.< afaafedr &
®Fz® wUAd § | TugE g FAAE 7
Tg & T A1G TeF0T 108 T AT
F% 48 gamar § wR fga affeed 7
114 ¥C gamat & gady, gfafads
¥ WY guT o WA & HiT IEd
arz Ty arafaw e 7 orar €
SHRI DAJIBA DESAI (Kolhapur):
As the Minister will agree, there is a
fall in agricultural prices and increase
in industrial prices. There is an in-
creasing disparity in the prices of ag-
ricultural goods and industrial goods.
This involves (1) a policy question, (2)
the administration and (3) co-ordina-
tion. Last year the Janata Govern-
ment declared free trade, where the
prices of agricultural goods trend to
come down. Because, especially in
India, in the last thirty years, when-
ever there was free trade, the agri-
culturists or the cultivators had te
sell their produce in the buyers’ mar-
ket, because there is distress sale,
Thev are distress sales, but the in-
dustrialists sell their goods in a
seller’'s market. So, the first question
is whether the Government of India is
going to correct this policy so as to
give protection to the agriculturists.
Therefore, may I ask whether they are
prepared to overhaul the entire Agri-
cultural Prices Commission and its
terms of reference, because the terms
of reference include:

“Likely effect of prices also on the
rest of the economy, particularly on
the cost of living level, level of
wages and the industrial cost struc-
ture.”

That means. the Agricultural Prices
Commission is directed to keep the cost
of living below 3 certain level, and the
industrial cost structure at a particu-
lar level. That means they have to
continue to reduce the prices of agri-
cultural products. Therefore it is a
pertinent question whether Govern-
ment is prepared to overhaul the terms
of reference of the Agricultural Prices
Commission because it is on this basis
that the Commission is fixing the
prices. There are complaints that the

(Ca)

price of cultivation is not correctly
taken into consideration. The hon.
Minister stated that he has got the cost
of production figures from various uni-
versities and other authorities, but
they take into account only the cash
expenditure on cultivation, land rent,
interest on cash expenditure etc., but
not the cost of living of the, cultivator.
The problem of the cultivator is that
he has to spend whatever he gets from
the produce on his entire family. That
means, the agriculturist has to look to
the cost of production as well as to his
cost of living, but the Agricultural
Prices Commission is not directed to
look to these two things. So, that is a
major issue.

Secondly, there is the question of ad-
ministration, The Minister agrees
that this is the first time that they
have announced the support price for
wheat before the sowing season, but
may I ask the Government what hap-
pened in the case of rice, maize bajra
and jower? They have declared the
price only after the harvest. That
means there was no control on the cost
of cultivation as well as production.

The third question I want to raise is
this. They have declared the price but
who is to purchase? The State ‘Gov-
ernments have to purchase. Can the
Minister tell us that the entire pur-
chasing machinery in the country is
working? No. There are very few
centres. In the case of Maharashtra I
may tell the House that unless there is
a godown, they cannot open a centre.
In other States also, the position is the
same. That means they declare a price,
but there is no agency to purchase
even at the support price, which is the
lowest, and there is no money also.
So, may I ask the Government whether
they can direct the State Governments
to increase the number of centres, allo-
cate whatever money they require so
that they can open centreg at every
mandi, every village bazaar, so that
they can purchase,

The Minister might have heard or
read that in Kolhapur, nearly 50 lakh
maunds of gur come into the market.
But the prices are going down. They
have offered a satyagraha on the Na-
tional Highway Bundh. They are de-
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manding that the price of gur should
be fixed. May I ask the hon. Minister
whether the Government will fix the
price of gur in this season?

SHRI SURJIT SINGH BARNALA:
The hon. Member has questioneq the
removal of restrict.ons on the move-
ment of foodgrains. In the first ins-
tance, I would say, I think, this was
a very good policy that was followed.
It is a very successful policy. It has
shown results. Earlier, for some years,
the country was divided into differ-
ent zones and sub-zones. Even a dis-
trict was sometimes made a zone. An
agricultural produce could not come
from one distr.ct to another district
within the State. The restriction was
quite tight. In some States, when the
people tried to cross the border, they
were arrested. The people were very
much agitated against it as to why
there should be so much restriction.

What happened in those days was
that, for example, the price of wheat
was Rs. 105 per quintal, the farmer got
only Rs. 105 but ultimately, in Bom-
bay market, the wheat wag sellng at
Rs. 450 per kg. or Rs 5 per kg, and
in some distant markets, the price was
still higher and it was not available in
full quantity. Oniy the trader got the
benefit. All the benefit went to the
trader. nothing to the State Govern-
ment or the FCI. Now, by the removal
of the zones, there is a free movement
of foodgrains throughout the country
angd the prices are prevailing at a nor-
ma] rate throughout the country.

I have been to distant places in the
country 1 have been to the eastern
areas, far-flung areas, in Nagaland,
Meghalaya and Manipur and I have
abruptly gone to small shops on the
roadside and enquired about the prices
and the availabi'ity of foodgrains.
They are getting a'most at the same
price, just 20 paise or maximum 30
paise more than the price prevailing
at Delhi So, the prices in the whole
country have stabilised andq the avail-
abi'ity of foodgrains is good. This has
been the result of the removal of res-
trictions,
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He mentioned that in the fixation of
price like this, the consumers is also
taken into consideration and asked
what will be the effect on the entire
population. This has to be so. This
is very necessary because the food-
grains are consumed by the entire po-
pulation. It is a commodity which
goeg for the consumption of the entire
population. So, we have taken into
consideration all the factors, the inter-
est of the producer and the consumer
also. The interest of consumer also is
to be taken into consideration. Some of
the consumers are very poor and their
interest also has to be taken into con-
sideration.

Then, he said that the prices of
some commoditieg were fixed only after
the harvest. That is correct. I have
admitted that. It is for the first time
that we are experimenting it and we
have, for he first time, fixed the price
of wheat and gram only and not of
other commodities. We have not been
abl> to do that. But from now on, re-
garding other commodities also, we
will be fixing the prices before the
Crops are SOwn.

Further, he mentioned that in Maha-
rashtra, there are no purchase centres
and that the Maharashtra Government
is not purchasing. Of course, I will
go into this matter as to why they are
not purchasing at a particular centre
at Kolhapur or at some other place.
Regarding the purchase centres, we
have made efforts that there should
be FCI! purchase centres or the State
Government purchase centres. The
FCI is a’so setting up purchase centres
in the States where they are allow-
ed to do so because it depends on the
State Governmnt, If they want the
FCI to come and undertake the work,
they will so, as they are doing in Pun-
jab, Haryana and other States. But
if the States want to do it themsel-
ves, it is upto them to do it. So, my
effort is that purchase centres should
be provided in all areas so that proper
purchase from the farmer can be made
and the farmey is not made to travel
long distances.



313  Prices of Agri- AGRAHAYANA 3, 1900 (SAKA) cultural Products 314

MR, SPEAKER: You have not ans-
wered one of his questions. What he
has asked was that the terms of refer-
ence are loaded against the cultivator.
He said that you are only looking into
what the consumers want and not the
cultivators’ interests,

SHRI SURJIT SINGH BARNALA:
We are having a fresh look into the
{erms or reference,

PROF. P. G. MAVALANKAR (Gan-
dhinagar): I am very happy that you,
Mr Speaker, selected this subject for
call attention, perhaps because noth-
ing very dramatic has happened and,
therefore, this subject came up for dis-
cussion and I am grateful to you for
that. I was also glad, as I just now
learnt, that you are also a Kisan! I
am also gratified that the ballot has
favoured me.

I came across this problem of agri-
cultural people, and the farmers in
particular, more acutely—I am frank
with this House—only in the last elec-
tion when I got my constituency chan-
ged from Ahmedabad to Ahmedabad
and Gandhinagar when more than 100
villages came into my constituency.
Naturally, 1 went into all those
villages and looked into their ‘pro-
blems at depth and then discovered
at first hand and afresh, because uptill
then what I learnt was copy-book
understanding of farmers’ problems.
Now what I understood was in a prag-
matic way and through a direct ap-
proach. Therefore, I am grateful that
I got this chance.

My first point is—I am glad that the
Minister himself is a farmer and, there-
fore, he has a special understanding
of the problem. It does not happen
that in a parliamentary democracy all
Ministers are necessarily experts of
their departments. But thank God,
at least Mr. Barnala is an expert in
what he is saying and doing. But
what I want to suggest is, and my
first point is, before I come to the
question Sir, T will be brief in my
questions—that for the last 30 years

(CA)

and more a general climate has been
80 created that the farmer is not only

neglected but is almost continuously
insulted. . ..

SOME HON. MEMBERS: Yes.

PROF. P. G MAVALANKAR: That
means that this government *will have
to do a lot in terms of changing the
face as also the emphasis because a
person who is at the very centre of
the economic activity ang a person
who stabilises the entire nation is not
only neglected, but on his face a num-
ber of insults are thrown. That posi--
tion and that aspect must go....(In-
terruptions; My friend, Mr, Kamath
says that it was due to the Congress
government. I am not interested in
this government or that government,
but I am talking in general.

Let us go into the facts. What hap-
pens in urban  areas? I come from
Ahmedabad, one of the major cities.
In the urban sector the people are
more vocal. there are more trade unions
and more strikes. Tmagine, if the
entire farmers' world goes on strike,
what will happen?....{Interruptions)
People will have just to give a thought
to thig problem. Thank God, our far-
mers never think in terms of going on
a strike, although they have got a
number of reasons to find out why they
are not getting justice, why they
ought to be more revolting and more
agitaing for their rights and demands.
Therefore, my first submission is: let
the Minister know, let the House know
—not that the Minister does not know
or the House does not know, but it
is worth repeating, that the rural peo-
ple particularly after the advent of the
Janata government and I am glad
about it, have n6w ‘become conscious,
awakened and alert and if, in this
background, the new" Jdnatg Govern-
ment is not sufficiently attentive and
is going on with the same old govern-
mental policy of complacency and’
carelessness, then you are heading
for danger. From that point of view,
1 am now asking him one or two very
precise questions,
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First is about the Agricultural Priceg
Commission. I want to ask Barnalaji,
First of all, we the Members of Par-
liament from both sides of the House
and in fact from all sides of the
House, have been demanding again
and ggain ‘for adequate and, if possi-
ble, more representation for farmers
and farmers' interestg at all levels in
the Commission. Why is the govern-
ment not doing anything regarding
that?

My second point is—my friend, Mr.
Dajiba Desai also raiseq it and I am
care the Minister knows—that the

rms of reference were lalgd down as
back as 1965 and 13 years have gone
tv. Why has not the government
taken active steps to rev.se these
terms? He is saying that he is doing
it. but I want an assurance on the floor
of the House that he will do it beforve
the end of the vear, and that the terms
cf referrence will be radically altered
to <uit the interests. the conveniences
ang advantages of the farmers angd not
merely the industrial sectors and the
urban people. If that is done, then I
am quite sure that will be a good
thing. Sir, I want to say the last
point about composition of members
of APC. The new Chairman of APC
ig Dr. Kahlon. He is a Dean from
Punjab Agricultural University. He is
an expert on the subject. He has also
said that mere appointment of com-
missions will not do. The terms of
reference to the Commission should be
re-constituted and the whole thing will
have to be looked at from integrated
price structure, I want an assurance
from the Minister that all these things
will be looked into.

13 hrs.

Finally, Sir, the Minister has talk-
ed about discussion with the Chief
Ministers. 1 want to ask him will he
impress upon the Chief Ministers—
-some ot them are Finance Ministers as
well—that when they go in for taxa-
‘tion proposals—because those propo-
sals are now coming soon—let them
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not tax the agricultural inputg in such
a way that the price automatically goes
up 200 times or 300 times and the far-
mers in spite of the good intentions and
investments do not get the returns.
The gap remains- and sometimes the
gap increases. What is he going to
do to see that the gap not only does
not increase but also decreases by a
rational, just and sane policy. He
should impress this fact on his col-
leaguc, the Finance Minister at the
Centre. If this does not happen then
I am quite sure the farmers will be
legitimately angereq and will be right
in revolting, and once the revolt takes
place then only God knows what will
happen to our country.

SHR] SURJTT SINGH BARNALA:
I have alrcady repileq earlier that 1
have looked into this matter of taxa-
tion. 1 have written letters to  the
State governments not to levy further
taxes and also to deerense the taxes
th.t are alrcady there. The other point
wis regarding APC. I have already
mentioned tha the terms of reference
of AP are under consideration, We
are looking into this matter.

Then he has mentioned about far-
mers’ interests on the APC, Sir, the
farmers’ interesfs on the APC are
protected. We have an advisory com-
mittee also. That is constituted by
only farmers. They were mentioning
about one member earlier that he is
not a small farmer and small farmers
representation should be there. I have
enquired from the member of the
APC, farmers™ representative and he
has told me that he has only six acres
of land. Six acres of land is not much
for a farmer. This is the information
I have received and I am sharing this
information with the House.

Then, Sir, he has mentioned that
the farmer has been insulted earlier
and he should not be insulted now.
We are making an all out effort to see
that farmer should bé given proper
place in the society that he deserves.
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use of language

MR._SPEAKER: The very fact tkat
a farmer has been appointed the Agri-
culture Minister shows that due im-
portance is attached to the farmer,

PROF. P. G. MAVALANKAR: The

terms of reference’of APC should be
finalised by end of the year.

13.03 hrs.

ANNOUNCEMENT RE: APPOINT-
MENT OF COMMITTEE ON THE USE
OF LANGUAGE

MR. SFLAKER: Sembers  are
aware that the question of lanpuuge
has bein raiced on the flpor. of  Llhe
House from time to time. At the
meeting heid by me with Leaderg of
Partizz/Grouns on 21 August, 1878 it
was felt that such matfers might not
be ruised in the House from di {o
day ang it would be more appropriate
if controversies relating to language
which are brought to notice by Mem-
bers are placed for consideration be-
fore 3 Committee to be appointed by
the Speaker.

The Committee shall perform such
other functions as may be assigned to
it by the Speaker from time to time.

The Committee shall give its recom-
mendations and views to the Speaker
on matlers referred to it with due ex-
pedition.

The term of office of the Committee
shall not exceed one year,

1 have accordingly constituted the
Committee consisting of the following:

1. Shri Jagjivan Ram—Chairman
2. Shri Dhanik Lal Matidal

3. Shrimati Parvathi Krishnan
4. Prof, P. G. Mavalankar

5. Shri ‘Samar Mukherjee

Report & Evidence— |,
J-C'
. Shri A. Bala Pajanor

. Shri Ratansinh Rajda
. Shri Rasheed Masood
. Shri N. K. Shejwalker

o = =

[i=]

10. Shri C. Subramaniam
11. Shri P. Venkatasubbaiah

13.85 hrs,

The Lok Subha adjourned for Lunch
!l Fourteen of the Clock.

Cieo Lok sablia re-asscwmbled  after
Loiock a: 11 miotes passed Fourteen
o the Clock,

|MR. DEPUTY-SPEAKER in the chair]

MENTA!, HEALTH BILL

(iy ReporT oF JoINT COMMITTEE

DR. SUSHIILA NAYAR (Jhansi): !
beg to present the Report of the Joint
Committee on the Bill to consolidate
and amend the law relating to the
freatment ang care of mentally ill
persons, {o make better provision with
respect to their property and affairs
and for matters connected therewith or
incidenta] thereto.

(ii) EVIDENCE BEFORE JOINT Com-
MITTEE

DR. SUSHILA NAYAR: I beg to lay
on the Table the record of evidence
given before the Joint Committee on
the Bill to consolidate and amend the
law relating to the treatment and care
of mentally il] persons, to make better
provision with respect to their property
and affairs and for matters connected
therewith or incidental thereto.
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34.13 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1I RAVINDRA VARMA): With
your permission, Sir, I rise to an-
nounce that Government Business in
this House 'during the week commenc-
ing 27th November, 1978, will consist
of:—

(1) Consideration of any part dis-
cussed item of Government Business
carried over from today's Order
Paper,

(2) Consideration and passing of:

(a) The Motor Vehicles (Amend-
ment) Bill, 1978

(b) The Merchant Shipping
(Amendment) Bill. 1978.
(¢) The Payment of Bonus

(Amendment) Bill, 1978,

(d) The Sugar
(Taking Over of
Bill, 1978.

Undertakings
Management)

(e) The Code of Crimina)] Pro-
cedure (Amendment) Bill, 1978.

3) Discussion on the motion by
Shri Samar Guha and others regard
ing recent communal riots in dif-
ferent parts of the country at 2 p.m.
on Thursday, the 30th November.
1978.

Sir, it was the intention of the Go-
vernment also to include the conside-
ration of amendments made by Rajya
Sabha in the Constitution (Forty- Fifth
Amendment) Bill 1978 in the business
for the week commencing 27th Novem-
ber, 1978, angq the Business Advisory
Committee had been kind enough to al-
lot the day, 28th November, 1978 for
the consideration of these amend-
ments, but the hon., Minister of Law.
who is to pilot these amendments has
suddenly taken ill and has been hospi-
talised and, therefore, it may be neces-
sary to find another date in consulta-
tion with the leaders of the opposi-
tion parties. I have already talked to
most of the hon. leaders of the opposi-
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tion parties and they have been kind
enough to agree that in view of the
special circumstances, a new date may
be fixed in consultation with them.

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy-Speaker, Sir, I
would like to bring to the notice of the
House the fact that during the last ses-
sion, a very good measure—] mean, a
measure which contained very good
legislative policy, and that was, the
Anti-Defection Bill was brought, but
the Bill was so ill-drafted and was
brought with so much stubbornness
without consulting any one that it got
the result which it deserved. The Bill
deserved that result, namely being
withdrawn from the House, The policy
remains goo¢ and I would like to
know, what Government intends to
do and when they propose to bring
legislation on the lines of the anti-
Defection Bil] aftar consulting the Op-
position ang think over it in depth.

Second’'y, the Governmen{ have men-
tioned that they are going to consider
the Forty-Seventh Constitution Am-
endment Bill which is a Bill for pro-
viding a Legislative Assembly for the
Union Territory of Delhi. I have my
own misgivings about this legislation,
because it is going to create a State
within the State. I am demanding that
Government should also consider the
bringing in of legislative measures, in
the course of the Session, to give some
sort of representative Governments to
Union Territories of Lakshadweep,
Andaman and Nicobar Islands and
also, to grant full statehood to Goa
which richly deserves it from all
points of view.

SHRI VAYALAR RAVI (Chirayin-
kil): I demand that the Minister should
include a discussion on the General
Insurance Corporation of India. After
nationalization, it has inherited only a
feudal system which had prevailed in
Genera] Insurance, because it was in
the hands of private parties. The old
management has continyed, and they
committed a lot of fraud and misdeeds
—which have been questioned by the
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employees of the Corporation—includ-
ing those of New India. Class III and
Class IV employees, numbering about
23,000 have put up demands and re-
quested Government to look into their
problems. Instead of looking into their
demands the management has resorted
to victimization, and the entire office-
bearers of the GIC Employees Union
have been suspended. I am demand-
ing a discussion on the whole subject
and on management-labour relations
which should be better and smoother,
and ¢n making more profits and pro-
viding a better service to the people,

SHR1 DINEN BHATTACHARYA
(Serampore): May I make a point?
Yesterday, something happened.

MR. DEPUTY-SPEAKER: I have not
received anything about it.

SHRI DINEN BHATTACHARYA: 1t
is a follow-up of yesterday’s discus-
sion,

MR. DEPUTY-SPEAKER: We will
decide about it later. (Interruptions)
The decision will be taken at the ap-
prcpriate time, and according to pro-
cedure. Mr. Dinen Bhattacharya.
please sit down now, Mr. Ravindra
Varma will now answer.

SHRI DINEN BHATTACHARYA:
You should have asked the Govern-
ment,

MR. DEPUTY-SPEAKER: I am very
sorry. Whatever yoy speak now will
not go on record.

(Interruptions)*

SHRI RAVINDRA VARMA: My hon.
friend Mr. Faleiro has raiseq a very
important question, about Govern-
ment’s intention regarding the Bill to
ban defections. I am a little sorry
that he marred the effect of what he
had to say by making observations
which are far from truth. He chose to
say that the Bill which was sought
to be introduced and which was with-
drawn, was formulated without any
consultation with the Opposition. All
of us are given to hyperboles at times;
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but I hope that such times are not the
times when Members make statements
on the floor of thig House. It is well
known to hon, Members that there
were many sessions of consultation
with the leaders of Opposition before
the core of the Bill was agreed upon.
It is unfortunate that in spite of the
fact that there was identification of
an area of agreement there were per-
haps some differences of opinion, or
differences in understanding, about
certain provisions in the Bill which
led to the situation that we witnessed
when the Government wanted to in-
troduce the Bill in the House. I wish
to assure the House that the fact that
the Bill was withdrawn at that time
does not mean that Government has
in any way weakened in its resolve to
introduce legislation to ban defections.
As my hon, friend Mr. Faleiro said,
Government will certainly consult the
Opposition groups as well as all those
who should be consulteq in the House,
and in the near future, as soon as pos-
sible and as soon as it can give shape
to a Bill which will take into consi-
deration.. .

PROF. P. G. MAVALANKAR
(Gandhinagar): What about opposi-
tion to the provisions, within the rul-
ing party?

SHRI RAVINDRA VARMA:. When 1
said al} others, I meant not cnly the
ruling party and the Opposition but
also hon. Members like my friend
whose presence must be felt here as
well as elsewhere,

PROF. P. G. MAVALANKAR: He
was referring to opposition in your
party.

SHRI RAVINDRA VARMA: I know
that sometimes the hon. Members op-
posite feel that their thunder will be
stolen by people here, in every way.

My good friend, Mr, Ravi had refer-
red to the General Insurance Corpora-
tion and wanted a discussion on this
subject. This suggestion of his will
certainly be placed before the Busi-

#Not recorded.
3089 LS—11

ness Advisory Committee, and 1 do
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hope that the Business Advisory Com-
mittee will come to a decision which
Mr. Ravi will fing satisfactroy.

D ———
!

14.20 hrs.

MULTI-STATE COOPERATIVE
SOCIETIBS BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMITTEE

SHRI HUKAM RAM (Jalore): 1 beg
to move:

“That this House do further ex-
tend upto the last day of the Budget
Session, 1979, the time for presen-
tation of the Report of the Joint
Committee on the Bill to consolidate
and amend the law relating to co-
operative societies with objects not
confined to one State and serving
the interests of members in more
than one State.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do further ex-
tend upto the last day of the Budget
Session, 1979, the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill to consolidate and
amend the law relating to co-opera-
tive societies with objects not con-
find to one State and serving the
interests of members in more than
one State.”

The motion was adopted,

14.21 hrs.

PAYMENT OF BONUS (AMEND-
MENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg to
move for leave to introduce a Bill to
amend the Payment of Bonus (Amend-
ment) Act, 1977,
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SHRI VAYALAR RAVI (Chirayinkil):
Mr. Deputy Speaker, Sir, I rise to op-
pose its introduction not because of
the contents of the Bill but the way in
which this Bil] has been brought for-
ward. I do confess and concede the
fact that the previous Bill was a pro-
duct of evils of Emergency and that it
should not have been brought on that
occasion. This the solemn assurance
given to the people of India by the
Janata Party in their election mani-
festo that if they come to power, this
would be annulled ang the Bonus Act
be amended; and that they would see
that the legitimate rights of the wor-
kers were restored to them. Every-
body in this country was hoping that
this Government will restore the fun-
damenta)l rights of the workers and see
that the bonus is a part of their wage
and it is not as the basis of surplus
theory. This is the whole concern.
Unfortunately, the Government has
adopted a method of piecemeal mea-
sure. Every year, they are issuing
Ordinances and coming before the
House ‘with Bills, That is my objec-
tion. They must bring a comprehen-
sive Bill regarding bonus and settle
the issue for ever and see that the
workers get their due share from pro-
duction. Since this matter will be de-
bated during the discussion on the
Bill 1 do not want to go in detail. I
do not wish to blame the Minister be-
cause of his personal concern, but I
hope that he will not take it as his
personal concern. This is the policy
of the Government to which he be-
longs. 1 wish that he must impress
upon his colleagues who do not agree
with the principle of bonus and see
that there is a Bill on this and this
issue is settled for ever instead of
bringing forward piecemeal legislations.
That is why I want to record this ob-
jection of mine and I oppose this Bill.

MR. DEPUTY-SPEAKER: Does it
need opposition? You are giving a
suggestion.

SHR] RAVINDRA VARMA: I know
my hon friend who said that he

*Published in Gazette of India Ext.raordmary Part II Section 2 dated

24-11-78,
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opposed the introduction of the Bill
does not really oppose the introduction
of the Bill or even the provisions of the
Bill. He is not satisfied with it since
he believes that the Bill is not as com-
prehensive as it should be, and does
not legislate for a longer period than
it proposes to deal with, Therefore, it
is a matter of dissatisfaction. As far
as the other observations that he made
are concerned, I think he and I will
have another opportunity, provided
you permit Sir, to deal with the con-
tents of the Bill both in terms of in-
clusion and exclusion. Therefore, 1
do not want to take the time of the
House to reply to him in detail.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to amend the Payment
of Bonus (Amendment) Act, 1977.”

The motion was adopted.

SYRI RAVINDRA VARMA: I intro-
duce the Bill.

STATEMENT RE: PAYMENT OF
BONUS (AMENDMENT) ORDIN-
ANCE, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table an Explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the Payment of Bonus
(Amendment) Ordinance, 1978.

. MR. DEPUTY-SPEAKER: Now we
shall take up matters under Rule 377.

14.26 hrs.
MATTER UNDER RULE 377

{i) DROUGHT SITUATION IN MAHARASHTRA

Rule 377 326

ot gfe siwe wgm (W) ¢
IMene AErET, AN AN fraw 377 &
TR WETUE & §& F aR A AT T
avFT foar, mF fau & srowy geaaTe
J[AE |

TS qsad F Arfas, gfear
TIT FEATTIL | TH JIT aWT agT FH
gg g fmad F1oor gt oo gar
9T EAT & | WA ®1 @A AT AR
g & AT S8 T F fag o a Y &0
AR 19w & fag oy wiosATS
FIET T | 79 a9 S g7 foat § wrdr
TaT qeT 97 fFeg 3 av age A see
ufu® wEHT @ TV ] | AAF TR
9T G F FOT AT AG aAT AT FHT
& 1 gt dra Y g agt S o Ty
fagady 8 A ST 9T & A @9 9147 |
FE AT &1 0F 19 A$HT gq AR
# famrfdl A7 FHIE F qETAA
F Ty & fog &30 A glaeT 5 It
F faw IR FY spaear W wiagwww v
Frdr =rfgg 1 AR 1 qeT W%
AT SUFeq FIH F foQ Wit avrar
F mim w1 wfaew g Faar
ST |

g T I AT FT T R,
afer s ot wfa g+ 7 g
2w TW awedAT Fiww @ar &
zafaq §9 9X §9 ¥ Fiy 5 v
g fir ag 9% foq Y FmeT & fag
wow I X
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(ii) DFEMANDS OF THE EMPLOYEES OF
NEw MANGALORE PORT

SHRI JANARDHANA POOJARY
(Mangalore): Under rule 377 I am
mentioning the following matter of
urgent public importance before this
august House. The New Mangalore
Port, employees earnestly desire that
the wage revision committee recom-
mendations implemented in the other
eight major ports with effect from
1-1-74 be made applicable to the em-
ployees of the New Mangalore Port
having regard to the services and
duties performed by them on par with
other major ports.

The government have not consider-
ed the employees of the New Manga-
lore Port for payment of ex-gratia in
lieu of bonus made to the employees
of other major ports. The New Man-
galore port fulfils all the requirements
of an industry as a major port and
thercfore tie provisions of grant of
ex-gratia to other ports should also
be made applicable to New Manga-
lore Port.

This port being the 9th major port
of India is governed by the Indian
Ports Act 1908 while other major
ports are covered by the Major Port
Trusts Act. 1963. It is four years
since the New Mangalore Port joined
the family of major ports. It is re-
liably learnt that the tenth major
port, ie. the port of Tuticorin will
form the port trust within a few
months, while the port of New Man-
galcre has vet to constitute the board
although these two ports have been
declared as major ports simultaneous-
ly. Therefore, it is justifiable to con-
sider the formation of the port trust
in Mangalore port at an early date.
Inspite of the representation and hun-
ger strike of the workers no action
has been taken so far. Therefore it
is earnestly requested that the just
demands of the port workers may
be taken into consideration and. their
demands may be settled earlier to

avoid anv direct action by the work-
ers.
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(iii) Lock-ouT IN soME UNITS OF KULTI
WORKS, INDIAN IRON AND STEEL
ComMPANY IN WEST BENGAL

SHRI DINEN BHATTACHARYYA
(Serampore): Under rule 377 1 want
to mention the following matter of
urgent public importance. I am great-
ly shocked at the lock out at space
pipe No. 1 and 2 units of Kulti Works,
11SCO, in West Bengal by the man-
agement from 19-11-1978. The man-
agement of IISCO, now under the
public sector, has violated all norms
of labour management relationship.
The left Front government of West
Bengal was also not informed of the
intention of the management. A few
hundred workmen have been tempo-
rarily unemployed as a result of this
lockout.

The A. B. K. Metal and Engineer-
ing Works' Union (CITU; was nego-
tiating with the management sq as to
reach an amicable settlement of the
disputes for the iast few months, The
declaration of lockout by the manage-
meat aims at negating the efforts of
the Union. I strongly condemn this
act of the IISCO management and
demand that the lock-out be lifted
immediately. 1 alsp condemn the re-
trenchment in Bokaro and putting one
section of the workers against the
retrenched workers which led to the
death of one retrenched worker and
injuries to many. I demand firm
steps by the government for reinstate-
ment of the retrenched workers and
action against the culprits.

{iv) REPORTED CONTINUED CLOSURE OF
MEeSSRS J. K. MaNUFACTURERS
Ltp., KANPUR

it Trorolt 1w qRA (fRdeTare)
warafa w@en, & fraw 377 % wiw
Aad Fo  Fo Ambrwd  firo
FTAY FT KT T AT TIT FT 64T
mFfe Fwar g fa¥ 1 maqgas
1976 ¥ FET WRAT FY TFOFT
qaegF| 7 a7x F f7ar ¢ 1 gay feafa
eard WIS g TE § | THY qINA
2500 Ffus qfamr fifes § 1 799
T ¥ oy qreetr aredt & oawr
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&3 waq WY 7€ I grag waAr w0 fora
§ 1 ¥7 W’T AT arag W& & AQ
srraar  fF g e F gERA § fag
geFRgca Iafas g 7 fwad
Tzt & AMT &1 LA ITAd I
aE |

14.30 hrs,

EMPLOYMENT OF CHILDREN
(AMENDMVENT) BILL—contd,

MR. DEPUTY-SPEAKER: Now we
take up further consideration of the
Employment  of Chiddren (Amend-
ment) Bill. Prof. Mavalankar, you
were already on your feet and you had
a'ready taken five minutes.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): While I was on my iegs on
Wednesday towards the later part of
the day, I was telling the House &nd
the Minister that there was no need
to gend this Bill to the Select Com-
miltee. 1 would have certainly like
it tu go to the Select Commitiee if it
were: a larger comprehensive Bill with
a number of provisions. But since it
is a very minor Biil it need not go to
the Select Committee. I want him to
take this opportunity on the cve of the
start next year of the International
Children Year to do something more
concrete and massive, in terms of ca-
tering to the needs of the children
who in millions are not only exploited
but harassed not only in India but in
many parts of the world. I was also
saying that the problem is aggravat-
ed by the fact that many of these
children are, as it were, self-employed
because they work in their own fami-
lies, in their own farms. Even the
children of landless labourers have
also to work along with their parents.
The problem is further aggravated by
the unfortunate fact that in. our coun-
try poverty necessitates the family
elders to draft into work the younger
ones not only below 15, but even of
Jesser age than ten, seven or eight
That is the difficulty. The whole pro-

Bill

b.em is, therefore, both open and hid-
den, both on the surface and in the
underground, and the difficulty is that
many countries and Governments are
not giving proper and adequate infor-
mation to the I.L.O. and other bodies
because they are sensitive to the pro-
blem They do not want to revea! to
thz outside world what is *happening
in terms of the unfortunate state of
affairs in their respective countries.
i'vorefore, the data is also not de-
pendable or reliable, But I hope Gov-
ernment will take concrete steps to
cnsure that the available data  be-
comes more reliable and dependable.
Only on that basis then Government
can go ahead in terms of necessary
legisliation.

T e question of a number of ille-
gally employed underage children is
roally perplexing because that total
is enormous. It is much more than
52 million children who are under 15
still employed as per the I.LL.O. sur-
vey. IL.O. talks about 52 million,
but jf vou take the children who are
illegally employed and are underage,
the number goes up much more.
Even hcre, right in Delhi, under our
nwn noe<e, and  in other larger cities
like Bombay and Ahmedabad, we have
a situation where children below
“ifteen or even below ten are em-
ployed in hotels, restaurants and
in all sorts of shop establishments.
Not only that, they have to work
for ten, twelve, thirteen, fourteen
hours a day, but they have no rest,
no holiday. It is all very horrible.
Therefore, I would like him to look
to all these aspects also when the
question of consideration of child
legislation takes place.

In the remaining few minutes, T
want to speak about two or three
points in a broad way. Legislation
on children, particularly on removing
the exploitation of children and see-
ing to it that the children are not em-
ployed until they are fifteen years
of age—such a kind of legislation is
always very difficult to implement.
Even if you have made a legislation,
what is important is that you go on
constantly educating public opinion
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and go on constantly regulating the
situation in a general way. I hope
that you will do that in India also.

I want to invite the attention of
the hon. Minister to the fact that in
our country poor people are com-
pelled to put their children in their
own units. As I have already told
you, if this is not done they will be
put to further difficulty. There will
not be anybody to support them.

Here, in this connection, I want to
jnvite the attention of the Minister,
probably he knows, to an institution
called the National Institute of Pub-
li= Cooperation and Child Develop-
ment. It had undertaken a survey
in Bombay. A Committee of experts
under their Institute made a survey.
They came to a very interesting con-
clusion. They said that total aboli-
tion of child iabour would simply ag-
gravate the misery of the poor, and
according to the study, what there-
fore. seems feasible and desirable is
the amelioration of adverse and un-
healthy conditions attendant on child
labour. The first thing is to get rid
of the difficulties. Heavy labour must
stop. Children should not be com-
pelled to work at night. Hours of
work should be limited. There should
be provision for holidays. Adequate
education must be guaranteed. If
these are done, legislation in terms of
prevention, legislation in terms of re-
gulation, and legislation in terms of
giving a direction to the country in
general will be possible. '

The International Labour Organi-
sation—ILO—had gone into this ques-
tion at great length. I am happy to
say that one of our Indian experts,
Mrs. Krishna Surendra Ahuja Patel.
has done good work on this. I had
the pleasure of meeting her and her
economist husband, Mr. Surendra
Patel, in Geneva earlier this year.
'~ and other experts went into this
question of child labour and some of
the conclusions which they had arri-
ved at are very damaging. The ILO
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report says that child labour prob-
lem is colossal. 52 million children
throughout the world, most of them
in Southern Asia and Africa and
other under-developed countries are
still working, although they should
not be working. The conditions of
their working are absolutely horrible
and the money that they get is not
more than a pittance. 42 million
children work for no payment in
family enterprises, mostly farming to
which I have already referred.

Now I would like to ask why the
Government of India have not so far
taken any steps to ratify the ILO
convention of 1976 known as the
Minimum Age (Industry) Conven-
tion. I find that as many as 13 coun-
tries—Cuba, Libya, Romania, Fin-
land, Zambia, West Germany, Costa
Rica, Netherlands, Luxembourg,
Spain, Uruguay, Poland and Ireland—
all of them small countries barring
West Germany, Poland and Nether-
lands—have ratified this convention.
I would like to know why the Gov-
ernment of India have not ratified it.

I hope when the Minister replies,
al] these points that I have raised will
be dealt with,

SHRI VINODBHAI B. SHETH
(Jamnagar): Sir, this problem of
child labour is very serious because—
out of the 52 million children which
Prof. Mavalankar referred to, 12 mil-
lion are in this country. In 1912 the
Federa] Children’s Bureau was esta-
blished to ascertain an expression of
nation’s sense of justice to children,
to women, to the backward people
and minorities. In this country
where there is so much unemploy-
ment, we have to employ even child-
ren on the farms, fields and factories.
About 87 per cent of them are work-
ing in rural areas. The children are
working in plantations, agriculture,
match factories, bangle-making, car-
pet-making, bidi-making, handlooms
and even power looms. This prob-
lem of child labour is neglected in
this country. We have got under-fed
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children with malnutrition. Dr. Mrs.
Lim visited India recently and ac-
cording to a report published in the
Times of India dated 18th August, she
said:

“There is a glow of happiness in
the eyes of the children of Asia
and Africa though their clothes
may be tattered, their stomachs
bulging and their arms and legs
thin and spindly.”

“..But there are ever so many
‘poor rich children’ who have no
grandparents to tell them stories
and no aunts and uncles to fuss
over them and extend affection.”

I should congratulate the Govern-
ment of India for earmarking
$ 100,000 for setting up a secretariat
to programme the work for the year.
We are celebrating Children’s Year.
I should congratulate the Minister for
bringing forward this Bill in this par-
ticular year. There is no organisa-
tion for the child labour and we would
be glad to see that the children are
not exploited.

The child is just one link in the
chain of development. Nutrition, me-
dical aid, employment opportunities,
pure drinking water as well as air to
breathe have to be provided simulta-
ncously. The children of this country
look forward, particularly the Mem-
bers of Parliament for the ameliora-
tion of their miseries. If you visit the
hotels and the restaurants at the rail-
way stations at 3.30 in the night when
the train is reaching, you will
find that the child is kicked up and
is asked to move on to the platform.
There is no soft hand moving over
his head for awakening. But for the
child of an aristocratic family every-
thing is ready, Milk is ready, car is
ready, public school is ready, teachers
arc ready and all the luxuries of life
are enjoyed by the children of an
aristocratic family. He is awakened
by the soft hand of the mother or
ayah. But these facilities are denied
to the children of a poor family.

Bill

Out of 52 million children in the
world, a good part of them—I2
million—are in India. Most of them
are denied the primary facilities ol
life. We have to discuss the problem
of infant mortality, birth rate,
orphanages, juvenile courts, desertions;
dangerous employment, °*accidents,
diseases, etc. Now, the question is
whether the States will oppose it by
saying that this comes within their
jurisdiction as they do in the United
States of America. We should request
all our States to cooperate apd bring
forward similar legislation which is
very vital, very important and very
timely.

There is an ILO convention on
minimum wage and age, 13 States
participated in that and they ratified
it. Unfortunately, the name of India
does not figured there. I would re-
quest the Minister to follow one of
the good examples of the Gujarat
Government that in the tribal areas,
if the parents send their children to
school, some stipend is given to the
parents. This is done in order to en-
courage them to educate their children
and not to send them to farms and
factories.

I hope, the entire legislation should
not remain in the statute book in
name but should be executed in
letter and spirit.

With these words, I thank you, Sir,
for giving me an opportunity to speak
on this Bill.

SHRI P. K. KODIYAN (Adoor): I
had expected the hon. Minister on the
eve of the International Children’s
Year to bring forward a comprehen-
sive Bill as a sort of gift to the child-
ren of India. But I am disappointed
that he has brought forward, as he
himself said, a limited-purpose Bill.
Under the existing Act, majority of
the working children of our country,
who are, of course, living in rural
areas and whose number according
to one estimate comes to more than
10.5 million, are not covered. They
are outside the purview of this Act.
T know that even the rural workers:
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are not sufficiently protected under
any trade union law and the question
of enacting legislation for the rural
workers is still under the considera-
tion of the Government. I do not
know how long the Government will
consider it. Perhaps the hon. Minister
might be under the impression that
children working in the rural areas
are not doing any hazardous job or a
job which is harmful to their health.
If he is under such an impression,
he is entirely wrong. We notice that
even in agriculturally advanced
States like Punjab, parts of UP and
Delhi, modern agricultural imple-
ments like threshers are being used,
in many areas children below 16 are
employed and many of them lose their
hands or limbs while working and
yet they are not provided any' com-
pensation. So, T would urge on the
hon. Minister that the majority of the
children who are working in the
rural areas should not be left without
any protection. If it is not possible
to bring the rural children within the
purview of the existing law, he should
at least consider the inclusion of
their protection in the proposed legis-
lation for rural workers.

Prof. Mavalankar referred to the
ILO Convention and the Convention
on Minimum Wage in Industry. 1
do not understand why the Govern-
ment of India has not yet ratified it.
Apart from that, I would like to point
out that in 1958 the Intermational
Labour Conference adopted a con-
vention on child labour and recom-
mended equal pay for equal work,
tull coverage under insurance scheme,
medical care and sickness benefits
and prohibition of overtime so that
the children can do home work and
undergo training. Considering what
has to be done by the Government
of India for the sake of children who
are working in this country, I would
say that what we have done is quite
inadequate and the Government of
India has to come forward with much
more concrete measures to protect the
interests of children.
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I should say that even the existing
Act is not properly implemented,
there is hardly any prosecution, there
are ever so many industries, parti-
cularly small-scale industries, where
children are employed in violation of
the existing Act, they are exploited,
and they are paid extremely low
wages. Yesterday an hon. lady Mem-
ber from Tamil Nadu was referring
to the match industry and the pro-
duction of crackers in Sivakasi, where
about two lakh people are employed,
out of whom 80 per cent are children.
Since these industries use harmful
chemicals, many of the employees
develop bronchitis or tuberculosis,
and there is no protection for them.
1 do not know what the Labour
Department of either the Centre or
the State Government is doing for
these children. It is a sorry state
of affairs. Take, for example the
carpet weaving industry in Srinagar.
When I was going through the news-
paper, I came across a report that in
one carpet factory in Srinagar about
3000 workers are employed, out of
whom 50 per cent are children be-
low 14 yvears of age and there is no
record kept. According to the rolls
of the carpet factory, these 1,500
children are not employees at all.
So. there is no need for the employer
to pay compensation and they are
paid only at the rate of Rs. 1.50 per
day. Similarly, there is a handicrafts
industry in Kashmir where about
9000 people are employed and majo-
rity of them are children. As in
the case of carpet factory, here also
there is no record, the employer is
not responsible and the Government
does not care. 1 am only giving
two instances, but there are so
many other instances 1like this.
Even in Delhi, according to the old
municipal survey, there are about
15000 unregistered workshops and
other establishments where children
are employed and in some of the auto-
workshops they are employed for 9
to 15 hours a day and paid at the
rate of Rs. 1.50 per day, and in the
walled city, according to the report,
they are paid only one rupee per day.
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I do not want to give more instances.
‘What I am saying is that even the
inadequate enactment that is now in
force to which the hon. Minister has
come to make amendment, is not en-
forced. There is no enforcement
machinery. Therefore, I would sug-
gest that there must be a separate
cell in the Ministry to see that what-
ever law exists is implemented.

Then, I would also like to suggest
that it should be made obligatory on
the part of the employers that child
employees under the age of 14 should
be given facilities for education. This
should be made obligatory on the
employers because these children are
denied the normal facilities. They are
denied educational facilities, they
are also out of the other welfare mea-
sures like the mid-day meals pro-
gramme, recreational programme, and
medical check up in the schools. These
benefits a child gets normally if he
goes to the school. Therefore, it
should be made obligatory on the
part of the employers to provide for
their education. According to me,
denial of education to our children is
the greatest social injustice that we
can do to children. We are destroy-
ing their future and we all say that
children are the assets of the com-
munity, and they are the future citi-
zens. But we are not providing even
the minimum facilities for the child-
ren in our country. Therefore, I
would request the hon. Minister to
consider the suggestion and make the
necessary amendment, and without
much delay come forward with com-
prehensive legislation which would
bring also the children working in
the rural areas under the purview of
the law.

With these words, T conclude.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Mr. Deputy-Spea-
ker, Sir, whatever the ILO or any
international organisation or national
organisation or any big man to what-
ever extent he is-kind or social, says,
the country as it is today is bound

Bill
to employ children below 14 years

of age.....The socio-economic condi-

tions of the poorer people compel
them to send their children to get
some employment. Sometimes the par-
ents take the children to individuals
and institutions to get their boys and
girls employed. This is the, situation in
India, this is the socio-economic con-
dition of our nation.

Whenever a law is to be passed, it
should be according to the needs of
the society and the economy of the
society, not according to the desire
expressed by any international orga-
nisation or the example of a small
country where the entire population is
controlled by the State. So, while
supporting this Bill as a welcome
measure, | am afraid that in imple-
menting it, the Minister will be put
to difficulties.

Big men say many things. One big
man, very philanthropic, Mr. A. B.
Thakkar, had been to Orissa and
he compelled us to have free and
compulsory education. I was in charge
of education then. 1 said: “Primary
education is free, no money is charg-
ed. but I cannot compel the people
to send their children to school. If
1 cannot feed the children who are
not fed by their parents, it will not
be socially and administratively pro-
per for me to compel anybody to
send his children to school”  Mr.
Thakkar, who was very sanguine
about free and compulsory education,
especially in the district of Koraput,
a predominatly Adivasi district, final-
1y had to agree to my suggestion. So,
in Orissa, the socio-economic condi-
tion being such, I do not think that
such a law, that children under the
age of 14 should not be employed,
should be passed, although I support
the Bill.

I will give another example, After
independence, our political leaders
were very sanguine about prohibition.
Just after independence, there was
a circular from the Central Govern-
ment that toddy tapping must be
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stopped. In our State, the Chief
Minister was very Gandhian, and he
had to stop it, but | objected strongly.
1 said: “If you stop toddy tapping,
you stop the income of a particu-
lar set of people. Unless you make
alternative arrangements for these
families, you should not do it.”

But they did it and the people
complained after three or four years
again that this toddy tapping in some
form or other was allowed to be done.
So, I say that while the Minister
would operate the Act, he should
look to the socio-economic condition
and he should at least make some
allowances in this regard. With these
words, I resume my seat,

15 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TweNTY-FOURTH REPORT

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): I beg to move:

“That this House do agree with
the Twenty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 22nd November,
1978.”

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Twenty-fourth Report of the
Committee on Private Members’
Bills and Resoultions presented to
the House on the 22nd November.
1978.”

-The motion was adopted.

——
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1501 hrs.
PADDY PRICE (FIXATION) BILL®

SHRI RAJ KRISHNA DAWN
(Burdwan): I beg to move for leave
to introduce a Bill to provide for
establishment of a Paddy Price Stabi-
lisation Corporation for fixation of
price of paddy every year and for
matters connected therewith.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for establish-
ment of a Paddy Price Stabilisa-
tion Corporation for fixation of
price of paddy every year and for
matters connected therewith.”

The motion was adopted.

SHRI RAJ KRISHNA DAWN: I
introduce the Bill

JUTE PRICE (FIXATION) BILL*

SHRI RAJ KRISHNA DAWN:
(Burdwan): I beg to move for leave
to introduce a Bill to provide for
establishment of a Jute Price Stabili-
sation Corporation for fixation every
year of jute prices and declaration
thereof and for matters connected
therewith.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to jintro-
duce a Bill to provide for establish-
ment of a Jute Price Stabilisation
Corporation for fixation every year
of jute prices and declaration there-
of and for matters connected
therewith.”

The motion was adopted.

RAJ KRISHNA DAWN: '
introduce the Bill:

—

dated 24-11-78,
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 19)

SHRI R. D. GATTANI (Jodhpur):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI R. D. GATTANI: I introduce
the Bill.

STATE BANK OF INDIA (AMEND-
MENT BILL*

(Amendment of Section 21)

SHRI SAUGATA ROY (Barrack-
pore): I beg to move for leave to in-
troduce a Bill further to amend the
State Bank of India Act, 1955 (Act
23 of 1955) to provide for representa-
tion of employees and Officers on the
Local Boards of the Bank and for
other matters.

MR. DEPUTY-SPEAKER : The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
State Bank of India Act, 1955 (Act
23 of 1955) to provide for repre-
sentation of employees and Officers
on the Local Boards of the Bank
and for other matters.”

The motion was adopted.

SHRI SAUGATA ROY: I introduce
the Bill.
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STATE BANK OF INDIA (AMEND-
MENT) BILL®

(Amendment of Sections 43 and 50).

SHRI SAUGATA ROY (Barrack-
pore). I beg to move fore leave to.
introduce a Bill further {o amend the
State Bank of India Act, 1955.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
State Bank of India Act, 1955.”

The motion was adopted.

SHRI SAUGATA ROY: I introduce
the Bill.

HIGH COURT AT ALLAHABAD
(ESTABLISHMENT OF A PERMA-
NENT BENCH AT MEERUT) BILL*

st SR AFW (A@) ¢ IUTEAN
warRg, & geara Fxat g fF gamETe
feq S ATATAT F1 OF TqTHT ATTNS
FI AT H AT FT IJqEY FIA ATA
fagas &1 guenfoa s 0 sEfa
Al e

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the estab-
lishment of a permanent Bench of
the High Court at Allahabad at
Meerut.”

The motion was adopted.

ot Femw www ;- F fadaw go-
worfoe FTATE 1

dated 24-11-78,

*Published in Gazette of India' Extraordinary, Part II, Section 2.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

DR. KARAN SINGH (Udhampur):
I beg to move for leave to introduce
a Bill further to amend the Consti-
tution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-

duce a Bill further to amend the

Constitution of India.”

The motion was adopted.

DR. KARAN SINGH: I introduce
the Bill.

CONSTITUTION
BILL*

(AMENDMENT)

(Insertion of mew article 414)

SHRI ROOP NATH SINGH
YADAV (Pratapgarh): I beg to
move for leave to introduce a Bill
further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI ROOP NATH
YADAYV: I introduce the Bill.

SINGH

NOVEMBER 24, 1978

Billg Introduced 34

CONSTITUTION
BILL*

(AMENDMENT)

(Insertion of wew article 3324)

SHRI ROOP NATH SINGH
YADAYV (Pratapgarh): I beg to move
for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI ROOP NATH SINGH

YADAV: I introduce the Bill

SALARY, ALLOWANCES AND
PENSION OF MEMBERS OF PAR-
LIAMENT (AMENDMENT) BILL*

(Amendment of Sections 3, 4, etc.)

SHRI PURNANARAYAN SINHA
(Tezpur): I beg to move for leave
to introduce a Bill further to amend
the Salary, Allowances and Pension
of Members of Parliament Act, 1954.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954.”

The motion was adopted.

SHRI PURNANARAYAN SINHA:
I introduce the BiH.

*Published in Garette of India Extrsordinary, Part II, Section 2. dated
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CONSTITUTION (AMENDMENT)
BILL*

{Amendment of Article 21)

SHRI G. M. BANATWALLA:
(Pounani): I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

' MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI G. M. BANATWALLA: I
introduce the Bill.

CANALISATION OF RAW JUTE
PURCHASE BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittoor): [ beg to move for leave
to introduce a Bill to canalise pur-
chase of raw jute through the Jute
Corporation of India Limited with
a view to ensuring remunerative pri-
ces to the jute growers and steady
supplies to the jute manufacturers at
stable prices. :

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to canalise purchase of
raw jute through the Jute Carpora-
tion of India Limited with a view
to ensuring remunerative prices to
the jute growers and steady supplies
to the jute manufacturers at stable
prices.”

The motion was adopte‘d;

SHRI P. RAJAGOPAL NAIDU:
I introduce the Bill.

CONSTITUTION (A.MENDM!IN'I")

BILL*

(Amendment of Eighth Schedule)

SHRI SAUGATA ROY (Barrack-
pore): I beg to move for leave to
introduce a Bill further to, amend the
Constitution of India.

MR. DEPUTY-SPEAKER : The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI SAUGATA ROY: I intro-
duce the Bill. |

15. 05 hrs.

TRUSTEESHIP BILL—
Contd.

INDIAN

by Shri Arjun Singh Bhadoria

MR. DEPUTY SPEAKER: We
now take up further consideration of
the Indian Trusteeship Bill moved by
Shri Arjun Singh Bhadoria. Shri
P. Rajagopal Naidu to continue his
speech.

SHRI P. RAJAGOPAL NAIDU:
(Chittoor);: Mr. Deputy-Speaker, Sir,
I was saying the other day that even
the trusts created traditionally were
degenerating and, therefore, unless
they were regulated, it was not possi-
ble to run them properly.

In this Bill, the mover has been
inspired by Gandhian philosophy and
he wants to create all the properties,
specially the companies, into trusts.
His main aim is that the person can
earn but, after earning, he should not
have the authority to spend as he
likes. Therefore, he wants all the
income to be entrusted to the Go-
vernment. It is a good principle.

*Publisieq in Gazette of India Extraordinary, -Part II, section % dated

24-11-178.
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The other thing which has been in-
corporated in this Bill is that the
employees should not ask for rise in
wages. I have attended one Con-
ference of the tele-communication
employees. They have said there that
the Leader of the Congress (I) and
also the Janata leader want the
employees of the companies, the
Railways and others to wait till the
income of the rural population grows.
But they were against it. Here, if
they adopt this principle, then they
have to wait because 80 per cent of
the population are not getting any
income. It is necessary to make their
both ends meet. Is it, therefore, not
necesary now for those who are orga-
nised, who are demanding more sala-
ries and who want to have the lion’s
share of the resources of the country,
to re-think and see that they do not
demand higher salaries till the in-
come of the rural masses, other wea-
ker sections and other labourers and
workers in the country grow? It
is a good principle. There must be
equalisation in income also.

PROF. R. K. AMIN (Surendra-
nagar): I am sorry to interrupt. Shall
I introduce my Bill?

MR. DEPUTY SPEAKER: We
cannot go back now.

SHR] P. RAJAGOPAL NAIDU:
Then, it says that the employees will
have to participate in the manage-
ment. We all want it. It is a com-
mendable Bill. I do not know why
landed property has been excluded.
Even if the landed property is brou-
ght in this Bill, it will be better.
Every property must be created as a
trust and the trusteeship should be
created. If you want to bring the
landed property and other properties
to be within the purview of this Bill
then it is quite necessary for the
House to consider it in detail. There-
fore, I think, it is better to send it to
: the Select Committee. Though it may
° be late, the Minister may agree to .
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waive the rule and see that it is sent
to the Select Committee.

&t Juaw  (afar) : mAE
IqTeqer wged, & AT oo fag v
w3t gra wega gee faem Y eqraar
g geavaedy fawal 1 Sqaw F@
o fadas &1 gwga @ & fay
GIrATE |

qFAET, 99 5A% (7 & qeq tawg

9T FF, A1 A ¥ FgAT W@ §
g 7¢ & f% wa & agq awa ogo g0 famg
F1 Foqar &1 ¢ 47 fF g gare

fora g7 71 37T, IAF AT GRS
AT WX ATAERET qHIT F®1oqfe-
FOOAT FHA AqTE, IaE AR FOTG
FATHATE ) TATS &1 FITT TTHT ATE—
T 79 ¥ TS gaATE, IO FNT W
B WTERTY Foqad o, {67 wea ®
ATHE &I FoqAT HE—UF awifAw
THTIATRKY GO &1 AT ®7 F0q |
FfFm qrET TuT FAT ), W F
fafym @t ¥ a1 wvaw gr—zw
wreg ¥ owgTewT  aeY St 7 oo
oA qfwer Tt &1 A famsr w5
AT FT Lo TH FAIEI FAT 7 T4-
qq7 T8 737 & fagas ¥ §7 ¥ yegq
fear—& &9 § gz IqHT 41 FAT
AEATE | qF AGEW §—I fagaw
A g WY & AT TYo TR ¥H
#gare ¥ g w® | FfEw IR woy
faga® & T8 41T F71 Uz I faaAT
f& qox 3w ¥ a7 WIS & fawmar
& fazra & foQ ag =l @ f5 qamer
Fafrant § gaFq@ 3 Y

@ gy § R qw §o aEn

*:.'t%quﬁwm%ﬁ
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TO @ FT WIOH! JATAT AEAT E,
ag fears §—

‘THE COMING STRUGGLE FOR
TRUSTEESHIP’

19-12-1929 # ‘“‘gfwd”’ ® =g
t=ar T g1, s IIATAT TAT 97 tF
qg “dva”’ &1 i afuqis §r s o,
IFFT AT FAAT g7 |

“If we analyse the functions of
the Vaishya (businessman) of the
ancient times, we find that he was
assigned the duty of production and
distribution, not for personal gain
but for common good. All the wealth
that he amassed, he held as a trustee
for the nation”.

gifaT frar 7 war 2—

“Let us live and be prepared, if
it comes to that, to sacrifice our-

selves for the common good.”

TEN FF AT T AT IH FF T—
I qfwrer 47 fF 9 §3 A 3%
FeTTeT AR faawor ¥ qrg7 T ar @y
Wl FEE ITH A7 Ierfed g Y,
T I Ayy syfeara g ey & forg
TEY @T 7, 7few ITH GATT F 3T
¥ fa7 T 3% —3q Az ¥ ofc-
FNAT I§ AT 4T |

I 16 FI7T dar gIe-
ITEAT ArEA IMW H swEqHafa
TET AT | TR FT G 47 TR
#1¢ AT arfas 179 H—gqT &, Mar
g, Trgaw H—fwdr W gakar & gr
aT<E 7 7g TG 727 F g7 WY qqy
TF F grq ¥ gWT @ 4 oafe miy
TquTav 1 9Fq O AT 9T 5 Tereq
AT T aTe F Ay q7 {7 qg
A FT AT FNMGX | AfFA IeFy
Ny A ) A W wisg gacd
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AR 7T § a7 & f& gamr @ 5w
& | ®F AWM A qgr 7 &Y fF qg S
T—HTY oYY qF TTH HT TSATMEF
ey 1 ag g ara § fF ag asan-
fayF 37 T &, 7L AT 9T TAATH,
g S|M T §F & Al
- AR T &g I9g AT,
¢ difvae § 9, A o gug faw #
YT #Fgd 4, gr 491 21K 59
F1 g7 T HTEAA g O agh aC o
T FAIT & G AT qF T ATy A7
T TR 72,98 FHANH AL, TAT AL
FEAT & AR FHT@ A aTAT JHAA
F dfcfee T g @war | &
% a8 g e ¢ % fegem A
qTfHeT & qEaTR F1 gAY T HN Tt
% fr fergeam & dofafa ag & =Ted
¥ o qawraT agi Tl O | 56 AT
1 0 7Y Fre & i ag T A AT
ot FIfF AT FT FO q°7 4 | A
3w 57 aTd Y QT G T ]
fir o= AT F 9 § &Y SaTar ¥ AT
g7 frar oy | e Fog A IFE,
HTY 43 34 5 99 50T 15 70, 1947
F WG Bl &< I W@ 9, ar 7w
qf@e #1 T tfgga € ? SERr
dfea 45 FT T A 9 AR AT
fater of@ = fqaq 288 FIT
7 A & 1 39 $fag #1 [ A ;N
g ? geifag wiw o 7 oF fawe o
faar a1 fF @At & v 7€ A
ITFTIANGOE, NUFAITIFIH
2, 39 g7 &1 TRwE 9§ &1 faaew
gq # 1T Il 7K 39 F A7 AT
FI, 40T HTEHT FTHTEF a1 A1(GT
X WaF AL AT A1Ey | gAY
ag o faldTF § a8 WA T R
R/ 5 fagas & I # & o gema oy
JEATEF AT $Y AT AgAT § | WK
I § TF F A ATCHA, JT IgT WSS
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I grft | A<y gerr ag @ e ow fas
' FwE §ug w0 ¥ fag, o WY
¥ &7 § w7 QX AN { S wng A
¥ fao, e frar amo Wi s
THe2T faT JTT WX 9 uF TF TR
HTC, a9 g g o fqunw ow
g ¥ ATC 1w T @ F1 F qH
Y &, 3 aga T T R

g0 A & ag wg1 wrgAr § f
g MM F-AINT W R AT

Ty & @@ 9y € e oad oew
gW g wrT W S oTro Afgar ¥
&7 91 WX Y 37 fa= & shofaw &
W Lo Wi wron § frar g, e A &
ATT F JTAA TEAT ITAT E, Tro Ay
I ag FFT €T ¢

“Mahatma Gandhi had once said
that when India became free, all the
capitalists would be given an oppor-
tunity of becoming statutory trus-
tees. The Bill seeks to provide such
an opportunity to the owners of large
companies and proposes necessary
provisions {or the democratic man-
agement of the resultant trust cor-
porations in accordance with the
principles of trusteeship formulated
by Gandhiji. The provisions of the
Bili are intended to usher in peace-
fully an era of a socialist society. As
the Planning Commission has ob-
served in the Second Five Year Plan,
a socialist society is built up not
solely on monetary incentives but
on ideas of service to society. It is
necessary, therefore, that the wor-
ker should be made to feel that he
is helping to build a socialist State.
The provisions of the Bill are ex-
pected to promote jncreased produc-
tivity by giving the workers a sense
of full and intelligent perticipation
ir. the processes of production, pur-
chases, sales and investments of the
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enterprise. This Bill is not a com-
pulsory but a permissive measures
enakling the present owners of large
companies to transform their exist-
ing titles based on absolute rights
inte trust ownership.”

T IW T AT AET &RIT, THFTL & 99
3 Td. WU §98T ¥ WU IUT AT
FAT | TTRT AEAFLY T q@
o &Y & f& 99T €W, s°% wfiwrdr
g, @ 1 nfeea mfefadmw  grm,
ga+ wiiw 2R )

“This Bill is not a compulsory but
a permissive measure enabling the
present owners of large companies
to transform their existing titles bas-
ed on absolute rights into trust
ownership.”

IHET §IZa F Fgi & 5 WO qE
Zrn fF gy AT sfowe 7o a6 >
F1 AT qSAT, IT & FT AT T |
fearzw 2z wTw fafog & fame #y
i ag fo=eft &7 atzorrg § av g &
groong 2 ar faly T 7 gemE @,
fg aaTe w7 feay s @g AT
Fre@E ¥ arfasw &) off graar ot
)7 o qogT F1 F qEE ol Wk
aTferF st AgT Y ag WA w T T4 6
fF 3 AT FTTET F FHIE H WTF W
g

oY S wgerEmw (AWR)
afe @ a1 A

o I : A7 vRTEE N Ty w0
HTAAT TEW | QAT G { y@ -
Hrfer e oy Sy, saeY s
iwwnwﬁﬁvﬁm AT |

The best is t}nt where there h no

Government,
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A ad qTRTT A @Y § i Wk
FH T8 § | wgfree Afmhey §
o 7g faar § —

In a communist society, in the lar-
ger context, at the end the State
witherg away.

et Sz e w1 @T O | AfE

1Y AT Jet IAFT &1 99 Y J@T

foam & aur @99 o | g g

i ¢ f& gw wifas @t & A

dT @ &, Avar wrfaw feafa w1 woaa

gl #T @ & afer onfooim & qwe

# &% gv § A7 99 av g au-fay

JUT ALY EWT aF aF aAg a9 U

#F FF TG g | TAIAT IR qTEA

q ey S Y fa=roaT # faar o

Fg1 % ™ T7g F FTA @ I 5

A5gT 9g quA & & Fre@m #71 Arfaw

g AR wifes qwet F AH @A A

¥ ¥ fau ot fasmm w1 (swewm)

&% & ag a9 T WIEIT A g |

fF = # 303 ¥ a9 ax Ffaew Fw

gan, wrEt & e & faan ) famaem

F AT A T Foor T fomr | gwW o

F fau I ardw @ €| AT

AqETeAT Ay S A A faT fear gaw

2o W‘I’ E) gfqarfea

fear | z@ e & fagiw = Y

g ¥ oY wew fagrd awEdt F

fadas o fear, ag @& =T,

st Sttt wAtfeew ¥ qw foram, ag @ 7@

T | w9 7 s Wi A & aga

qurs a1 o SR ag fadaw dw

o THsY fag 7 st oF fadas aw fwar

2, #3 oft o fadas qw far R

i § & fraza w3t Tngar g &
= fadaw f 6 Wi ¥ fay Swwa
gz ¥ fao swmaT S1@ )

3089 LS—12.
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Ry § @ fadas sT
T F@TE |

SHRI VASANT SATHE (Akoija):
Sir, I take this opportunity to whole-
heartedly support the Bill which has
been introduced by Shri Arjun Singh
Bhadoria and Dr. Ramji Sifdgh. Ac-
tually, I feel that this Bill, although
it has been brought by two eminent
private Members, will prove to be the
test of the bona fides of the Janata
Party, because the Janata Party in its
manifesto has said that “the Janata
Party is dedicated to the task of build-
ing up a democratic, secular and social
State in India on Gandhian principles.”
This is the manifesto. If this is irue,
then this concept of trusteeship is the
first small step to bring in that Gan-
dhian Social State, because what Gan-
dhiji had to say about it is this. On
31-3-1946, he said:

“Supposing India becomes a free
country, tomorrow all the capital-
ists will have an opportunity of be-
coming statutory trustees. I would
be very happy indeed if the people
concerned behave as trustees. But
if they fail, I believe, we shall have
to deprive them of their possessions
through the State with the minimum
exercise of violence.”

Mark Gandhiji's words. He said:
“That is why I said at the Round-
Table Conference that every vested
interest must be subjected to scru-
tiny, and confiscation ordered where
necessary, with or without compen-
sation, as the case demanded.”

This was Gandhiji's concept of
trusteeship. While Gandhiji was alive,
Prof Dantwalla had sent him a draft,
i.e. to the Aga Khan Palace in Pune
where the former was detained; and
this has been published by Jayapra-
kash Narain to whom the original
was given by Prof Dantwalla. It is
with the National Archives now. It
makes -very interesting reading, be-



355 Indian Trustee-

[Shri Vasant Sathe]

cause the very first clause of this
draft says:

“Trusteeship provides a means of
transforming the present capitalist
order of society into an egalitarian
society.”

Transforming the present capitalist
order of society into an egalitarian
society gives no quarter to capitalism,
but gives the present owning class an
opportunity to reform itself. It is
based on the faith that human nature
is never beyond redemption. This
Bill only makes this transformation
optional. Gandhiji himself said that
if they failed to come forward volun-
tarily, you can do it by statute, and
by using even minimum  violence.
These are Gandhiji's words. (Inter-
ruptions) I will again quote his words
to you, if you want. He said:

“I would be very happy indeed
if the people concerned behave
as trustees. But if they failed, I
believe we shall have to deprive
them of their possessions through
the State, with the minimum ex-
ercise of violence.”

The State has to take over, and if a
little force is required to be used,
Gandhiji was in favour of that also,
for transforming the capitalist society.
The main thing which Gandhiji
wanted was the abolition of the
capitalist structure of society. It was
the very basis of the whole Gandhian
economics.

You now talk of Gandhian socia-
lism. Everyone agrees. Surprisingly
in the Janata Party, in spite of diver-
gent constituents, everyone seems to
agree on Gandhian socialism. Chau-
dhri Charan Singh agrees on this. Mr.
Atal Bihari Vajpayee himself last
time moved this very Bill in 1975,
saying that this was in keeping with
the Upanishadic teachings and Bhara-
tiva values. And George Fernandes
had moved this Bill. While moving
this Bill he had said in 1989 that
the object was one of ushering in,
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pecacefully, an era of socialist society.
First and foremost, it was Dr. Ram
Manohar Lohia who had introduced
this Bill. So, you do not see any
difference on this. Why, then, are you
vacillating? It is a most innocuous
step. Only those companies which
agree voluntarily, will become a trust
or trust corporation; and the workers
and the management will have pro-
portional representation on the pan-
chayat of management. This is the
essence of this Bill. In the under-
takings which have been taken over.
and also under the Industrial Deve-
lopment and Regulation Act which is
dealt with by the Ministry headed
by Mr. George Fernandes, this concept
can be introduced, if you are serious
about it. 1 challenge you now: don’t
beat about the bush. Yesterday, while
talking on the bill on prostitution,
cveryone said that unless the socio-
economic structure of the society was
altered, since the law of demand and
supplvy continued under the capita-
list system. nothing could be abolish-
ed; even the selling of the human
body will be subject to the same
law of demand and supply.

Therefore, structural changes on
cconomic system have to be brought
about. You sav that there is no
prostitution in the Soviet system or
Chinese system or the Vietnamese
system. Every one who spoke on that
said that. Every one said that their
system is different and therefore no-
body is required to sell anything only
for the sake of price.

15.30 hrs.

[SHriMATI ParvaTHT KRISHNAN in the
chair]

I would like the Government really
to come forward with its own Bill
keeping in view this innocuous Bill
moved by Shri Arjun Singh Bhadoria
and Dr. Ramji Singh and introduced
earlier, as I said, by Dr. Ram Mano-
har Lohia, Shri George Fernandes and
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Shri Ata] Bihari Vajpayce: ] chal-
leng~ this Government that if they
dp not thing about it seriously, we
will come to our own conclusion. I
believe, you will get away from non
issues.

MR. CHAIRMAN: Just one minute.
Will you please resume your seat?
Th2 time allolted for this Bill ig
over. Since the Minister has to reply
and the mover is also there to speak,
I would like to know whether the
House agrees to exiension of time,

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: For how long?

SEVERAL IION. MEMBERS: Half
an hour.

SHRI VASANT SATIHE: This Gov-
ernment for the last 20 months un-
fortunately has got itself entangled
on more than onc issue. They never
sat together to formulate a proper
economic policy and ask the whole
country, Opposition and every one to
come here, sit together and let us
work out the economic policy toge-
ther. Your real enemy is not here.
Your real enemy in this country,
every one of us, is these vested in-
terests, the capitalist system. Unless
we put all our energy together, the
entire nation, we cannot do away
with this system. No single party can
do away with this system. They are
so well trained that they have a
league with foreign multinationals,
capitalism and they will try to do
everything in their power to see that
you do not shake them or remove
them. Therefore, the entire energy of
political wisdom will have to be pool-
ed together, harnessed together to
remove this capitalism from the face
of our country. Are you willing to do
this? This is the question. Here is a
small test for you. I agree with you
that let us circulate this Bill for
public opinion throughout the coun-
try. But, in the meantime, plcase
show your bona fide on this Bill. the
least of a socialist step, because it has
been made optional wunlike what
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Gundhiji wanted. Gandhiji wanted it
to be statutory. These two honoura-
ble gentlemen have made it optional.

MR. CHAIRMAN: At the moment
the Bill of one hon. Member only is
under discussion.

SHRI VASANT SATHE: Why re-
peat the whole thing? Identical Bills
were there. What is the seriousness
that the Government attaches to this
matter? None of them are here. I
think the Primce Minister himself, as
a Gandhian, should come and say
what he wants to say on this Bill.
Atal Bihari Vajpayee and George
Fernandes should have come. The
Government is showing callous at-
titude; they are not serious about it.

AN HON. MEMBER: There is a
Cabinet Minister present and there
are the other Deputy Ministers.

SHRI VASANT SATHE: | accept
that they represent the wisdom of the
government together. But that is not
the way to treat this. Therefore, I
should like to conclude by saying:
here is a challenge to the govern-
ment’s bona fides and if on this they
fail, hereafter they should not talk
of socialism. much less Gandhian so-
cialism. I tell them: do not be hy-
pocrites. With these words, I con-
clude.

MR. CHAIRMAN: The time for this
Bill is over. But I have got the names
of two or three members who want tn
speak. I suggest that they can speak
when the next B! s taken up,
which is more or less on the same
line. That Bill will be reached if this
Bill is withdrawn. The hon. Minis-

ter.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Madam Chairman, on behalf
of my esteemed colleague the Law
Minister who has been hospitalised,
please permit me to make a few
submissions. I concede at the outset
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that the object of the Bill is very
commendable we cannot deny that
appropriate steps should be taken to
remove disparities in  society and
bring about socialism in a peaceful
manner. ' It has been so clearly indi-
cated in the preamble to our Consti-
tution and as hon. Member Shri Sathe
pointed out it has been the object of
the party which this government re-
presents. It is true that we have
opted for a democratic secular, socia-
list society. All of us have taken an
oath to achieve that object. But so
far as the government is concerned,
it has also agreed to bring about that
desirable system of society through
Gandhian methods. What is the
Gandhian method is rather under de-
bate among many philosophers and
writers who have studied Gandhiji
deeply. If we study Gandhiji’'s works,
we would find that he is so dynamic
a man. He had a practical approach
to problems. Therefore it is possible
to cite passages from his works which
may apparently seem to be contradic-
torv. Earlier Gandhiji thought that
trusteeship system should be entirely
based on the volition of the rich
owners. But as Shri Sathe has pointed
out, Gandhiji was later on leq to be-
licve that if the owners were not will-
ing to part with the benefits of their
property or not used it for the welfare
of the people in general, then it will
be necessary in the first instance for
the people to have satyagrah to
compel the owners to use the benefits
of the property for the people in
general. In the second instance if
such salyagrah had failed, then the
Government should step in and,
therefore, Shri Sathe has pointed out
some of the details which Gandhiji had
suggested in one of his later state-
ments. So, we have to take the
views of Gandhiji in its proper pers-
pective and sce what actually he had
meant. When he had spoken of
trusteeship, he had in view the big
industrialists, rich people including
Rajas urrd Maharajas who were hold-
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ing property at the expense of the
poor people so that there had been
much disparity in the status of dif-
ferent people in society.

In 1931 when the Karachi Resolu-
tion had been adopted by the Indian
National Congress, certain changes
were sought to be introduced to re-
duce such disparily. Then the Plan-
ning Body, National Planning Com-
mittee, was set up by the Indian
National Congress under the Chair-
manship of late Pandit Jawaharlal
Nehru where different aspects to-
wards that end were considered. But
unfortunately, the final report of the
Committee did not see the light of
day, because in the mean time war
had broken out and during the
August Mcvement the leaders were
sent to prison,

SHRI DINEN BHATTACHARYA:
It was initiated by Netaji Subhasi
Chandra Bose,

DR. PRATAP CHANDRA CHUN-
DER: It was initiated by Netaji Su-
bhash Chandra Bose but Panditji
was the Chairman of the National
Planning Committee as far as I
remember. Anyway, that is not so
very important. What is important is
that when the country became inde-
pendent and the new Constitution was
adopted in 1950, the basic objectives
were incorporated not only in the
preamble but also in various pro-
visions relating to fundamental rights
and directive principles. If these fun-
damental rights had been properly
enforced and the directive principles
properly carried out, then by this
time we would have achieved cer-
tain measure of socialist structure in
our society through peaceful me-
thods. Unfortunately, that was not
done and we have seen how in many

cases such “indamental rights have
been trampled upon and directive
principles have been given mostly

lip service. So, we have not progres-
sed far towards the achievemen! of
our socialist objective. Now, the
question is whether this particular
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Bill will achieve the purpose which
the hon, mover has wanted us to
achieve, Let us see what meaning of
trusteeship has been sought to be
introduced through this Bill by the
hon. mover Shri Bhadoria. According
to him, as he has discussed, from
notes I find that trusteeship consists of
the following elements:—

1. Variation of the capitalist sys-
tem into socialist system of equa-
lity.

2. Ending individual property by
all means.

3. Avoiding accumulation of pro-
perty for selfish purposes.

4. Creating goodwill between ca-
pitalists and workers.

5. Production of only those things
which are required by society and
'lo the extent to which the society
‘needs them,

Now to introduce these ideas in
general, the hon. member has intro-
duced this Bill and I understand hon.
member Dr. Ramji Singh also has
brought forward a similar Bill. There
may have been support from both
the quarters, I quite appreciate the
intention of the supporters. But the
real auestion is. will the objective
which the mover has spelt out be
achieved through the provisions of
this Bill? If not, the real purpose will
not be served and the Bill will Ire al-
most a dead letter or will not be in
a position to be implemented, so that
the purpose will be lost.

Let us examine some of the ideas
behind the Bill. It has been suggest-
ed that there is a similar provision
in England whereby in the Industrial
Common Ownership Act, 1976 passed
by Parliament in the UK. there is
provision for providing advice to si-
milar bodies, The UK. Act can be
taken advantage of by three types of
bodies: (a) a company which has
no share capital, a company limited
by guarantee and bona fide coopera-
tive societies; (b) a society registered
under the Industrial and Provident
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Fund Societies Act 1965 to 1975; and
(c) any association where all the
members are employees of an asso-
ciation and the association is control-
led by a majority of them. You will
notice that the present Bill has no
similarity with the UK. Act because
this relates to ordinary ¢ompanies
actuated by profit motive and require
investment of capital by private ner-
sons. Mr. Sathe pointed out that
Gandhiji wanted compulsion in the
matter of trusteeshin. This Bill cer-
tainly falls far short of that. It is
purely permissive in character and
there is no compulsion behind it.
It is now to be thought whether the
capitalists who have amassed hard
earned money and want to derive
more profit out of such money which
has been accumulated will be at all
inclined to part with their cont.ol
over the company and utilise that
money for the general good kLecause
it is said that the profit of the propos-
ed institution will have to be given
over to the Government of India, In
other words, the pnrofits would not go
to the persons who are actually bring-
ing their money for the purpozse ‘.f
industrial development. Is this rea-
sonable or based on general psycio-
logy of the people? If there is an
industrialist who has sufficient money
with which le wants to benefit the
common people. ar the nresent mo-
ment he has got suilicient machineiy
to help him. He can declare a trust
of that money. There are many top-
ranking industrialists who have crea-
ted such  trusts, whether they are
family trusts or charitable trusts and
they invest their money openly know-
ing that this money will be utilised
for certain objectives which may not
serve them. Of course, many have
criticised this operation also because
they feel this is one way of cvading
income-tax, Even if we accept that
the motive is quite good, private mo-
ney can be invested for the purpose
of a charitable trust and under the
present law, that is quite possible.
There is no difficulty about it. The
question is whether private money
which is invested in the first instance
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for certain jndustrial activities could
be utilised straightway as has been
contemplated in the Bili, where not
only investment but entrepreneurship
and management will not be carried
on by the sam~ group of persons, I
would submit that this type of sche-
me is somewhat idealist in character
and Utopian in its etfeet. It swill not
be possible for any such body to func-
tion simply becausc the private capi-
talist who has brought in his moncy
fcr this purpose will not be inclined
to invest the money for industrial
purpose without deriving a personal
profit for himself. Because he if he had
done so, he could have straightaway
given the money to some charitable
trust which he had created as we
find many educational institutions are
run with the money of the private
capitalists. To say that they will
mix up that private capital which is
invested in the trust with the pri-
vate capital which is invested in busi-
ness, is rather a difficult thing to
contemplate and in practical applica-
tion it may be very difficult to im-
plement,

There is an interesting suggestion.
It is said that the new trust corpo-
ration may be fioated by an individual
entrepreneur investing 50 per cent of
the subscribed capital provided the
Central or the State Government con-
cerned agrees to contribute the other
half and the total equity capital does
not exceed Rs. 20 lakhs. Why shou!d
the Central or the State Government
be involved in such industrial enter-
prise when there is some mixture of
motives, where some private capital
is invested and the entire thing is
not to be utilised really for the pur-
pose of development of that industry
or for the purpose of providing some
dividend or return to the investors?
How the whole profit will be kept in
the till of the Government in the
form of income-tax or in the income-
tax folio, is not clear. So, in such
cases whether it is the initial capital
and investment or Government’s in-
volvement, from whatever angle we
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might see, the whole Bill will create
a confusion in the economic field and,
therefore, the real purpose will not
be served.

Then there is another aspect which
wil' have to be noted and that is
the management. The idea of pan-
chayat has been introduced. Unfortu-
nately, the word ‘panchayat’ is used
in a different context and in respect
of a different type of organisation. If
we bring a piece of legislation and
the same word leads to confusion in
owr understanding of the situation,
then certainly it will not lead to
the objective which the hon, Mover
has before him, By panchayat we
know the body which js created by
the Panchayat Act in different States
and they are called the local bodies
whether they may be gram pancha-
vats or district panchayats or what-
ever name you want to give to it. So,
if we use the same term in this Bill
it wiil create unnecessary confusion
and the purpose will not be achieved
as the hon. Mover has thought. What
is intended to be done by these pan-
chayats assuming the word is accept-
ed here? We find the whole thing is
cumbrous because the representation
is not adequately contemplated: If it
is thought that the workers will take
part in management and, therefore,
they will have their voice felt here,
you will notice that representation of
workers has been minimum because
I understand that among 16 trustees,
one out of five trustees is to be elect-
ed by the management establishment,
one from the jobbers and the remain-
ing three will be from other sections
of the employees, Therefore, you will
notice that five will be representing
the employees whereas the majority
will come from other constituents.
So, the effective management of the
workers, which is intended by the
hon. Mover, is not achieved actually,
is not provided for actually, through
the suggestion that he has given.

Moreover, as you are aware, the
position is that Government is also
considering the effect of representa-
tion which is already given to the wor-
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kers in management in various in-
dustries. So, we have workers’' parti-
cipation, which has already been sta-
tutorily provided for and Government
is considering to what extent such
participation should be proper or effec-
tive and whether there is at all need
to increase the voice of the workers
in the field of management. Until that
is done. it is rather premature to
accept the proposition that in a Bill
of this nature, workers should be
provided with representation in the
matter of governing of the institution
—d{ am not using the word ‘pancha-
yat” but I say executive or govern-
ing body or management, Finally, to
what extent will they have their say?
These are some of the very impor-
tant points to be noted.

Then again, a new duty is sought
to be cast on the Registrar of Com-
panies. Under the Companies Act of
1056 it is the duty of the Registrar
of Companies to look after and over-
gee the activities of the company.
Government may appoint some direc-
tors, but the Registrar by “acting” is
not himself appointing. But here the
Registrar is given power to take part
even in the management of the com-
pany indirectly, through the repre-
sentatives, which is also not appro-
priate in the present circumstances.

It is pot rossible also to expect
State participation in the ownership
of the business, conducted on a scale
which is comparatively small. Be-
cause, the object is that these Trust
Corporations may be small in size
and there need not be a very high
amount of capital investment. If need-
ed, there is going to be 50 per cent
of State ownership of the bhusiness in
each individual enterprise, in the
manner contemplated in the Bill. It
is not clear why the State should
take the management of the business
with such wide disparate expertise
drawn from different guthorities, as
proposed in the Bill,

So, taking all these matters into
ensideration, we might summarise that
the real object of the hon, Member is
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not to be achieved in this case. If it
is really intended to check the activi-
ties of the industrialists or workers,
I would humbly submit that this is
not the way you proceed. We have
the Monopolies and Restrictive Trade
Practices Act. The net of that Act
can be widened so as to’ bring them
within  the powers of the State
to control them. Then, we have
various provisions in the Companies
Act itself. The Companies Act is be-
ing reviewed, whereby Government
will have adequate power to put in
directors there or to take over the
management within certain limitations,
so that the control will be properly ex-
ercised, if the rights are not properly
exercised or the duties are not properly
discharged.

Finally, I might say that even under
the Companies Act the directors of the
company serve in several capacities.
Apart from acting as managers, they
are also trustees on behalf of the share-
holders. In other words, if they do
not discharge their duties properly,
they will be guilty of the breach of
trust qua director and ultimatély that
might lead to the offence of misfeas-
ance or runfeasance .for which there
is ample provision in the Companies
Act itself. They may suffer, because if
they are guilty of breach of certain
criminal law they may be sent to jail.
So: various enforcing measures have
been provided in the company law.
Therefore, we cannot say that the
modern managers are completely free
from the State control. What Gandhi-
ji had already said, that is in part
introduceq in the present system to in-
clude in various existing legislations,
but what is intended to be given will
make matters worse because this Bill
is vague, it is not really based on the
Act which England has brought about.

16 hrs.

Secondly, as I said here, the mana-
gement consists of disperate elements
and real power is not given to the
workers. And finally, the Govern-
ment involvement will not be forth-
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coming. Keeping all these things in
view, while I command that the objec-
tive is good, I submit that this objec-
tive cannot be achieved by this present
Bill. Therefore, 1 would humbly re-
quest the hon. Mover t, withdraw this
Bill. But if he so feels it necessary, he
may think of the various suggestions
that I have made and bring about some
other Bill which will try to meet the
points which have been raised.

SHRT VASANT SATHE: 1 would
like to have a clarification: If vou say
that this Bill falls short of even
Gandhiji’s idea. ...

SHRI CHITTA BASU (Barasat):
Gandhiji wanted to have Satyagraha.

SHRI VASANT SATHE: Ultimately
Gandhiji said in 1946 that it must be
after independent India. It need not
be Satyagraha. it should be statutory.
(Interruptions) If you agree with the
principle of this Bill, would the Gov-
ernment consider bringing a Bill on
the lines of Gandhiji's trusteeship
concept itself? This is what I would
like to know from the hon. Minister.

DR. PRATAP CHANDRA CHUN-
DER: As I have already pointed out
in my reply or in my observations that
there is already provision for a trust.
There are different laws of trust, the
Indian Trust Act. The Charitable En-
dowments Act and various other Acts.

SHRI VASANT SATHE: Do you
consider them adequate according to
Gandhiji’s concept?

DR. PRATAP CHANDRA CHUN-
DER: Please allow me to speak. I will
make it clear that in such cases the
individual owner, rich or poor, can
create trust and hold that property as
trustee, he can make himself a trustee.
Therefore, there is ng bar to that.
Secondly, when we come to the case of
managing an industry as a trust, there
is a distinction. If there is a private
property, there is no bar at present to
hold that property in trust for some-
body else.
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SHRI VASANT SATHE: Those
trusts are mainly for avoiding income-
tax.

DR. PRATAP CHANDRA CHUN-
DER: But if people derive benefit, it
is also the duty of the State to give
the benefit to the poor people. So, I do
not find where is the conflict in that.
What I am saying is, now the proposal
is to run an industry on the basis of a
trust. That is the question and this
is made permissive. If I accept Shri
Sathe's interpretation of Gandhiji's
attitude in 1946, then it must be com-
pulsory. Every industrialist has to be
made a trustee. Buf Mr. Sathe does
not want us to go to that length.

SHRI VASANT SATHE: 1 do.

DR. PRATAP CHANDRA CHUN-
DER: And certainly this Bill does not
contemplate that.

SHR] VASANT SATHE: Would you
promise that so that this Bill may be
withdrawn? While persuading the
hon. Member to withdraw the Bill, if
you were to give this promise that
Government will consider bringing such
a Bill in keeping with Gandhiji's
wishes. . ..

MR. CHAIRMAN: Mr. wathe, I
think Mr. Bhadoria will make up his
mind about withdrawing the Bill

DR. PRATAP CHANDRA CHUN-
DER: It is for the Member introducing
the Bill to ask for clarification. Even
then....

SHRI VASANT SATHE: 1t is the
property of the House.

MR. CHAIRMAN: I don’t think the
discussion can be carried on in this
manner. You asked for a clarification
and the Minister is giving it.

DR. PRATAP CHANDRA CHUN-
DER: Government is aware of its res-
ponsibility and it has already intro-
duced several measures in different
fields, ang are continuing the activities
in these flelds like the MRTP Act,
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giving more share to the workers in
the management etc. So, it is not pos-
sible at the present moment to say

what shape the Bill might take.

ot wolw Tag watfeanr ($zman) -
aamafa Agma, gar ang feaeEr
AT 7 AT 97T FAA FAT FT FTH FIA
g7 widt 7 & g 7 fagregra w1 74T
ARG I fAaIFF wAFT AW FATT
£ o 39 fadas § 1€ 9 2, AT
Y faogz a9 § 77 AT qFAT E W7
IAIWIFIgT frarsn avar & forenr
TAY AT F A9 § FIT AW A
Fwrar § fF ag eacq i 105 fagrs
2| & A8 Fgar wrgar g f& andre
FT AV QAT 97 FT IT F F1 fAeaA
a1, IFIT Ig AN@gEF fa=r #31
TEvST T 37 faa17 1 qa5 7F 1916
| Tt favg favafaaera &7 wqraa
* auq fzar qr | 39 Fg a1 v 7
TIA-REITS FT FAET 74T F FIOA
9gT g1 &, 7 @7 gax wrfaw adl €.
afer @ 37 mwafg ¥ gt &1 5TFT
Fg fa=re or 7T F 1947, 1948
# qu gar, wafF gak IW A -
EIIF TTAET F o3A07 7R @

waT wgRa 7 g1 & ¥ 7z eeAsT
#1 fadas g fwa § Fgar FEar g
f& 5o fagas Fgrr gw gw & 0%
FART G2 744 HY7 fadt qur Fre@Ei
H @ FIA AT AALA( F1 TH AT
# faq dare #37 f6 T AF-FH 1RG04,
TAZART AT wEAE T A7 qIfFAR] 9T
za fa=re 1 @ree 9% & fao zarma
TR | TS 7 A ex ¥ 7 FH IR
375 4T T E
“(Addressing the Princes at Bena-
ras in 1916}—There is no salvation
for India unless you sirip yourselves
of the jewellery and hold it in trust

for your countrymen in India. If
the institution of kingship has a mo-
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ral basis, princes are not indepen-
dent proprietors but only trustees of
their subjects for revenues received
from them. It can, therefore, be
spent by them only as trust money.
That prince is acceqtable to me who
becomes a prince among his peo-
ple’s servants. The subjdcts are the
real masters. There is no half-way
house between total extinction of
the states, and the princes making
their people responsible for admin-
istration of their states and them-
selves becoming the trustees for the
people, taking an earned commission
for their labours.”

39 ¥ A9 § TTEFT9 qqrs 18 g-faefy,
M fEos ahzed 2| JTaF gz 9%
ZTIT AT, 9 qF FS AGL g1 AFAT
TH %% TG 97 F 19 qA77 § 7 ——Aqx
79 SAHIA AT ISrafa | 57 AF g7
AT AFAR HILTHAIAET AN F1I98
317 F7 A9 T2 @0 wv fzar @,
aa qF TS FT TZ ATAT L AT ATT
FgY ATar g )

g faarfeer ® AATAT ATSHGA 1A
FT ST A7 F TV AT E IqF AT HeqeT
% ot §aF T Y, IEE g qAg
UF qF AIT A qTE F7 ferAar  ——

“Thank you very much for your
letter of November 1, inviting me to
write freely to you on any subject
of public importance,

Today I write to you in counnec-
tion with a private Member's Bill
which is coming up before the Lok
Sabha this Friday. Kindly read the
enclosed article. Shri Gadre in-
forms me that you have meditated
deeply over the subject of Trustee-
ship. May I submit that Gandhiji’s
concept of trusteeship has been kept
in cold storage for too long?

Therefore, the minimum that the
Government must do is to appoint
a Select Committee to make this
Bill more comprehensive.
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it i Yay 2]
May I look forward to a word of
, assuranee from you?”

St 98 g9 ®XF fF g
M F wETT HaEAy & wiT waraT Ay @
AT+ 1 S9ar qrE} 71 FfaeeST §3I5 F
o 7 Tqez Farar g &, & G smom Fwar
g f& gwi foraar wely wgiem 91 #1944
HHT F SME 9T FTH FT @ E s
¥ FULT W WA &0 LaT T4 | 4g
T IT8 A9 gAid w17 faagw 3

MR. CHAIRMAN: There is no mo-
tion of reference to a Select Commit-
t$ee before the House,

SHRI P. RAJAGOPAL NAIDU: We
have given notice a motion,

'MR. CHAIRMAN: This was receiv-
ed only today and it does not have the
consent of the Members and permis-
sion has not been given to move it.

There is no motion for reference to
a Select Committee before the House.

=t woiw feg Wt - w11 7w
fam gt foafl G & # fasiere Tmidifog
A gufeqa fFm &, H o w7t 2 fF
IT 9T AZT AF F A0 A7 IE 7A1
FTfaam a1 7 5T IF F AL
YA 5&L: A1 AT IR g9 fwar
T, SRR wten & R oag gme
faari & WafgrTregdfva i gau g
A% fagas g 37 97 fa=Trv g, &
CREELRLPRE R IR R R fee (F N
MR, CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for the
establishment of Trust Corporations
and for matters connected there-
with.”

The motion was adopted.
SHRI ARJUN SINGH BHADORIA:
1 withdraw the Bill,
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16.14 hre. ,
JANATA TRUSTEESHIP BILL
by Dr. Ramji Singh

DR, RAMJI SINGH (Bhagalpur): I
beg to move:*

“That the Bill to provide for the
creation of Trust Corporations for
further development of enterprises
and for matters connected there-
with, be taken into consideration.”

wrafa wEizaT, wf gwre age
"rea foer =y S F A Aved ST &
e fmr g Ry H e @ # o &
fam & merifaas wer AT 3EwA Agt
FAT 91T g AfFA v F owASAT H
o fea R T E a1 F S AT A 3T
wer ST & eqw & g & fra
gawrifaas (ungandhian) Tzat o
fFazr gz sro aifgar & frar
Z1 3w AN (vaBUe) FZAT TE EW
FuR TEY AFT § | SEl 9% TI9 FEGr
S FT A & waT |40 A 7 gEdifw
& fa7a § 1 §@ 7271 3z § W 5 A9
@ar § | wA g fr AfaHTw w5
qratdrar & frarv g gt guT 1 gy
FIIINA H1 A FeA | F7 7 faar g —
“I have ng doubt that unless the
idea of Trusteeship is firmly roated
in one’s thought and behaviour, the
exploitation of man by man cannot
be ended and an egalitarian social
order established.”
qwar & fF saar aEf F o§Er 2
woIT # odwy #F @ agt 97
U HAY St ® wTWT S@av
fasr gt S qrr omd ! eifeg
WO NTTawRaA Y
Tzr gxar g 1 fem A o & wgr B

*Moved with the recommendation of the President,



3N
- AR & AR AT gew § Afww
WX gvy gar ar § € wReng
MTTFY T FFAT 9T AT 9T Ay off A
mew § 5 §% gxdifaw & afafag
- A g AT Y @ & | W
g Fg 994 2 fa g oy @\F17 g0
& | FTAT FT F Y g AT
< ¥ w1 aroy A @ w9t og afnfea
fa® (Permissive Bill) &1 ITHEE W17
w&r &1 faer it ofafew faer a1 zod
ST WY FT T FTAAT IAFT 1T HLGT
TEY gRIT 1 ML SfY Y T3y AT v @
o o Afgar wemedt  wEAf
(Stalutory trustceship)alﬁ’ Ei1GS ?T‘(%’ a' |
oTa Fgar & 3o @, e azg &
S AT 18 gAY, 2veT, fazar aedifag
F FTH F1 &N AG F@Tg A
FTT gEforg 1 o faam & 0w
SfY 1 ST 937 A WX FgA & {7 nAA
HTFT §——38 T FTAA §:@ 3 | TQ
¥ € ATATgEF FEAT A F wa zw
faw &1 I1g TFT FX AT T FX, T8
w9 g AfFT FW § FH AT F
1T F71Y, FQT e ¥ AEATEG glF<
TF N

3o MfgAT¥ 1967 ¥ oF fa= wam
g7 afF SEF1 reafast #1 @zl
& fsht = = Afgar =¥ W
TS Fateq F faw do 81 &7 1967
¥ war a1, g1 gl a1 fasf afes
§© T g | At wew fagrey arondr
A 9 gg? gfeesiv §, wrea gfeesior
Faqi197sF fam@rar i mawg
& faer 59 g9 ¥ 919 ¢ | AT q
1 faw 7 gHaA waE (A1), sRg
(va) qar s g i< & foFar o @r
2 aF Tg¥ MawHe # ufees w1 & a1a
A ¥ Y wr fegw 1 zEEy wWER
X Y 9T FO N w9 TR A E )
vy wRifea St & IR AN §S Ty A
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3% o@T AT & 5 s ge warg
2 § safou s  fear nar I wIw
#1¢ Y witheTd)- a9 fz arce——a@) 78
arar § fr zedifmw &1 faq 7 wnan
arg 1 fadlar o F wmw § e fow
o g§adY gf o, Tre wiEe St F
serrar a7 foa¥ &y & od &) <aF
qAT ZTT FIT ANTH 87 FT w013 A7
gfeavr oft 71 @2w ofr a7 ) G FzuEy
wF17 fear ) R Far ot e faraa-
afagza & 1o ggfar & @ear?
&1 @i St &Y gmaAT F T T ggw
+ff cafaana giar a1 1 vgaTE My T
J «gfeaa gaawe fFar, Afeq aidish
%7 FgT 91 5 wawg 1 s
TT 9T ATAT T | T¥E HT FRAINT
qr aga ¢ Afe mesh § s aafas
®q AN FY 17 7@ | z@fau zadr &
qued ¥ @1 woFr wem ad AT

arfge |

Tt 9z Y #fade fafmed &2 v
& & frdew Ewr fa & wiFT & Taev
faare &3 1 FE Fw aEh A meF
ATd qT FEF T AFTAI IR | forw fza
ST NFIW AT FH A0 F gAd fF qmar
gz & crdifug fasw #1 AT F7
fear &, & gmaar § A saar neE@A
F arg g fav wiv wE 7@ 3
gi frf ca FT A AgY ¢ afkw dw &
wfaca Fraaw g | (waw.q) & gwaar
g gure S gnandy Mg § SAF w4
# e § fF grdifoe & gz #1
gaw fRawar « # FFww fe omed o
TS FY A GRATE 1 DO FRAT
g, =N dgare M ga dfezze Fmwi
F o s wmE wanfe
ar ag i wga FEA 1 W
S @@y 3 wwR @ osmfaw
wca fo-uw @ qfefa #1 1fa Ho
ghea sa gy gE ¢ ammng & ssg
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[®ro wrast fag)

Aargar F1 afgaaR ghaa &1 w7
TAA F A= Fr A wegw wqrw Irfgg
Fradl ? 71 77 7N AT KT AG-THA
gragar g ?

ot fedr wgrerd  (drewge)
M F oF AR TR
(w1efasn) asr 77 wfed

o> T fag o zAR wrAdE
qI ® X qraar & f& owara ®
afzada g arfed—a=qs & g9 39
Faq 1ooWfana ¥ Afsvaganrw
qfadq &Y 1 gF577 F7 AT —-TF
AT § O gAT A I q
qg Q@AreqwA oY I1 ATZ FT FAT 2,
TF Fgde 7@RgaT W ga q19-
FMAAE JIGAT | AT AR IW 7
JraHz YqENA F AT FHTOAFA
¥ fzar & Aadqz YA 7 g9q7
FTE AR AGATAIAR. AfFT 2377777
fadrr g1 sy &, 2@y fa=dY 2, wfe
qIAEY "ew 1 Ay 0 zAY Ay
347 qref 7 sarwlzs Frafasy 5102
FIAT 2 fF I F qrg wraedr N

ZT

ot feaw wgraed - < qr 74 2
ST AT A2

> AN fag: 73 TEIriTT Ay
FAIAAA-AATZ TIFIOA AgA0T
31 g4 of7@qq 77 faaq7r w137
FIARAGAL | Tigrr ¥ Hesfasn
#1 qif3q7 afgfeam 7 30 7af & a7
TEZAMFAT & | WET T FBT —

“As for the present owners of
wealth, they would have to make
their choice between war and volun-
tarily converting themselves into
Trustees of wealth. They would be
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allowed to retain the stewardship of
their possession and o use their
talent to increase their wealth, not
for their own sakes, but for the sake
of the nation and, therefore, without
exploitation. The State would re-
gulate the rate of commission which
they would get, commensurate with
the service rendered and its value
to society. Their children would
inheri{ the stewardship only if they
proved their fitness for it".

aamfa @@y, & fag mag
AT qrERATEY WIEgl &1 AT oY F
Aewfasm w1 #ow T gor 1 A=y
faeg & gwR AW &/ Wi, A TrAgE H
Ty St F1 ogATly 9T AT FT A9Y
sarar TIF, FqIAF T AT F1 wqrzIhe-
feyora T & Arg 91 1 & g7 S
F271 f% =g faar wad-gq 37 @1
FFTFL, AfFFgATIanfgs q15g

zdifo & mvgeq & AW Iy §
fr %7 gfzares 70 7 a5 ofaqq
ZWT? MAATGITFIAFGATT ITET
FrIfAsw FAT T FF TAT AT
Tz 78 7|4 2, zAY fAq W 29 Ry
F—AM-AEAZ AU R g,
zefoy 7 Fmi #7377 9f7FIT A
1 AFAT 2—7H FIAT -3 77 (A1
F-AFA AF AT AT F I fF L F
o W w2z qrEw § 98 fFaq; s
Ty 31 € , CAframifaAr ¥ e
7wt sarzrArgren | Afadaa T
T qrSARIAFAAZITEE | AT AqE
Hrgaa ox CfemAm 2o oA
wai-wzt fgar i gy wifr 3§ 8, 99
%A ¥ ATz AAC FA9T F AT H A
w2, faf g T waTql § I 0% A
#1 gfTer™ g7 a1d *7 16’ %9 &
T 1 4 F7A7 71z FeaT 74T, 99 &g AN
THETE ¥ AeA I F T8 INE qmifaaT
FrTaTe! e avrme fawer | gEe
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¥ TTed TR 1 @ow F feqr M@,
Afsa 9ed § “wmaw’’ ferdzy F w9
& graa wrar | Tfwar § ‘e’ orgAe
AATE [IAT F(QT g1, AfFA ITHT A7
FIA-TAT AT gey F fagr 7ar, 397
¥ “erfea’ fowar, fedr o
AT’ Iy ATHF A WY T AT |
fawr o grer 3 aw H v gALLEATA
F 790 77 @ F {247 w4, AfE"
IT T A1T ATFA SAGT ¥ 19 | AG1 ATE,
Fg0 I ATFT AA AIGT F ATTINREL T
grat & & 1 Ay mrEreda & afa &3
agr agr 8, wfFT wa ag #gq § —

“Revolution comes out of the bar-

rel of the gun.”

o= & e A ZET, IHY FT AATEAT
a@y F17o & fx srsr wrarardr wtEar
ar ¥, Tin o faAr T ow AT BT FX
qrfergrie? ST FY qgfa 1 &iF17
frar 2\ eafag o AsaTEE ArAE
oqT, W AT AATET HI¥ FITEET AT, IH
FTHTT THYTAZT TATE, 7 TTT T 3@
9 ¥ IFVGT & ATg FANT H qHYT
W@y EAfFT I AT asTHIT N & 9g
s faE 717 amifa®w g & fF |«
wafa s mfas, fea & fag & 7
gt ¥ fag ¢ w0 sEfag <
J & AT

AT ITT HIAT T ATETT JILTAGY |
a8 FIEIaTe HIT AT F1, T RTH
#fagag

Man is the measure of all things,

geivferg & o FEAT wrga § i g
faa guga it 7 4% & FAT AT

That government is the best which
governs the least.”

< gafero amee ¥ o w77 4@
withering of the State—But 55 years
of Marxist revolution has proved that
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the State has been more strengthened
and there is no sign of weakness.

zafaw & =rw & a8 frdew
Trgat g 5 siisdim ofcien & s
A1t T & fow £ o 7 famm
T8 &Y wFAr & ? Ren ¥ gty Adraga
oifat gt & W 30T e F7 vl o
g &Y sroAr v fredt @€ qraTaTg
#3 g AA | o T F e e
TEAHE FY U6 IGAT TIAT & THY BIEY
BYEY A9 % fou gmwr AV AT
TEa1 ¢ | gafam ag 9 g fe
SEAT ®T TSI AT AET & AT

Decentralisation was not a fad for
Gandhiji. It is a necessity for scienti-
fic thinking,

AT & sy fades #2471 a1gan g fr
9 g9 59 429 ¥ arq a¥q § 41 g
ag «ir qr=Ar 9ifge fv sy o &
Z1a ¥ frae) 597 T aohd § AT Y e
AT FT IGL IFT HY qgF WY Faaw

Frar & fr iedY Sy oY ofy 222 F g

qeirafaat & grei &1 faware 7@ g
ATEA 4 | WIT TATF AT AT ST T

AT qTE A F1T IT5 976 ¥ CHT IT-
7 qo1 % wa @@ ST S e F1

g ? o fawivm & 919 H Sar awe

o 30 a6 a6 AT FIAG F7 FHT A,

ag et @ @t afew aidy v &

Fgr fF gt aF A= #1 AT 2,

‘I shall ask them to take over.
I gl ¥ z7 deaATEA 7 A 47
FET a1 IgA FaqT

“I shall ask you to co-operate.”

faat st § oF @17 arq 7 @y fv @
fem @t T gasi a a3 E wa A
fee & @37 ? a1 9 #3ET

“I shall fight with you.”
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¥ [ vas fayg)

¥ 17 ¥ aui g5 w&€1) zafag
widy A w2z A F g Tz )
Tt A STRITT AT F IaX &
frafr @ frgar g pasawr 31 3
FeT FRKITAT AL A03X & AfFT A9
gz & f5 23Qr q07 sqqEAT  FT FAU
gror e Jr zeArfar ¥ faag & aray o
F A% 7 a1 F47 & 5 z=Afory 3t
ZIT T Ao A TTF Er3r {10 qisla
q, F0 AT AT IEA AT F ST AT T3
fax 4, 1976 & T zFefezqr wrAA
FIIZAT TFZ, 1976 TIA FIAMAT 2,
IR 2T
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TF wrarws atfgs dafas g ®
TIIAT FIATIARTACT E | FALFIIOAE
fe fam & Safae 7= & W@
TT:AA AT Frateq sRIANAa At g
Ty g 1 F7 FI0 § FF Agem F weaW
s qrag 93fq g, 3a wafeq A sad
w4 &1 zafaq golrarg & 9 g0 R,
IR ZITET | IFX FgT AT o ¥
ZAAJT T AMAY F Hfqza 71 97 47
A AIqAT T AFT ¥ FY AW FT W@
fzarar, &, Fa1 g w7 fedt WA R
7l fzarar & 1 gframe & it o E—
IATRA FT AIEA, IAX  FIAAT,
faFenfaar, qeavar—sa®) gHRAATE
afrr 9aF  gqon—wmeor,  fagwar,

We, Gandhians, pay lipservice to
Gandhiji but when the test comes, as
hon. Sathe said, we failed him. In fact
we did not fail him, we fail ourselves.

ATt TEAT, grfaE Qw1 g
fArasor FRaT §1 T v F A

zafa T & ww § a5 faam a3z s
agTifs N Mragwsr Efrzaar
qaIT 7Y gA1, 3 AA7 2@y 29 ¥ fawa
7%z fEaxr asT go & 1w fagwy &
zedfory 2 &, A1 Ao wATIT A
I 7147 fEvra Yemed gF sgAm T
f13 1 37%r 2@ | TFrEaTIT FHATY
1 AT wrearar 13 12 fafqaq w1 ¢,

qATAATZ 2, AUISTAR quTIETE §, 7@
AATAATE FT & ? A TS F1 qSAAR
2| qg WET H JIATIWA & | AN
Uk ¥ gra H (oA & Tiar §, AR
&1 sq F gra § qefranz g1 Sar
TR T 5T F g9 F I g AT §
A o gaafEaaT g1 T g 1 gafag
qArIqE % I &, wsg FT SRl
A1, 9% FHW F1 AT, ;@i

FY Jvor § A, safFqad @Iaqr v

FgrEfar w1 & | s ATZ & A
AN

afam qrEazfog &, faad 25,000 &wT
t go & gredw fafads & @A
Fefadr &, wefgaa sma matog
UFz JAT AT & | @A H geefeaq
TARE § Fe A4 § SAZ@ FrRINA
2 oY ST, FAEY, garaataar &
ot zefog a4y & Az Ay St
AT, T1IGTH A FI AW | FAfIC
¥ 2777 €Y wzT7 Mg § fv ghfoa &
fazrT & qoftare & et 71 fmwaor
FT Y Y7 armER F SN0 FTHY
frrreror ®wzar & AT fagiat A
TSBTZAT FY AT I AT FY TR WY
JH FTAT THT LW & | O A W

The Western democracy is only sO
called. It is diluted fascism and
Nazism.

F AT & gA%1 g8 fraw oo wTAT
2| zaYfqa i S 1 FZAC 9IT
g I3 qAAATEY GTEI § AR
exfaar Fr qafes @y A  Forg B
FGifF IAFI §3T AT FT 3IT qT |

Violence of private ownership in less
injurious than the violence of the
State. However, if it is unavoidablg,
1 would support a minimum State
ownership.
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g AN T ITH gUAT AE | TH-
faq & fagea w&a fF o9 9 7 g
uF Tt 8T @Y d——Far i oF SfgaTe-

Seminar on Social Responsibility of
business,

g gat a1, faay faowal &) Ty &7
FIT F | I9F grey F & 7 oAvgA
I AR AT ——

India is rightly committed to the
establishment of the socialist demo-
cratic society. The Indian socialism
must be evolved in accordance with
India's innate culture and tradition
and not become a carbon copy of this
socialist pattern,

garafa wgrear, ag It =g v
fagia 2, 9% sme 77 & | Tge W
2 % 1 5frard suazar 1 qatadt sgaean
¥ IJIAqT—ATT T@awE 9 favara
8 q27 & f% az safrem awfa &1
ARrFIT s T T8 FLET ] 1 g qETe
1 Hrefa ¥ GAT weqmor F fau
AT ITRRT dWT F ) SO F—
grifa AT Tafaer & frdaw & fao
FEA I FEETF & FLAT | AT
F-—17aw "3 wfuwaw w@ F} I8 F
FHHFAFET gz femare w7
TIT B

He does much ahead of communism
when he says that carpenter, a tea-
cher, a Pleader will get the same emo-

lument as a barber—what to talk of
communism.

ag 3% TIT & | ATH A FaT 97 -

From each according tc his capacity
unto each according to his needs,

Afe wiefr St & g7 av —
To each according to his need.
w1 g w 1€ G281 &Y raT §, FIH
7 FT gFAT § A IR GET @
i afm e s E I aa &
T A 2 e ool @9d A wowAT ¥
FRW AT AT Ad-fawq & @r &

T IqF FTO ATH TIAATE FT W €T
of@fqa gl e | 39+ gy § araa
F o & 6 wgwea @y wauTR
grar 2 St Afawar & wraTT 9¥ J«ar
g
The economics never militates
against the highest ethical ° standard
just as 11 true ethics, to be worth its
name, must at the same time be alse
good economics. True economics
stands for social justice. It promotes
the good of all equally including the
weaker and is indisputable trustee-
ship,
FaTafq AZEAT, FERA H oA
FT gu sRIfT At T FA § aw F g
Stz F7 #aw forar @4 ot & w0 R
3 39 ¥ aravg ¥ yuq gfanees ¥ 3
¥ faae #% 1 #ix F@Y A1 e
ATH AT 31T ¥ e, fafrew am@ g
AT SN FIE FUT E, T FATL ATAAY
WY st & Fg1 8, Sow wwigA ffad,
Iy gage TR ¥ Afed
It is clear the Gandhiji is a national

consensus. Gandhiji is internationally
inevitable,

SATT HTY SHPT FETHIC FT 8, a1 4
TS FOR R 7 8, & wrar § i & 331
Fgdl g, afea § ITHI F9F AT |
& g & ot o & faard fr @
TR gear 7 #fed | w9 3| 9 H@fa-
wuzs # fame wifaa wte Afaa v ag
graTfas o ofas 980 & < DA
TR fagew, 39S @9 § #15 Aeae
ATy oAt FT FFAT 2 AT 7 HTw
gard o fede  gme H A ard Y
& 3% g wmAr & 1 0 Sl
q waw feur & —

“If everything belonged to God, then
it belongs to everybody If others are
Rappy, I am happy. This is trustee-
ship.”

g St WU W w1 FgAr § )
WY TUT JAl $7 AT WAL IR
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[xro Twoir fag)

W) ¥ g wg wmam fe geAfg
&1 &1 Fvfue favaT smar' at ag dwr
¢ &= ‘e rx A wwT AR A
T O & Ia*T AW FI@T |

wa ¥ & uF N9 W F7A7 TIEar
g fr gfog & graew § fgge
¥ w2 gy fadwe A, fadwmi & §,
T FT WA g Arfed | F A wgar
fTamfiaue s, o &
TR g wetfm St & s
fraw fean @, azm &) faow wa Fifsa
A A9 F qTeqw § W K AEEAT
s &1 fraw qw aifed

T W=l & 919 agq fanarEs
# wrad #gm 5 ffave § g A1 q
@Y, Ay S F R A WX ¥ I3
R FFTHA FLLT AT G Al | WX
qaw | wA-ifumar § & aqrd fr e
AR & wA-wifgaa g 7 owrew
ag wifed ar forerr Hely o sro w79
mifafaa s A & AT Rewma
FTA ATE |
Either you become a trustee yourself

voluntarily, or the law will force you
to become a trustee.

g% A1 7var & & ogaw g
Afewmara: afer gw Ty E @ 0 &
T 399 FATE |

=l WeEl & 919, W) {9 w7
o9 FAAQY F@r £ 5 @ adae
w32t & fafraq =9 7 wfq@, o A1
agi ==t o, faer o mwT SHaT

MR. CHAIRMAN: Motion moved:
“That the Bill to provide for the
creation of Trust Corporations for
further development of enterprises
and for matters connected there-
with, be taken into consideration.”

SHRI SAUGATA ROY (Barrack-
pore): It was with great pleasure that
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I heard the lucid exposition of Dr.
Ramji Singh on Gandhiji’s concept of
trusteeship. While 1 have full sym-
pathy for him, and I have nothing but
praise for the effort which he made to
espouse Gandhiji’s concept, I am sorry
I cannot be one with him in supprot-
ing the concept.

As has been seen, thig Bil] is the net
results of the thought of Gandhiji,
coupled with that of Jayaprakash
Narain, followed by those of Ram
Manohar Lohja and such eminent per-
sonalities of the Janata Party of to-
day like George Fernandes and Atal
Bihari Vajpayee and those like Shri
C. Subramanian, Shri Chavan and
Vinobha Bhave. But like all Indian
economic thinkers, these people have
essentially remained woolly headed.
Their theories are in the air, not on
the ground that these will work.

I would like to say at the outset that
it is my concept, it is my idea that this
concept of trusteeships essentinally a
pro-capitalistic concept. It ig a concept
which will go, if implemented, to the
benefit of the capitalist classes. But
one has to understand the mind of
Gandhiji, when you discuss his theo-
ries anq ideas instead of just dismiss-
ing why he expoused this concept
Gandhiji, when he was fighting the
freedom struggle, what he tried to do
was to evolve a broad front of different
sections of national bourgeois; and in
that front, he wanted the capitalists, he
wanted the middle class, he wanted
the working class and he wantedq the
peasants. And for this first phase of
national democratic revolution Gandhi-
ji did succeed in evolving a broad
front. .

It is quite well known that the big
industrialists of India, the big capital-
ists, whether it was Birla, whether it
was J.L. Bajaj, whether it was Ram
nath Gneoka, all came forward giving
their donation to the national move-
ment. I do not want to belittle their
contribution the freedom implement.
It is my faith that their purpose in
India came to an end on the achieve-
ment of the national democratic revolu-
tion on 15th August, 1946. Today
there is no further need to carry on
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that concept. The concept has become
fashionable in recent times after the
thinker Prof. Schumacher wrote the
famous book called “ Small is Beauti-
ful.” It has always been the practice
in our country that ideas become fashi-
onable when they come by the West.
Now the Schumacher has written the
book. Now we are newly talking
about small js beautiful. Right from
Mr. Morarji Desai to Mr. George Fer-
nandes, everybody is talking about
small i1s peautiful. And when it comes
to Dr. Pratap Chandra Chunder, who
has been burdened with efficiently and
ineffectively tackling the Education
Ministry, he also says that it is enough
to have MRTP Act.

Mr. Chairman, if I may say so, pri
vate capital is never going to give up
its rights; it is never going to give up
its right of ownership of property. It
i8 an unpractical concept Private capi-
tal will never give up its right except
through intervention of State power.
What is the impediment in the way of
the Government in taking over private
capital? Let us judge the state of pri-
vate capital in the country today. 1
regret to say that in the three years,
from 1972—175 monopoly capital in the
country has gone up by 50 per cent..
Today the monopoly capital is backing
the Janata Government on the one hand
and backing its oponents on the other
hanq for its own individual purposes,
for its own purposes. It is supporting
both the groups at the same time. The
west coast industrialists support the
Janata Government and the Rajasthan
and Punjab industrialists support the
ment. This is the contradiction in the
ment. This is the caontradiction in the
Indian captalist class today: But if
you really go into it, what is the
strength of the Indian capital system?
Has it really been developed in to a
real capital system? We will see that
this Indian capita]l system has no legs
to stand on. The Indian capital system
today is on the legs of the Govern-
ment.

What is the total ownership of the
Indian capitalists in the companies
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that they own in India today? I say
you give me Rs. 250 crores. On this,
private capital can be taken over in
this country, because private capital
does not contribute more than 10 per
cent of their total assests What do
they do? They alsp have a sort of
trust. Birla hag a Pillani trlst which
controls actually the shares of the
Birly companies. The Tatas has the
Bombay trust which actually controls
the shares of these companies You
take over these trusts of the mono-
poly capital in one day and you can
take over all this private capital. This
private capital cannot function, can-
not flourish for one day unless the
Government backs them by giving
them institutional finance. If I may say
come redundant in the world. Capital-
said: “It is ugly and it cannot deliver
the goods.” Capitalism will not be able
to deliver the goods not capitalism
as it exists in the present form today
inspite of the MRTP Act, Companies
Act and all other Acts. You cannot
curtail it by asking them to become
trustee, Can you 1ell me one instance
in which private capital has shown any
social responsibilily in the last thirty
vears? Today the private capital in
India is socially most irresponsible, as
a whole class. The working class is
not so irresponsible; the peasentary is
not so irresponsible. Today the private
capital takes money from go\ernment,
invests it in one company and diverts
that money into another company,
makes this company sick and tells the
workers to go to the government to
demand its nationalisation. To expect
them to voluntarily give up their share
is to live in Utopia. Private capital
has no right to exist in this country.
That is why it is necessary that the
government and all the parties sit to-
gether and think how long we will
allow private capitalist system to con-
tinue, because as long as they continue,
you and I will have to fight elections;
some private capital or the gther will
be backing us up in the elections. Let
any government come to power, either
from this side or that side; it does not
make any difference to the toiling starv-
ing masses of India. That is why it is
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necessary to go away from this concept,
and to really go to the self-manage-
ment of workers. I do not know if Dr.
Ramji Singh has gone through the
workers management system  that
exists in  Yugoslavia. Np private
capital is allowed. Upto a number of
thirty workers, the workers manage the
companies directly. If it is above thir-
ty workers, they elect their represen-
tatives to manage the company. It is
called self-management of workers.
Cannot we evolve something like that
in this country because we are all
victims of the capitalist system. On
this side and on the other side, let us
for once decide this. I applaud the
high ideals enshrined in both the Bills,
that of Shri Arjun Singh Bhadoria and
Dr. Ramji Singh; I applaud the concept
of Gandhiji in bringing Sarvodaya
society through non-violent means but
I say that these are not concepts which
could be realised in practice; these are
not concepts which could be realised in
Indian conditions among the Indian
capitalist class who have proved them-
selves to be the most corrupt and
bankrupt. The concept of total state
take-over of all private capital is the
one which we must all strive for.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): I intently listened
to the speeches of the hon. Movers of
the two Bills and other hon. Members
and also the reply of the hon. Minis-
ter. Both the Bills, particularly this
Bill, is tempting, atiractive and alur-
ing superfluously by the very name,
But if you dive deep into the clauses
it gives the idea that if this Bill is
passed into an Act, it cannot be ope-
rated in the society as it is constitut-
ed today, morally socially, culturally
and economically, So, the hon. Min-
ister’'s reply to the previous Bill seems
to me very reasonable.

Mahatma Gandhi's ideas have been
brought in in a lucid and fluent and
strong and effective manner, The
Mover has imbibed Gandhiji's ideas
and ideologies as he has understood
them. But as I understand Mahatma
Gandhi’s ideas, practically I think
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they are not what the hon, Mover
thinks, in the present condition of the
Indian society. He has given the
ideas of Mahatma Gandhi, Jayapra-
kash Narain and other leaders be-
cause it is the idea of these persons
that the Janata Government vicifer-
ously advocates. It says that it is
doink the work as per Mahatma Gan-
doing the work as per Mahatma Gan-
theory fully, Personally I may accept
it—Mahatma Gandhi's ideas, I will
give an example, | have the highest
reverence for Mahatma Gandhi and I
have the highest belief in his theory.
But still I would say Mzhatma Gan-
dhi's ideas have not been translated
into action either by the Indian Na-
tion or by the Congress Government
or it cannot be transluted into action
by this Janata Government or any
other Government in future, Mahatma
Gandhi wanted undivided country.
For that he had to remain aloof on
the day of independence. But till
then the Indian nation did not accept
his theory,

He helg the view also that there
should be one national language and
that should be Hindi, Till now Hindi
has not been accepted as the lingua
franca or the national language and
no party in power, even this present
party in power has the audacity or
boldness to get Hindi as the national
language.

Prohibition; The present Prime
Minister is a prototype of Mahatma
Gandhi so far as prohibition is con-
cerned in the field of administration.
When he was not the Prime Minister
he had been trying his level best as
the Finance Minister to see that pro-
hibition was adhered to and drinking
was removed from the society and
for that he tempted each and every
Government with money to make
them stick to prohibition. But he
failed and today he has done it, but
he is not becoming successful, This is
Mahatma Gandhi’s idea,

Non-violence and truth: Daily we
are quarrelling and saying that so
many persons have been killed, So,
Mahatma Gandhi had many jdeas.
We may be sincerely, whole-heartedly
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speaking that these idcas may be
translated into action, but, unfortu-
nately, no person is able to translate
his ideas into action whether it is
Shri Morarji Desai or Pandit Jawa-
harlal Nehru or Smt. Indira Gandhi
who had been in power continuously
for 12 or 13 ycars. Nobody couid do
it, If anybody is able to do it. I
would whole-heartedly welcome that.

Now, the Bill says—‘“trusteeship”,
In my opinion no person will volun-
tarily give his ‘punji' or capital for
this purpose. If anybody does it with
mercenary motive, he may do it. This
can be achieved if there is no demo-
cracy. It can be achieved if there is
dictatorship, His idea right now is to
accept dictatorship of the communist
type. I am not afraid of the Russian
syvstem or Chinese sysiem or any
capitalist system  Let the society be
there. Let the nation get the best
good of the administration of the so-
cio-economic and cultural system, Bul
unless there is dictaiorial form of
Government and hayonet at the chest
of each and cvery person--that what-
ever the State’s orders are, you must
obey. These things-—they are very
good things. atiractive, lucrative.
tempting but cannot be translated
into action. But they cannot be tran-
slated into action, I support the re-
ply given by the Minister to the pre-
vious discussion, 1 think he will give
the same sort of reply now. The two
Bil's are of the same naoture. If the
Government, after considering the
socio-ecconomice, cultural and adminis-
trative set-up and politics of the coun-
try, brings forward a new Bill on the
basis of the idea of these two Bills I
think it will satisfy the {wo movers,
this House and also the nation that
likes Gandhism {o bhe translated into
action.

ate<t e tag (Fifoarege)
wqrafa wgEar, sto vRAT fag 7 37
fagar F1 gt o7 &1 FT TidaATR,
afewdT ATaE W< A FAfEF anrs-
R ¥ FR F aGT 4SO T ¥ WA
&TATT w7 goglx fwar &
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zeZifor & wrzfel & a1 & g
fafaee arge & 77 fr ae adfoas €1
¥ queAar §—dag IH T F qAA TG
g fr gedifo T wien fegeamy ®
A5 931 7Y gAT &, 9 A aga TEy H
FAATHT @I | AT AT qIT AT
973 gfagme %1 3@ A1 970 F1 AR
qTM—Tgq gt & femma =i
AT WEAT F7aT 47 A 9 WgAq &
0T agE IAFT TAFEY FT FTH FAT
qi, TR IGFT AN FT FT9 F4T 97
ATE I ¥ gEL FTW FIAT 9T, ¥ A
AN UF qIE & AWGHT FIW FINA G,
0F TEAL FI AT FQ T A 7§47
THCST T HF7 AT T A1 ZH AG AR F 7
gt aT a1 foar Jmar 91 77 F77 ST14T
a1 & gaar Ta% § fgear a@d #71 &,
AT AT FT §, TqT A1E &1 §, 57
FEE FIT a9 FT 8, T fw foaHT
FrEq 937 g1 o7 /G HI9A F qHEH
FC AY A——ugy gifoa & 1 S
HIEAT St 15 G27 FaT &, 9 T 34
FT qTfers a7 #7 7 35 wa, af+F 7@
waw § qEAIn g1 1 fggeara § ag
freew o= & vTaw @I

AT fewaa 7 & fr o <frsi gy
I T ¥ AT &, T W FT SAIIT
=BT AT § —

“ag wivwal &1 790 THT, a7 @WAATE
T F TR,
o st @ zar? g, Ty
Fr qEa & 1
17.00 hrs, '
q AR ITETHT TE 34 &, 4TFqaTT /YT
SHTSEATE FT AT W E——Afew @z
qIY HRY AEI JW@IT & | WY ¥ U
feara o grit—amemrfaar & s
fesmra & 3a foame & formar 2 f&
tFA FA AT RN 1 gw F
ATHATE HR FHETATE HT T3 F7 FHfawr
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#1 Afww IawT A ag fawen fs gF
IR A WAy Fw @y
|9 TS FW! § T A AR F
¥, THWTE FIA F, TG FA
¥ 19w I gi—fesama ®1 37
frama & fomd @ 9 9 F1 FTUIR
fear war 1 gafad fe sq & Gar =@
foat f5 g7 7% f@mw ® Al gAY
FMEAFEFh A& | AT H,
S wATRT AR @Y R, AW {1 aS
A AATET § | TF q [T TrEvSAT,
fagia sefue &1 wrgfear faar ar
o g ¢ Aty 1 QA1 1 omrgfent
oF & a1 afew faa e ag 37 ™
FLAT AT A, ITH FF 97 | FT q3-38
TIoad §, T3-78 TR0 & A A1 g
FHFH AT AT aga FTCdB ¢, I
ST F WAL H FH FLIET AL,
TFUF WEHT HIT ATATT /G
TAFT waaq |1 AT ! FATT HAAS
g fF 9% aAFT AT, 3
AL AET | AT FT FTH FW@ AT ITHI
Tt S fF @@t w1« AT
AT OF ARHT AR TR AEHT | F747
%FE | WY OF AEHT OF FIN
FTAT & W g7 WTEH gA A
F7AT &, T 39 q@ § AT 19 FH
X AT F IAF FW  WegaT-Hegel
g AfFr e § AT OF
T atfgm | =TS gET AN § FHY
Fa1 71% & fF foady sareT FgAa F
AT, I ARTT § Io0d T7 & /1T
FHTS § Y F1E FH TG FL@TE, I9
FY T5AT SATIT § | SUTET HEgAQ
FCA I AT AT § FF {41, TG HR
fear, IA+1 G ¥ 9 & @
At 1 A FP FA arar A g,
I FT AT AT H 998 FILG | AT
T3 X & qIfgT g, STFT GO | ot
7 ot F97 § W aww AF AU &
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9 9%, gH+ foC qgrenr e &
uF wrzfear fear a1 Al gamk a0
T ag ageT HT § ¢

§arr areafug aa qatsfaq seret s
AT AR w(raT: W1 79 FEafeag g7 1

TH AT A 1 TS T &, IAFT WO
AYE & § 9T T, A 7 TS §¥A¥ AT
feat gur & afe= faet & g7 71 e
AT FIT | TS THY G HT IO TS
2 &Y & W g qF AT T AT UA
AT I1gar @, @A Srgar § Afwa
S FTH FIA AT §, HgAT FIA 1T
&, 39 %1 §a1 7Y fawar & o IqET
feearag AT aRa & 1+ foawr wa=
FH g, 37F1 7w faear , fomad o
Tga suTeT &, @Y A« fgear 9 ward
o F9 9@ Fwar § 1 gafew
HETTHT TET 1 & S g fore &1 vz fean
feat ar, ag gu+ fgrg wwre a1 g AR
I AT A I8 wrgfear fqar g9r)
3 oz A awfaag ¥, fagia
§6 faama 7 faet & w7 om9 awrt &
o agY gRIY | ZTerETd FY FEifaat W
AR 3" GuF agHr ag W g f=
UF GIEHT KT THT KT TG 97 7T
ag ARTAT &1 g7 AT I FTRY FTHA
TFIEY F AT AT 7T FIFAT €T qT
HTAT, AT AET IART TH F9T ET, IW A7
or qet wm & af fF g
I s ®Y TEE 9v faaEr fE
ITFT Fq 47 | 399 ag fereay faerdt &
f& 1 sreAY G217 FXGT R, G SEFT
ar<T "ifas 7 a7 afcs I8 AR AW FT
feeam @@ g1 agy IEwT qifes
FT FT A3 Q| Ffaw g ;v
wgTedT MY Sifad g, a1 fgegea
F HTATZ 1A 9T St A1 fa=roara
¢, 37 9T AEY AR 9T FEFR &I
FATA W X KT IaF! AT
qTAT | WAT A T ATAAT, AV AGTEHAT
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TS e Fedsra G A1 7
Hod §® 77 &Y #< 99w fag fee &
2w 1 & F@ 99 w9 & faw,
forq quTe &1 AqaT A "o fawwr
Foar) Iux faod g wifow 73
g frr gr g ag ey N qwgd &
oY FAT 37 qATH FT FAS HAT §,
FRAFTAE & | uF fagaF agor Arar
T oar W oag g fagwE W@y
FFOaT I & A & aew g fF
FERzm AR H gy frge = FF
TR ¥ GFA £ | AAIE FACT HI
St &t &, IA% ag arq fafea & fF
a7 29 f& 91 fagrea &, 37 o< &1
TF g0 T HFS § T ST F qFT {77
g § AW FT AFAT § aTfF T qAIA
§ fagwar & 72, oOw FA A T
T A7 w1 mifyg 9 | AR 38 99
UF FLE FT AWTS AT JC AR I
AT F |G AW F1 ITF G2 H(C€qAT,
™ &F faa =% |

3 WRT T AT H qwred FLATE |

s guda (Jafar) : awmfa
w3rew, & 7o fagas FTEMET FR F
foq @zt gar g 1 e & g faare
“Fwfan " v gedfrT’, Y Fwar
arR & fagt g€ & F1 I AEA ATH
IR ¢ FT GATAT ATZATE |

“The strategy for the implementa-
tion of trusteeship will have to be
a multi-pronged drive. It will com-
prise of Rajniti as well as Lokniti
A dialogue will have to be started
among representatives of all major
political parties in India to explore
the possibilities of their working
together for trusteeship. A nation-
wide political consensus constitutes
a major prong of the drive towards
trusteeship. The enactment of per-
missive or enabling statute or trus-
teeship will constitute an important
legislative prong of the movement.
But the most important step towards
the implementation of trusteeship is
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a mass drive for educating the peo-
ple in the responsibilities of trustee-
ship and organizing them behind the
demand for the socialisation of all
concentration of wealth.”

HETEHT THY 7 HYT erae< Afgar ¥
9 37 9 F1 A9 far O oy fammr
Foggmammr @ g fw st aw
TF e TFGT AT W], AT AR
T F 57 < faer smar @, 9 e
& Mram §F 7l aTar &, 9w wF wT
faqeor &% g | gafau A9 oget
TEIT AV E AT 71 & fF 3w o gw
FT @gq gr | fwdr o ooefew
faame #71 safag ), faet o Tofas
T FT FTAFAL &Y, ATATISF FraFwt gy,
Tt § 37 fawre & AT O 1 &
FEr St & FFAT, T HA ATE FW TG
Fga ¥ fou f¥ oo gwr e <@
g AT gAwT swaedT IAAT 3T qET §
f& o7 a7 g7 39 fagra o3 gwer 7
FG 99 F AT I AT AT AT L
T T H AT TYHRTSAT SFTLT AT & |
a1 faure awmi #1 3@ sifog, =g
1 qAT FT | TZ AT A e
¢ 3 g™ ®) AR afuw fa=y &
sEifea gt gaTaFarg | STo THAT
fag st wtffar garge 3 o fagas
@ § IR 9T FT G qEIT § GUTT
qAT g 1 gH cafamrg Sew A
swifaw(r qf@ds F@T T | "W
FAT T &, 39 qA F R { K OF
Ffaar ag 7 AIIHT AT § 1 o
et fag ST garfgar wwTRi-

o qITH qBAT § IF HTH ATIHT
AT TH WET W Fr QAT & WA
qTeHT ?

SgT, WITHT &1 HTEHT FT A9 & J@T
7Y S,

fearet ®Y fomae #Y qgr 7€) ST,
daz o wsF #1 foar 2z wr @t
T &1 3w wfaarem § a7 @
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[ a3 a]
qEY aex g (fagx) safgsr &
IIT g7 N
=i feam & faar feoa s o

FET 7T {BAT ¥ IF HTH ATIHY
FaTHl T WET ® Fg vEaAr § wen
TR ?

gT aFq 9wy 1 faezr @A 71 3914,
FmEr § fAq2 vre-foar

gt  fagrs ¥ ga Jan

AT FT RIFL AATF 99 F IZAT 1
JaT Wy Y TR § TIAT gL

T HIATM qVBAT 8 TE ATH HWTIHT,
TATHYZH T A FgT AT § WAT ATZHT?
srgt, fae #Y firreq § wev agazmEr
AN

AT FY THTE / TPA FEHTAT &,
AT, §WTF § SUTET HIEA T@ar g,
29, 3T F ST 9gHAH T@AT gl
faae ¥ #iF &7 21 wEHA,

ueR 717 GrE § feaed g1 e 1 frew,
TG AT qBAT ¥ IF  [IW ATIHT,
FATHT 3T WET F Fg TEAT § WAT
Y ?

Y feafa & nF fa=re =10 A1fgar a1
TEAT ATEATE W7 ST ITF Geq FIAT
qrgat g, g7 Afwa, ag o o fawz
TG TH AT § AT 37 q7 9 g ST
s g 24 § 1 3g & afezar #r ar=T
gt g F7 zvzT, fagar ST q v g
2 OY TS F oqraT § gw A F
o Arfgar fomga E—

“gx gz zfzaT & F9e ¥ 47-
FAIO AT qFA 1 g qdT AT 2w
¥, 913 grafa, I ATEgETEY, ATAEAT
FY F7-7TFLY AT 5, 7 10 AT
2 ) =7 AT QST IW AR
Fyra nx Fx § | fgrgma & damr-
qrave Y ATFTER E 1 wEOET A
gyafas foras 60 To7, 70 TOw T
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FHET §, AT IagAqfa 200 squ
U A I 79 qLATF T 3 07
#r AW F & fegeama ¥ @) o
80, 100 TATET ATAT & 1 wrwvwT
AT WAL, 40 TT7 TS, GIA-ATFL 25,
30 ®7% UF AT fgegear &1 wAT 2
B S TIT T AAGT AT HTAT QY
v Fwrar & 1 AfFw JEr wwdwr
# Tregafa #1 qi9 gIR w9% A F
safaqara =t grar &, aet fergeama &
TIM JAT 97 25 § 30 FATC &% AR
T @F gAr & 1 fagar g i
T2 "I 71 &% fergrary ¥ &, g
it gfrar § R agm A A 2
0HT & Tag WY FET AFHT &Y AgY
wifg-gar otz oifas dv-gvrady Q1
TR Q7 B g0 UA qEl
a9 AT )

¥ asmear g fx amdg @&
goq faaxi # o gl 9, 39
A4 F@ifE g smar 9§ fog § 39
ara sarat feut ot feemmar @, & aga
ag1 fmar 7Y g uw grg wfefere ar
Tz ot 97 & <o HTEo W7o § AT
TAT AT IR AT WL FT qA4T @0
[g F I, AT 91T AT FB AR &

& Fgar argar # f& gy ot
FAdT ®1 q7F17 F:15 FHifawErr af@da
THTS § AT, WIT Tgq F37 ALET IH
WAL HATF A9 g AFATE
fa wgrent gt 7 o fa=r7 {7y, wrw
WY 67 I AET AW AT KT FWT F
Ay & ITHY AIET FZTFEF
fan, geara #7 foraaly @@7 F77 ]
¥ fai og s&r & f& <70 TrwslY fag
st zeforg fagas @4, § S
19, AT I 9T qAS FL AT IGA AT
qfqam FMT F wAAIT FTaT F Q
% ag 3 arf® AT-aTay 517 fagwan
fag
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17 Wkl ¥ Arq & ;o T fag
% fada® &1 awda 71 §

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
Madam Chairman, the mover of the
Bili was rather angry with me because
he himself has admitted that he has
used hot words. But I do not mind
this warm expression of his views be-
caase I know that he always has the
fire of his conviction within him and
his words come out like lava from a
volcano. But I most humbly submit
that it is not Gandhian approach to
think that any one who differs with
you on the matter of Gandhism has not
studied Gandhism at all. Gandhiji
always respected the view of the oppo-
nent. For the information of the hon.
Member I can tell him that for several
yvears I moved from village to village
in undivided Bengal, in various slum
areas and also big parks in Calcutta
and other towns, to preach the message
of Gandhiji among the masses. There-
fore, even if I have a different way of
iooking at Gandhism_ particularly with
regard {o his theory of trusteeship, I
must humbly request Dr. Ramji Singh
not to be angry with me.

I have never said that the object of
these two Bills, the first one which I
had dealt with earlier and this one,
is not to be commended. I have prais-
ed the object, but what I tried to point
out is that this object cannot be realis-
ed by the Bills that have been brought.
I soid it on the previous occasion, and
1 say it now also.

Dr. Ramji Singh has spoken of the
trusieeship of Mahatma Gandhi. This
idea of trusteeship covers all aspects
of property. Does this Bill deal with
all aspects of property? It does not.
As our young friend, Shri Saugata Roy
has pointed out, Dr. Ramji Singh does
not want that even in respect of all
private properties there should be the
concept of trusteeship, he only wants
to bring under this Bill certain types
of companies which have a subscribed
capital of more than one million
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rupees. Does that represent the full
concept of trusteeship of Mahatma
Gandhi? Most humbly I think it does
not. It is only touching one part of
the problem.

But the point is, can we isolate the
problem in that fashion, so that we try
to undo the mischief which has been
caused by enormous concehtration of
wealth in society during the last few
years simply by bringing up an enabl-
ing legislation which merely permits
certain  well-meaning  capitalists to
declare by a majority in a company
that it is a trust corporation? That is
that main objection that I have raised.
I have no quarrel with the hasic ap-
proach to the problem.

If we really believe in socialism, dis-
parity has to go. If we really believe
in democracy, exploitation of one sec-
tion of the people by another has to
go. But what is the method through
which we should achieve this objec-
tive? The communists and other
people who believe in the
path of  violence will say that
only by a violent revolution in a
country and overthrowing the existing
system this can be achieved, but we
have come to know that this is always
not true. For instance, it was once
said that the ultimate object of com-
munism was to abolish all private
proverty, but in the Soviet Union,
which I had the privilege of visiting on
more than one occasion, we have noted
that there is personal property as dis-
tinguished from private property. One
can hold any amount of roubles, one
can have one's own house, a dacha or
a building which is a sort of garden
house, but what one cannot do is to
utilise it for the purpose of getting a
return from that investment. But this
also is not carried to the extreme, be-
cause in Moscow I have seen neon
signs asking various owners of this
personal property to invest in Govern-
ment securities. Therefore, even in the
communist world we find that the ulti-
mate objective has been modified to a
large extent.

In our country, I have already point-
ed out important socialist objectives
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have been adopted in our directive
principles. Again, there is a provision
for workers’ management, certain
steps have aiready been taken, it is
possible to take other steps and proper
enquiry will be made or is being made
1n certain quarters.

Now on’ the question of disparity in
income, the Boothalingam Committee
on Income and Wage Policy had been
set up and that question had been con-
sidered and certain reports have come.
To what extent the Government will
be able to accept it, I will humbly re-
quest Dr. Ramji Singh to examine that
Report and give us his valuable sug-
sestions. We are certainly prepared to
consider al] these points.

Now the point is. whether by the
Janata Trusteeship Bill, which is on
the same lines as the other Bill, it will
he possible for us to achieve the objec-
tives. As I have said, Dr. Ramji Singh
does not want to give effect to
Mahatma Gandhi's idea of trustee-
ship in all its parameters. He wants
to concentrate on certain big business
and he expects that this big business
which will have capital of more than
million rupees, will voluntarily come
forward and declare itself according
tn the clause 4 of this Bill by a resolu-
tion by majority of shareholders pre-
sent, to be a Trust Corporation. What
is being questioned is, whether they
will at all so declare and even so, even
if they declare. how is this Trust Cor-
joration to be run, I have already
indicated in respect of the other Bill.
and I do not want to repeat, that the
Inanagement of this Trust Corporation
is rather vague and complicated and
no clear-cut provision has been made
for it. Apart from that, there is one
very significant damaging provision in
this Bill, which actually goes against
the present restrictions about manage-
ment. You are aware, Madam, that
under the present Company Law, the
Maraging Agency has been abolished
altogether. Formerly, Managing Agents
were there and they used to look
.fter the company, manage the com.
pay, but bulk of the profits directly
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or indirectly filled their pockets. So,
the Government banned Managing
Agency altogether. But here in clause
15 of the Bill, it has been provided
that the Managing agent, the manager
or the secretary of the company
which has declared itself to be a Trust
Corporation, shall become the ex-
officio managing trustee of the corpora-
tion. In section 16, it is provided that
if the managing agents are a company
or a firm such company or firm may
nominate the first managing trustee
of the Trust Corporation. In this way
wide power is given to individuals.
If really it was intended to give the
real power of management to the
workers, as I suggested, why should
a managing agent be converted to
managing trustee. There is no manag-
ing agent now. The managing trustee
alone is given a large number of
powers. 1 say the whole structure of
the Bill and the various organisd®ons
that are intended to be set up does not
enable us to realise the objective of
trusteeship.

Then again, we have different ideas
of trusteeship of Mahatma Gandhi.
According to some, the trusteeship of
Mahatma Gandhi will be nothing short
of cdemocratic socialism or some sort
of industrial democracy or industrial
socialism. According te others, even
the cooperative type of management
will quite do. But Gandhiji’s ideas had
teen posthumously published in a
copy of the Harijan. He formulated
these ideas a few days before his
assassination. Gandhiji had approved
a simple trusteeship formula. I am
providing a summary of it.

(1) Trusteeship should provide the
means of transforming the present
capitalist order of society into an
egalitarian one, it gives no quarter
to capitalisation gives the present own-
ing class a chance of reforming itself.
It is based on the faith that human
nature is never beyond redemption.

(2) It does not recognise any right
of private ownership of property ex-
cept so far as may be permitted by
society for its own welfare,
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(3) It does not exclude the legisla-
tive regulation of ownership and use
of wealth.

(4) Thus, under the State regulated
Trusteeship, an individual will not be
frae to hold or use his wealth for sel-
fish satisfaction or in disregard of the
1 :terest of society.

(5) Just as it is proposed to fix a
minimum decent living wage, even so,
the limit should be fixed for the maxi-
mum income that should be allowed
to any person in society. The difference
between such minimum and maximum
mcomes should be reasonable and
equitable.

(6) Under the Gandhian economic
order, the character of production will
ve determined by social necessity and
not by personal whim or creed.

Of the various items which I have
indicated. to summarise the latest
view of Gandhi on Trusteeship, we
have one aspect only. Here is an effort
to regulate certain part of ownership
relating to companies only by legisla-
tion. But this is not imperative or
compulsory. This is simply permise-
sive.

As I pointed out earlier, if a private
cwner really wants his assets to be
utiliced for the benefit of the common
reople or the backward community,
today, under the present regulation, he
is free to do so. Why do you bring
in this type of an organisation which
it will be difficult to give effect to or
work? Why do you bring in this idea
of a Trust Corporation when a private
owner himself can make a trust? If
he has got shares, he can declare a
{rust of his own shares and all the
Lenefits of that will go for the trust
purposes. Today, as some of the hon.
Members have pointed out, particular-
ly Shri Saugata Roy, many of the
indus®rialists are creating trust of
their own shares.

MR. CHAIRMAN: Are you winding
up ir a minute or two?
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DR. PRATAP CHANDRA CHUN-
DER: I am winding up.

So, for all these reasons, I most
humbly say, as in the previous case,
without meaning any  disrespect to
Dr. Ramji Singh because ]I have great
regard for him, I respect the sincerity
of his purpose, it is not workable at
all. I have worked as a lawyer for 33
years and alsg as a teacher of law.
From my own experience, I can say
that the Bill which he has brought for-
ward will not be workable at all. That
is my submission. That is why, on
this occasion also, I most respectfully
request him to withdraw his Bill. If
he is really serious, let it be discussed
at all levels. As the hon. Shri Ugrasen
pointed out, there will be lokniti and
rajniti and the climate should be creat-
ed throughout the country. Let the
Bill be discussed with the members of
the Opposition. That has not been
done. The climate has not been creat-
ed. So. 1f he really wants to bring
forward a Bill, he can consider all
these things and have a proper Bill
after due consultation.

qwafe wgiaa © 310 A o fog,
HrOHT WO & A7 , OF I fHe
¥ gy w2 Aifad

o ooy fag . mwiafa wgEaT,
7w fam & forg &1 92 fraifaa 9 Wk
ag ot R =&f g € 1 zEfwg A
mrad sidar ol i gt wrd S«
=ifgg | & Ay Ay S & o WA
Feuy fF & ga o fa<idT <7 & Fasi
T oY &7T FLAIT HUA A A W7 gW qY
faav< gt wrfge 1 zw Fvw 9< fom
SF7T F7 eI frorg g Arfge @@
¥ wadar § 74T 3o § | OF TTH ST
qré} wie S wT sEATHi WMT IAH
mant #1 wAlgd & q@ A A &
gedifoa & fa=qTd &1 7 AR & Jw
¥ wwar It &1 Fy ofs gadr ?
Tro WIEGAT 4T Sy BATSEH 7 TaFT
AT TR faar gomr @
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17.32 hrs,
HALF-AN-HOURS DISUSSION

MR. CHAIRMAN: If you are insist-
ing on making a speech, you may con-
tinue next time.

FINANCIAL ASSLSTANCE TO AGENCIES FOR
ADULT EDUCATION,

CONSTITUTION (AMENDMENT)
BILL* o Tt fag  (wiaHg)

awrafg ager, asit o« faawr wr wamrs
YT &, @Y gn {7 oF Ageaqel qars
FT ISMHT BT &, N IF 7 §F 7w faw
9 TeT F qEw A 3B 91 TR fver
Adl 39 guy IO F— q@ wAIN
For¥ fuear & mraew ¥ I 9T
ZATT §% MAAIG ¥THT ¥ AR F, MIAT
€ FHATIT § TEX F IV, U WY
331 47 f 7y 37 Fuew ety & ey
T 37+ TOAT T EELUT F1 2 TR
) ozArozy ¥ s & fao & g
v 71 Wy {657 wgi 97 BT Wr € |

(Amendment of articles 22, 31, etc.)

SHRI RAM JETHMALANI (Bom-
bay North-West): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI RAM JETHMALANI: 1 intro-

duce the Bill R ) R -
Fgesw foredr & wraey ¥ ws O

- T A ¥ 576 ad) ganfo T
TGS EH w7 TRI & | 197879 &
15 FLTE &IA, 197980 ¥ 48 .52
FUIT 59U, 1980-8 1 95. 04 FAT
qA, 198 1-82 ¥ 190.05 FUL
5TT HY7 19828 3 & 336.95 FOT
w97 F1 qrqwiA fFay w1 w@r 2, @w
fasr®T 68 6 FI1T ®IX Tx 9T &R
2 Y ma g, fam & & aree
oA X WAl 200 FALT  wAA
FrefNgfa T ¢

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL*

(Amendment of Sections 2, 3. etc.)

PROF. R. K. AMIN (Surendranagar):
I beg to move for leave to introduce a
Bill further to amend the Life Insur-
ance Corporation Act, 1956.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-

———

*Published in Gazette of India Extraordinary, Par.t— 11, Section 2, dated 24_".78

duce a Bill further to amend the
Life Insurance Corporation . Act.
1956.”

The motion was adopted.

PROF. R. K. AMIN: I introduce the
Bill

UF ATE AT FAT AAAT HEE
S amAy gH57E WA f ¥ I F4H
T AAFTTHY ard FEY Y 9T 9 FEr
qr f& 5@ 7% 78 Awa 7§ I
w41 frar stya—- I8 &R I9F fagas
Y #@E 1T 7Y foray way v, vafed fr
TAH TN FTUE ®AGT  oqAAT 9T, 7Y
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A 2w & fad gy gewa w8 ar
fFn gl @ gw auew  foenr
& faX e &1 600 FTIE TIAT @H
FHAT@E) T ag g frgmam ¥
aqqd ¥ qrafagar e o a1 3
2 ? g Zw, awmfa agear, qrEadr
F1 AW @, AUHATTE AV oTE F) W,
afga gat & g7 3w & A4 fRveraar
g, faadt mrag gfaay & fFar Y T &
adt & AfFw aF aw av s 7
HUFTT &1 W A7 ALT 1T &, 9AF
fad Y IFT wAT T R owrd AR/
STt @ A IHFT W FgA § AT gEO
aTh g9 ager  fwer 7 600 FT
BT @S FTH AT @ E | wAfTET Ay
qEFIT GATTT  Fenfeg mwiaarT g
fore ooz gan AT faers & #gr a1
TIAEAT MU SeAfAg wiEET f,
A1 g9 9@ FATHIT F myfaar  Fy
afasrz o & a1 ag W adl g,
ag M UK F gAw Aafew F
weafag =wUFIT & | OF T a1 92
feafa 8, g7 A7% g0 ag o) TaEy &
fF g Tw a7 favacay 7 wiwamg
B——mT 3T AT F AT Fr AT W
AT FOIT |

gH A9 1947 ¥ 77 fgrgeary
WIAE AT a7 q7 gAUX 3w H 10,75
sfaera S QATA ) 1951 F 16. 6
sfaw, 1961 & 27.7 wfawa =ik
1971 & 30 Sfawa arere §
ga%T Aa9T 7€ & fF wre garR g
A-faer € wradt TS 7Y @ F AT E
o qran D-fagrs gt frere §—
ATRT J-—qaET-Tue-THATH-MEAET |
zar fo¥ o @M awes o &t
a¥g w1 afer ¥ 2@y &, § mrag ag ad
aaw @ & i forerr F1 gaq= § Afawr
F QT T Y| AP Y
wITdee IE § | TAfAs @<Ewe A

(H-A-H-DIS.)

AT ZQ F1A F1 9O¥ G ¥ feay &, av
9% Fr gg T Afaw | s WA
g g9t # g @7 &l H1 HTALFLE,
AT % OF agd a7 FITERN MT IEH
fac sz i fr ar@ §

TE ATE  FAAEEITARH WS
TAFEA § AT ZHE T TR QA
& A7 §W SFaT KYFTT R GG AT
aran fx s& & Fue fwen &1 wfwas
T F AT gEL qF afes foen w71
gfyars aqy F~ T F FoT faErar
F1 AT g% A, sk faern & feg
uF Il qFew faar § dfFa wa o =%
e foerr #1 W sE 91 g, IT
fazerear & fRarsw 37 wmEws <&
gamifsargstrag 3 & fa s gw
fasT ®1 Fas v qar a0 qr qH
AgIn # g faeerT & suar |

“Literacy will relapse into illite-
racy.”

zufee 3o sy 3% fe=17 & ;13
I8 F1 BAARH, ATA-FAT TAFAT F
®F ¥ @y agr g | U8 fAawTar 1
fraren adf & ag ar wAte=Efi
favens faeror & ®1< ag *ear fF a8
FIA fAVA@ , AT H ToF QT H
97 g | Tafed oo & a@reaw & €W
UE FEAT 91T ¢ (% UF GgT 81 &A1
garY wwe mar § wfaw s g <F I8
wgafrmges s F1 TW &,
weai ¥ 34 & T ¥ §B Id
g3

MR, CHAIRMAN: Will you please
ask your question?

o TN Fag ;. wea O H form
Fr &Y faar €
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wwrafe wihew : gy oF fawe #
T ATl w@ifF wet #% A T §
fsmat s g% @ wix fafre? wiga
Frama A TME

o AN fag : @1 99 @
ag & 5 & %71 9 wragre fear o @
AR AW ¥ A< 1 Teawgfha
& fF a3 F0s 9T WL ouF oUHe FY
% femr mar o) qigaey o fRmar
2y #t7 & werfwzi wr G
Afemram g, e S Ear o £ 7
YA g A A £ A F 9w
N AfeE oo 2 A AT F
faag & fafvsq &9 § q09 019 17 3,
IAF aR T forear may S ovREIw
F | ag M 9 fmem & fAm v A
AT 4| AT @1 2, g f T A
I F fAu 1 @5 78 g JfEA
fom awg g 3z sga & f& Trofaw
3w F fA G oas wEr @nm,
M Faew e ¥ afmrw Y ow=i
q@qfs®T €Y 7€ £, 97 g2 FaTAT NA7
2 f& oy orodifas ==t 7, "Fzfaw
T § "7 A9ETET F ANZAT 4 399
HAZTAAT AT A T TAT T FT 94T
5?‘3 £ g, ﬁ'ﬂT‘ﬁWﬁ"T&'ﬁ, L I
UHo W0 AT ToHTEoUHoUFRo &I
BT 371 &, ga1 F1 A9 BT A 2,
AT ATIF ATHA F47T ITA & 7 FAT AT
AR FAT SAICFAT § AT 7
a: um FgA # f& srrey 7oA
SqamF | g w2 AT & g
wifoms qeqmey & wvoAw &, AT
uvHfaat ® weaw & IATAON AfwA
Im § @ @afses g=am g, I’ 30
ut & fyq gwv. w1 IAFT @A
T &, 7T ATy foey wely ofy /=y §
fF - Sfoes qeqml & ATeaw &
zq FTH 1 5477 3qfag #77 sfaw gw
7z § & w19 w7 TR f9U oF A
AT A a1 a%a faaw 2w 7 w0
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TIHIfaw JE0 { T T FT T8 6K
TOET d@fess deqrd W T T
FI IY 9T JTF qETH ¥ Forar 91
TR g TG g @ wF fwaw 2w
FT gTa | FAT TAT, AW F ThE FT
@ & FAT war @ fEar
T QT § AT SEFT 9 frw ag &
grm, ag & wrAAg weY wlem §
AT AT E |

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR. PRATAP CHANDRA CHUN-
DER): As far as 1 know, Dr. Ramii
Singh is a member of our National
Board of Adult Education; and what-
ever programme has been formulated.
1 think, has been formulated with his
concurrence. Now to take up all these
things on the floor of this House—1I do
not know what to say about it. 1t has
I'cen very clearly indicated that poli-
tical parties or all-India cultural orga-
nizations, by whatever name they are
cailed, and few other institutions will
not be given any governmental grant.
But that does not mean that they can-
not participate in the Adult Education
mogramme, [ have also made it quite
clear that if they come forward to
carry on this national movement of
adult education  without any govern-
mental grant. they will certainly be
free to do so; and Government cannot
stend in the way, So, it is not proper
to say that we have. in breach of our
own guidelines, given any grant to
any political party or any cultural
orzinization  like the RSS. 1 have
mad. it quite clear on the last occa-
sion that RSS people have clearly said
that they did not want governmental
srants,  Yet they will gc on carrying
cut the adult education programmes.

MR. CHAIRMAN: I suggest that all
the hon. Members might ask questions
and the Minister might take notes and
then reply at the end. Only 2 minutes
per Member. Now Prof, Mavalankar.

PROF. P. G. MAVALANKAR
(Gandhinagar): Dr. Ramji Singh's

speech wag both exciting and encoura-
ging. 1 agree with the Minister that
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the Janata Party has done well in
giving priority to this programme. My
first question js whether its implemen-
tation is not going to prove somewnat
hasty, particularly in terms of finan-
cial allocations. Secondly, in the
answer which he gave to the first
question this session, he made the
statement that as many as 346 appli-
cations had been there, between 1st
April and 31st October. His statement
says that 285 were allottad funds.
But in the statement I find 273 plus
10. I do not know where ine other
2 have gone. He may please clarify.

17.42 hrs.

[SHRI DHIRENDRANATH BAsSU in the
Chair])

I would like to know how these funds
are allocated. What are the ciitcria?
Is the amount of Rs. 200 crores going
to be a part of the annual budgets
for Education, or is it a special, ad-
ditional allowance or grant of his
Ministry? Otherwise. what you are
doing is that you are taking away
meney from  the regular  budgets,
which in themsclves are very inade-
quate and limited, and giving a part
of that regular budget to this pro-
gramme. Is the amount going to be
an addition, or a part of the routince
budget? 1 hope the Minister will go
into details and tell us how the funds
are allocated and what the criteria
are.

I find that Gujarat has a very long
list, extending from serial No. 46 to No.
113. It means that 68 voluntary agencies
have been selected from Gujarat.
Normally. I would be happy about it:
but I want the Minister to look into
the list. What is the criterion on the
basis of which he has allocated all
this money? My fear is that the
moneys are allocated on the basis of
individual pressares and political pres-
sures, I am not passing any critical re-
marks on anybody. I do not want to be
uncharitable either: but I want to go
on record ag saying that when I see
so many institutions, anq come to

(H-A-H-DIS.)

know about the existence of some of
them for the first time, I feel that
individuals and institutiong get money
{rum the Minister; and Heaven knows
what they do with the money.
They must be doing something with
the money. I want to know whether
it goes into the adult education pro-
gramme, Lastly, I want to know
whether the Minister of Education
here had established any cell or ma-
chinery, machinery is perhaps the
right word, to go into this matter of
probing regularly and intensively
that the moneys allocated to indivi-
dua) institutions are well spent ac-
cording to the agreements and ar-
rangements that no money is going
to other political units or individuals
in trying to give money by way of
patronage. I do not want politicians
to use this money as patronage, and
give fung for distribution, whether in
Gujarat or elsewhere. That is why I
am grateful to you, Mr. Chairman,
vou gave me a little more than two
minutes ‘which were allowed to me. I
want the hon. Minister to clarify the
issues I have raised,

SHRI EDUARDO FALEIRO (Mor-
mugao): The scheme of adult educa-
tion ig very attractive and none of us
would straightway oppose eradication
of illiteracy. I want to elicit some
clarification from the hon., Minis-
ter. In adult eaucation schemes
there is a great deal of wastage. These
are people who are employed. You
can take it very roughly that about
25 per cent of the pupils in any adult
education scheme will really com-
plete the courre and will get the full
henefit, while three fourths will go
waste. I understang that the total al-
location for education, including pri-
mary, sccondary, higher, university
education and adult education and so
on, is being reduced in the 6th Plan
as compared to the 5th Plan in gspite
of prices going up, costs going up. A
journal which used to cost Rs. 20 two
yvears ago costs 100 now; yet you are
reducing. After reducing the total al-
location, you are increasing funds for
adult education schemes. Allocations
for research, university and other edu-
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cation are shrunk; scientific and
technological developmentg are going
to suffer. Is it at the intigation of
the World Bank? Has the idea
come from the World Bank which is
controlley by the Western Powers,
American Powers so that the steady
march India has made during the
last thirty vears towards self-reliance
in scientific and technological field is
arrested? As Prof. Mavalankar says,
is it part of the total grants for
education? 1f the total grants for
education are being reduceq from the
Fifth Plan, kindly give the figures.

Is it a fact that for an organisation
to become fully eligible to get grants,
it should get clearance from the State
Government? In the State Govern-
ment there may be Education Minis-
ters who may have a particular view;
it has been said, it is not my imagi-
nation. There may be a Jan Sangh
oriented man, very much respectable—
1 have respect for them but I do
not agree with their aims—this
gentleman may find that a particular
organisation is not likely to promote
his own view of education and may
not give clearance. Why should that
organization suffer? Why is this state
clearance reauired? Will the Govern-
ment straightway drop the require-
ment of State clearance and proceed
to scrutinise applications if the criteria
for eligibility are fulfilled? Will they
give grant automatically in such
cases?

The third point is this. Adult edu-
cation scheme will not succeed, unless
it is mass based, unless people who
are in contact with these organisations
are people who have got the confi-
dence, (Interruptions) I mean the
confidence of the illiterate people in
the villages. By sending bureaucrats
and secretaries, this scheme will fail;
it is admitted by all. Bureaucratisa-
tion destroys the scheme. At the same
time, you are excluding the trade
unions and rural organisations which
are really mass-based. Will the Gov-
ernment consider the position and see
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that this type of mass movement Jike
trade unions and youth organisations
are also given a chance and given
grants to carry on the movement?
Lastly, why do you want to have all
these organisations? There is one good
organisation which is absolutely a
political—the Boys' Scouts and Guides
NMiovement. Why are the funds not
channelised through that very good
organisation? I would like the Minister
to clear the misgivings about this
scheme and give positive, accurate
and precise replies to my questions.

SHRI K. LAKKAPPA (Tumkur): 1
want total removal of illiteracy in this
country but the programme that has
been envisaged by the Education Minis.
try hag createq certain doubts. Some
~ections of the Government either be-
cause of sympathy for the RSS or be-
cause of ignorance about its real cha-
racter have started giving them extra-
ordinary patronage. The most glaring
cxample of this in this context is the
action of the Ministry of Education.

.. RSS mouthpiece, Organiser,
March 12, 1978, reporting the proceed-
ings of the Akhil Bharatiya Pratinidhj
>:0.aa meeting writes:

“The ABVP accepted the Union
Education Ministry's invitation to
help educate the ten crore illite-
rates in the 15—35 ago group and
called upon Swayamsewaks to cx-
tend active cooperation to make this
scheme a complete success.”

Will you serve the concept of secular
cnaracter of India, which has bheen
adumbrated in our Constitution, by in-
volving the paramilitary operators of
It5S in the proposed adult literacy
programme? The Education Ministry,
wittingly of unwittingly is offering an
opportunity to the RSS hoodlums to
spend huge sumgs of money. So far as
the activities of the paramilitary RSS
hoodlums are concerned, there is the
living example of Aligarh. You are
patronising such organisations in the
zuise of removing illiteracy. Remov-
ing illiteracy by whose hands? By the
hands of people who do not believe in
the secular character of this country.
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I demand that a high level parliamen-
tary committee should be constituted
and a thorough enquiry should be
instituted into the whole matter so
that paramilitary organisations like
RSS hoodlums are not allowed to in-
filtrate into such national program-
mes. The facts arec revcaling and also
disheartening to this country. When
we have the example of recent com-
muna] clashes throughout the country
sparked off by the activities of such
paramilitary organisations, such a huge
amount of money should not be handl-
cd by such hoodlums. Will the hon.
Minister take note of this matter? T
know he is a very good Minister. He
should agrec to have a probe into all
these matters. I hope the Minister will
kindly take note of the matter very
seriously and concede an enquiry as
demanded by this House.
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MR, CHAIRMAN: The Minister.

PROF, P, G. MAVALANKAR: Sir,
before the Minister replies would you
like to extend the time of the House?

MR. CHAIRMAN: Yes, until the
Minister finishes his reply.

DR. PRATAP CHANDRA CHUN-
DER: Several questions have been
put by hon, Members and if I miss
any point of any hon. Member, he
may kindly let me know,
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Prof, Mavalankar said that the im-
plementation has been  somewhat
hasty. But I say that it is not so. We
had been discussing the adult educa-
tion programme since 5th April 1977.
I made a statement before this Housc
that the priority of the new Gouvern-
ment would be to make every adult
literate. All this we had discussed
with various bodies and organisations
including ABVP and other student
organisations inciuding one represen-
ting Shri Lakkappa's party, trade
unions and various other bodies.
After this, a National Board awas
formed and the National Board had
drawn up various prougrammes {or
adult education which were placed
before the meeting of the Education
Ministers of different States, As you
are aware. Sir, various political paur-
ties are having Governments in difl-
erent States of the country. So, it is
wrong to say that this is our pro-
gramme. | should say that this is a
nationa: programme which has been
accepted by all the parties in the
country.

SHRI K. LAKKAPPA : RSS is not
a party. (Interruptions)

DR. PRATAP CHANDRA CHUN-
DER: I can lay the statement on the
Table of the House which is completc
upto 15th November, 1978 about the
voluntary agencies whose projects
have been received and are receiving
financial assistance under the volun-
tary agencies’ scheme. All this scheme
is contained in the printed book which
has been supplied to the Parliamentary
Library In substance, I can say that
all these applications are processed by
the State Governments. Mr. Faleiro
objected to this and asked why should
they be processed by the State Gov-
ernments. Now, the first responsibi-
lity lies with the State Governments.
Unless the State Governments process
the applications, we will not make any
payment to the parties directly what-
soever.

18 hrs.

There is to be a partnership
between the Central Government and
the State Govetnments. Now why
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do we involve the State Governments?
The reason is, as Dr. Ramji Singh
earlier pointed out in the course of his
statement, this is not simply adult
literacy, but adult education. Roughly
350 hours will be allocated for each
adult in a year; of this roughly 200
hours would be for literary edu-
cation and 150 hours will be utilized
for giving him some training in some
developmental matters  like agricul-
ture and animal husbandry, and for
wonen acquisition of some skill for
earning livelihood. In al]l these mat-
ters, the Planning Commission has
accepted our suggestions that the other
deveiopmental Ministries should also
send taeir officers to the project cen-
ires 1o give instructions to the aduit
learngy's in these fields. Therefore,
even if we just choose a particular
hody at the national level and ask
taat body to work at the field level,
that body will have to get the appro-
val of the State Government, So,
Shri Faleiro's objection that the State
Governments should not be involved
cannot be supported.

SHRI EDUARDO FALEIRO: What
steps have you taken to prevent the
bias on the part of Statc Governments
towards organisations which otherwise
fully qualify for aid? What will you
do for the organisations which fully
qualify but are deprived because of
«ne bias  of the State Government?
I'herefore, it lapses.

DR. PRATAP CHANDRA CHUN-
DER : If the State Government some-
how takes objection to particular or-
ganisations, we can at the most argue
with the State Governments, As I

.1, there will be a sort of partner-
ship. We can try to convince the
State Governments. But if the State
Government stil] insists that they will
not rccognise a particular organisa-
tion, we are helpless, because the
funds are provided on 50:50 basis.
These Rs. 200 crores will be shared bet-
ween the Central Government and the
State Governments—Rs. 100 crores will
be allocated at the Central sector and
Rs. 100 crores at the State sector.
Furt.aer, we also believe that the State
Governments want that education
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should spread out among the illite-
rates. So, why should we have any
suspicions about the motives of the
State Governments? In any case, such
instances have not come to our notice,
1f any case is brought to my notice by
Shri Faleiro, I shall certainly take up
this matter with the State Minister
concerned.

SHRI DINEN BHATTACHARYA
(Serampore): Then you are not spend-
ing Rs. 200 crores; you are spending
only Rs. 100 crores.

DR. PRATAP CHANDRA CHUN-
DER : It is the Plan programme; it is
not only Rs. 200 crores. If we add the
allocations t, be made by the diffc-
rent developmental Ministries, it will
come to about Rs. 600 crores. But re-
member that the total Plan is more
than Rs. 70,000 crores. So, it is not
cven one rer cent of the total Plan.
We are paying Rs. 3 crores for a single
aircraft to carry the rich people from
one nlace to another. But for adult
cducation we are grudging this sum.
It is a matter of shame for al] of us.
It is not at all adequate, I must most
respectfully submit. However, we arc
trying to do whatever we can with
the limit allocation that has been
made. It was pointed out in that con-
nection by Shri Faleiro that the total
allocation for education has been re-
duced. That is not so. Because, about
Rs. 1200 crores, a little more or a little
less, has been allocated in the last five
vears. Now it is nearly Rs. 1,900
crores So, there is an increase in the
total allocation for education, although
as a percentage to the total a'location
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for national development it has come¢
down to some extent.

We wanted to make it a mass move-
ment. Taerefore, we wanted diff
rent voluntary agencies to be involvetl.
But then we have several limitations.
like political parties, communal par-
ties etc..... (I nterrdptitms‘) Shri
Lakkappa is giving so much publicigy
to that body every day that I should
thank him on bechalf of the RSS for
giving such publicity. Why should he
do it? (Interruptions) Lot him corhe
forward witsy his own institution.
Then I shall take up this matter. Be
is talking of communalism. Let him
not forget that his own party has
formed a Government with a commu-
nal party, namely, the Muslim Leaguc,
in Kerala.

Then a refcrence was made to Sche-
“uled Castes and Scheduled Tribes. . . .
(Interruptions)

So far as the tribals are concernegd.
it is 3 matter which comes within the
competence of the Home Ministry. in
consultation with the Home Ministry,
adequate steps are being taken for the
purpose of adult education in respect
of these tribals.

MR. CHAIRMAN. The House stanss
adjourned till 11 a.m. on Monday, the
27th instant.

18.06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Morday, Nou-
ember 27, 1978/Agrahayana 6, 1900
(Saka).
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